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The Lok  Sabha et at Eleven of

the Clock
[Mn, SreAaKER in the Chair]

———i

WELCOME TO THE DELEGATION
OF THE RASHTRIYA PANCHAYAT
OF NEPAL

MR SPEAKER: Hson'ble Members,
at the outset, I have to make &n an-
nouncement,

On my own behalf and on behalf
of the Hon'ble Members of the House,
1 have great pleasure in welcoming
Rt. Hon'ble Mr. Ram Hari Sharma,
Chairman of the Rashtriya Panchayat
of Nepal, Mrs Sharma and the
Hon'ble Members of the delegation of
the Rashiriva Panchayat of Nepal
who are on a visit to India as our
honoured guests.

The other Han'ble Members of
the delegation are: —

1. Hon'ble Mr, Bhoj Raj Chi-
mire, Member of the Rashtriyva
Panchayat of Nepal

2. Hon'ble Mr. Keshav Chan-

dry Gautam, Member of the Rashtri-
¥a Panchayat of Nepal

3, Hon'ble Mrs Sushila Thapa,
Member of the Kashtriva Pancha-
yat of Nepal

4. Hon'ble Mr. Birendra Baha-
dur Member of the Rashtri-
ya t of Nepal
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S. Honfble Mr, Jagdish Jha,
Member of the Rashtriya Pancha-

yat of Nepal

6. Hon'ble My. Kedar Mani
Dhakal, Member of the Rashtniya
Panchayat of Nepal

The delegation arrived here on
Thursday, March 22. They have
since visited Bangalore; Madras and
Rameshwaram . They are now
seated in the Special Box Through
them we convey our grectings and
best wishes to His Majesty the King,
the Rashtriya Panchayat and the
friendly people of Nepal.

—

ORAL ANSWERS TO QUESTIONS

Rime in the Prices of Tyres

*511. SHRI DURGA  CHAND:
Will the Minister of INDUSTRY be
pleased to lay a statement showing:

(a) whether it is g fact that the
prices of tyres of all types have gone
up during the last three years;

(b) it so, what are the detalg of
rise in prices of each type of tyre;

() what are the reasous for such
rise;

(d) what is the price of tyre of each
type at present as compared to that
during the last three years;

(e) whether the tyres are suppled
to Himachal Pradesh and other hilly
States at subsidised prices:

(1) it so, what are the details there-
of and to what extent the price of
tyres ig subsidised in case of Himachal

(g) it the answer to part (f) above
be in the negative, what are the rea-
sons thereof and whether it is propos-
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ed to supply tyres at subsidized price
to Himacha] Pradesh?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (d): The prices of various cate-
gories of tyres have gone up during
the last three years. A statement
glving details of prices of wvarious
categories of tyres for the period
from January, 1878 to February, 1078
ig laid on the Table of the House,
The tyre manufacturing companies
have stated that they have been
compelled to increase in the prices
of tyres and tubes owing to

MARCH 28, 1079
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increase in the cost of various inputs,
higher cost of production and excise

as well as financial problams
faced by them,

(e) to (g): Tyres are not supplied
at subsidised prices either to Hima-
chal Pradesh or any other hilly State.
In fact, the tyres are sold at the
same prices all over the country and
Himachal Pradesh gets ils supplies
at the same prices as other parts of
the country. There is no propusal
at present to supply tyres to ny
part of the country at subsidised
prices.
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oft gt wwr : wroqw oY, W wg)-
T Yuvr o F wgry |

“The prices of various categories

of tyres have gone up during the
last three years.”
739 ¥ wrAaT Agw-Ae are ¥ Wi
¥ ZrgT & arei & O aned gk &, 7%
Tgq wgrar §, fewme, 1967 # TF
¥ ZTaT A FWF 1205 € 4, qfwq
TG -V @A, 1979 § 1558
T At wE Y Sgiv 1974
T 6T W UF 9919 % S9AF ¥ w@r
qT —

“Since the withdrawal of the tyres
and tubes (price control) order 1873
with effect from 29th April, 1974;
the prices of automobile tyres have

been inc¢reased by the industry as
under:

g RTRaAT & fm 1974 § TR T
Y v ww oY, Afwa yx w0 gET
BT W1, AY 96 & avw F3+AY e gy vk
w77 ATET A X R F A€ @ums
et & T fordk yvwest ardl €1 v <R &
fes aidfom NI §, ™
fod Swkxwagrfed WE? =
TOFTT A FarefY widdY Y o1 w phegqus
vt § fe o @ afy -l F N
wareT wifer &Y mft & @ ¥ a1 WEw
T-HEr e v o sgr A &

SHRI GEORGE FERNANDES: Sir,
the MRTP Commission iz currently
investigating into the increase in the
price of tyres to find out whether the

Oral Answers 16

has given its findings to the Govern-
ment which point out that in certain
sectors, the BICP; in fact: went in-
to the incidence of additional cost as
a result of increase in the raw-
material inputs, and it came to the
conclusion that in certain areas: be-
cause of the raw-material inputs, the
prices were commensurate with this
increase in the output. The BICP's
findings also were that in the year
1977 the tyre companies had made
losses on account of prices that pre-
vailed then. Some of the tyre com-
panies had made losses.

T
SHRI JYOTIRMOY BOSU: Do you
believe in that?

SHRI GEORGE FERNANDES:
I have to go by the findings of the
committee and the organisations and
institutions which are there, which
are government agencies and which
are concerned with investigating this
matter. Since the Member's gues-
tion was: whether Government has
got any agency to look into this mat-
ter, the answer is that both BICP
and MRTPC are looking into this
matter,

sygiwa © wTAATY gAY o A
w21 o ara Afomersve W T A
FEAT W T AAATE FE W aoATE AE
FW L1 BWIR A W qrAIRIEATEH
FaFow &Y ke wowws e
R, oo To¥F 138 fralurw
A efoEaT ¥ ¥4 0. 24 TR )
faraY ot T & oy & fag wifa=re-
FwA AT agIF rEq 1 AT AT
=&Y oY & g v 1 wvgar § fr felt
afcarer & a1y 3w &1 A fewr A,
ZTT, WY FEREIAT AT gATHRI &
ZATEY &, &Y I7 2O F A rETEe
¥ far 1 oy W A & 82
TARHEY WY qTATE TR EITTS 6
adr segavm Ay T et sfcaror ¥
ZTIT  WeWYETEYT, T2W L FeATE T 4
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st o SN G I NenE
garcara 7Y & |

SHRI C. K, CHANDRAPPAN:
While answering the question on
the floor of the House on 2lst, the
Minister Shri Yadav said the same-
thing which the Minister has just
now pointed out. This Commilitice
has gone into the tyre pricing Ac-
cording to the answer given it was
said. “The Burean of Industiial
Cogt anq Prices submitted the report,
According to the report the increase
in the net dealer price effected by
the companies after 1978 substantial-
1y exceeded the increase in the price
of major raw materials in respect of
Rayon tyres of trucks and nylon
truck tyres ang tubes.” That agency
which has gone into pricing of the
tyres came with the findings that the
increase effecteq is substantially hig-
her than the cost of the inputs. 1
would like to know from the hon
Minister, since tyre is an item whirh
is used by thousands of truck opcra-
tors; thousands of farmers, why Iis
the Government not takin? an ecarly
decigion on the basis of the findings
of this organisation which has gone
into it? What is the reason Yor de-
lay? Will the Mirmster assure on
the floor of the House that an carly
decislon will be taken in this matter?

SHRI GEORGE FERNANDES:
As I said earlier, the BICP went in-
to the cost ol the inputs and not the
cost of conversion. So this ques-
tion is currently under examination.
At the moment we have sent for the
tyre manufacturers. It there is
any unjustified increase in prices; we
shall ask them to conirol it,

"M qre g wER: W
wgrem, & 0¥ @ Irad, awEwg
(gForrom ) ¥ o fwedr  Wicow ¥ win
qHT AT, ITF WX Fodlw @ ¥
o7t Femrar amgr 1 g fegrma @y
“EX TET I AARvalor ey
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ot agl & wogdi 1 @ T e Y
7 F@Y FT GF X197 WY FRmr gwr o
79 27~-1-79 § gEaTE o Yr wWiv
IH & WO AW W) W FOTCHT AT
o mTEr 39 T | wr Tt T )
AT TET AT AT i go. Wt F ag ewwar
gfrmwr wiqh Rpdard Faw
T e A wr ¥ W W wE
¥ agt v e ag T Y <@ R IR
wHY Torg ¥ AW F T Y oy W E T
TR w0 e
F T o W 300 T A% W
_mE & derfe wvft Famar w7 ot
qAvg | MET W7 Anefawi & egar #
ey ofr TP & 1 wHfew & aw
g e § fr oo sy Ay
7 faRwiy s vt w1 ¥R ww @ B,
IR Ew AR HITIA dfaw F
wE  FEH IS WIT WT EH B e
TIFT FTH FT Qv Fa AT &y 1
st sy et - werer o, 33
R IT & EFF WET T TR gy
For & o st A ew wrod ¥
TEATA WY ATE W2 X1 AT §, At
97 AA-WFT W7 FEA i
AHA T | HR A Ao wree
v Pty sy ool wer sty
FY 21 AT F71 1T Y IW WA ®
TPATATTRY 7 AITWTHE CIIN W1 1%
frar ¥ Afew 5O orwrd &
ST 7 W T ¥ ameTh ¥ wwe,
Tagea A wrw qearee o § o
i st wiex foee feaT @1
et e & fadh A & arew S Ay
o el ® d warw wgie, 91
arg 1 wfgerr «off § fe & wage-
arfewi ¥ faarei ) guend 1 w1 ww
% |

T ot waw fey : wow W,
- ¥ qra¥ g7 Wiy oft & STeTd wrjer
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fir a1 I e & P wrvereTc oy
M, TN Y W wTeT wrd, Forawy
fie qow witad &, =7 e s }
TR F WA A 1978y F W
AW 4o R Ay R E WX wre-
w17 3 7g W g o @ Froaw o
ZIT AT AH | HAY ot W Zmw
Fratardi wY wear e ¥ 97 A Frdaror
¢ afe fedt s for qea gy oy oy
® Wit oft FTow wodt e F wy 0N
g ofldr ¥ e N ) qAmT
1978 ¥ | STHIH 7% 40 Whrww wra
wg 7 § Wi gA F ww A g
e gw oo a(le 7% ) 7 Hely oY
7 9 fare vy ?

ot ww wate  Pw orev R
9T eqTe & 7

Soap manufacturing Industries in
Andhra Pradesh

»512. SHRI G. MNARASIMHA
REDDY: Will the Minister of IN-
DUSTRY be pleased to state:

(a) is it a fact that in Andhra Pra-
des

(i) Medium & large soap manu-
facturing industries like Thunga-

Oral Answers 14

(e) the total number of Smal] Scale
Industries manufacturing soaps in
Andhra Pradesh angd the total number
of units which are at present work-
ing;

(d) Government’s proposed action
in such cases; and

(e) what action Government are
taking to safeguard the interests of
8.8.1, manufacturing soaps in Andhra
Pradesh?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (e). A statement iz laid on the
Table of the House.

Statement

(a) (i) and (ii), A represen-
sentation hag been received from the
Andhra Pradesh Scoap Manufacturers
Asgocistion regarding excess produc-
tion of laundry scap by M/s. Thun-
gabhadra Industries vis-a-vis pro-
duction of laundry soap in the small
<cole sector in that area.

Thungabhadrag Indusiries have also
taken on lease two units. namely;
Aryan Industries and MHyderabqd
Vanaspati where soap 1t also reported
10 be manufactured in addition to
vanagpati.

(b} Most of the soap unity n the
country have been in operation even
prior to the coming into force of the
Industries (Development and Regu-
lation) Act. Such units have to
apply to Government for carrying on
thewr exaisting business and re-
gistration certificates mentioning
their eapacity have to be issued by
Government in favour of them.
Some of them have applied to get
their capacity endorsed and some
cases are still under consideration of
Government Laundrv soap  has
been reserved for production by the
small scale sector and the ouly com-
phaint received by the Directorate
General of Technical Development
recently has been regarding excess
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production of laundry soap by Thun-
gabhadra Industries.

(c) According to the information
received from the Commissioner of
Industries, Andhra Pradesh: there
were 250 small scale soap manufac-
turing units in Andhra Pradesh in
1967 and the total number of such
units which are working at prescnt is
65,

(d) and (e). To safeguard interests
of SSI units, Government have al-
ready prescribed cr:teria for endorse-
ment of capacities on registration
certificates in respect of items reser-
ved for SSI Sector.

The Working Group on Khadi and
Village Industries in its report sub-
mitted in December, 1973 has recom-
mended inter alia that Governt should
not allow small, medium and large
scale sectors to enter into the activi-
ties of manufacturing of soap (both
laundry and toilet) by using non-
edible ojls. The Working Group
hag estimated that the employment
in the village soap industry is expec-
ted to incresse from 3.50 lakh per-
sons in 1878-79 to 12.05 lakh peisons
in 1982-83. The recommendations
of the Working Group on Khadi and
Village Industries will be implement-
ed sccording to the decisions of the
Government.

SHRI G. NARASIMHA REDDY: In
answer to my gquestion (a) and (b)
the Minister has said:

“Thungabhadra Industries have
also taken on lease two wunits,
namely, Aryan Industries and
Hyderabad Vanaspati where soap is
also reported to be manufactured
in addition to vanaspati.”

In reply to (b) he says:

“Laundry soap has been reserved
for production by the small scale
sector and the only complaint re.
ceived by the Directorate Gleneral
of Technical Development recently
has been regarding excess produc-
ton of laundry soap by Thunga-
bhedra Industries.”

MARCH 28, 1079
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Here, I would like to point out the
difference between the two statements.
The CGovernment admits that the
Thungabhadra Industries are produc-
ing in the leased industries a new
item i.e, goap. Here the Directorate
hag only complained about the exces.
sive production of soap and not about
the new item, I would like to know
whether M/s. Thungabhadra Industries
a Birla concern, is producing soap
in Aryan Industries and Hyderabad
Vanaspati which is a new item, ie,
other than the items mentioned in the
licence of these industries? If so, is
it @ fact that M|s. Thungabhadra In-
dustries® activities in the two leased
industries would be a contravention
of the Industries (Development &
Regulation) Act, 19517 Ag such it is
a penal offence under this Act. If so,
whether and when the Government
is going to take action under this
Act?

SHRI GEORGE FERNANDES: The
hon, Member is quite right in saying
that there is a contravention of the
Industries (Development and Regula-
tion) Act, 1951 by Thungabhadra In.
dustries. I must say that this com-
pany has been detying the law with
impunity, In fact, the activities of
all these industries have resulted in
a very very distressing situation ss
far as soap manufacturers of Andhra
Pradesh is concerned, The matter has
just come to my mnotice and we are
taking necessary actionn We are
taking action against all those who
are contravening the law.

SHRI G. NARASIMHA REDDY:
Here in answer to question (c), the
hon, Minister has said that there werge
250 small scale soap manufacturing
units in Andhra Pradesh in 1867 and
the total number of such unity which
are working at present is 85, By this,
it is clear that there is something
fundamentally wrong in implemeting
the industrial policy in Andhma Pra-
desh due to which small scale indus-
tries are decreating every year while
in neighbouring States lke Tamnll
Nadu, Karnatalta, stc. andl sspecielty
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in Northern States, the small ascale
industrial units are flourishing and in.
creasing every year.

So, 1 would like to know whether
the Government is prepared to probe
into this matter by appointing an ex-
pert and find out whether there are
any other reasons, which T have ai-
ready mentioned and the Minister has
agreed, for small-scale industries units
facing the difficulties in Andhra Pra.
desh and find a solution to enable all
small-scale units to flourish in Andhra
Pradesh on par with other States in
this country.

SHRI GEORGE FERNANDES: It
is true that during the last several
years, the State Government of And-
hra Pradesh has not been successful
in ensuring that these three units
the Thungabhadra unit and the two
other units that Thungabhadra Unit
took over carried on their operatlions.

MR. SPEAKER: Within the law.

SHRI GEORGE FERNANDES:..
within the law. In fact, a note which
I have received on the 24th of this
month, that is only three days ago,
from the Commisgioner of Industries,
says that the past efforts made by
this Directorate to secure information
on the soap.making capacities of
these three plants were of no awvail,
So we sent from our Ministry....

SHRI JYOTIRMOY BOSU: What
sort of Government are they?

SHRI GEORGE FERNANDES: We
sent from our Ministry three officials
who had to physically go inside the
plant, and collect some of the infor.
mation that was made available, the
management refused to make avail
able certain other information, How-

th information that has

to show, as T said earlier, that there
a total deflance of the law

Oral Answers 8

policy in regard to the small units
also. The hon, Member is quite right
that whereas there were, In the year
‘1967, 250 small.scale soap manufac.
turing units in Andhra Pradesh, today
their number has come down to €5
and according to the information
which the Commissioner of Industries
from Andhra Pradesh has given to
me, all this is because the large.scale
units have chased them out of busi-
ness.

SHRI JYOTIRMOY BOSU: Shame-
ful, Birla should be imprisoned.

Production of Sophisticated Textiles
by National Textile Corporation

*513. SHRI KUMARI ANANTHAN:
Will the Minister of INDUSTRY te
pleased to state:

(a) whether the National Textile
Corporation is being fashioned as a
pace setter in the production of sophis-
ticated textiles to cater both to the
requirements of the common man as
well ag to middle and upper classes;

(b) if so, whether there is any need
for continuing with the set up of Tex-
tile Commissioner when thig new poli-
ey of strengthening the National Tex-
tile Corporation and the Cotton Corpo-
ration of India is Implemented: and

(c) the steps“proposed to be taken
by Government to strengthen the capa«
city in the organised and powerloom
sector of the cotton textile industry to
achieve the plan production target of
3.700 million metres in the handloom
sector?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a) The Textile Policy envisages the
National Textile Corporation being
fashioned as a pace setter for produc.
tion of qualily fabrics at reasonable
prices with the accent on the require-
ments of the tommon man,

() While the National Textile Cor-

poration and Cotton Corporation of
India would develop as the main pub-
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sector organs through which textile
policy would be translated into action
on ground by Government, the set up
of the Textile Commissioner cannot
be dispensed with; while the accent
in future will be on developmental
rather than regulatory functions, the
Textile Commissioner’s Orgamsation
would still be needed to function as
a focal point where the day-to.day
problems of the textile industry would
be denlt with on a continuing basis,

{c) The weaving capacity in the
orgsnised mill and decentralised
powerloom sectors is being contained
to their pre-ent level. But the spin-
ning capacity is being expanded and
modernised to the extent required to
meet the additional demand for yarn
in the decentralised sector.

*SHRI KUMARI ANANTHAN:
Mr. Speaker, Sir, now the textile mills
in the private sector need not produce
standard cloth required by the com-
mon people. Under the National Tex.
tiles Corporation there are 103 sick
textile mills, Tne primary duty of
National Textile Corporation is to
bring these sick textile mills to nor-
malcy. In these circumstances, how
do you expect the National Textile
. Cerporation to produce standard cloth
ag also sophisticated cloth? How do
you expect the Nationa]l Textile Cor-
poration to become the nodal point
and also a pace-setter in this matter,
when it js entrusted with the onerous
duty of nursing 103 sick textile mills?
According to the new Textile Policy
announced on August 7, 1978, the
Textile Commissioner will now be a
watch-dog only, You have stripped
him of all powers. But you have not
clothed either the National Textile
Corporation or the Cotton Corpora-
tion. You have made these two
public sector corporations naked and
you ask them to compete with the
private sector textile mills. You say
that the free market forces would
enable to the public sector institutionsg
-to become the pace-setter, With 103

-— e — s
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sick mills to be nurtured and nourish-
ed and without any sort of powers,
how do you expect the National Tex.
tile Corporation and the Cotton Cor-
poration to compete successfully with
affluent private sector textile milis?

SHRI GEORGE FERNANDES: The
proof of the pudding is in the eating.
But I would like to assure the hon.
Member that the National Textile
Corporation will end this year with
a profit of Rs. 3 crores as against a
loss of Rs. 35 crores the last year and
Rs. 65 crores the year before, The
new textile policy and the role that
has been assigned to the National
Textile Corporation is to a consider.
able extent responsible for the Na-
tional Textile Corporation performing
now to a point where it is now a
profit making unit.

*SHRI KUMARI ANANTHAN:
The target for the Sixth Five Year
Plan is 370 crore metres of cloth and
the handloom sector is expected to
have a major share. Having aroused
the aspirations of poor handloom
weavers, how are you going to ensure
adequate supply of yarn to them and
also the required funds, especially
when the Textile Commissioner has
been divested of all powers. Who is
going to protect the interests of hand.
loom weavers?

SHRI GEORGE FERNANDES: The
Textile Commissioner is concerned,
as I said earlier in the reply with cer-
tain administrative and regula!
functions aiso, But where yarn su
to the handloom sector is concerned,
the Handloom Commissioner looks
after thir work. There are a8 number
of institulions, there are cooperative
bodies that have been in existence
and that are now being encouraged,
among the weavers to see that yarn is
made available through cooperatives
to them. Besideg that, in the normal
course, yarn is available. There have
heen no complaints from the handloom
wenvers about any shortage of yarn.

*The Origina)

Supplementary Question was put

in Tamil,
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SHRI VAYALAR RAVI: I am glad
that the Minister hag assured that yarn
supply will be regular and there will
be no complaints. In my constituency,
I have received complaints that the
price is very high and it is not in pro-
portion to the cotton price, which is
going down. Considering this fact,
will the Minister assure us that the
regular supply of yarn at reasonable
price to the handloom weavers will be
ensured?

SHR! GEORGE FERNANDES: The
price of yarn of certain counts, parti-
cularly the higher counts, has gone
up. I had a meeting with the repie-
sentatives of the textile industry and
I had asked them to bring the
prices down, Some pof the mills, parti-
cularly the mills in the South, have
already informed me that they have
brought the prices down. We ure 1n
touch with the other organisations of
the mill owners. Whatever complainis
there are in this respect will be dealt
with.

SHRI JAGANNAH RAO: 1t is said
that the textile industry incurs a loss
in manufacturing the standard cloth
and the handloom sector is in a bad
shape. Why should you not entrust the
handloom sector with the production
of standard cloth. Le, the Janata
cloth?

SHRI GEORGE FERNANDES: The
handloom sector is charged with the
production of Janata cloth and we are
giving them the necessary subsidy for
that purpose,

wew Wt ¥ fawre ¥ feld dtoen

*515 wt weiw fay waitfoar: sar
aveery ey TR TN ¥ §I W

(%) w1 @8 Gwrdir @ %
oy wew W & faww & Frit
®x 7T WP mw syrow yATES
AT AT W € ;Wi

() 7fx zt, M aewadht =er
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THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN): (a) and
(b) A Statement ig laid on the Table
of the House.

Statement

The following two schemes for deve-
lopment of Chambal Valley area are
included wnder the Draft Five Year
Plan 1978—83 viz,

(a) Soi] Conservation in the
Catchments of River Valley Pro-
Jects (Centrally Sponsored Scheme)

(b) Pilot Project for protection
of table land and stabilisation of
ravine areas (Central Sectbr gcheme
in the nature of Centrilly sponsored
scheme), -

The details of the schemes are as
follows:

(a) Soil Conservation in the Caich-
ments of River Valley Projects.

This schme way taken up from the
Third Plan in 13 catchments jnciud-
ing the catchment of Chambal c.mp-
lex of reservoirs, to reduce erosion and
to prevent situation of reservoirs, By
the e¢ad of 1978-79, it is 1n operalion
in 31 catchments.

In the past, the entire cost of the
scheme was met by the Centre in the
form of 50 per cent grant and 50 per
cent loan available to the States .Ac-
cording to the recent decisions of the
National Development Council, this
scheme ig to continue as g Centrally
Sponsored Scheme but from 1979-80
the expenditure will be shared bet-
ween the Centre and the Btates.

(b) Pilot Project for protection of
table lang and stabilisation of Tavine
areas;

Thig scheme was undertaken from
1974-75 onwards to prevent the in-
gresg of ravines into productive table
Jands and for reclamation of ghallow
and wide ravine beds for develop-
ment of agriculture, horticu'ture, fuel
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and fodder reserves, The Chambal ra-
vines in the States of Rajasthan, Ut-
tar Pradesh and Madhya Pradesh are
covered by thig scheme. Full Cent-
ral assistance js provided to the States
for controlling the rayine ingress, re-
claiming the shallow ravines and sta-
bitising the deep and medium ravines.
According to the decisiong of the Na-
tional Development Council, the
funds for this gcheme are to be trans-
ferred io the State<.
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SHRI AMRIT WNAHATA: Sir,
there are 8 million hectares of ra-
vine landg in the Chambal Valley and
reclamation of these ravine landg will
not oaly increase ggricultural produce
but would provide employment to
the lakhg of youth., Will the Govern«
ment congider creation of land re-
clamation army because it dosg not
involve much cost except some bul~
dozery for reclamation of ravine Yahds
in the Valley?
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SHRI FAZLUR RAHMAN: The
Luetﬂan of land army does not
ge. ..

SHRI AMRIT NAHATA: The sym-
bol of Emergency ty should be
converted into 5 symbol of creation.

SHRI FAZLUR RAHMAN: The
question of land army does not arise.
The reclamation work is already go-
ing on there.
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Undertrial Prisoners

¥
*518. SHRIMATI PARVATI DEVI:

SHRI CHATURBHUJ:
Wil the Mimister of HOME
AFFAIRS be pleased to gstate:

{a) whether it 15 a fact that even
now a large number of undertnals
are in illegal detention in a number
of jails in various States;

(b) whether a conference of Chief
Secretaries to discuss the ways anc
means to reduce the number uf under-
trials has since been held, and if so.
their decisions; and

(c) what other steps Government
propose to take to set free or release
on bail these undertrials?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOMF, AFFAIRS
(SHR! DHANIK LAL MANDAL): (a)
to (c) A statement is laid on the
Table of the House.

Stalement

The number of undertrial prisoners
in some States iy substantial  Simce
they are remanded to custody in jails
under grders of courts of competert
Jjurisdiction, it woulg not be correct to
describe their detention ag illegal. Se-
veral State Governinents have  al-
ready initiated review of casey, of
these undertrials in accordance with
the provisiong of law and the broad
guidelineg indicated by the Supreme
Court in the course of Orders passed
by it on writ petitions to release cer-
tain undertrials. The Central Gov-
ernment are mMOst anxious to evolve,
in consultation with States. arrange-
ments which would prevent umduly
long detention of any person in jal
as an undertrial gnd generally secure

trial of crimina] cases. A
conferenee of Chief Secretaries to con-
sider the problem in all its aspects i®
being convened on 9th April
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T I § AL GORIT & IR AR
gfeare %Y A ® fac dq1 w1 yeare
Tgr &

SHRI RINCHING KHANDU KHRI-
ME: M view of the Supreme Court’s
decision to release the undertrial pri-
soners who have bee. under custody
for more thap two year, will the hen
Minister please let me krow—

(a) What i the Government
thinking to rehabilitate them 4o leng
as cases gre not decided finally by
the court?

(b) It has been agreed that these
undertrial prisonerg are some of
the bad elements of society. With
the reléase of these prisoners, how
are you going to control the Iaw
and order problem in the coumtry?
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MR, SPEAKER: It is a very serious

matter. You must give it due con-
sideration.
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We can take it up 1n tne Home
Minmstry's Demands for Grants

Reservation of controlled Cloth fer
N.T.C. Mills

*520. SHRI § R DAMANI wWill
the Minster of INDUSTRY be pleased
to gtate:

(a) whether 1t 1s a fact that Gov-
ernment have reserved ccrtain gquali-
41es of controlled cloth for NTC
Mills exclusively

(b) if so, the detals thereof and

(¢) what 15 the basy, for fixing
prices of the controlled cloth?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) (a)
and (b) Yes, Su A quwtum of 50
million square meteis of controlled
cloth per quaite; has been 1eserved
1o be manufactured by the mulls
under the National Textile Corpora-
tion out of the total guantity of 180
million sguare meters of controlled
cloth. Out of the remaiung 50 ml-
lion squarg meters to be mainufactur-
ed by the puvate wector milig on
tender basis, the shortfull ;f any 1n
‘tender procuirement 15 also to be ieal-
lotted to the NTC Mils

(c) Prices for controlled cloth aie
based on certain formula prescribed
for costs of production (known as
multiplier rates) for each vauety/
construction ag per the control order
of the Government Consumer prices
have not, however, been tnanged for
some time even though the actual (ost
of production 1, higher than the con-
sumer price,

SHRI 5. R DAMANI My 1 know
from the hon Mineter the quantity
that heg been purchased in the last
three quarters ie. July to September,
October to December, 78 and Janusry
to March, 1970 and how much of it
has been purchased from NTC mills,
how much from private sectoy mnd
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SHRI GEORGE FERNANDES:
This question relates to production of
controlled cloth by NTC mills and
other sectors. It doeg nat relate to
purchase of cloth, The cloth ig niar-
keted through various agencies par-
ticularly the cooperative sector and
all the quantity that ;¢ produced is
marketed We have, 1n fact, no gur-
plus of controlled coith with us.

SHRI S R DAMANI The hon.
Minister has gald that oriority will be
given lo produce controlled cloth
through handloom -ector What long
term steps have been taken by the
hon Minister so that handioom ascc-
tor can produce moie guantities of
controlled cloth?

SIIRI GEORGE FERNANDES: We
are producing 100 millip, square
meterg of controlled cloth, This quan-
tity 1, produced in the organised sec-
tor Half of this qguantity hag been
reseived to be produced by the NTC
mills and other half 1, tendeired. What
we found 18 that Lhe private sector I8
not particularly keen on producing
controlled cloth becauss they belive
that rates are not adeguate for them
In the circumstances, the NTC has
been producing a part of that control-
led cloth which als» . ticondered,
During tendering 1t 1¢ found that
the rates quoted by the pri-
vate <ector mills are more than
the rates at which the NTC is
prepared to do that work. Therefore,
under the new schem.: wnece the NTC
took over thig responsikifity, from
October to December, 1078, out of the
total quantity of 100 milhon gguare
meters of controlled cloth, the NTC
took the responsibuisty of producihg
83.19 million square meters w hile the
private gector produced 16.81 million
square meters. Therefure, the pro-
duction of controlled cloth ig current-
ly done by the organised gector.

Ax far as handlonm sector 8 con-
““‘d, are m M
cloth. ‘t’mww&w certain
subsidy to produce this jansts rloth.



loom sector and gradusly phase i
out from the organised sector.
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MR. SPEAKER: This question does
not arise,

Satellite Port at Nhava Shewva
t
*522. SHRI R. K. MHALGI:
SHR] ANNASAHEB
GOTKHINDE:

Will the Minister of PLANNING be
pleased to refer to the reply given %o
Starred Question No. 243 on the 6th
December, 1978 and state:

(a) how far has the working group
made progresg in its study of estab-
lishment of g satellite port at Nhava
Sheva in Maharashtra;

(b) whether it is a fact that the
working group held only one meeting
oh 1st August, 1978 sp far;

{c) how long the working group
wil] take time to compieta 1ty task;

(d) whether any interim report has
been received {rom the working group,
and if so, the details thercof;

(e) whether Government or the
Plenning Commission have prescribed
any time limit for submission of
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study report by the working group;
and

(1) if so, the details the eol?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN): (a) to ({) A
Statement ;s laid on the Table of the
House.

Statement

The Woiking Group on the Nhava
Sheva port project wag set up by the
Planning Commission at the sugges-
tion of the Mimnistry of Shipping and
Transport in June 176, with the fol-
lowing terms of reference viz.,

(i) To work out traffic projections
tor various commnodities hikely to be
handled at the proposed port, tak-
ing into account the existing capa-
city of the Bombay port and the
need for re-location of port activi-
ties so as to optimise land-use in
the Bombay region;

(ii) To examine the {feasibility

and economies of expanding and

modernising the existing facilities
at the Bombay port;

(iii) To examine the feasibility
and economics of diverting traffic
from Bombay to other existing ports
in order to reduce the congéstion
at Bombay.

2. The Working Gioup h:d a preli-
minary meeting on the 23rd June 1978
and a formal meeting on the 1st of
August, 1978, to consider the relevant
issues, organise the collection of
necessai'y data and arrange for its
analysis. A Sub-Group was set up to
prepare the traffic projections. The
report of the Sub-~Group ig not yet
ready.

3. The Working Group had recom-
mended that the estimateg of cost for
the Nhava Sheva project should pe
updated. Subsequently, however, it
has been decided that a detailed I;IO'
Ject report should be prepared for the
Nhava Sheva projecc, A final deci~
sion on whetlioy the Project should Pe

“Ns it Oral An .
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undertaken will e takten on the basi
of the Report of the Working QGroup
and the detaileg project report. The
latter is expected to be ready in about
9 monthg time. No specific time limit
had been set for the report of the
Working Group; it ig expected that it
would be available in about three
months,

SHR] R. K. MHALGI: Sir, there 1s
a heavy congestion at the Bombay
Port today. The number of vessels
waiting today at the Bombay Port as
per my information js 88, and some
vesselg have been waiting since
December 1978, The Government
have to suffer an enormoug amount
of loss due to this congestion. In
view of the plight of the Bombay
Port, will the Prime Minister assure
the House that within a period of two
or three yearg to work on Nhava
Sheva port will be completed?

THE PRIME MINISTER (SHRI
MORARJI DESAI): The work of
Nhava Sheva port can be taken up if
after the project report ig finally
received, it ig decided that it can be
undertaken.

SHRI R. K. MHALGI: May 1 know
the composition of the Working Group
and the sub-Group on the project of
Nhava Sheva ang whether those
Groups are asked to positively submit
the report in an expecteq period?

SHRI MORARJI DESAI: The
Working Group consisty of 12 people:
Secretary, Planning Sec-
retary, Ministry of Shipping, Joint
Secretary, Ministry of Finance, Joint
Secretary, Ministry of Shipping and
Transport, UNDP Adviser, Planning
Commission Consultant (Project
Appraisal Division), Chairman, Bom-
bay Port Trust, Commissioner, Bom-
b-ytu‘:mporlga Regional D-vﬂu;
ment Authority, the representative
the Government of Maharashtrs,

Joint Secretary (Transport and Coms
munications), Planning Commbssion,

and Director Planning),
hﬂwmmw
Tolary, Ministry of Commegos;. .
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SHRI R. K. MHALGI: Sir, my
whole question has not been anfwered,

MR. SPEAKER: Yes, he has ans-
wered—whrat are the Members, whe-
ther any time limit hag been fixed.

SHRI R. K. MHALGI: I asked whe-
ther they have been positively asked
to submit the report in an expected
period.

SHRI MORARJI DESAl: We said
in the Statement itself that the Work-
ing Group Report will be received
within three months from now.

SHRI K. A. RAJAN: Congestion at
the Bombay port is causing wvery
much disadvantage to the economy
and to the whole trade. I would Tike
to know whether the Prime Minister
would think in terms of diverting
certain cargog in the Western coast.
There are other porty which can
handle it.

SHR] MORARJI DESAI: If it is
possible to divert, one can divert. But
it ig not always possible to divert it.
There are labour troubles ang other
troubles. That ig why this congestion
iy there and not because of this.

SHRI RATANSINH RAJDA In
view of the pressure at the Bombay
port, and in view of what my brother
MP. has just now asked about dlver-
sion of traffic, T would like to suggest
to the Prime Minister that apart from
Khandia near S<layu threre 15 Vadi-
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Effect on Liberalised Import PoHey
for Capital Goods on Domestie
Industry

+
*523 SHRI VIJAY KUMAR
MALHOTRA:
SHRIMATI PARVATHI
KRISHNAN:

Will the Minister of INDUSTRY be
pleased to state-

{am) whether the lberalised import
policy for capital goods sector has
adversely affected the du'.estic indus-
try;

(b) whether the Indian domestic
manufacturers have been eased out on
account of very low prices quoted by
foreign suppliers; and

(¢) whether Government are consi-
dering to constitute a committee for
scrutimising all such applicationg of

prospective buyers?

THE MINISTER OF INDUSTRY
(SHR] GEORGE FERNANDESY: (a)
to (c). A statement is placed on the
Table of the House.

Statement

(a) and (b). The liberalised import
policy for capital goods for 1078-T0
consists of two elements: imports un-
der Open General Licence, and im-
poris under sysiem of glebal tender-
ing. The capital goods allowed under
Open General Licence either do not
have an indigenous angle or have a
strong indigenous base and are com-
petitive in price and qualty The
imports under second category are a'-
Jowed without an import licence only
when the value of capital goods does
not exceed Rs. 10 lakhs. Imports on
the basis of global tendering are
considered only for select 14 indus-
tries of priority. Indigenous manu-
facturers can also participate in such
tenders. In fact capital goods have
not been imported under this scheme
so far. On the other hand, Govern-
ment have cleared one case relating
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to supply of Transformers by an indi-
genous undertaking which would
avail of concessional duties on im-
ported components as allowed under

the scheme

The decision of the Government to
lhberalise imports of capital goods was
taken consciously with a view to 1e-
ducing the overall cost of investment
in industries of national prionity con-
sistent with the requirements of offer-
ing protection Lo the indigenous capi-
1al goods industry This policy has
not affected the domestic capital goods
industry The production of capital
gool. has increased in 1978-79 The
import of components required for
capital goods has also increased con-
sideiablv duting the vear ‘The Direc-
tor Geneal of Teclhinical Develop-
ment his not received anv representa-
tions from domestic manufacturers of
capital goods that large scale imports
of these items have taken place

(¢) The Empowered Committee
prucesses app wors for mmport  uf
capital goods by 14 specified prionty
indusiries under global tendering
The Capital Goods Committee pro-
ceszes applications for import of capi-
tal goods by other industries There
is no need to constitute any additional
Committee,
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SHRIMATI PARVATHI KRISH-

I hope he will also agree with me,

MR. SPFEAKER: Are you protecting
againgt it?

SHRIMATI PARVATHI KRISH-
NAN: No, no. 1 am hoping that he
wil] continue to be in that mood
when 1 put my question. The Minis-

With this import policy where global
tenders are being called for during
the last year, have they reviewed the
progregs of it and seen how far, when
indigenous manufacturers also submit
tenders, the global manufacturerg teng
to depress prices, thereby dump-

actual valus of import licences during
the last year has declined. As against
Ra. 562 crores worth of import licences
issued for capital goods in 19875-76,
upto January 1979 during the current
year the tota]l value of licences issued
is only Rs. 339 crores, and on this
projection we do not visualise more
than Rs, 407 crores worth of capital
goods import licences being issued.
In actual fact, the implementation of
the policy has not been to the detri-
ment of the Indian manufacturers. I
do not agree with the suggestion of
the hon. Member about setting up a
Joint Committee on which manufac-
turers gre also represented. Bince the

SHRIMATI PARVATHI KRISH-
NAN: That is the manufacturers’ sug-
gestion, not mine,

SHRI GEORGE FERNANDES: I am
sorry 1 would not be in a position to
accept that suggestion,

WRITTEN ANSWERS TO
QUESTIONS

India’s Industrial Development Unit
within Commeonaweoalth

*514 SHRI BHANKERSINHJI
VAGHELA.:
SHRI G. M. BANATWALLA"

Will the Minister of INDUSTRY be
pleased to state:

(a) whether there is any proposal
under Government’s consideration to
set up & new industrial development
unit within the Commonwealth to
acoelerate  industrialisation eof deve-
loping countries;

(b) what are the broad outlines of
; and
(c¢) how far it will be beneficial to
this country?

THE MINISTER OF INDUSTRY
(SHRI GBORGE FERNANDES): (a)
to (¢). At the First Commonwealth
Ministerial on Industrial Co-
operation helg in from 5th
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to Tth March, 1978, the Ministers
agreed to put forward to H of
Government a framework for :.a.om-
monwealth Action Programme on In-
dustrial Cooperation. The Ministers
agreed that an Industria] Development
Unit should be established within the
Commonwealth Fund for Technical
Cooperation The Unit would mobilise
capabilities to help solve specific in-
dustrial problems and provide conti-
nuing assistance to Commonwealth
developing countries in theiwr indusin-
alisation efforts Thizs would include
pre-investment services. The Unit, in
consultation with the Commonwealth
Secretariat, would also develop ar-
rangements to expand the training
opportunities available to Common-
wealth developing countriep in the
promotion, establishment, management
and operation of industrial enterprises
and generally to assist these countries
in improving the effectiveness of their
industrial promotion and extension
services,

The Commonwealth Action Pro-
largely

draw laxgely

on
capabilities, angd expertise
from India including those 1n the

small-scale sector Backed up by com-
plementarities, incluling those in res-

mtr?u of the qéommonweanh E

Programme would also assist in fur-
thering India’s relations with develop-
ing
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*31. SHRI P. 8. RAMALINGAM:
SHRI K. MAYATHEVAR:

Wili the Minister of INDUSTRY be
pleared to state:

(a) the particulars of mass procure-

{c) the financial implicatieng for the
14

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). Prior {0 the Statement on
Textile Policy, Cotton Corporation of
India had the limited role of price
support operations and procurement
for NTC mills, It hay since been
decided to enhance the role to include
operation of a buffer stock and also
commercial sales going bheyond the
coverage of only NTC mills. The Cor-
poration have plang to procure 15
lakh bales which in the context of

aﬂbypaw;u‘ement by cooperative
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Ohjectiens by States to Amendments to
Formula for Central Ald

*524. SHRI VASANT SATHE: Will
the Minister of PLANNING be pl-ased

to state:

(a) whether it is a fact that some
Chief Ministers have taken serious ob-
jection to the proposed amendments to
the formula for Central aid;

() f so, details of objection raised
State-wise and reaction of the Govern-
meni thereto;

(¢) in the light of above, what solu-
tions have been arrived at; and

(d) as a result of the adoption of
new formula, what is the implicatien
in terms of quantum of Central aid
which would have been given as per
Gadgil formula and the aid which will
now be provided after the amendments
for 1979-80 onwards?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN): (a) No,
Sir.

(b) Does not arise,

(¢) In the meeting of the National
Development Council held on Febru-
ary 24 and 25, 1979, it was decided
that of the total Ceniral assistance
available for the State Plang for the

next four years, Rs. 1800 crores
should be reserved for specia] cate-
gory States, Rs. 600 croreg for special
problema of the States gnd Rs. 4200
crores distributed the 14 non-
special category on the basis of
various criteria laid down in the

Gadgil Fornula, except the one relat-
ing to special problems. Further, it

the basis c¢f Income Adjusted Total
Population of each State (IATP), i1e.
the inverse of per capita Slale’s in-
come multiplied by population. Be-
sides, additiona] Ceniral assistance is
being given for hill and tribal areas,
programme of the North Eastern
Council ang externally-aided schemes.

(d) The State-wise distribution ot
Centra] assistance is being worked
out in the light of the decisions taken
at the meeting of the National Deve-
lopment Council.
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Shri Rajneesh Ashram

*526. PROF. SAMAR GUHA.:

SHRI KESHAVRAO
DHONDGE.

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the Managing Trustee
of Rajneesh Foundation of Pune has
addressed a letter to the Prime Minis-
ter on February 24, 1970 making cer.
tain allegations against the Central
Government wvis-a-wwis Shri Rajneesh
Ashram;

(b) if so, the facts about such alle-

gations and the reaction of he Gov-
ernment thereabout;

{c) whether many photographs and
reports about the activities of the
Aghram have been recenly published in
various papers;

(d) whether many foreigners have
taken films about the activities of the
Ashram for display in foreign coun-
tries;

(¢) whether these published photo-
graphe, films and reports have been
criticised by many as vitiating the
concept and norms of Indian culture
and religious precepts; and

(f) if so, the reaction of the Govern-
ment thereabout?
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THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) o (f). The Managing Trusee of
Rajneesh Foundation had addressed a
letter to the Prime Minister on
24-2-1979, The letter inter-alin al-
leges vendetta against Acharya Raj-
neesh and his discipleg by way of
denial  of risa facilities to  foreigners
wishing to visit the Ashram; alleged
illega] detention of passports of
foreign inmates of the Ashram by the
local police: censorship of mail: pre-
vention of mming the activities of
the Ashram; putting of hurdics in the
way of acquisition of land by the
Ashrim oVeeed refu-al ot tax everap-
tion statug to the Ashram us a reli-
gious and educationa] organisation and
the refusal of a monecy-changer’s
licence by the Reserve Bank.

2 In rep'y to an earlier leter from
Ma Yoga Laxmi the Munaging Trustee
of the Foundation, the Prime Minister
hag informed her that in view of what
has appeared in the Press about the
activitics of the Rajneesh Ashram in
Pune and the views cxpressed there-
on in Parliament and elsewhere a
Commission of Inquiry may be an ap-
propriate body to go into the activities
of the Ashram. The Government can
consider the matter further if Shri
Rajneesh himself writes 1o the Prime
Minister that he would like thic to he
done.

3. In the letter of the 24lh Febru-
ary. 1979, a request has heen made for
appointing a Central Commission of
Inquiry intn the activitics of the
Ashram, while reiterating  that
Acharya Rajneesh is not going to
write to the Central Government in
this regard now or in the future.

4, Some photogrgphs and reports
about the activities of the Ashram
have been published in the Press, Ac-
cording o \nformation available. some
T.V. films about the activities of the
Ashram were prepared by foreigners
without getting the necessary per-
mission. It is true that these photo-
graphs and reports have been criticised

by many as vitiating the concept and
norms of Indian culture and religious
precepts. Appropriate action for wio-
lation of specific provisions of law, if
any, would be taken.

Programme of action by High Level
Communal Harmony Committee

*527. SHRI CHITTA BASU:
SHRI P, M. SAYEED:

Will the Minister of FHOME AF-
FAIRS be pleased to state:

(a) whether the high level Commu-
nul Ilasxmony Committee has since
been abl: 19 formulale u programme
ol actien; :

(b) if not, the reasong thevefor; and

(c) the full facts relating to the
delay?

THE MINISTER OF STATE 1IN
THE MINISI'RY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) Yes Sir, a beginning hag been
made, The details of a broad pro-
gramme of action are given in the
statement laid on the Table of the
House.

(b) and (c), Do not arise.
Statement

The high level committece held its
first preliminary meeting on 24th
February, 1979.

2 The tasks before the Committee
are—

(1) review sieps that have been
taken so far for the implementa-
tion of the various recommenda-
tions made by the National Integra-
tion Council and {mportant Com-
missions of Inquiry;

(ii) suggest what further action
can be taken tp minimise the
chances of recurrence of communal
and class-disturbances; and

(iil) draw a code of conduct, not

only for politica] parties, but also
for public-men and persons holding
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important positions in society, in-

cluding religlous leaders. This was

specially important in a secular
democracy.

3, The Committee decided to adopt
& two-pronged approath. Furstly, 1t
will recommend long-term program-
mes for countering the evil of com=
munalism and casteism in the couniry
Secondly, the Commuttee will consider
ghort-term programmes to be taken
up by the Centre and State Govern-
ments to solve these problems. The
Committee will be in touch with ithe
State Governments, call for reports
from States about the implementation
of the various recommendations of the
Nationa] Integration Council znd the
Commussions of Inquiry and monitor
‘them directly.

4 The next meeting of the Com-
mittee has been fixed for the 31st
March, 1978 when further details
would be worked out,

Tribal languages and Hngulstic xroups
eovered by Minority Commission’s
terms of referemce

*528. SHRI GIRIDHAR GOMANGO:
Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether the tribal languages/
groupg listed as the linguistic minori-
ty groups are covered by the terms
of reference of the Minority Commis-
sion alongwith the other language
groups;

(b) if so, the details thereof, and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(BHRI DHANIK LAL MANDAL):
(a) and (b). The Minoriliea Commus-
sion under its terms of reference will
safeguard the interests of all religious
sand linguistic minorities including the
tribel ones, If and when any mino-

' group including tribal ones make
M&o Minorities Com-
; , the Commission, will consider
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the same and make sppropriete recom-
mendations.

(¢) Doeg not arise?

Decrease in growih rate of Natiomal
Income

*529. DR SUBRAMANIAM SWA-
MY: Will the Minister of PLANNING
be pleased to state:

(a) whether the growth raie of the
National income in 1978-79 14 less
than half the rate in 1977-78.

(b) if so, the principal 1easons for
the reduction in the growth rate, and

{c) the steps to be taken in 1979 80
tv 1a'se the growth rate?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN) (a) The
Quick Estimates 1eleased by the
Centiai Statistical Orgamsation for
the year 1977-78 indicate that the
Gross national product wemnt up
72 per cent over 1976-77 (at 1970-71
prices). A growth rate of 3.5 per cent
in 1978-79 has been indicated in the
Economic Survey based on the fore-
cast mdade by the Planning Commis-
sion {p August 1978 This has now
been revised to 8.7 per cent by the
Planning Commission due to better
performance of the manufactunng
sector, Thus the growth rate this year
may be half or more of the rate last
year,

(b) The high growth rate of 7.2
per zent in 1977-78 followed the low
growth rite of 16 per cent .n 1978-77.
This 13 mainly due to high agricul-
tura] production In 1077-78 ag com-
pared with 1976-77 while that in
1978-79 1» expected to be marginally
higher than in 1977-78.

The growth rate of 3.7 per cent es-
timated for 1B878-79 cannot be conm-
dered low, It should be appreciated
that abnormally high growth rates
can flow low growth retes; but high
Mu;t::ten need not be sustainéd
year a in an economy sudject
hwm Y
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{¢) The puble secter Plan outlay
will be turther stepped up in 1978-80.
The increased outlayg stress the deve-
lopment of jirrigation power, coal,
fertilisers, oil, steel, roads, rallways
and rural development gectors. Simul-
taneously the budget for 1979-80 pro-
Poses many fiscal meagsureg to encou-
rage production.

Setting up of Soyabean Plants in M.P.

*530. DR, VASANT KUMAR PAN-
DIT: Will the Minister of TNDUSTRY
be pleased to state:

(a) whether it is a fact that Gov-
ernment are proposing to set up
Soyabean plantg in underdeveloped
and backward areas to help agricul-
turists growing soyabean;

(b) if so, how many plants would
be set uyp in Madhya Pradesh and how
many of them would cover backward
and under-developed areas: and

(c) whether it is a fact that Gov-
ernment are considering a proposal
to set up a soyabean plant in the
backward district of Rajgarh in M.P.
where soyabean is grown in large
Quantitiea?

THE MINISTER OF INDUSTRY
{SHRI GEORGE FERNANDES) (a)
to (c). There is no proposal at present
to set up soyabean plants in the Go-
vernment sector. However, in order
10 encourage development of soya-
bean processing industry® applications

trict in Madhya Pradesh. An applica-
tion for setting up a soyabean prcces-
ﬁtmit in Distriet Hoshangabad

‘h:m. SHR R K. MHALGL: Wil
.Minigter of ATOMIC ENERGY
b pivewedt’ to stute:

(a) whether ¥ is a fact that the
Bhabha Atomic Research Centre has
invented a new process to extract oil
from groundnuis, Soyabeang by
hydraulic pressing;

(b) whether 1t 15 als0 & tect that
this system would he simpler and
comparalively cheaper,

(c) whether Government have pre-
pared any pians io make available

this new technology to the small
scale industry; and

(d) if not, whether Government
propose io take necessary sileps to
make this technology available to
small scale industry?

THE PRIME MINISTER (SHRL
MORARJI DESAI): (a) The proces-
developed at BARC relates to deve-
loping ready-to-eat snack item from
groundnut and soyubeans contaiming
low fat and high protein. 1Its pri-
mary aim ig pot extraction of oil
though oil 15 obtained ag g bye-pro-
duct.

(b) This system is not considereu
simple from the point of view of ex-
traction of oil.

(c) and (d). The details of this pro=-
cesy opn laboratory ecale have been
published ag 2 scientific paper and
the reprints are madg available to
those interested.

Per capita Income

*532. SHRI BRIJ RAJ SINGH: Wwill
the Minister of PLANNING be pleas-
ed to state:

(a)» the per eapita 1income of an
Indian at present and t.ae same when
the first Five Year Plan was launched
at constant prices;

(b) whether Government fee! that
there has not been any appreciable
increase in the per capita income In
the country;

(c) if so, does it suggest thal Plan-
ning has failed in India; and

() in view of the ineffectiveness of
the process of planning in India s
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far, whether Government are think-
ing of an alternative;.if so, details
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN): (a) The
Quick Estimateg of National Income
released by Central Statistical Orga-
nisation provide information on the
per capite income upto 1977-78. The
per capita income at constant (1970-
71) prices bas increased from Rs. 466
in 1950-51 to Rs. 690 in 1277-78, thus
registeri.g an increase of 48.1 per cent
over the pcriod despite. an increase of
75.5 per cent increuage in population.

(b) to (d). The government is
aware that the rate of growth in per
capita income has been modest, while
the progress towards the basic objec-
tives of reducing poverty and unem-
ployment has been disappoiniing It
was, therefore, decided to lawach a
new development strategy for achiev-
ing these objectives within a fixed
time-frame of a decade or so. The
details of this strategy are spelt out
in the praft Five Year Plan (1978—
83).

Loss suffered by Bhopal Textile Mills

5001. SHRI HUKAM CHAND
KACHWAI: Will the Minister of
INDUSTRY be pleased to refer to the
reply given to SQ. No. 437 on 16th
August, 1978 and state:

(a) the amount of loss suffered by
New Bhopal Textile Mills from Jan-
uary, 1976 to October, 1978 year-wise
and the main factors responsible there-
for;

(b) whether one of the main factors
responsible for the above loss is the
absence from work for most of the
time of a large number of such re-
presentatives and members of the re-
cognised workers Union of this mill
and mark their attendance and get
salaries and do not do any work in
the mill but do other work outside
the mill; and
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(c) whether the agreement reach~
ed by the Union with the management
for operation of four looms in three
shifts has since been breached and
whether the same was breached in an
illegal manner and the action taken
by the managers of the tfextile corpo-
ration against this breach of the agree-
ment and the names of other agree-
ments so violated and whether the
corporation is incurring heavy losses
on this account?

THE MINISTER OF gTATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
and (¢). A statement is attached:.

(b) No, Sir,

Statement

(a) Profit and 1loss (Provisional)
excluding bohug liability for the
Period January, 1976 to October, 1978
year-wise is as under:—

Year Profit|loss
(Provisional)

(Rs. in lakhs)

Jan—Dec. 1976 —54.88
Jan—Dec, 1977 —65.33
Jan—OQect. 1978 -—22.95

The main reasons for losgeg gare old
machinery, resulting in low producti-
vity, excess labour force, power cut,
frequent power failures etc,

(¢) The workers revertedq to 2
looms in loomshed with effect fron.
12-7-77 unilaterally in violation of the
agreement dated 17-6-1976 and with-
out giving any notice. The man-
agement tried their level best to pre-
vail upon the workers/union not to
violate the agreement and to continue
4 looms but it had no effect on them.
Simultaneously, stay orders were ob-
tfained from the Labour Court. The
State Government of Madhya Pra-
desh referred the issue to the Indus-
trial Court, Indore for arbitration

j
|
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Help to Fear States by Rich States

5008. SHRI SURENDRA BIKRAM:
Will the Minister of PLANNING bg
pleased to state:

(a) based on his statement on 24th
February, 1978, will the Prime Minister
kindly inform as to how he expects
richer States to help pooy States in
their development;

(b) which rich States have so far
helped poor States in their develop-
ment 1n large measure; and

(c) what are the reasong for poor
allotment of cement tp Assam?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN): (a) to
(c) In the context of the discussions
in the meeting; of the Committee of
the National Development Council
and 1ts Working Group on the distri-
bution of financial resourceg between
the Centre and the States for the
Five Year Plan 1978—83, there being
no agreement, the Prime Minister, in
the meeting of the National Develop-
lopment Council on  February 24,
1979 appealed to the Chief Ministera
to tackle question of sharimg resour-
ceg for the development of the coun-
try in the spirit of a joint family, He
asked the comparatively better-off
states to take into consideration that
the otherg were in greater need of
help fiom the Centre.

The result of the Prime Min#tér's .
appeal was the unanimous acceptance
by Chief Ministers of his suggestions
for the distribution of Central assig-
tance Under these arrangements,
while the Gadgi] formula will conti-
nuo to govern the bulk of central
assistance, an amount of Rs. 2000/-
crores, expected to be released during
the pext four years (1979—83) by
modifications in the Centrally sbon-
sored schemes, will be allocated to
14 States on the basie of a new for-
mula which giveg greater welght to
Stateg with low per capita incomes.
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Alletment of Comeni to Assam

5004, SHRI BEDABRATA BARUA:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Assam Government has
asked for enhancement of the annual
cement quota to Assam;

(b) whether it is a fact that Govern-
ment has refused to enhance the
cement quota to Assam although
Assam's per capita consumption {8
less than gne seventh of the per capita
consumption of Punjab, Haryana and
other developed States: and

{c) what are the reasons for poor
allotment of cement to Assam?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) Yes, Sir.

(b) Cement {s not allotted to States
on the bhasis of population. States are
given allocations every quarter on
the basig of their needs, average des=
patches jn the past and availabilily.

(c) In gddition to country-wide
shortage of cement, supples to Assam
were furthey affected due to problems
in rail movement. However, 3 num-
ber of steps have been taken to im-
piove gupplies to Assam  including
belter movement of railway wagons
through Bongaiguon and Farakka,
opening of dumps at Jogidhopa 1n
Assam and Shalimar in West Bengal,
liberalised freight reimbursement for
road movement, movement by inland
water ways and through additional
ad-hoe allotment of cement.

During quarter January—March,
1979, Assam has been given in addi-
tion to its basic gquarterly allocation
of 50,000 tonnes, ad-hoc additional
allotment totalkng 41,000 tonneg for
flood rellet and other urgent require-
ments. Allocation to Assam in quar-
ter April—Jume, 1979 ig being increas-
ed by 10 per cent to 53,000 tonnea.

Further increases in allotment will
become possible when cement produc-
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tion and availabilily in the country
g0 up.
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Functioning of Handlooms in Gujarat

5006. SHRI AMARSINH V. RAT-
HAWA: Will the Minister of INDUS-
TRY be pleased to state: = ™

(a) the number of handlooms fune-
tioning in Gujarat State as on Decem~
ber 1978;

(b) wbether it is a fact that a large
number ¢f handlooms are lying idle;
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(e) it so, their number and reasons
therefor;

(d) whether Government have any
plan to popularise thig industry parti-
cularly in backwarg areas of the State;
and

(e) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) to (e). Information .8
being collected.

Criteria for Appointmentg of Personal
Staff of Ministers

5007. SHRI T. S. NEGI: Will the
Minister of HOME AFFAIRS be
pleased to state: =

(a) the criterra for appointment of
the personal staff of Ministers as Pri-
vate Secretaries and Personal Assis-
tants, etc;

(b) whether it is a fact that persons
belonging to Central Secretariat Steno-
graphers Service rarely get these posts
on the technicality that persons of
confldence should be appointed;

(c) whether Government are aware
of the resentment caused to senior
Stenographers when their claimg to
these posts are brushed aside in pre-
ference to people very junior to them
or who are outsiders; and

(d) if so, what steps Government
propose to take to see that the legiti-
mate claims of senior stenographers in
the Ministries are protected?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. 1), PATIL): (a) Ministers
have discretion in the matter of se-
lection of their personal staff. Such
appointments are, however, co-termi-
nus with the tenure of the concerned
Minister.

(b) to (d). The posi of Private
Becretary i not included in the Cen-
tral Secretariat Stendgrapherg Service
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and hence the Stenographers hiave mo
claim for appointment to that post.
The posts of Pereona] Assistant are
generally held by memberg of the
Central Secretariat StenSBraphers
Service. In order, however, to pro-
tect the interestg of members of the
Central Secretariat Stenographers Ser-
vice, provision has been made in the
Central Secretariat Stenographerg Ser-
vice Rules, 1969 that if and so long ms
such posts are held by persons not
belonging to the Service or by offi-
cers ineligible for appointment, there-
to, an equal number of posts in the
lower grade can be upgraded.

Allotment of Cement to Gujarat

5008. SHRI DHARMASINHBHAI
PATEL: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether against 6 lakh tonnes
of quarterly demand of cement of
Gujarat only 3.75 lakh tonnes is sup-
plied which results in acute cement
shortage in the State,

(b) whether Gujarat Government
have sent their demands to the Minis-
try and the Central Cement Controller
on 6th January, and 2nd February,
1979; 1f so, the details thereof; and

(c) the action taken or proposed to
be taken to make a quarterly alloca-
tion of 6 lakh tonnes of cement Includ-
ing 25 per cent ordinary portland
cement, to Gujarat?

THE MINISTER OF STATE
IN THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) and (b). The Govern-
ment of Gujarat had proposed a total
allocation of 6 lakh tonnes of cefhent
per quarter to the State. Other re-
lated requests made by the State
Government are that the cement fac-
tories in Gujarat ghould bhe asked to
produce ordinary portland cement at
least to the extent of 25 per cent of
their production, 35,000 tonne; of im-
ported cement ghould be allotted to the
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State through Kandla Port, one lakh
tonnes of ordinary portland cement
should be allotted to Gujarat from
factorieg outside the State and that
an additional quantity of one lakh
tonneg of cement should be allotted to
the State for the gquarter January—
March 1879,

(c) The quarterly alocation to
Gujarat for January—March 1879 is
3.75 lakh tonnes, An additional allot-
ment of 25,000 tonneg of ordinary
portland cement from imports has
also been made to the State during
the quarters, It has also been decided
to increase the allocation to Gujarat
by 10 per cent in the next quarter
i.e. April—June 1979, In the interest
of optimum production of cement and
capacity utilisation and jn order to
conserve non-renewable reserveg of
limestone deposits, no restrictiop is
currently being placed on production
of Pozzolonic Portland Cement and
Portland Slag cement.

Filling up of Reserved Posts in Govt.
or Semi-Govt. Organisationg

5009. SHRI MOHAN LAL PIPIL:
Will the Minister of HQME AFFAIRS
be pleased to state:

(a) the procedure followed in Allling
up the reserved posts particularly while
filling class III posts in Government or
Semi-Govt. Organisations; and

(b) whether a Government or Semi-
Government servant 1s entitled for any
kind of reservation benefity meant for
Bcheduled Castes; if he does not de-
clare his caste at the time of his ap-
pointment but declares his caste after
10 or 15 years of service?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
The reservation for Scheduled Castes
and Scheduled Tribes is provided in
vacancies arising every year as dis-
tinct from posts, The procedure laid
down for filing up the vscancieg re-
served for Scheduled Castes|Schedul-
ed Tribes by direct recruiiment
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through Employment Exchange, by
advertisement through the Press,
through the Union Public Service
Commiesion and other authorities
holding competitive examinations as
algp through promotion in thg ser=
vices|posts occurring under the Gov-
ernment of India has been indicated in
a synoptic form in Part I of the Bro-
chure on Reservation for Scheduled
Castes and Scheduled Tribeg in Ser-
vices—5th Edition published by the
Department of Personnel and Admi-
nistrative Reforms pof this Minisiry.
The texts of the relevant RéscTutions
and various Office Momoranda, which
have been issued from time to time
on the subject, are also contained in
Part III of the same Brochure.

Ag regards Scmi-Government i.e.
statutory and autonomous bodies, the
instructions issued by the Minisiry of
Home Affairs dp not automatically
apply to the services under these
organisations. However, instructions
have been issued to the administra-
tive Ministries to ensure that autono-
mous and statutory bodieg also follow
the reservation scheme of the Central
Government in all its aspects.

(b) There is no objection to Gov-
ernment servants being allowed pros-
pective benefity admissiblé to a mem-
ber of Scheduled Caste who puts in
claims of belonging to Scheduled
Caste, after having rendered service
for some years, provided he can give
a satisfactory explanation for mnot
making such g claim at the time of
his appointment and can, further,
produce adeguate documentary eVi-
dence to prove the genuinenesg of his
belated claim.

Profits by the Units of N.T.C,

5010. SHRI SUKHDEV PRASAD
VERMA: Will the Minister of INDUS=
TRY be pleased to state:

(a) what is total amount of profits
made by the units under National Tex-
tile Corporation Limited;
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(b) whether it is a fact that some
units of National Textile Corporation
Lid, have started making profits since
1978;

(c) if so, the facts thereof; and

(d) what further steps are being
taken to wipe off the losses?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) During the current fi-
nancial year 1978-79 (from April,
1978 to January, 1979), the units under
NTC made a net profit of Rs. 101.84
lakhs.

(b) and (c). 58 nationalised units
and 5 managed units under NTC have
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made profits for the period from Ap-
ril, 1878 to January, 1979. A lat of
such profits making units with the
net profits earned by each of thess
units is attached.

(d) Sume of the major steps taken
by the Govt. to improve the working
of the units are given below:

(i) Modernisation/renovation of
the machinery.

(ii) Acceleration of labour ratio-
nalisation gehemes.

(iii) Bulk procurement of raw ma-
terials on centralised basis,

(iv) Diversification in pattern of
production.

{v) Improved marketing strategy.

8 tatement
Subsidiary Nationalised Units (Rs. in lakhs)
1 2 3
NTGC (DP&R) Lid. . 1. Shree Bijay Cotton Mills, Bijainagar : 17-82
2. Kharar Textile Mills, Kharar N . 228
NTC (MP) Ltd. A . 8. Burhanpur Tapti Mills, Burhanpur . . 3- g
NTC (UP) Lad. 4. Muir Mills, Kanpur . . . . 487
5. New Victoria Mills, Kanpur . 5 13°25
6. Lord Krishna Textile Mills, Saharanpur 234
NTC (SM) Lid. . . 9. Barshi Textile Mills, Barshi . . 41-64
8. New Hind Textile Mills, Bombay . . g2-g8
g. Digvijay Textile Mills, Bombay i & 12-8a
10. Chalisgaon Textile, Chalisgaon . B 12396
11, Nanded Textile Mills, Nanded . . 653
12. Dhule Textile Mills, Dhule . . 25° 04
13 Aurangabad Textile Mills, Aurangabad . 518
NTC (M) Led. . . 14 India United Mills (No. IV), Bombay N 17°60
15, India United Mills (No. V) Bombay . 57:Bo
16. R.6.R.G. Mohts Spg. & Wwvg. Mills, Akola 14°8a
17, R.BB.A. Spg. & Wvg. Mills, Hinganghat . 16-6a
18. Vidarbha Mills (Berar), Achalpur . . 1888
19. Model Mills, Nagpur e a8 6a
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1 2 3
NTC (Gujarat) Ltd. go. Rajkot Textile Mills, Rajkot ¢ . 21-8g
21. Petlad Textile Mills, Petlad . - 21-68
22. Ahmedabad Jupiter Textile Mills,
»_ Ahmcdabad . . N . ' s1- 1o
23. Ahmedabad New Textile Mills, Ahmedabad 63-24
2:. Jehangir Textile Mills, Ahmedabad . - 87 o9
:5. Mahalanmi Textile Mills, Bhavnagar . . 8-33
26. Rajnagar Textile Mills (Unit 1), Abmeda-
bad. 123 ai
27. I;:jén‘agar ‘Textile Mills (Unit 2), Ahmeda-~
28. Viiangam Textile Mills, \ irangam . . + 21-49
29. New Manickchowk Textile Mills, Ahmeda-
bad . = . . . . 84-05
g0. Himad:ii Textile Mills, Ahmedabad 67-15
NTC (APKKM) Lid. 31. Maliboob Shahi Kulbaiga Mills, Gulbarga 11-99
32. Adoni Cotton Mills. Adoni . . 12-56
83. Netha Spinning Mills, Secunderabad . 11 42
84. Natraj Spg. & Wig Mlls, Adilabad 367
35. Tirupathi Cotton Mills, Renigunta . 2143
g6. Shree Yallamma Cotton, Woollen & Silk
Mills, Davangere 3 i . 2-0f
37. Kerala Laxmi Mills, Trichur . . g0 53
88. Vijaymohini Mills, Trivandrum . . 13 25
g89. Cannanore Spg. & Wvg. Mills, Pondicherry 13°54
40. Cannanore Spg. & Wvg. Mills, Cannanore 1°43
41. Alagappa Textile (Cochin) Mills, Trichur . 24-69
42. Parvathi Mills, Quilon . . ) 20" 71
43. Minerva Mills, Bangalore , . . B 2-39
NTC (TN&P) Lud. 44. Omparasakthi Mills, Ganapathy .. 14-76
45. Cambodia Mills, Coimbatore . . 56-82
46. Kishnavani Textile Mills, Coimbtore . 18-07
47. Sri Rangavilas Spg. & Wvg. Mills, Coim-
batore ) . . . . . 38-44
48. Pankaja Mills, Coimbatore . . 39- 20
49. Pioneer Spinners Mills, Kamudakudi . . 1421
50. Balaramavarma Textile Mills, Tirunclvell , 25" 47
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i 2 3__-
5t. Kalesswarar Mills ‘B’ Unit, Coimbatore , 16-18
52, Coimbatore Murugan Mills, Coimbatore 33°84
58. Somasundram Mills, Coimbatore 18-
54. Kaleeswarar Mills * A® Unit, Coimbatore . 36- 41
55. (.Eg;‘mbnmm Sp:f. & ?va. .bdil].l: Cuixf:ha- . 8 o
56. Sri Sharda Mills, Podanur 20° 25
57. Sri Bharathi Mills, Pondicherry . 13°34
NTC (WBAB&O) Ltd. . 58. Gaya Cotton Mills, Gaya . . 1-64
ToraL 1539° 72
Managed Units +—
1. Udaipur Cotton Mills, Pratapnagar 29° 71
2. Swadeshi Cotton Mills, Pondicherry . 53+ 62
3. Swadeshi Cotton Mills, Naini 8734
4. Swadeshi Cotton Mills, Maunath Bhanjan 4487
5. Rac Barcilly Textile Mills, Rac Bareilly . 015
. ToTAL a15'69
Granp Toran -*-“l=755‘4‘
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Setting up of an Undertaking by
M/s, Hindustan Ferro Limited

5012. SHRI VASANT SATHE:
SHRI VIJAY KUMAR N.
PATIL:

Wil] the Minigter of
be pleased to state:

(a) whether it is a fact that MRTPC

INDUSTRY

has recommended to Government their

acceptanice of revised proposal of Mis.
Hindustan Ferro Limited for setting
up an undertaking in a backward area
of Maharashtra; and
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(b) at what stage of clearance fing-
itsation/execution the proposal stands
and whether the clearance has been
intimated to the concerned authorities
and the State Government for further
fodow-up action?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) and (b). The MRTP
Commissinrn hag submitted its report
to the Department of Company af-
fairs, Ministry of Law, Justice and
Company affairs on the 3rd March,
1979. The Report is being processed.

Accident cases pending with Motor
Accidentg Claimg Tribunal, Delhi

5013. SHR] 5. S. SOMANI:
SHRI GYANESHWAR FRA-
SAD YADAV:

Will the Minister of HOME AF-
FAIRS be pleased lo state:

(a) the number of cases pending
with the authorities of the Motor Acci-
dent Claims Tribunal, Delhi relating to
the accidents before 1970; and

(b) what steps Government have
taken to finalise those cases immediate-
y?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI S. D. PATIL): (a)
92 such cases are pending with four
Motor Accident Claims Tribunals.

(b) There +was only one Motor
Accident Claim ‘Tribunal till July
1978, Five additional Tribunals have
since been sanctioned to clear the
backlog of long pending cases. Three
of the five additional tribunals bave
already started functioning while the

functioning

available. Thig may help in the dis-
posal of Cases.

Setting up of a Braneh Space Research:
Station near Chilka Lake (Orissa)

5014. SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
SPACE be pleased 1o gtate:

(a) whether Government of India
desire to establish a Branch Space Re-
search Stalion near the Chilka Lake
in Orissa;

(b) whether a team visited the Chilka
Lake area in Orissa recently for the
purpose;

(c) whether the tentative rough esti-
mate for the purpose would be about
Rs. 200 crores; and

(d) if so, when the final decision
would be taken up in the matter?

THE PRIME MINISTER (SIIRI
MORARJI DESAI): (a) to (d). A team
of ISRO scientists visited warious
places in the country, including Chil-
ka Lake area in Orissa, in conneclion
with the location of certain facilities
connected with future Jaunch pro-
grammes. It is premature to draw
any comclusions from these visits as
they mainly relate to systems studies
of various options. No final decision
either on investment or on location
has yet been taken.

wey giw ¥ wwwEmeE, W Wit Wy
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Closure of Indusiries at Dhanbad

5018, SHRI A, K. ROY: Will the
Minister of INDUSTRY be pleased to
state:

(a) names of the industries lying
closed in Yhanbad district of Bihar as
on 1st March, 1878; capital and labour
made idle by that period for which
they are lying closed and reason for
their closure; facts in detail;

(b) closed industries which have
taken loan or other facilities from
the Publiv Finance institutions, facts
for each of them;

(¢) steps taken to open those indus-
tries; and

(d) whether Government would open
District Industry Centre in Dhanbad to
revive the industrial belt of Dhanbad;
if so, when, if not, why not?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR1 JAGDAMBI PRASAD
YADAV): (a) and (c). The informa-
tion hag heen called from the Gov-
ernment of Bihar and will be placed
on the Table of the House when re-
ceived.

(b) According to information fur-
nished by various financial institu-
tions in February, 1979, none of the
factorieg financed by the following
institutions were closed in Dhanbad:

(1) ICICL

(2) Unit Trust of India

(3) IDBL

(4) Life Insurance Corporation
(5) General Insurance Corporation
(8) IRCI

(d) In the Statement on Industrial
Policy announced by the Government
on 23rd December, 1977, it was indl-
cated that henceforth the focal point
for industria] development weuld
ahift from urban to rural areas, In
accordunce with this policy the Dis-
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launched in May, 1978. Under the said
scheme, Government have

on 15th March, 1079 a District Indus-
try Centre for Dhanbad District m
Bihar,

Undeveloped Districts in Kerala

5017. SHRI RAMACHANDRAN KA-
DANAPPALLI: Will the Minister of
PLANNING be pleased to state:

(a) whether Government have de-

clared some districts as undeveloped
districts;

(b) if so, is there any distriet in
Kerala State particularly; and

(c) if so, the provision in the current
budget?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN): (a) The
Government have declared some dis-
tricts as industrially backward on the
basis of following criteria adopted as
guidelineg in pursuance of the deci-
sions of the National Developmant
Council Committee constituted for the
purpose:

(i) For capital foodgrains/com-
merecia] crops production de-
pending on whether the dis-
triect is predominantly a pro-
ducer of foodgrains/crush
crops. (For inter-district

(ii) Ratio of population to agri-
cultural workars,

(iil) Per capita industrial output

(groas).
(iv) Number ot factory employees
per lakh or al-

ternatively number of persons

' engaged in secondary and ter-

tigpy activitics per lakh of
population.

(v) Per capita consumption of
electricity.

(vi) Length of surfaced roads in
relation to populatipn or rail-
way mileage in relation to
population.

On the basis of data furnished by
State Governments on the above cri-
teria those districts whose indices
were well below the State average
were selected as being eligible for con-
cessional finance from term-lending
financia] institutions. Six districts/
areag from each of the States consi-
dered to b= industrially backward and
three district/areas of each of the
other States and Union  Territories
out of the districts selected for con-
cessional finance, as recommended by
the State Governments were selected

for Cenira] scheme of Investmnt Sub-
sidy.

(b) On the basis of the proposed of
the Government of Kerala, according
to accepted norms, flve districts (Al-
leppey, Cannanore, Malapuram, Tri-
chur and Trivandrum) have been ge-
lected as industrially backward to
qualify for concessional finance faci-
lities. Out of these, three districts as
proposed by the Stiate Government,
namely, Alleppey, Cannanore and
Malapuram have been selected to

qualify for the Central Scheme on
Investment Subsidy.

(c) The investment subsidy scheme
is centrally-sponsored and a lump-
Sum provision is made for it In the
Central budget. State-wise allocation
is not made in advance.

HC.S, and PCS. Cadre Officers in
Haryana ang Punjap

5018, SHRI BALWANT SINGH
ALIA: Will the Minister of

HOME AFFAIRS be plessed to state:

(a) what is the proportion of IAS
officers to the Haryana Civil Service
and Punja Civil Service cadre
officers in and Punjab;

(b) whether the State cadre officers
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(c) if so, the reaction of Central
Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AF-
FAIRS (SHRI S. D. PATIL):
(a) The total authorised strength of
the IAS Cadre of Punjab ig 160. the
number of officers in position ag on
1-1-79 was 147. The total aiuthorised
strength of the IAS Cadre of Haryana
is 147; the number of officers in posi-
tion ag on 1-I-70 was 131. According
to the information made available by
the State Governments concerned, ithe
strength of the Punjab Civil Service
Executive Branch is 240 against
which 166 officers are in position and
the strength of the Haryana Civil
Service Executive Branch is 200
against which 140 officers are in posi-
tion. )

(b) ang (¢). A memorandum c<ent
by the President, Punjab Civil Ser-
vice (Executive Branch) Association
has been received by the Government
and the matter is under considera-
tion.

Taking of Photographs of Naked
Tribals and Clansmen

5019. SHRI PURNA NARAYAN
SINHA: Wilj the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that certain
naked tribals and clansmen/women
have been photographed on payment
by the foreign tourists and these are
displayed in their countiries to show
that there are traditional nudes in
India; and

(b) what steps are being taken to
prohibit taking of such objectionable
photographs and also to remove

ess from amongst these tribes/
clana?

' THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIEK LAL MANDAL):
(a) No specific instance has been
brought to notice of Government,

MARCH 28, 1079
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(b) The Indian Pena] Code contains
provisions against obscenity. The Five
Year Plang are intended to raise the
standard of living of the people, With
improvement in fhe economic stand-
ards, it is expected that all sections
will wear adequate clothing.

Ministers’ Election Campaign Tours

5020. SHRI CHHITUBHAI GAMIT:
SHRI K. MALLANNA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether there is any proposal
under the consideration of Government
to ask particularly the Ministers to
attend the Nation’s business instead
of touring the country during elec-
tion campeign because fighting an
election is a party business; and

(b) if so, the details regarding the
policy of Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHEI DHANTK LAL MANDAL):
(a) and (b). No such proposal is under
consideration of the Covernment.
However, guidelines regarding the
tomrs of Ministers for non-official
purposeg including election tours al-
ready exist, a copy of which is en-
closed.

Statement

Instructions regarding the tours of
Minister for non-officia] purposes in-
cluding election tours, are contained
in geveral communications {ssued and
re-issued from time to time, These
have been summarised below:—

General instructions

(1) Until a Minister demits office
he iz in charge of public affairs and
accordingly even while on tours,
whether for official or private pur-
poses, he must continus to discharge
the responsibilities ag Minister. Hence,

(a) he can fake with him the
minimumn personal staff needed for
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this purpose and guch gtaff is entit-
led to draw travelling and daily
allowance under the rules; and

(b) when he visits any place, the
district officers must arrange for
normal courtesies and security,

(2) A Minister may claim travel-
ling and daily allowance only in res-
pect of tourgs underiaken for ofli-
cial purposes i.e. tours, actually neces-
siated by dutieg which he could not
perform at headquarters. If an offi-
cial tour is combined with privatsg,
business of the Minister, which in-
cludeg party work, and he has to
undertake any additional journey for

this purpose, he is not entitled to any
travelling allowance for the additional
journey. If a Minister while on cffi-
cial tour devotes any day of his halt
exclusively for private business lLie is
not entitled to daily allowance for
that day.

Special instructions regarding election
tours

(3) Whenever a Minister dccides
that a meeting which iz going to be
addressed by him ig an election meet-
ing he should ask for arrangements
to be made on his behalf nen-officially
and not by Government servants. Dur-
ing the election +‘~urs Government
meetings would be rare and normally
public meetings should be considered
election meetings and all expenses
except those relating to maintenance
of law and order, borne privately.

(4) The role of officials at election
meetings ghould be confined to main-
taining law and order and affording
normal protection to Ministers.

(5) No travelling expenses or ¢pily
allowance should be charged by
Ministers for journeys, which have,
for their main purpose, election com-
paign. It would be presumed that for
some weeks prior to the poll, the
activitiey of Ministers on tour sre
much more concerned with elections
than with their official duties,

(6) A journey wundertaken by a
M’.ﬂj&ter for filin~ omination popers
and subsequent tours to his consti-
tuency should be regarded as being
foir election purposes.

(7) If @ Minister who has proceeded
to his constituency for election pur-
poses at his own expense, has to pro-
ceed to some other place on duty, he
may draw travelling allowance limit-
ed to the amount admissible from his
headquarters to the other place and
back to headquarters. If he hag to
return to headquarters from his own
constituency in public interest by
interrupting his election work, he may
only claim the return air or railway
fare. Public interest shall naturally
include attendance at al] Cakinet and
Cabinef -Sub-Committee meetings.
Other meetings or conferences at
headquarters should be avoided as far

as possible,

(8) Where g Minister has been
provided with a car exclusively at
the expense of the State, the car
should not be used for election pur-
‘poses, Even where a car is provided
by the State but the Minister is given
an allowance for maiiitenance of the
vehicle, it is not desirable to use such
vehicle for election purposes.

Chairman-cum-Managing Director of
N.T.C.

5021. SHRI SHARAD YADAV:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is fact that Govern-
ment have recently selected a Chair-
man-cum~-Managing Director to take
over the charge of National Textile
Corporation (WBABO) Limited Cal-
cutta;

(b)Y whether Government are con-
gidering to create a new post for Depuly
Chairman-cum-MD or Joint Chair-
man-cum~-MD; and

(¢) the considerations for creating
the new post of Deputy Chairman-
cum-M.D. or Joint Chairman-cum-
MD? 4
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI  PRASAD
YADAV); (a) Yes, Sir.

(b) ang (c). Yes, Sir, Government
is considering appointment of a Joint
Chairman-cum-Managing Director in
the Subsidiary Corporation in order
to improve its working by strengthen-
ing its administrative set up.

Trade Union Workers killed in
Dhanbad

5022. PROFESSOR SAMAR GUHA:
SHRI C. K. CHANDRAFPPAN:

Wil] the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether attention of Government
has been drawn to the shocking report
of luling of 500 trade union workers
in Dhanbad area during last few
months;

(b)Y in wiew of location of many
Central Government institutions 1n that
areqn, have the Government asked for
a report about the violent inecident
there from the Bihar Government,

(c) 1f so, facts thereabout, and

(d) the steps taken for maintaining
penc: and law and order in Dhanbad
arear

THE MINISTER OF STATE N
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) Yes, Sir, According to informa-
tion received from the Government
of Bihar, 54 murderg were committed
in Dhanbad district in 1978 and 1979
(till February). Of these, 21 resulted
directly from inter-union and inter-
union clashes.

(b) to (d). Government are in
touch with the State Govermnment in
the matter. The local authorities
have initiated action against several
musclemen and bad charactera in the
area under the Crime Control Ordi-
nance of Bihar, The State Govern-
ment have also instructed the local
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authorities to continue action ageinst
goondas apd lawless elements with
firmness. The proposals ¢f the State
Government for opening of more
police stations and outposts, for moder-
nising the police in this areg by pro-
viding more transport and wireless
sets and for establishing more courts
for expediting trial of long pending
cases, are being actively considered
by the Central Government. The Uni=
on Home Mmister has recently taken
few meetings which were, inter alia,
#ttended by the Chjeg Minister, Bihar,
Union Ministerg of Energy, Labour
and Steel and senior officials of the
concerned Ministries to take a deci-
sion on Steps netessary for improving
the law and order situation in the
Dhanbad area.

Emergency excesses cases of Punjab

5023. DR BALDEV PRAKASH:
Will the MTnister of HOME AFFIARS
be pleased to state:

(a) whether the Shah Commission
referred the cmergency excesses com-
plaint cases to the Punjab Government
for disposal and the Punjab Govern-
ment has referrcd those cases to
Gurdev Singh Commission;

(b) whether Gurdev Singh Commnis-
sion adjourned the proceedings of the
Shah Commission cases on 31st Dec-
ember, 1878;

(c¢) what steps have been taken for
the disposal of unfinished cases, by
the Punjab Government as well as the
Central Government;

(d) whether the emergency victim
workers Association Punjab made
many represeniations to the Centre and
ihe State Government and requested to
extend the period of Commission and
finish the pending cases, if 50, the ac-
tion taken by Government; and

(e) whether the reports of the Shck
Commission on gll the States of the
oountry in Emergency excesses has
been mede, if so, why the report on
Punjab Government hag been delayed?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b) The Punjab Government
referred the category IV emergency
complaints, referred to them by the
Shah Commigsion, to the Gurdev
Singh Emergency Excesses Enquiry
Authority, and not to the Gurdev
Singh Commission of Enguiry which
was set up by the State Government
for certain other matters. Some of
these complaints were also referred
by the State Government to another
Authority headed by S. Jasmer Singh,
District and Sessiong Judge (Retd.)
The team of both these Authorities
expired on 31-12-78,

(¢) The Slate Governmeni have
decided to entrust the unfinished cases
to the Gurdev Singh Commission of
Inquiry which is stil] functioning,

(d) Yes, Sir. As Stateq in reply to
part (c), the unfinished cases have
been decided to be entrusted to the
Gurdev Singh Commission of Inquiry
whose present term is upto March
31, 1979. This is likely to be extend-
ed.

(e) The Shah ™~ Commission has al-
ready given its reports in respact of
emergency excesses,

Move to increase price of Core Sector
Product (Cement)

5024. SHRI DHARMAVIR
VASISHT: Will the Minister of IN-
DUSTRY be pleased to siate.

(a) whether there is a move to spon-
sor an increase in the price of core
sector product cement;

(b) it so, whether it was not against
the Jha Committee on direct taxes re-
commendations; and

(c) if so, what would be the im-
pact on the production of this item and
the present price siructure?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) to (¢) The present

pricing period for the Cement Indus--
try is scheduled to end on 31st March,
1979. The High Leve] Committee on
Cement Industry has made a number
of recommgndationg including revi-
gion ef the price structure for the
period 18780—82. These recommenda-
tions are being processed.

Use of C.R.P. Forces in Arunachal
Pradesh

5025. SHR1 PURNANARAYAN

Will the Minister of HOME

AFFAIRS Le pleased to state:

(a) whether the Arunachal Pradesh
Administration used Central Reserve
Police Forces placed at its disposal to
forcably occupy an Assam Primary
School at Phulaguri/Phulbari village
claimirg it to be in Arunachal Pradesh
terrilo y;

(b) whether Government officers of
the Union Territory refused to vacate
the school premises and the village
until after the protest lodged by the
Assam Government;

(c) whether Arunachal Administra-
tion has already forcibly occupied por-
tion of viilage Baligaon near Bandar-
dewa border approach to ltanagar and
erected forest Depariment's offices and
continues to threaten the villagers with
forcible eviction from their perma-
nent holdings necessitating daily police
patrolling from Assam side to prevent
violence; and

(d) if so, what steps Government
propose to take to defend the territo-
rieg of Assam State from such inva-
sions from the States createq by it-
self undey the States Reorganisation
Act ot 19717

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (c) Arunachal Pradesh Gov-
ernment were consulted in the matter
and they have denied any forcible
occupation in Assam territory of the
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being recommended for IAS in Bihar

(=) gfz g, of 9 as W< against State quota;
ar ?

gfe =, THH ¥T FTCO B (b) if so, whether these officers have
administrative experiences, and
UL s ¥ mqy fafosaa die {c) if not, the reasons for giving them
Feqelt W SATeW ¥ e swY EA R, ohiie Therscts
(st guo ¥o atfewm) : (¥) wix ' THE MINISTER OF STATE IN
(w). e afewmm wgfals THE MINISTRY OF HOME AFFAIRS
%'T a. "f{ﬂ\fﬂﬂ'” m i, q; AND IN THE MMS'I'RY OF L&w.
oo g JUSTICE AND COMPANY AFFAIRS
wieft”  wEAET w1 ®€ s (SHRI S D. PATIL): (a) No such
R L N Pt At
- t el and Adminis-
wwar wil & wrgfafy #1 ol trative Reforms because the minutes
Y w1 ferer Far § 9 IelERR of the meeting of the Selection Com-

arf e fedt w W™ e Mittee to consider the cases of non-
- . State Civil Service officers foy a ap-
fewer & § ¢ frgfer & e pointment to the LA.S, Cadre in
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Bihar which met on 28th and 29th
December, 1978 have not been receiv-
ed so far.

(b) and (c)

arise.

Question does not

Government’y policy re: Hindi

5028, PROF, P. G. MAVALANKAR:
Will the Minister of HOME AFFAIRS
be pleased to state:

{a) whether Prime Minister said re-
cently while touring Tamil Nadu that
every Indian if he were a patriot must
learn Hindi;

(b) if so, the precise statement he
made and the occasion and reasons
thereof;

(c) whether the said statement cau-
sed opposition and resentment in some
quarters; and

(d) the exact official stand of the
Government of India on this language
question?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b) During his visit to
Madr-., while answering questiong at
a Press Conference on 19th Jan,
the Prime Minister had said that the
compulsion of patrictism and not
compulsion of law will make us rea-
lise the need to know one language
which would link people of all parts
of the country. He had also added
that there was no gquestion of imposi-
tion of Hindi on any State.

(¢) The aforesaid statement, ag re-
ported in the press, did cause some
reaction.

(d) The Government fully stands
by itg commitment that Hindi will not
be imposed on the non-Hindi-speak-
ing people, The Officiaj Languages
Act, 1963, as amended in 1967, pro-
videg for the continued use of English,
elongwith Hindi, till the legislatures
of all the States which have not adopt-
ed Hindi as their official language

110 LS—4.

have passed resolutionas for the dis-
eontinuance of the use of English and
after considering these resolutions,
similar resolutiong have been passed
by each House of Parliament.

gfaaarass, date g &t o
atmifaa

5029, ! WHwg AW :  FAT
wg Adr Ag FArT F FAT F4
f&

(%) 7a1 g9%1 =19 faow ®w
¥ wig I F e gfageT o
sfan affdam so% (@ 73, 9
19.145 (iV) & =T faemar
1 g = afz g, @ gfew 7 g
FAAIT GIXT AIAW F AT HY T8
g ERfag F 13 § R
# Far gfafer & & sfew aw-
1T F fgUdr Fami s arfEsr
T FIA FIA IFIE & (qeg wifq
W ET FT HIART FT HIAT 3wl
AT AT 97 fF I SS9 ;e
¥ grfasr TET T O HIT g{
Freor ¥ gfaw ATgFT F AR 9X
3I¥ 20 fegway, 1975 § 20 S99,
1977 % 1 3T 1 A1 It nafyg
& fag &7 fFgr @1 91 o2 T®
fqors FT IFAY AT A W

(=) 1 gfae wraed, ST T
9% F@ g & goraftw frgwe
F AT g AGIT FAEF GG F
o7 afz 9z F77 gF F wefiw &
ar T FE g &1 faErT g@ o
qfqq FEFT FT STIFT HAW I
F § TIIT TW AR H FAlew
FGHIT FI I9AFT  FARW I &

g ?

g AAEE § e /A (o afvw
SIC I ) (%) #c (@).



929 ™ Wriken Answens
weTe ¥ wig wiw W fe@
e sty fedid A wrewrh &
wiw & o WX owWET 19,145
(4) ® o ¥ar W7 2

wrg smawm @ gfew e,
Fwatc W wihw wratr wfafae o
g1 s~ ¥ miw oW AifEw e
wiw gravr et & Fraw 5(2) ()
¥ o g oW R ™ ¥
wrdny & waw I agm faa fw
IR o AT oYW N Ay
¥ wridw IEwr =Egrfow  afrafa
® Uwafas guwwT Fefaad ¥
Tt ey & W wgr fe AT -
s g & fe ag fvig &
oF weer §7 1 wrer A fom
foar a1 fis am@ 9T 9@ waTg

5030, SHRI BAPU KALDATE: Will
the Minister of HOME AFFAIRS be
pleased to gtate;

(a) whether it is a fact that Central
Government machinery was utilised by
the Chlef Minisier of Andhra Pradesh
to celebrate hisg “Shasthipoorts” in
t-:ldn cities of Hyderabad recently;

(b) if so, the details thereof?

THE MINISTER OF BSTATE 1IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI 8. D. PATIL): (a) and (b)
No instance of utilisation of Central
QGovernment machinery by the Chief

Labowr Legislation in Tormg of Wages,
Condition of Work and Returay

5031. SHRI M. V. CHANDRA-
MURTHY:

SHRI P. M. SAYEED:

Wil) the Minister of INDUSTRY be
pleased to state:

(a) whetber his Ministry are consi
dering a proposal that the small scale
entrepreneurs may be freeg from some
irksome formalities required under
the existing labour legislation in terms
of wages, condition of work and
returns to be submitted to the various
authorities;

(b) it so, when the final decision is
likely to be taken;

(c) whether this was discuseed in
the 14th meeting of the All India Small
Scale Industries Board;

(d) when the legislation in this re-
gard is likely to be introduced; and

(e) whether the workers have been
consulted in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR1 JAGDAMBI FPRASAD
YADAYV); (a) and (b) No, Sir,

(c) The issue was discussed in the
wider context of the restrictive
nature of various formalities to be
complied with by the SSI Units, and
the need for eleminating/simplyfying
some of these procedural require-
ments and inspections,

(d) While no legislation in this
regard iz under contemplation, action
relating to a review of the existing
regulations, procedures etc. is in pro-
gress;

(e) Does not arise.
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Dillsntiogy of Mulbcrry Leavey

$032. SHRI DINEN BHATTA-
CHARYA: Wil] the Minister of IN-
DUBTRY be pleased to state:

(a) whether Government have
Teceived any suggestion from  the
Centre of Indian Trade Unions for uti-
lisation of Mulberry leaveg in Delhi,
Western UP. Haryana, Punjap and
Himachal Pradesh for growing silk
cocoons with a view to create employ-
ment in the rural gector; and

(b) whether Government are aware
of the possibility of utilising the mul-
berry treeg in the said areag for enlarg-
ing cultivation of Mulberry silk?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(BHRI JAGDAMBI PRASAD
YADAV): (a) Yes, Sir.

(b) The Mulberry trees grown in
billy tracks and hedge, are being
utilised or silk worm rearing in Pun-
jab, Himachal Pradesh, and U.P. to
a limited extent due to certain cli-
matic and economic factors. An inten-
sive gericulture development pro-
gramme has been initiated in the
WMerrai region of U.P. to be implement-
ed over a period of two yeary ending
31-3-1980. The scope for the introduc-
tion of sericulture in the Union terri-
' tory of Delhi is limited because of
climatic conditions and high wurban
Iabour cost and also the scarcity of
;and for regular cultivation of mul-
berry without which it is not likely
to be profitable.

Twl w1 e

5033 w.&@! WA w
g wal TE wmA W EAT K
e

(%) W@ ¥ frwx & W
e gt §, fawd 3wl w1 A
fiext wrer & Wit At eRw g
i & waqmie §; afe =, @

102

AT (W @wew § &7 I e}
ot ;

1976-77 46,502 791

1977-78 . 41,244 77

qrw A Iwfaw  wfawi s
ok W A gwr ¥ 1 W o
* orow dfed #F vt w o &
W O™l % wywsmwm ¥ gfa
& e ¥ i v ¥ gfg &
fog ferfty e ford o & =g
faetm o9 FHwd, 1979 ¥ W
s foodr a9 1 & wafs ¥
36,653 TN & FAAT A 51,457
ﬂ'ﬁ*mWEﬁ.‘WI wa:
wi g€ Wi W gEw & fag
o oy ¥ we afz g€ ¥
aqifs ZeRtjowte We AT &
Yfget & fog fawiw =0 ¥ waen
s qE & 1w gE wwow
Wmimmwah&
ar @ &)
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(@) sk (7). sfF Sfaai &
foacor qar ot o= #1% aETd
framam adf & za: arfofers qra
o fasr qar fagwr F fao g
grr w15 Arede fauifa =8 fear
T g 1 aE w fafose fowmd
g g g7 aifufsgs miedi &
fratardi & arg, 5t f5 ad@r fash
qd ¥ &, GHIC G WrawmE  q4qr
SIARIHT  FIWE & Iy )

Closure of Industries in Maharashtra

5034. SHRI BALASAHEB VIKHE
PATIL; Will the Minister of INDUS-
TRY be pleased to state:

(a) whether it is a fact that as a
result of strikes of Road-way tankers
of diesel and Furnace Oil, the indus-
tries in rura] areag have closed down
in Maharashira;

(b) what has been the total loss
suffered by the industries consequent
to the strikes mentioneg above; and

(c) what action has been taken by
Government to improve the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAYV): (a) to (c), Private road
tanker owners in Maharashira went
on a strike from 1st February, 1979
on the issue of increasing charges of
transportation of petroleum products
by road. As g result of this, problems
were faced by oil companies in distri-
buting petroleum products. To over-
come thig problem, oil companies
pressed into service their own fleet
of road tankers to the maximum ex-
tent possible supplemented by ration-
alisation in the utilisation of railway
tankers to the maximum extent, in-
spite of these steps. consumers’ de-
mand could not be met in full. The
fleet owners have since been persuaded
to withdraw the stike ang the strike
was withdrawn on 213t February,
1979. Since the withdrawal of the

MARCH 28, 1979

Written Answers 104

strikes, oil companies with the help
of their own fleet of tankers, ag well
as those of private owners, have been
trying their best to meet fuil demand
of the consumers and it is felt that
the situation has more or less normal-
ised now. A precise estimate of the
loss in industrial production suffered
by unitg on account of the above
strike is not readily available,

s T faw § gAY

5035. st OHAT NA@  ATEAY ¢
FT IAWT AET TE FA(RA AT FAY
w1

(%) #a1 7 w9 & f5 7w 93w
F e fad § feqa waens @ife-
gz < e & saeawi 3 faee
g wEAT # ST 1500 €SI
Fr BT FT &7 & AT gfg g, av
EF FAT FIT

(=) @ fasr & saad A1
e, 1979 ¥ maw-mew  fFad
T FIS FT ILATET gHI AT 8%
UEd HFLAT WL AAFAL, 1978 ¥
wfafza fFaa-fras =9 s #1
AT gHT 49T; HIT

(7) FT FFHIX A ITHY G
Qurt feam & far a1 s
g’

I AHEE W OUew WEr (A
SRRt SRR Ord ) ¢ (%) 8T (7).
@& & Mifae W e,
guarg  (Fer 93W) F  FAraqw
sgfes g3yl F FIk § fore faer
g foer w99 7 wEr & f5 w7
3 WIFIT LT 97 faom & fa
graar A Ay w1 9w
faar mar &
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wienig) few ¥ yAwd, 79 v
@AY, 79 ¥ FATT X FTTX W7
qf®Tr FWw 2081 Ho T a9y
2851 o = 4T |

sfafen, ww@e, 1978 T -
w3, 1978 ¥ fur f5F v wnrer
w1 aferewr awww faaowr & faa
mwmr g
faaen

gifdrz ot fama, ww=wr§ g
s2w) ¥ whifew sagae, 1978
auT waw<, 1978 ¥ garc fay oy
wrrw w1 afegr Fary qrer feaoon

arie WA, TATT,

1978 1978

1 2 3
(Taodto) (THoZN0)
1 . 5.3 101.2
2 . 161.5 129.8
3 . 242.4 189.5
4 . 133.5 197.2
5 - 231.1 133.2
6 . 121.8 198.0
7 . 185.8 200.6
8 . 272.1 202.7
] - 202.5 151.8
10 . 186.3 1501
11 . 144.86 1§3.2
12 255.3 156.3
13 . 83.3 186.9
14 . 133.7 146. 9
18 . 140.9  218.7
18 . AWM.1 195.0

L

1 2 3

17 . 139 2 271 9
18 . 157 § 185.1
19 253 9 217.4
20 . 179. 4 146.0
21 . 171.1 116.6
22 . 132.0 132.0
23 . 179 4 145.9
24 . 171 © 146.5
25 . 248 4 187.2
26 : 145.9 180 1
27 . 183.0 157.5
28 . 187.9 191.9
29 . 201.2 168.1
30 285.7 183. 6
31 i 114.1 —

T 5557.0 5141.0

Sophisticated System to Test Siresses
Strains of Aircrafts

5036. SHRI G. Y. KRISHNAN:
DR. BAPU KALDATE:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether it is a fact that the
National Aeronautical Laboratory al

Bangalore has developed a , highly

(b) it go, the details thereof? !

THE PRIME MINISTER (SHR1
MORARJI DESAI): (a) and (b). The
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which have been developed by the

and the data is fed to a
+ B00-channel data logging system.
This facility is used for static test-
ing of aircraft; and enables 5 dater-
mination of the stresses to which

the afrcraft iy subjected, normally
under flight load.

(li) A hybrid computer controlled,
fatigue-life evaluation facility, which
ig designed to stimulate loads and
load cycles to which the aircraft is
subjected enableg a determination
of the useful life of the aircraft
under norma] operation. Changes of
design and materials used may
than be possible to obtain increased
aireraft life.

Purchase of Cotton by Cotton Corpora-
tion of India

5037. DR. P. V. PERIASAMY:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the Cotton Corporation
of India has been purchasing cotton
directly from the open market through
traders ang not through cooperative
bodies;

(b) if so, the reasons for the same;
and

(c) the steps taken by Government to
remedy the drawbacks in the coopera-
tive sector sc that the Cotton Corpora-
tion purchaseg cotton through them?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) No, Sir. As a matter
of policy, the Cotton Corporation of
India purchases kapas from growers
in the regulated markets by partici-
pating in open auctions held under
the aegles of Agricultural Market
Committees. The Corporation also
purchases fully pressed bales from
Cooperative Markeling Societies only

.'Tluy do not purchase from tr_adera.

r () and (2), Do ok aries, < i 1

Lol I b
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Soguet fram Farmery wot te Tupeyt
Ootion

5038, SHRI K. SURYANARAYANA:

Will the Minister of INDUSTRY ba
pleased to state:

(a) whether the farmers requestsd
Government not to import cotton trom
any other country and to fix a price of
Rs. 600 per quintal of MCU-5 varlety
cotton so that the Ryots could get a
reasonable return: ang

(b) If so, the action taken Ly the
Government thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) and (b). There have
been representations from various
Associations, State Governmentg and
farmers urging Government not to
unport cotton from abroad. This Mi.
nistry is, however, not aware of any
representation for fixing price of
MCU=-5 variety of cotton at Hs. 600
per quintal.

There is no proposal to import
cotton from abroad during the cur-
rent cotion geason,

Reduction in ymport Duty on Polyester
Filament ¥arn

5039. SHRI A. R, BADRI
NARAYAN:
SHRI P. M, SAYEED:
SHRI M. V. CHANDRA-
SHEKHARA MURTHY:

Will the Minister of
be pleased to state:

(a) whether reduction In the import
duty on polyester filament Yarn, ime
position of gradal system of levy on
blended fabrics and the involvement of
the National Textile Corporation in the
blended febrics are some of the major
developmentg of the first ever mulli-,
fibre textile poliey;

INDUSTRY

(b) if 80, to what extent the
yarn import duty Vill be red 4
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(¢) whether the Industry Minister
has framed up proposul to this effect;
and

(d) the main features of the multi~
fibre cloth policy?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) to (d). Secretaries
Committee constituted to suggest
future import policy ete, for man-
made fibre/yarn, submitted a com-
prehensive report covering  fiscal
measures, future import policy, mul-
tifibre textile policy etc. The report
is still under the consmderation of the
Government and decisions on the re.
commendationg are expected to be
taken shortly. A statement will be
placed on the Table of the House as
soon as g fina] decision ig taken by
the Government on this subject.

WCTEATEY H Wy TENT W gy

5040. =t ¥wATry SO : T
uIN WAl TE FATX W FAT H/|W
f -

(%) w8 1977-78 WIX 1978

Friawr = § 7

I sxreg ¥ wvw st (o
wreaft Taw o) (%) w G-
¥ & Qe MR geEAr &
for fusr ggerd &% IO ARy
Wy sgyeqT & Wdw 9Ewar &3
W W WO UW W T

| FEATANTE T m;s
' Bt vty sqcrewyr da ¥
‘mmfﬁ frere & MY

e

1977-78 ¥ 4.43 wTw WY awr
1978~79 (Fewsre.

Fall in Prices of Raw Jute in Primary
Market of West Bengal

5041, SHRI BHANU XKUMAR
SHASTRI: Will the Minister of
INDUSTRY be pleased to state:

(a) whether West Bengal Govern=-
ment has communicated to the iinion
Government its concern over the
steady fall in the priceg of raw jute
in the primary market of the State;
and

(b) if so, the reaction of Central
Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) No, Sir.

(by Dves mot arise. !

Security Deposits by Cement Stockists

{a) - whethar cement companies vhiain
~varying amounts of security deposits

?
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(b) whether it is also a fact that the
supplies are generally made after two
to three monthg and thus they earn
unjustified interest over the amount
remitted by the stockists;

(c) whether Government propose to
direct the cement companies to make
supplies to their stockists against the
security deposited in the beginning znd
- relevant documents through banks to
curb the abuve practice; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) to (d). The terms of
businesg between the Cement Manu-
facturers and their stockists/dealers
are essentially matters of contractual
obligations between the two parties
in which the Government do not
ordinarily interfere, There are,
however, reports of the cement
Manufacturerg receiving security de-.
posits from their Stockists/Dealers
and receiving full payment in ad-
vance for supplies which are often
delayed for abnormal periods for
wvarious reasons.

Government had, therefore, ad-
vised the cement producers to ac-
cept payments only for that quan.
tity of cement which they are in a
position to supply within 45 days of
placement of orders, and to pay an
- interest at the rate of 14 per cent per
annum on advances received by
them againsgt which cement suppliea
had not been effected for a period
exceeding 15 days from the date of
receipt of advances

and Finished Goods nl

5043. SHRI BIRENDRA PRASAD:
Will the Minister of INDUSTRY be
pleased to state: :

(a) whether Government are think-
ing out a plan in order to keep balance
between the price of raw cotton and
finisheq goods out of the cotton; and

(b) if so, what are those and if not,
what are the reasons?

THE MINISTER OF STATE IN.
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) and (b). Price mo~
vement in textiles is conditioned by
a multiplicity of factors including
costs of inputs as well as overall de-
mand and supply conditions. Price
of raw cotton reflects the cost of one,
although a major input; g perfect
linkage, therefore, between raw cot-
ton prices and the price of finished
goods is not possible. Ministry of

‘Industry, in a recent meeting with

the Textile Industry, has imrpressed
on them the need to contain the pri-
ces of yarn and fabrics, geen in the
context of declining cotton prices,

Establishment/Expansion of Imdustries
in Urbun Areas like Deib)

5044. SHRI C. N. VISVANATHAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) the restrictions fin force foz
establishment or expansion of indus~
tries in urbap centres, particularly
Delhi; '

(b) the number of cases of expansion
or establishment of industries allowsd
during the last three years; and T
{¢) the ressons thareof in each parthe
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¢of the Statement on Industrial Pe-
Hey laig before Parliament on 23rd
December, 1977 clarifies the policy re-
lating to industrial location. Govern-
ment have decided that no more 1li-
cenceg should be issued to new in-
dustrial units within eertain lim;tg of
large metropolitan cities having a po-
pulation of more than one million and
urban areas with a population of
more than 5 lakhs as per the 1871
Census. The number of letters of
intent and industrial licences issued
to undertakings in the Union Terri-
tory of Delhi during 1876, 1977 and
1978 14 given below:

1876 1977 1978

Industrial Licencesg 10 5 6
Letters of Intent 4 11 4

Of the ten cases of Industnal li-
cences and letters of intent issued
after the announcement of policy, in
seven cases, applications were re-
ceived prior to the date on which
the Statement on Industrial Policy
was presented to Parliament. In the
remaining three cases, restrictive
eondition stipulating that the under-
taking shall not be located within
the standard urban area limits of
citles having a population of more
than 10 lakhg according to 1871 Cen-
sus was imposed.

1osg of N.T.C. in West Bengal

8045, SHRI M. RAM GOPAL
REDDY: Will the Minister of IN.
DUSTRY be pleased to state:

(2) whether the Nationa] Textile
Corporation in West Bengal is incurr-
ing bhuge losses; and

(b) if so, reasons therefor?

(b) The main reasons for the “nas
are:—

(i) Old and obsolete machinery.
(1i) Excessive labour force.
(iii) Unscheduled power cuts.

(iv) Lower utilisation of installed
capacities, higher variable cost
and lower sale realisation,

(v) Recent floods in West Bengal

Demands of Khadi Commission garam-
charl Union

5046. SHRI K. A, RAJAN: will
the Ministzr of INDUSTRY be pleas-
ed to state:

(a} whether the Khadi Commission
Karamchari Union has submitled a
Charter ot Demands to the Khadi and
V. I. Commission in 1878; and

(b) if go, what are the views of the
Khadi and V. I. Commission ang the
Government on the various demands
and action taken to meet the demands?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD»
YADAV): (a) Yes, Sir.

(b) A few demandsg have be2n
settled by the Comumission. The rest
are under negotiation between the
representatives of the Khadj Commis-
sion Karamchari Union and the
Khadi and Village Industries Com-
mission It is premature for Gov-
ernment to take a view at present.

CRYF. ang B.S¥. Units nent to Bihar

5047. SHRI P. RAJAGOFAL
NAIDU: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether C.R.P. apd BSF. units
were sent to Bihar recently to check
viclence; and,

(b) it so, the number of unitg sent?

QF STATE IN
m:mmm
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(SHRI DHANIK LAL MANDAL)t
{a) gnd (b). In addition to the
5-1|2 CRP battalions already deploy-
ed in Bihar, sdditional two batta.
Jiong of CRP ad BSF each were made
available to the Government of
Bihar in December 1978 for =sist-
ing them in ensuring smooth maove-
suent of railway traffic. With the
Jmprovement of situation, these four
additional battalions were returned
by the State Government in January-
February 1979. They gre still 1e-
‘taining 5-1/2 CRP battalions

Introduction of Marking System for
Promotion of Police Personnel

5048. SHRI AMAR ROYPRADEAN:
Will the Minister of HOME AF.
FAIRS be pleased to state:

(a) whether 1t is a fact that marking
system in the Police Department for the
promotion of police personnel, which
wag scrapped in 1867 in accordance
with the Delhi High Court’s declsion,
hag recently been re-introduced 1n Delhy
Police Department;

(b) if so, what are the details in this
regard;

(c) whether it is also a fact that
Government have received representa-
tions against its re-introduction in the
Police Department; and

(d) if so, what are the details there-
of and action taken 80 far in the
matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) and (b).
Prior to 1987 promotiong were made

«on the basis of written tests in phy-
sical training and parade, Marks
were also gwarded to the eandidates
for their seniority in service, re-
wardy received by them and absence
of punishment. The candidates were

«then considered for pcrsonal assess-
ment by the DPC, before taking a
final. decision on their

~¥his wywiem of holding jasth  was

struck down by Punjab and
Haryana High Court. Thereaftey
such promotions continued ¢o ba
made without any formal and obe
jective norms, The DPCs made an
overall assessment on g pgeneral
basls. Last year norms were evolved
and followed to ensure a fair and
objective procesy of selection ;or pro-
motions. The norms envisaged award.
ing of marks for warious factors.

(e) and (d), 24 representations of
Sub-Inspectors who did not qualify
for admission to promotion list ‘¥
(Executive) were received and are
under consideration of Delhi Admi-
nistration.

gqifTee wim &  WiMgY, s,
wofge ot Rafem ¥ Twvi W

wqTaaT

5049. SY T WOTG T IWNT
Hefy ag Ty o w7 w40t e

(%) a1 8w ¥ wienfow gfe &
fro gi dal w7 gAaw w0 ¥ fag
Ay AT & greg ot fro  forrow
*Y wegwar ¥ w1E wra afsa fear
war § st afy gt, 4 2o & v’y &
dx gy mfwe fer X § ;

(=) wargdf saTaRwalT fady-
T T T sAW ¥ WYY, ATy,
Tfrge W7 o 7 foel &Y 9
q¥w wram gra sfegfaw fed o 9,
gaaw ¥ fog 9 w7 § Wie afe of, o
WTARY ATIT XA AT FT QAN W AW
fear smgor; wlT

(w) wrew, '1978 ¥ wfew
gty § AT vAw ¥ wYfirw fere
o i W & farg qomk o duw ¥

war gEr Y @ ¥ 6 (waeey §
gy aw ey yfa g€ & 7

+ +o iy e mg,,
el ey ) (v) ﬁ
. T FaQA

1 L3



,m e . 10t v

Tra? @41 ¥ fewre ¥rw e afify

wrosy fear war § faud fawrod
Taweag & § :—

1. gium Afe & i & fag
Trotan «v aformr ¥ fafige fafaw
wreost &) & &Y o FTT A9y 34
watfeat ®Y degfa s faay faod
BAY HT AT FATAT AT G |

2 farfafaa & s o
AT

(%) foo? &a7 & favm favgs
HTHTY FHEGTHT AY StAorTier 39T
war$) &ar & fou feaam Fraamd |
T

() 7B faY ¥ s frera
wira v 37 frawry avoad A7
Feargft g7 a7 far 33 Y Arsrar fadw
7T wgraAt, afcags uw ggraar, fefdt
w< fearad wifs aur gfv o 7=z
|7 791 TofogodTe F1 gt T
Ao 7 freTma g F3@ & 3O
AT FTIATHTA W Loz § vy aar
RO #Y waeamey ¥ fagey & fog
H[IHAT AFLITT | J4T

3. &g gur faf@m 3Ty *
FTTAY & gyare aftgy fad o7, feod
R WY gaerdt & wardt w ¥ Frozy
¥ forq afir ey Y A 3ager Afaar
g% Arfadt o fawrfor w70

gfafy ¥ gfwoy & frg olt a%
ok fw af wav § freg qT-aAT A
Tafaw gt w1 O w00 qar Ay 4y
et daq wrd g grar argar T
Tafew ferat oT oot Fed wegy
wufY 1

. (1) ft gaT atw ¥ Owitfire
“Fwra ¥ farg Xefear R e N qw
ol dwer Fewtw H T w0

s

wedre grCr o af fermfoolt wr
wTafeamer Trea /e goerst gra e
wTQAT | orgrare F O, vy s g
Fevrt a o WY IAr et o ww ¥
e T Foord o wre gfvwar A ¥ T ey
farx rraeff fagre oy wx fag 0
¥ GIETT  wegedlt wew Fawrtod
wTaTeama «7 faforwy feafat 4 §

fararom

ot FerT sAw ¥ whefire  frere @
wrrest WY e fowrfod

1 1979-80 & faq 15 gAY
faet ® o QwarT T Y
wifgd fora® 28 30 ®r¢ wqT T
ofcegg fear s o 3 60 WM
sgfedt &1 Qormy fam &% 1

2 forer v &) W AT
& FTaeR X 73 afer @A ¥
srerar * Sy 1 Seaw forar 3@
¥ X wfrad 100 et W -
fafera =T a7 sqaeqy @, g7 wTd-
w7 %Y afrsar & oy e gad
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vt tmatcr 9@t w1 qaran fwan
wren arfgd

6. wwegw TT mrafa e
# agt wed gewTawTd g agqr W
o Wy s ¥ wgfawoeor Y
AHTH WTEAWFAT § | TA FTARAT FY
faega qIsET  AgTL G USA ®Y
-ﬁ‘d:mffn TwAT ¥ TET WTAT
arfgd |

7. 25,000 To TF FTHET 9=
qfaog #r 3T 9 fagd fual =y
Wt guzr < fegr wmAr Tfgy
25,000 To ¥ WA F HIEFT AT
e saw goft wferfaa nir o

8 25000 % 1 9t@ ®9C A%F
fretr geTaET WgA AT TR H
ww o afgq 10 ¥ 12-112, wfe-
wa ¥ wiew s gt (Efeadt) adr
sy gRi 1 waw foert 3w qw
qat/dmrw  ax (e S /arfo
wAY) 3 6 W To TF W WIAHTA
g i

g, fomr 9dm ¥, W 9%

it & o & forar wrer afigd
35,000%e ¥ 1 WIW uw
syTw €C  13-112 Wiww &

aft Ot wifgd |
10. forer TaTaT wrRr

warkr wriwet €Y fgor  omar
=fgd

12. TOT NAW  GOEIT WY
fafww aoerdy fawm wre famt wY
ag wirard =T ¥ wfgd fo =
gEfeT guweaT, @dY avEEnr s
Y o F TR 1 wQF | Wy
/A BV AW FOATTIA FT CF  GYoAT
wWrarat s ey

Survey of Living Conditions of Adivasis
in Orissa

5050 SHRI K PRADHANI: Wil
the Mimster of PLANNING be plcased
to state:

(a) whether the Planning Commis-
sion has undertaken any survey of the
living conditions of adivasis in Orissa;

(b) 1if 80, what are the details there-
of;

(c) what 1s the number of adivasis
and their percentage who are living
below the poverty line in Orissa; and

(d) 1if so, what are the details there-
of and what amount has been ear-
marked for the purpose during the
current plun period?
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MNF Plot to create Lawlessness

5051. SHR] KANWARLAL GUPTA:
Will the Minister of HOME AF.
FAIRS be pleased to state:

(a) whether Government are aware
that Mizoram Police have foiled a plot
of the Mizoram National Froni to
create lawlessness and to loot banks
and post offices;

(b) if so, the details thereof;

(c) how many persons have been
arrested in thig connection;

(d) whether it is a fact that arms
and ammunition bearing  Chinese
marks have also been seized; and

(e) if so, the details and source
thereof? )

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (¢) On 4th January, 1979
the Mizoram Police apprehended two
Mizo National Front underground
and recovered some incriminating
documents including sketch maps of
a bank and a post office indicating a
plot to loot. The Mizoram  Police
also recovered from the arrested
persons a Chinese made pistol with
35 rounds of ammunition.

Collection of Funds for Kisan Rally

5052, SHRI BHAUSAHEB
THORAT:
SHRI KESHAVRAO
DHONDGE:

Will the PRIME MINISTER b2
pleased to state:

(a) whether some MPs and some
MLAs and other hag written to the
Prime Minister about the collection of
funds for the Kisan Rally and of mis-~
use of Government machinery for the
purpose; and

(b) if so, what is the action takea by
the Prime Minister in this regard?

THE PRIME MINISTER SHRI
MORARJI DESAI): (a) A

Member of Parliament, some MLAs
and others had written {0 the Prime
Minister in thig regard.

(b) The Prime Minister wrote w0
the Chief Ministers of Haryana and
Uttar Pradesh drawing their atten-
tion to guch allegations ang suggest-
ing that if there was any substance
in the allegations, suitable action
should be taken.

Wiag? (fag) & gw a2 s &t
FqTaAT

5053. 1 ¥WrATE faary @ T
I wAT AE AATT AT FAT A
f& -

(%) a1 fagre & woge faor &
13 T AW eurfod gy fHar man
&

(@) 1 =% aforwerst agi
forfera/mfufem T =fFaat v
went aga Afaw §;

() =fz s3ga wrl #7199 @
# & ar F1 aeFT A faareagt Ars AT
g earfaa F3 F18 ; qR

(7) =fz 7Y, ar 8% &7 FO
g7

T HATEW W TR WAy (o
wEE! ¥AR 9EE) : (F) At
fagma fawmr & gt izl &
qfFaraa F qI9 9T STAFIL & 57~
a1z fagre & wrage fae § g (fara
aqr {afraas) =fafem, 1951 &
e frewr 3 g6i & Hrenfrs o
zarfag F37 ¥ fom 1€ grogme wyar
ANfrE aeEw S8 TG fEar mr

(=) & (7). 23fzmrav 1977 &1
ggz, § wafor Afa waa @
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sored schemes. Thy sectoral outlays
:Mimimﬂﬁn and targets are being worked out.

311
FEE
13

13
~
4

1978 & vwifye faqr T &
Finalisation of Annual Plan of
Maharashtra

5054, SHRI V. G. HANDE: Wil

(a) whether the Annual Plan of
Maharashira for the year 1979-80 has
been finalised,

(b) if so, the details of the gutlays
and the targets fixed thereunder; and

{c) the rate of agricultural and
industria] growth contemplateq under
the Annual Plan for the year?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(S8HRI TFAZLUR RAHMAN): (a)
and (b) The Annual Plan of Maha-
rashira for 1879.80 was agreed with
the State Government at Rs. 762,50
erores. This will be augmented by
transfer of certain Centrally spon-

(c) Projectiong of agricultural snd
industrial growth are not made
State-wise.

Technological Input in the Indian
Autemoblle Industry

5055. SHRI R. V. SWAMINATHAN:
SHRI K. T. KOSALRAM:
SHRI M. V. CHANDRA.

SHEKHARA MURTHY:
SHRI A. R, BADRI- '
NARAYAN: -

Will the Minister of INDUSTRY
be pleased to state:

(a) whether there has been no new
technological input in the Indian Auto~
mobile Industry for the last 30 years;

(b) it go, whether Government are
studying prospects of wme-structuring
the automobile industry;

(c) it so, what are the steps being
taken or proposed to be taken in the
Sixth Five Year Plan; and

(d) whether any proposal is being
considered to introduce passenger cara
with diesel engine?

THE MINISTER OF SBTATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
Technological inputs in the Indian
Automobile Industry have not been
of the desired levels.

(b) to (d). The Working Group
on Transport, Earth Moving Bquip-
ment and Agricultural Machinery set
up by the Planning Commission to
formulate programmes of develop-
ment for the Five Year Plan period
107883, hag submitted ita recom-
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(%) w1 wwmT Wt T & e
¥ ot s ¥ wies gfewrfal &
forwrer wamy o s e vt & fag ar
¥ Frw W farfiga’ aw w doma fer
wraT g ;

(@) wrag ww i ofes wia-
ST WL IR W & e Y WA E,
oY o TRy & wrh € W

(%) afz gt & G fend wTwdy
T T F Ay W § WX ST 9%
WOETT T W1 R ¥ owr oy
t?

T a7 sfny wiezast Srafas

e fieg o w W gt W
HTT &1 AT Aagy swar §

e ot wraTerw, feeslt # wenfer
O won

'5057. Wt X FATT WR
ot viwy v Ty

= wT g S ag AT € N R

(%) = fremydf v mEA X
wagd T Wi s s of fam-
w0 W awT ot g widh ¥ fams
wa-maETw st dgr o fola gy
wr ¥ « e e g d Ananwa, feelt &
wefeqe g ¥ mrew ¥ wwnfa dan



1127 Written Answers :MARCH 28, 1979 Written Answers 128

&1 47 71T 3T GA17 9T GATAC 1 affq
g

(=) =fz &, av #3r aIFT 7 F&
~q qafeq gfea &Y saaeam 7 1 4t
YT AT AT HT AATATTH FY
13 fa=r ot gr; AR

() #Far AR 7 AT fETAN
1 fevrga & faar ar oz afg &, ar
37+ famg #ar F1ATET FT a1 G

78 "xwa aar fafa, = =@t
FIQAT FH WA § e /AT (o
qRo o arfex) : (F) ¥ (7).
27-2-1979 ® JIZ ATHT 9—45
a= “feear gt #17° waer F faoer
Y 1G0T F gFEg 7 f9ar o7 mg
g feedt & watam F ogma
FTET 150—200 AT uHfgm &
| sargr faomr & oergom &Y g
JqTATHT F FAL F AR AAT qrE
gAY @@ AT & e 9T gigedr
T=1 faar mr | w9 THT FEr
300 siff@al #rsls §# & F© 4a-
et ¥ gy frar fSud sawEss
aq ¥ wE F ww oare fawo
qEarEad T I 29 & &9 g
“qg= AR feeat aftags o & #a-
aifwi 1 agr@ar § 29 SfFar
qrz faar ok sgw gEar fwe
FEqT 204 ¥ TgT WA &2 Ghar
-HY arar 427:/341/147/148/188/
332 & wam fefgm ama a3 %
o ATEAT I fRAr ) amew aw gy
e ¥ gfaw = 9% quuF far
fogd 21 ga-ERIwET, 3 8T FiEaA
AR A FieeTT qIAT FIAT | 34
qUY AT 200 ZfEE ATATAT &
F-H w77 @ity e og am

AT JAET FH OH AN F

SFT 9T UF AATAT TEN AET A

SN & a9 4T F© FiEAl A

®FT A FET T U F afes

FHId 9 wrF fFgr | 3w ERa aw

faar o7 7@ ~ande o Fa W

T ™ AR T AT g A A7}

sy faar=r g ) s SR

F & fau gigarferar @O =

A | AT F&EF F Hal FEAATE

FA ¥ fau o & mgEmo
AT FATATE & qrayr fFAr Sar

2 wfaeqfay s (I &)

7 91 g g7 AR ¥ g

frar AT 37y AR_T qrw FIT AT

fo #a1 ST g A wAITH GAar

F F FT G § IY WETAT F

¥ arge fwrar o awar & 1 gfaw

HEFT 7 AT aa FArae & THem

93 ara #, fFeg Amrd Tg =g

g fF gw ama § gfag FaaEr a1

AT gaF7 fa=re o1 fF OF gmmai &

IFTL@T A% AT | A FFA

T F FT ARG 7 dsy Aigr AT
o fagrawr sFq wF AT &

g F gt we g faae-faa g

T$ ) FEE T U F gfesafa

¥ 5 37 o< fFRQ Fq HeEAT F AR
¥ gfew & st fasma =&
IR § 38 WA H #1% FTHITE 'sfh_|
qgT FAT |TET A |

‘Evolution of Computers in Seripts of
Indian Languages '

5058, SHRI NAWAB SINGH '
CHAUHAN: Will the Minister of
‘ELECTRONICS be pleased to state:

(a) the success achieved in the

-efforts being made at Hyderabad to

evolve computers in the scripts of

JIndian languages;
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(b) whether the research work has
reached a stage of commercial pro-
duction of computers in regional langu-
ages; and

(¢) it so, the time by which this
work is likely to be completed?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (¢). To
use Indian languages on computers,
appropriate input and output units are
needed by way of hardware, and in
addition, software has to be deve-
loped for Coding, Text Processing,
Translation angd Programming, M|s
Electronies Coporation of Indla Li-
mited (ECIL) has made preliminary
efforts in using Indian languages on
computers on this basis. They have
succeeded in generating Devanagari
and Telugu characters on  display
screéens. use a dot matrix prin-
ter for 3 line-printing of text in an
Indian language. 3-tier printing is
necessitated by having to provide for
upper agnd lower matras. They have
also developed a FORTRAN com-
piler to process texts in Hindi or
Telegu. Conurrently, awarenesg of the
feasibility and potential of  using
Indian languages on computers has
been created through several promo-
tional measures taken by the Departi.
ment of Electronics (DOE), the most
recent of which was a Symposium on
“Linguistic Implications of Computer
Based Information Systems" orga-
nised by the Department of Electro-
nics at New Dethi from 10th to

of January, 1079; and
.'ll. L85,

(b) whether the Scientific Policy
Resolution adopted by Parliament in
1858 will be modified in the light of
suggestions made by the Prime Minis-
ter in his presidential address that
priority solutions should be found for
mmproving the bullock-cart, drawing
water from wells and provision of
sanitation in rural areas where 80
per cent population lives?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The gene-
ral recommendations on the focal
theme of “Science and Technology in
India During the Coming Decade(s)"
made at the 66th Session of the
Indian Science Congress held in Hy-
derabad during J 3T, 1979
are given in the attached Statement.
In additin, subject|discipline.wise re-
commendationg have also been made
by the 13 Sections of the Science
Congress covering major disciplines of
science, by its two Statutory Com-
mittees and a forum.

(b) The gquestion whether the Sci-
ence Policy Resolution adopted by
Parliament 1n 1958 needed any
change to ensure appropriate empha-
sis on rural development has been
examined by the reconstituted Na-
tional Committee on  Science &
Technology (NCST). NCST concluded
that the Science Policy Resolution of
1958 was a testament of the faith of
Parlisment in the importance and
role of science for human develop-
ment in all its aspects, and decided
that it needed no revision. Govern-
ment is of the view that this decision
of NCST is valid. Various Gom-—
ment Departments, academic i -
tions and voluntary organisations are
already working on and giving dee-
per congideration to various aspects
covered in the Inaugural Address I

Congress
st Hydersbaq In January 1979, Pro.
jects involving improvement fo the

rural water supply and
sanitation facilities are already In
hand, . .
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Statement

GENERAL RECOMMENDATIONS ON
THE FOCAL THEME OF “SCIENCE
AND TECHNOLOGY IN INDIA
DURING THE COMING DE-
CADES(S)” MADE AT THE 66TH
SESSION OF THE INDIAN SCI-
ENCE CONGRESS HELD AT
HYDERABAD DURING JANUARY
3—17, 1879,

1. “Mathematical and scientific
manpow er” should be buwlt up keep-
ing in view the employment poten-
tial of useg of various diseiplines of
acience and also social needs, aspira-
tions and realities,

2 A npational committee should
be entrustedq with the task of framing
of curricular development of train-
ing, etc in different disciplines of
science.

3. Statistical cnsciousness ghould
be developed among administrators,
planners and management personnel
as well as scientists gnd technologists,
A basic course in Statistical reasoning
at higher secondary stage should be
introduced.

4 Consistent with the National
development needg in the next de.
cade, new direction in teaching and
research should be given in Statistics
by the inclusion of topies, such as
methods of operations research, com-
puter technology, ete., with emphasis
on applied field problem and case
studies.

5. The task of exploring: for and
development of the resources of the
sea level in the 200 mile economic
zone of the Indian coast should be
taken wup.

6. A wvast capability should be made
to coordinate the facilities available
in the different{ laboratories to pro-
duce, major total systems for energy
generation and conservation, health
and medical applications ag also for

MARCH 28, 1979
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front the fundaments]l ressarch.
Greater efforts ghould bg madg to
identify such gccomplishmenty and
endeavours which can be pressed into
service in amelioration and improving
the quality of rural life. A concise
source book of such techniques deve-
loped in the country ghould be pro-
duced. Bagic research should be
sustained and enlarged in the fron.
tier topics which will encourage
breakthroughs in the new technigques
which in turn will spill over for the
benefits of the common man.

7. A high power committee of
Anthropologists may be set up with
representatives of Universities depart-
ments. Anthropological Survey of
India and Tribal Research Institutes
which may meet periodically to re.
view tribal policies and tribal welfare
programmes offer their expert opinion
to the government in such matters
and review translation of policy de-
cisions at the field levels,

8. Adoption of a particular techno.
logy for development of remote
regions should be dictated more by
the considerations of (a) employment.
generating potential, (b) regiona) self-
reliance, (¢) Social acceptability and
(d) Effectiveness in narrowing down
the gap between standards of living
of the local and urban people. Gene-
rous investments should be made on
R&D for indigenous production of
crucial engineering material,

9. A physiological and ergonomical
survey of India should be set up.
Researches should be undertaken on
various aspects of ergonomics as also
application of Yoga and Hypnosis in
medicine, psychiatry etc.

10. The status report on Chemistry
has revealed on mechanics theoretical
chemistry and instrumentation in
academic and research activities. It
is mecessary that efforts should be
geared to strengthen those branches
in institutions snd universities,

11. A case study should be made for
establishing several reglonal centres to
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encourage teaching and research in
Bioclogical with a strong
*emphasis on interdisciplinary ap-
proach, In view of the demand for
variety of synthetic and natural poly-
mers, some regional centres of re.
search and training should be created
for scientists and engineers.

12, The importance of work climate
should be stressed in carrying science
* and technology to the rural com.
munity, Efficient psychological ser-
vices should be established in every
,institution and psychological techm-
ques should be employed in the
selection of scientific and technologi.
4 cal personnel,

13. Integration, of different systems
of medical treatment in rural health
care is essential. It is necessary to
give orientation to practitioners of
medicine other than allopatic in sub-
jects like nutrition deficiencies, bacte-
rial infections, role of vectors in dis-
eases etc.

14 Intensive ethnobotanial studies
should be undertaken on the uses of
plants meant for contraception viz
Saraca imdica (Ashoma), Dioscorea
and Solonum groups of plants. The
increase in alkaloid content and aug-
,mentation of antifertility properties
through various means should be the
main thrust of research. A coordinat-
ed effort in this direction should be
made through Botanical Survey of
India Universities and Research Labo-
ratories engaged in such research.

15. Research and management of
plantation on fast growing tree
species. Such as Casuarina, Eucaly-
ptas ete., should be emphasized for the

roduction of biomass. Selection and

" *cultivation of succulents on marginal
lands as source of hydrocarbon and
fuel generation, and use of plant gys-
tems for iological production of
hydrogen gus and exploitation for

trappping of solar energy should be
carried out.

16. In view of industrial growth
leading to environmental degradation,
environmental planning should be
made an integral part in the future
development of the country, includ-
ing such aspects as biological methods
ot pest control, Endangered wild life
should be conserved through estab-
lishment of sancturaries, marine
national parks etc.

17 Collaborative efforts of breeders,
crop physiologists and soil scientists
are needed for proper tailoring of dif-
ferent germ plasms to suit various
agro-climatic  situations, inecluding
stress conditions. Horticultural plan-
tations and spice cultivation should be
extensively followed. Recycling of
organic wastes and use of biofertili-
zers should be taken up after factual
survey and feasibility studies by ex-
port from all related ficlds

18. Universities and instiutions
should be adequately funded to (a)
raise the standard of scientific educa-
tion, (b) provide long and short term
training for young scientists to deal
with socio-economic problems, and
tc) to operate extension wings to en-
able the laboratory findings to reach
the rural areas.

19. For uplifting rural economy a
package of mutually balancing pro-
grammes based on a comprehensive
survey of natural resources, their ex-
ploitation based on technologjgs ap-
propriate to the local environment,
mass mobilisation through a process
of education should be evolved.

20. A suitable monitoring mecha-
nism should be developed which would
measure the progress of continuing
programmes in term of social benefit
and not in terms of expenditure.

21. Adequate credit facilities should
be arranged for rural people through
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nationalised commercial banks for the
following purposes:

(a) Suitable cropping system for
each region;

(b) Conservation and collection of
wild vegetation; and

(c) Cold storage facility.

22. Intensive preservice training is
required for home science personnel
for recruitment in rural development
programmes. Home scientists should
be included 1n different policy-malking
bodies, Home scientists may form
action squads for social service,

Rise in Cloth Prices

5060. SHRI NIHAR LASKAR:

SHRI A. R, BADRINARA-
YAN:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government are per-

turbed over the steep mse in cloth
prices despite a fall in cotion prices;

(b) if so, whether Government had
decided to call a meeting of the repre-
sentatives of the Indian Cotton Mills
Federation and the National ‘Textile
Corporation;

(e) it so, what subjects were dis-
cussed; and

(d) the decision arrived at?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) No, Sir. The wholesale
priceg of cotton textiles have increas-
ed only marginally 2.9 per cent

between February 1978 and February
1979,

(b) and (c). The Minister of Indus-
try has nevertheless discusseqd the
rise in cloth prices with the industry
on 16th March 1070. The industry
has been asked to devise steps to
contain incresse In prices of cotton
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Pollcy for Passenger Cars, Overiuaul
of Indusiry and Foreign Know-how

5061, SHRI K. S. VEERABHA.
DRAPPA: Will the Minister of
PLANNING be pleased to state:

(a) whether it is a fact that new
policy framework for passenger cars,
a tota] overhaul of the industry and
mmport of foreign know-how has
been recommended by the high po-
wer group set up by the Planning
Commission; and

(b) if so, the details thereof along-
with the necessity in view of its re-
quirement in this country?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN): (a) and
(b), No high-power group has been set
up to consider the passenger car indus-
try as such. The Working Group on
Transport, Earth-moving and Agricul.
tura] Machinery , set up by the
Planning Commission in the context
of the finalisation of the Draft Plan
1978—83, has made certain recom-
mendations in respect of the manu-
facture of passenger carz in the
country. The Group has suggested
that the further development of this
industry should be regarded as neces-
sary, in view of the requirements of
the taxi trade and indusirial organi-
sations as well as for personal trans.
port, It has further argued that the
indus has a high employement
gener potential, and that the pro-
duction of automobiles has a multi-
plier effect on the economy, Proceed-
ing on this basis, the Group has sug.
gested the need for policies to move
the industry out of its present state
of stagnation. Thiz according to the
Group, would involve a total owvera
haul of the industry including thn im-
port of new technology.

The Report of Wi
has not yei b;nth.mdduumwhg

-
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Revalidation of Letier of Intent
Issued to Kamataka Boap Factory

5083, SHRI K. LAKKAPPA: Will
the Minister of INDUSTRY be
pleased to state:

(a) whether Government of India
intend to revalidate the letter of
intent issued to the Karnataks Gov-
ernment Soap Factory which expired
on 31st December, 1978 to enable that
factory to expand its operations; and

(b) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) and (b) The request
of the Government Soap Factory to
revalidate their letter of intent No.
1138(74) dated 27th December, 1974
beyond 31-12-78 is under considera-
tion of the Government.

wy Fut ¥ quft Frdwr it Tt

5064. st warvwe fag : w0
FWM WAt g wATR W ET R
fir 1979-80 ¥ ST WY Wi A7
FRWT #H wowTe grer fem ol fdor
wor ot fawre @ we www afa or
Qo & fra srreT v iR 7

oM Fvew ¥ v wf (sh
R T g ) ;A 1979-80 X
“fa¥afiyy aar &Y O gEes gw
¥ty ofsrg 193, 47 w9 S9T A
£ oy vy § Forgry s e Fae
woweet sorw oY e € 1 e A
¥ afceqa Jofy faldw & wwrewr = @
o su# o gowre ¥ afogg miae
i g1 wd 1979-80 W Wy Fwr ¥
qaiarfire  wfefory Qo 5 W
safir e ad o Y% o wewren ¥
forrg wg witvfiowr Yo 5 e ¥
FwrT ¥ Tfeng ¥ i wvafrae oY
A ywarn

Indo-GDR Collaboration

5085, SHRI JANARDHANA
POOJARY: Will the Minister of IN.
DUSTRY be pleased to state:

(a) whether Indo-GDR agreement
on economic, industrial, scientific and
technical cooperation was signed in
January, 1879; and

{b) if so, the details in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI)' (a) Yes.
Sur.

(b) The two sides have agreed to
encourage the development of indus-
trial capacities of both the countries
for mutual benefit covering utilisation
of production complementarities for
erection and commissioning of indus-
trial projects, deputation of experts,
setting up of training centres and
implementation of projects in third
countries. The economic, industrial,
scientific and technical cooperation
under this Agreement iz to be carried
out on the basis of contractz between
the concerned organisations of both
the countries The Joint Commission
on Economie, Scientific and Technical
Cooperation between India and G DR,
shall guide and coordinate the im-
plementation of the Agreement.

Fall in Truck Production

50688. SHRI ANANT DAVE: will
the Minister of INDUSTRY be
pleased to state:

(a) whether Government are aware
of a big shortfall in Truck produc-
tion in the country in relation to its
demangd during the year 1979-80;

(b) whether Government have
thought of taking over Maruti Ltd.,
::r producing trucks in public sec-

r;

(c) if so, what are its details; and

(d) it not, whether Government
propose to fill the gap of this short-
fall in the production of trucks?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
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(SHRIMATI ABHA MAITI). ia) to
(d) Various measures continue to be
in progress to augment the indigenous
manufacture of commercial vehicles in
keeping with the expected increase 1n
demand ior 1979 80 Already in this
year, as a result of these measures, the
numbe: of commelcial vehicles manu.
iactwied in the country 1s 51457 for
the curient financial year upto
February, 1979 ag compared to 36,653
duning the coirresponding period of
the pievious year The question of
talung over Marut; Lamited to meet
the objective of augmenting manu-
facture of trucks for nexiy year does
not arise since this firm does not have
the required facihities

Statement
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Froposal for setting up Misi Cement
Flants <

5067 SHRI M N GOVINDAN
NAIR Will the Minister of INDUS-
TRY be pleaseq to state

{a) how many proposalg have been
1eceived by Government after the in-
troduction of the new incentive
scheme for the cement industry for
setting up mim cement plants, and

(b) details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV) (a) 41 proposals

(b) A statement is attached

Last of the parties who have am for the establishment of mini cement plants after

the announcement of incentives by

nment on 4 1 1979

S No Name of thy party Annual 1 vcation
capacity
(In tonnes)
3 2 3 4
Tamd Madu -
1 Shu N Sundaraman cfo M s Shree 15,000 Pallakkapalayam, Mattaz
Clurum . Ir wlers, Bingalore yanur Distt Salem
2 M Nuwag Coment Lid , Bangalore 13,000 hallamanatkenapatti Kokk |
3 Shu S Rajpw, Coumbatore 7,500 lehsil Pollachy, Dutt Ccm
batote
Gujarat
1 Sandip Mincral Co, Mahuva r{o,mo Mahuva, Dumstt Bha\ naga:
k) {Guyarat)
2 Shu Mivind Manshankar Dineds, Rajkot 90,000 Chottla, Dutt Swendianaga

8 M/s Nayik Cenunts Pvt Led, Bombay

+ MB Amee Cement Pvi Lid,, Ahmedabad

5 Paras Cemcnt & Chemacal Industries, Juna-
gadh !

6 sltn:: Vijaykmnar Nayak, Tethabhai, Bom-

— —— -

i —

(CGuyarat)

,000 Datha, Taluka Tal Dastt
3 Bhavnsgar (cup:“ﬁ'

15,000 Dahod, Dutt Panchmshal
(Guwarat)

9,000 Vill Padarm, Diwmt Junagedh
(Guyarat)

3%,000 Bhavnagar, Saurashtra,
(Gujarat)

= e——— i
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1 2 3 4
Karnatake
1. Shri 8. G. Havannavar, Bangalore : 15,000 Salaw i Talikote, Mudde-
bihal Taluk, Bijapur Distt.
2, M/s. Vrishbha Cements Pvt, Lid., Bel- 30,000 Aralimatti, Tehsil Gokak,
gaum, Distt, Belgaum,
3. Deccan Alkali Ltd., Bombay . . . 66,000 Chittapur, Dirtt. Gulbaiga.
Andhra Pradesh
1. Nagarjuna Cements, Hyderabad 60,000 Techsil Hazurnagar, Distt.
Nalgonda,
2. Shri Sushil Chandra Gupta (G.S. Ce- 15,000 Tchsil Sulurpet, Distt. Nel-
ments), Meerut. lora.,
9. Shri B. M. Dayashankar, Hvderabad . 60,000 Tehlill Kurnool, ‘*Distt. Kur
nooi.
4. Shri C. P. K. Murthy, Hyderabad : 66,000 Neralla, Tchsil Jagatyal, Disz
Kanmnagar.
. Shri K. Harshavard! Reddy, Cuddapah 60,000 Near Krishnapuram R.S.
i PRESE ST S ' Distt. Cuddapah.
Huimachal Pradesh
1. Shii R, N. Jain, Meerut . 50,000 Bharli, Paonta Sahib, Distt.
Sirmur,
Rajasthan
1. Shri Rao Hari Singh of Begu P. O. and 66,000 Parsoli, Tehsil Bogu Dustt,
Village, Begu. Chitt orgarh.
2. Shri J. C. Dawar, New Delhi 66,000 Kotputli, Distt. Jaipu
3. Shri Ashok Kumar Pandya, Khodan, 10,950 Khodan, Tehsil Ghai, Ban-
Distt. Banswara, ware,
4 B. K, Enterprises, New Delhi 66,000 Debradun (U P.) or Jammu
Tawi (J. & K} or Sikar
(Raj.).
5. Mjs. Swaika Cements Ltd., Calcutta 50,000 Kotputli, Distt  Jmj o
6. M/s. Rajusthan State Indl. & Min. Corpn. ' 66,000 Exact location not indicated
Ld. (S.E.)
7. Do. . : Do. Do.
8. Do ' P . Do. Do.
9. Da. . . Do. Do.
e, Do. . N . Do Do.
Maharashiva
. Developsaent Gorpmtion of Vidharbha 60,000 Tehail Rajurs, Distt.Chandra
Lid., Nagpur to pur.

66,000
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1 2 3 4
Bihkar
1. Bihar Cement, Patna 20,000 Tehail Jasidih, Distt. Santhal-
paragana.
West Bengal
1. M]/s. Roberts Mclean Services (P) Lid., 30,000 Raghunathpur, Distt. Purulia.
Calcutta.
Sikkim

1. Shri Rajerndra Prasad Jain, (Sikkim Nir-
man Udyog), New Delhi.

Madhya Pradesh

6o,000 Distt, Rishi.

t. Shri V. P. Gupta (Rewa Cement Udyog) Not indi-  Bela, Tehsil Hazur Distt.
Rewa. cated. Rewa.

2. Shri Yogesh Solanki, Bombay

3. M/s. Darjeeling Dooars Plantations, Ltd.,
Calcutta.

4. Shri Gwbux Rai Chopra (Nandini Ce-
ment Works), Bhilai.

60,000 Tehsil Jirabad, Distt. Dhar.
50,000 Tehsil Rewa, Distt. Rewa.

27,450 Tchsil Dmg, Distt. Durg.

5. K. C. Bargaria Cement Industries, Katni 9,000 Jukehi, Tehsil Maihar, Distt,

(@) g sver fraa & wod w
doax & fag W o€ gwAY oo &9
qewd wr T W & WY 3 9%
feamt saq gon ?

Satna.
6. Gopal Sharan Singh, Satna , . 66,000 Baijnath/Madhcpur, {qu,ra,
'chsil Huzur, Distt. Rewa.
7. Prem Heavy Engg. Works Lid., Meerut 50,000 Tel.l:i.:l'l'lku, Distt. Hoshanga-
8. Shri D. V. Saxena, Indore 30,000 Shillipur, Distt. Morena.
9. Shri D. V. Saxena, Indore . . 30,000 Badwaha, Distt. Khargone.
wad & yeu ¥ wfy mmn« st (w0
s Wt waw aw) ;o (w) T
SOSE: SUSER o™ S ex fran & adw 67 faar e fae
17 IAIw & 97 AF 91X WY w0 LR & aor nF ¥ wfaw aqr wrw feen wr
f waer Aare fear srar § € wedt W
) ¥ g guaT wrew w37 § Frfiger wnedt
MR L AR A AL
o e, et Frer & e afiua Wi fafoee qoont

aar FreY flty frer S wgd & ot ¥
fiedt fafte wafis ¥ g oTeey
sTawdt &)

(W) uw fewco war Jeow ¢ ouy
wrar g
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fawen
T wew fey g &% 7 a9® v fare 4 aut § gg 2 &7 faeitg 7 d412

wiver A1 oy &

e,

— ————— S S e m———

LL | T Y FIF w1 (wepmifae)
afarr 10 A1y affedi , FWEYE @@ IETAT
et ¥ wfan wife (s9d (wvdr
® FAAT T AR F) T W ¥#)
(wwat z=
W ¥)
1 2 3 4 5
1976-77 31.56 2 30 133.99 15.16
1977-78 16.12 0 84 110.55 19.49

Artisan Programms In District
Industries Centreg

5069. SHRI RAJ KRISHNA
DAWAN: Will the Minister of IN-
DUSTRY be pleased to state:

(a) what are the various fields in
Artisan Programme covered by the
District Industries Centre (D.I.C.) to
implement the national policy to rural
industrialisation;

(b) how these Artisans have arran-
ged their finance;

(e) whether Bruss Work, Earthen
Work, Potteries and Shamks Work
are included in the Artisan Prog-
remme in West Bengal or not; and

{d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
{SHRI JAGDAMBI PRASAD
YADAV): (a) The main thrust of the
new Industrial Policy is on provid.
ing larger employment opportunities
through development of village and
small industries in the rural sector.
To achieve this object, the Govern-
ment launched a centrally sponsored
schesne of District Industries Centres

in May, 1978, These Centres bave
been set up as focal agency to deal
with all the requirements of gmall
und village industries, under a single
roof and they will also interface
closely with activities of Integrated
Rural Development Blocks. The Rural
Artisans Programme/Rural Industrtes
Projects Scheme for assistance to
entrepreneurs will now function under
the District Industries Centres. All
the activities of the earlier Rural
Artisans Programme are covered
under the District Industries Centres
Programme,

(b) The financial requirements of
rural artisang are being met out of
DIC funds and banks under their
Differential Rate of Interest Scheme.
Recently the Reserve Bank of India
have issued instructions that loans
upto Rs. 25000 including working
capital and fixed capital may be given
to rural in backward dis-
tricts without eny margin,

(c) and (d). According to the in-
formation receivedq from the State
Government, Brass Work, Earthern
work, Potteries and Shamka work
have not yet been covered under
Rural Artisans Programmes
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¥z #Y wiv @i aend

5070. =Y war wEF Tz ceT0 IAA
AAY ag TTA B FI0 A fw o
(%) Zm & a7 wiF q7f F A
qY3z wY 57 FRadr aiwaAr A ay Fady
qUAT 7§ FATE &Y 78 A7 350 07 1077
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5
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T Ay 9 ofaF Z, ¥ 85
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(4) asw s A AR 50
qege faaaTT wra wfqgfa
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froat w1 30T Fa7 fear @

2;

FTETT F AT R IS FY
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mETaar € 4
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T 32T137 FIA & (00 F 1A
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e =TH 100 Tfama ge9-
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v w1 faeqd saaa frar
2 A1 397 was fawifel
Tr#1 2 Faq oz gvwre fqarv
FLUETRI
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fawrom
WYz W Wit ¥ e
(7= @ Wro z9t #)
o watfaa atr ERL Lol
L wratfa ¢ LA

197475 FIA AEY 14.73 %o TE 14.73
1975-76 — g 17.21 —agr— 17.21
1976=77 ~agr— 18.84 —qEI— 18.84
1977-78 22.22 19, 38 0. 31 19. 69
1978-79 24.00 19.60 1.55 21.15

Sick Industries in Punjab

5071. CHOWDHARY BALBIR
SINGH:
SHRI GYANESHWAR PRA-
SAD YADAV:
Will the Minister of INDUSTRY be
pleased to state:

——

() the names o! sick cottage and
small scale industries in the small
scale industry sector in Punjab and
the number of people engaged therein;

(b) whether any scheme has been
formulated to resume production there-
in, and

(c¢) whether any such scheme has
been introduced and if so, the results
achieved?

THE MINISTER QF STATE IN
THE MINISTRY OF INDUSTRY
(8HRI1 JAGDAMBI PRASAD
YADAV): (a) to (c), The informa-
tion is being collected and would be
laid on the Table of the House,

el s gw At § ved o wgw

5072. it wrenwit wif : ¥uT Wy
siofy g T Wy g w6

(%) ¥ g ¥ AN AT Gw
WAt F qrfiewrs & fom srget A

. me e e e s —— ———

z¥ atwet for (fewrae 93w) Fow
wagd &frw wfgq w1 safeat w
g YW FETU OR¥T T 9T,
P

(=) afx gi, At awmraea} gor oo
sqT E ?

g wovew F Trew wwi (ot afvw
o wvae) : (%) A FdY,

(=) wex 78y 33T

e (Trwenw) ¥ wq sElw wwfew
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507 3. W W SAC WOAT ©  WT
Fetw At ag TaTy % g A fe
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¥ oy fig Troea™ w1gE froeTgwr |
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(@) v g7 ggErEt &« Wy
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wigfaa orfy awr sqgfes os-
wrfa & sylera oY owar & e
a7 fawdr & wysma oY few o
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() TeggETTHF AT fAq o
gy ovfan fedr o oX o= @TT

wigfen stfy awr wegfaa seenfa
& sofwray &Y ol ggrar wo= ¥
st &1

(7r) == &y ady gzar

Loan ;iven hy Ehadi and Village
Industry Commission

5074 SHRI BAPUSAHEE PARU-
LEKAR Will the Minister of INDUS-
TRY be pleased to state

(a) whether Khadi and Village In-
dustiy Commussion has granted any
loan to Shr1 Mahila Griha Udyog
Lajjat Papad and 1if so, the particulars
thereof ang the security taken,

(b) the duesg outstanding and whe-
ther there 13 any proposal pending
from Udyog for a fresh loan,

(c) whether the funds are proper-
ly utilised, and

(d) whether attention of Govern-
ment has been drawn to marticle in
Blitz dateq the 3rd March, 1870 on
page 7 regarding activitieg of Udyog
and Government's reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
(a) and (b). On the
strength of the mortgage and hypo.
thecation deeds executed in respect of
its property the Mahila Griha Udyog

Lijjat Papad, Bombay, hag been ad-
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{(c) and (d). The Commission is
satisfled with the performance of the
Institution in respect of both turnover
and employment. The production
during 1977-78 was of the order of
Rs, 240.57 lakhs generating employ.
ment around 5,000 persons. The matter
referred to in the ‘Blitz’ is under
investigation by the KVIC and the
auditors,

Licenced Capacity of London Rubber
Company for the Manufacture of
Nirodk

5075, SHRI AHSAN JAFRIL: Will
the Minister of INDUSTRY be pleas.
ed to state:

(a) whether it ig correct that the
licenced capacity of the private sec-
tor, London Rubber Company for
manufacture of Nirodh is 150 million
pieces per annum and the licenced
capacity of the Public Sector Plant,
Hindustan Latex Ltd. is 288 million
pieces;

(b) if so, the reasonsg for ihe pri-
vate sector plant manufacturing
187.5 million pieces annumlly and the
public sector plant manufacturing far
below the licenceg capacity only
162.78 million pieces during 1977-78;
and

154

(c) how much production of the
private sector plant wag purchased
for the National Family Planning
Piogramme during the last five years
ending March 1979 and at what
price?

THE MINISTER OF
THE MINISTRY OF
(SHRI JAGDAMBI
YADAV): (a) Yes, Sir.

STATE IN
INDUSTRY
PRASAD

(b) Industrial undertakings are al-
lowed to increase the production of
the article or articleg for which they
are licensed or registered upto 25
per cent of the capacity so licensed or
registered subject to certain condi-
tions. Due to labour unrest, strike,
teething troubles of the nmew plant,
mechanical trouble and consequent
shut down, the production level of
M/s, Hindustan Latex Limited has
been below the licensed capacity. The
original Japanese plant has become
old and needs frequent repairs and
replacements. As a result the pro.
duction process has been hampered.

(¢) The quantities purchased from
London Rubber Company, Madras,
for National Family Planning Pro-
gramme and the prices at which pur-
chased are given below:—

Year For frec supply Price Price For commercial Price
(million pieces) 5 v per
(Million "picces) gros
T 2 3 4 5
Rs
1974-75 Nil Nil
1975-76 g0°' 00 Rs. 22/- per grom 18: 00 a3' 50
2" 50 Rs. 92°45 ,, "
1400 Rs. 24'00 ,, ”
1976-77 10°30 Rs. 1480 per 100 55°00 24° 00
21+00 Rs. 22'00 per gross 44°57 22- 65
8-00 Rs. go's0 ,, ,,
40°00 Rs, go'o0 ,, ,,
6-00 Rs. 2400 ,, »
1977-78 Bo* oo Rs. 14°00 per 100 102° 00 22 40
197879 28 .00 Rs. 13°54 per 100 a3 6o 21-80
i 24° 00 Rs. 13°54 per 100
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Shortage of Cemeni for Construction
Works

5876. SHRI R, MOHANARANGAM
Will the Minister of INDUSTRY %he
pleased to state

(a) the extent to which constiuc-
tion plants already formulated have
been held up by paucity of supply ot
Cement, and

(b) the crash measuies proposed
to ensure that wrgent constiuctions do
not get hampered?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI1 JAGDAMBI PRASAD
YADAYV)., (a) Inspite of a record
production of cement during 1878, re-
ports of shortages have been received
as demand has exceeded supply due
to spurt in construction activities in
Industries, Irrigation and Power,
Housing and othe:r developmental pro.
Jects, It 1s not unlikely that some
construction works might have been
delayed due to paucity of supply of
cement

(b) The Government have taken
the following steps to achieve 1m-
provement in production of cement —

(1) The export of cement out-
side the country has been banned
except to Bhutan and Nepal,

(1) A cash incentive of Rs 30
per tonne for every tonne nof addi-
tional production over the best pro.
duction of each unit during the last
three financial years or 85 per cent
of tts licensed capacity, whichever
1s higher, hag been announced;

(il1) Bxisting rules relating to
freight reimbursement for road
movement have been hberalized;

(iv) Government have also grant.
ed assistance to the cement industry
for use of captive power for pro-
duction of mcut ?;‘:l:‘is the
periods of power s, ap-
plicable to units having already
captive power generation facllities
only);
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(v) Government have announced
agsistance to the cement industry
for the use of furnace oul for pro.
duction of cement due to madequate
supplies of coal,

(vi) The production of exizung
unmits 1s also closely monitored to
see thay the industry maintains an
overall capacity utilization cf 100
pe1 cent,

(v1) The mmpoit of precalcinator
technology has been permitted to
enable the inciteagse 1n production,

(viu) The construction of on-
gomng projects 1s beiwng expedited,

(1x) Government have also decid-
ed to encourage the setting up of
cement plants at the site of or
near steel plants to wutilize the
slag,

(x) Government also propose to
encourage the seiting up of a large
number of min1 cement plants, and

(x1) A High Level Committee had
made a comprehensive study of the
cement industry and has recom-
mended a number of recommenda.
tiong which are being processed hy
Government;

(xn) A quantity of 1315 lakh
tonnes of cement has been importad
into the country during 1978 and
the immport of a further quantity
of about 13 23 lakh tonnes has been
contracted

Licences for Import of Compoments by

BHEL.
5077 SHRI A BALA PAJANOR'

Will the Minister of INDUSTRY be
pleased to state:

(a) whether BHEL has sought im-
poit licenceg to the tune of Rs, 80

croreg for import of components; and

(b) if 20, the necessity for such

components and the country frem
which import is sought?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
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(SHRIMATI ABHA MAITI): (a)
Yes, Sir,

(b) Import of components has
been considered necessary to meet
their production programmes ang cus-
tomer commitments. Countries from
which import has been sought are
USA, West Germany, Czechoslovakia,
USSR, Poland, Italy, Sweden, Japan,
Spain Denmark and UK.

Strength in Ceniral Police
Organisations

5078. SHRI R. L. KUREEL: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) what are the Central Police
Organisations like Intelligence
Bureau, R.A.W., C.B.I1, B.S.F.,
C.R.P.F. and what is the total man-
power of each including deputationist,
Gazettegd and non-Gazetted ranks;

(b) the total strength and percen-
tage of directly recruited officers and

men; and 5

(c) the percentage filled by promo-
tion and deputation from States and
other organisations?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAI MAN-
DAL): (a) to (c). The information
is being collected.

Trafic Constables in Delhi

5079. SHRI RAJ SHEKHAR
KOLUR: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) how many trafic constables are
posted in the streets of Delhi during
i) day and (il) night time;

(b) whether Government have re-
celved complaint that the traffic
police in Delhi are acting simply as
silent spectatora when the drivers of
heavy and other vehicles do not fol-
low the indicationy of the electric
signaly at the circles and crossings of
streeis; and

(c) any action proposed in the mat-
tery

THE MINISTER OF BTATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
SHRI S. D. PATIL): (a) 425 traffic
constables are deployed during day
and 143 in the night for traffic regula-
tion/enforcement duty on the roads in
Delhi.

(b) No, Sir.

(c) Action 18 being taken against
dnivers of motor wvehicles violating
traffic signals and other mnndntury
provisions of the Motor Vehicles Act
and Rules. The relevant details are
as under:—

P T T S ———

Year Cases Other
prosecuted cases of

for violation

violation of

Motor
traffic Vehiclea
signals. Act/Rules

1978 -« «  4B6go  3,97.457
19;9 (January and 13,463 89,194
ehruary).

wgrawt off edfew geit §oe woa

5080. s} TrwNTTOW T NE
waY g qaTA W, g9 Wi

(%) =ar wifww fawrr sfawed
gErast w1 frdops snfaw afsm
gt Aare srar Wi fawry & -
w1 A T Y IR e wfewfar ¥
Fu 71t 77 w9 we oNwlE v
=

(w) afy g, Y war arfaw fawmr
faoper adfen afcezar g 01 maw
ot woar ?
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wg Wwma  wer fuly,  vowy wite
wet wrd swre A v Wy (oft
THe #to TfeW) : (%) wTEw WX
verafe qu fewrwr  afe ad
|IAXT & WY qteesAr g AdvT
war &, da1 6 ¥ sferag far
(wrarr afcssar gy w1 dare fwar
wmr) fafqgw j970 & w9 ofsa,
8+0g gfaama Jar faaw, 1972 &
fraw 2% @ox (TwOH) ¥ vty sdfera
&1 froly, s@w Ao (warem /fawr)
a wyan wfewd F d7 & omfaar
3§ ey fawrn g awrg afesar
g oY & wrforer way ) ST WAy ¥ ¥
®) arfy § 9 g9 fawrr oo faaifra
afozar (fa) $13 awa g afz
frdt aan faww ¥ fagifa afsar st
¥ & Wiy afer g Y S ¢
s wwT wfa s ® fefwmar &
& A 37 wifwe W1 smafw gar
fawra ara rafea sv safaY g
AT T § 9 ra favie § <@
WG Al S S EEIas v dAa Y ¥ A
g AN afresTT Y faffe W v g
A AgAgan YR fa® fog w1
fefirr adt Er

(%) wex gy Agy Qsar
Import of selective technology

5081. SHRI C, K JAFPER SHA-
RIEF: Will the Mnister of INDUS-
TRY be pleased to state

(a) whether there is any proposal
under Government's consideration to
import selective technology to meet
the needs of various industrial sectors
in the country;

(b) i so, what are the areas where
the import of selective technology is
cousitiered essential; and
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(c) what are the pames of the
countries from which technology is
proposed to be obtained and whether
Government have started any négo~
tiations with these countries for the
purpose?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV) (a) and (b) Government's po-
licy towards mmport of technology 1s
selective and 15 1n conformuty with na-
tional priorities Impott of technology
and foreign collaboration 18 permitted
only in sophisticated and high priority
areas, export onented ventures and
for manufacture of itemg for which
indigenous capability has not ade-
quately developed within the country
Paras 23, 24, 25 and 26 of the State-
ment of Industnal Policy presented
to Parhament on December 23, 1977,
spell out Government’s policy in the
matter Further, an illustrative list
of industries where no foreign col-
laboration, financial or technical, is
considered necessary has recently
been 1ssued Government 1n a Press
Note dated th December, 1078 A
copy of the Press Note is available 1n
Parhament Library

(c) While n bilateral negotiations
and consortium meetings convened
by Government, discussions do take
place for assistance in the form of
credits, import of technical know-
how etc no collaboration and assis.
tance for mnport of technology in any
specific areas are sought by Govern-
ment as such Indian entrepreneurs,
after negotiating with foreign parties,
apply for approval of Government for
the proposed collaboration and esch
proposal 18 considered by Government
on merits,

Licences for manufacture of Televisien
Sets and Elottronlo Calculstors

8082 SHRI 5. R REDDY: Will the
Minjster of BLECTRONICH be Dlshs-
ed to state: “r

(a) whether it is a fact that Hoenoes
tor the manutacture of T.V, and elec-
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tromic calculators are issued mostly
te dhe units located around Dalhi;

fP) i 80, the detpils in this regard;
and

(c) whether Government propose
to ensure that lcenoes issued for set-
ting up industrial umits manufactur-

THE PRIME MINISTER T3HRI
MORARJI DBSAI): (a) No, Sir.

(b) Does not arise.

(c) While grantdag industrial ap-
cenceg for such items 1n ac-
cordance with the general licensing
policy, ajtgntion is alpo given to dis-
persing the industry as widely as
possible. Ag a result, cousiderable
digpersal of thesy industries outside
the Delhi area has takep place.

Anti-gocia] elementis arrested ia Delhi

G083, SHRI ISHWAR CHAUDHRY:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of anti-social ele-
ments arrested in Delhi from Novem-
ber, 1978 to February, 1979;

{b) the number among them, who
are in police/judicial custody at pre-
sent; ’

{¢) whether there has been any re-
dwotion, in the incidence of crime as

» tegult of their arrest; if so, to what
ox’_?qt;lnd

it not, the reagons for increase

in after their srrest?

YHe MWDUSTER OF STATE IN
HE OF HOME AFFAIRS
A MINISTRY OF

LAW, JUSTIER Agb CT?LWANY
; D, PA ): (a)
X TR e

certained and will be lald on the
Table of the Houase,

Match Iadnstry

Pi4 SHRI M. ARUNACHALAM:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the special rebate on
matches is to develop, the rural in-
dustry or to encourage the benami
transactions by people in urban areas
who are already in the field;

®) if so, what are the sieps taken
by Government to stop issue of bona-
fide certificates to industries of urban
areas; and

(¢) whether Government would
take steps to check and curb the be-
nami units of big manufacturers and
to insist to manufacture in the own
trade label of Khadi and Village In-
dustries Commisgion and to insist to
gell 3]l those such matches to Khadi
and Village Industries Commission
only?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSRY (SHRI
JAGDAMBI PRABAD YADAV): (@)
tg (¢). For the purpose of admissi~
bility of the special rebate on matches,

mhumwuhmmu-
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matches from such factory during the
finanial year is not estimated to ex-
ceed 75 million mathes These mea-
sures have been taken in order to en-
courage the production of matches In
the non-mechanised sector.

Retrenchment in Beas Sutley Link
(H.P.)
5086, SHRI S. 8. DAS: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Government are aware
of the retrenchment due to the com-
pletion of the Beas Sutlej Link (H.P.)

(b) whether a propusal to sct up a
suitable industry in the public sector
at Bundernagar (H,P.) was made by
the State Government some years ago;

(c) whether the setting up of such
an industry would save Government

vacated by the BSL Project; and

(d) if so, the steps taken in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
Yes, Sir.

(b) Yes, Sir. The State Govern-
ment had asked for the setting up of
an instrumentation unit.

MARCH 28, 1979
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(d) The State Governnmient have al.
ready been informed that there is neo
proposal to set up any new instrumen-
tation unit.

fiereft # gfirer wrisrwnfea’t wt Frgfeenat

508 7. Wt wfterer : waT QY qAV
g aaTy ¥ g a8 e -

(%) fewdy % qw gforw Wit/
wfawTr ®1 g aay OF W@ 9%
fiead wowa & faq frawe fear omar
g

(w) fafww gfew ®Rwel, foed,
& witw wify A aftr aw & wiww go
gw o 9 frgwr  gfre wiafay
wiwrficaf & fearcde et

() st weft wafyaw qeeenr
9T frae frgfer & s wror §;
T

(w) wreomTsT famesab e

ng Wwrem awy fufe, ww Wi
worlt wnd swrem % own vy (o
que We wifaw) : (w)¥ \v). wir
& marh mfawrd s enmw wrik-
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Recommendations of Law Commission
on Criminal Procedure Code

5088. SHRI VIJAY KUMAR N.
PATIL:

SHRI VASANT SATHE:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the Law Commission
has submitteq its 76th Report to Gov-
ernment; and

(b) if so, recommendations made
by the Commission on the amend-

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
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AND TN THE MINISTRY OF LAW,

AND COMPANY AIRS
GHRE, D PATI: (1) and (.

Yes, Sir, The summary of conclusions
and recommandetions made by the
Lawy Commismon are contained in
Chapter 9 of its Report, which was
laid on the Table of the House on

Crimjnal Procedure, 1973, iz attach-
ed.

Statemmant

The main recommendations of the

Law Commission in its 78th Report
are given beleww:—

(1) Certain offences under the
Indian Penal Code as well ag under
other laws which are at pregent
non-bailable, should be made, bail-
able. The Code of Criminal FPro-
cedure, First Schedule, Part-I
should be amended accordingly,

(2) In regard to bailable offences,

MARCH 28, 1979
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(6) There ghould be inserted in
the Indisn Pemal Coda a prewigon
creating a new offence punishing
violation of the obligation se under-
faken with imprisonment uplo 2
years of fine or hoth, The new of-
fence to be created should be cog-
nizable, bailable and trigble hy any
magistrate. The Cede of Crimupul
Procedure, 1973, First Schedule,
Part I, should be approptistely
amended for the purpose.

Obseene Literatare
5080. SHRI NATVERLAL B.
PARMAR:

SHRIMAT] PARVATI DIVI:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government are aware
of the threat posed by the growth
and display of obscene literature
which debased the minds of the
youth; and

(b) it so, the action proposed by
Government to check the same?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHR DHANIK LAL MAN-
DAL): (a) Yes, Sir.

(b) Powers for prosecution under
the Indian Panel Code and for pro-
scription of obscepe publicatons

Financial assistanee to Clovermment
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are not given any financial assistance;
and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW JUS.
TICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) and (b).
Non-industrial Central Government
employees called on duty on holidays
including the National Holidays are
paid overtime allowance if they are
reguired to work beyond the normal
rworking hours, For performance of
'work during normal working hours
on such days, they are compensated
by grant of leave, This has been pres-
cribed as a measure of economy in
administralive expenditure.

Modification of Space Science Policy

5091, SHRI] SUBHASH CHANDRA
BOSE ALLURI:- Will the Minister of
SPACE be pleased to state:

(a) whether Government have
made any meodifications in their space
Science policy; and

* (b) if so, the main features thereof?

PRIME MINISTER (SHRI. MORAR-
~ 41 DESAI): (a) No, Sir.

(b) Does not arise,

Reeommendation of Minorities Com-
* mission to transfer officers for failure
to quell communal disturbances

5092, SHRI JYOTIRMOY BOSU:
“Will the Minister of HOME AFFAIRS
be pleased to state;

(a) whether it is a fact that Cen-
tre has very recently turned down the
recommendation of the Minority Com-
mission that Senior District Officers
who failed to quell the communal

y disturbances within a reasonable
period be transferred as a matter of
(. policy;

‘(b) if so, the reasons therefor; and

(c) how does Government propose
to handle such matters?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (c). It has not been possible
1o accept the suggestion as the crite.
rion should be as to whether District
Magistrate, Superintendent of Police
and other senior officers entrusted
with the maintenance of law and
order have failed in their duty or
have done their best. In the former
case, action would be justified but in
the latter, action would have an ad-
verse effect on morale., Each case will
have to be examined on merits and
responsibility for any failure and
dereliction of duty fixed before a
decision can be taken to move them
out of the District. Also, mere trans-
fer is not a punishment. The officials
will be departmentally dealt with in
accordance with the procedure laid
down, in case their failure and de-
reliction of responsibility are prima
facie established__

Conference of Commonwealth
Industries Ministers

5093. SHRI HARI VISHNU KA-
MATH: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether a Commonwealth In-
dustries Ministers’ Conference, was
held recently in Bangalore;

(b) the names of countries which
participated in the Conference;

(c) the subjects discussed, and the
resolution adopted at the Conference;

(dy whether the modus operandi
and modalities and implementation of
the Resolution have been decided;
and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) Yes, Sir.

(b) India, Australia, Britain, Bots-
wana, Bangladesh, Cyprus, Canada,
Fiji, Ghana, Ghambia, Guyana, Kenya,
Malaysia, Mauritius, Malta, Nauru,
Nigeria, New Zealand, Seychelles,
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Solomon Islands, Swaziland, ~Singa-~
pors, Sci Lanka, Tanzania, Zambin.

{e) to (e). 1. It was agreed to put
forward to Heads of Government a
framework for a Commonwealth
Action Programme on Industrial Co-
operation,

2, It was agreed that an Industrial
Development Unit should be estab-
lished to mobilise capabilitieg to help
solve specific industrial problems in
Commonwealth Countries, and to
provide continuing assistance to Com-
monwealth developing countries in
their industrialisation efforts.

8. Exposure visits would be arrang.

ed for small scale entrepreneurs in
order that they learn from experience
and improve their entrepreneurial
skills,

4, The Commonwealth Secretariat
would play a more active catalytic
role in industrial development by pro-
moting, Supplementing and linking
bilateral and multilateral programmes
of cooperation,

5. The proposal for a Commonwealth
venture capital company would be
examined in detail by a Working
Group.

8. To give effect to the Action Pro-
gramme, requisite additional resources
should be provided to ensure Iis
effective implementation on the lines
of an initial 3 year programme costing
£ 5 million,

7. The Commonwealth Industry
Ministers welcommed the practical
agsistance offered by the Government
of India in making available techno-
logies for development of small scale
industries, training, technical services
of Indian R&D institutions and ser.
vices of Industry Promotion and
Development Agencies,

8, The Ministers recognised the neeq
for a reduction of barriers against ex-
ports of manufactured and agricul-
tural goods in which the developing
:;mh'!e'hﬂa comparative advan-

ge. :

tion in developing countries.

Shortage of Salt

5004, SHRL YADVENDRA DUTT:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether there is an extrems
shortage of salt and the people gre
suffering very badly from it;

(b) if so, reasons thereof; and

{c) in how many days the position
will be corrected?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) to (c).
The production of salt in the country
during 1978 was 66,93 lakh tonnes
while the domestic demand for edible
and industrial purchases was 60.85
lakh tonnes, There is thus no short-
age of salt in the country, although
temporary shortages occasionally arise
in certain areas due to inadequate
transport facilities

LAS. Officers

5085. SHRI PADMACHARAN BA.
MANTASINHERA: Will the Minlster
of HOME AFFAIRS be pleased to
state:

(a) the total number of ILAS.
officers from 1875.78 to 1878-79 year-
wise and State-wise; and

(b) the proposal of Government to
increase the number of 1L.A.S. officers
in 1979-807

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(BHRI 8. D. PATIL): (a) A state~
ment ghowing the total number of
LA.S. officers in position as on the 1st
January, 1075, 1876, 1077, 1978 and
1978. State/Cadre-wise, i attached..
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. () It is proposed to appoint 125
pérsons to LAS, in 1970 on the basis
of the I.AS, etc. Examination held
in 1978. It is not possible at this
stage to indicate the number of offi-
cers to be appointed to 1LAS. in 1980
on the results of the Civil Services
Examination, 1878, Appointment to
I.AS, i{s also made by promotion of
State Civil Bervice officers and by
selection of non-State Civil Service
officers on the recommendations of the

State Governments]Cadre authorities

concerned in accordance with the pro-
visions contained in the LAS. (Ap-
pomntment by Regulations,
1955 and 1AS, (Appointment by
Selection) Regulations, 1956, Such ap-
ptintments which are made aguinat
vacancies arising in the promotion/
selection quota on the basis of retire-
ments, resignation and death do not
increase the number of IA.S. officers
in position unless they are made
against vacancies in the promotionf
selection quota which have not been
filled up earlier.

Statement
State/Cadre Year

1975 1976 1977 1978 1979

Andhra Pradesh , v 216 Q11 224 232 253
Assam-Meghalaya . . 1t 104 124 127, 140
Bihar . . 241 240 263y aye 282
Gujarat . . . . 164 159 169 164 166
Haryana . . . 105 101 118 126 191
Himachal Pradesh . 71 70 77 8o Bs
Jammu and Kashmir . . Bo 86 By 83 8y
Karnataka . . . . 160 162 i 180 18s
Kerala . N . . 107 106 110 130 119
Madhya Pradesh B - e3a 245 269 273 297
Maharashtra . " . 250 240 a54 249 ayt
Manipur and Tripura . 44 o 64 7 78
Nagaland . . . . =7 30 34 33 35
Orima 3 N - N 157 156 161 167 169
Pugjab , ., ., 125 127 183 140 147
Rajasthan , . . . 154 150 166 169 174
Sikkim R . - . e e e - 24
Tamil Nadu . . . 203 210 220 o6 245
Union Terrhtories . . 120 114 129 129 142
Uttar Pradesh . . . g21 g26 851 831 373
West Bengal . . . g1y a1t a5 219 227
TotaL . . 8,105 8,100¢ 3,349 3,381¢¢ 3,630@

'”;DH not !nelu:h 12y probationers appointed to the 1.AS. in 1975 on the rosults of the
.‘mh-aidxhd &wummmndmm LAS. on the results

Jmlh mw 183 candidates who have been appointed on the results of the LAS.
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Grant of political Pensions in Tripura

5008, SHHI SACHINDRA LA
BINGEA: Will the Minister of HOME
AFFAIRS be pleased fo state:

(a) the nurhber of petsons, with
names grantefl political pension upto
date in Tripura with the number of
persons applied for;

(b) svhether a large number of
applications for political pension has
been rejected;

(c) if so, the reasons thereof; and

(d) action being taken for expedit-
ing the processing of the applications?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) 1804 applications for grant of
pension to freedom fighters from Tri-
pura were received upto 28.2.1979.
Out of these, pension has been sanc-
tioned in 636 cases, It is not possible
to furnish names as it jnvolves time
& Labour,

(b) and (c). 492 cases have heen
rejected on one or more of the follow-
ing grounds:

(i) Imability of applicants to pro.
duce adequate documentary evi-
dence in support of their claims of
jail suffering;

(i) Inability to produce evidence
from official records in claima of
internment / externment / abscond-

ance;

(ili) Annual
Rs. 5,000)-

(iv) Late receipt of applications
after due date.

income over

(d) No application is pending initial
scrutiny. However, 776 appMeations
have been filed, for want of acceptable
documhéntary evidénce froth the apphi.
cants and specific recommendations
fiom the State Govt. On réebsipt of
th documents, the cases will be

d pénsion saricfloned in
eligible cases,

wrilten Anei¥s 196
Persiila fivig BN fido ta
tiviig BOW poVerty

5097. SHRI KIRIT BikRAM DB
BURMAN; Will the Minister of
PLANNING be pleased to state:

(a) whethar it is a fact that 75
per cent of fhe populstiom of Frigiera
still lives below poverty line even
after the lapse of over 31 years sice
independence and the pasiage of five
Five Year Plan periods besides purt
of the Sixth Plan;

(b) if so, how tHe petcentage of
population living below poverty line
in Tripura compares with the all
India figure and the
figures for the different other States
and Union Territories; and

(c) what specific schemes for the
accelerated development of Tripura
to bring, it in line with the rest of the
country are contemplated under the
Sixth Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN): (a) shd
(b). Issues relating to the definjtion
of a poverty-line and the determina-
tion of the numbers of pérsems IWing
below that line im dNférent BSiates
are currently examined by expert
groups set up under the aulpledy’ of
the National Sample Survey Organisa-
tion and the Planning Commission.
Fresh estimates will be prepuied of
percentages of people below the
poverty line in different States after
the reports of these groups become
available.

(c) The schemeg for devel t
prepared by the State for the Sia
Plan period cover all sectors, viz
agricuiture, industry, irrigation,
powsr and transfert, ang' the wchl
services, Emphasis is Gelng laid
cially on the atda d‘Mopﬁhf &2::.:.
mes, roads, soll
irrigation and I'.ﬁ. n\ln'iﬁtﬁ needs
programme,

T
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Pldii olf€lk¥s it TriPura have béén
increasing as below:

(Ra. crores)
Arnual Plan—1074-75 10.48
Annusl Plan—1975.76 12.03
Annual Plan—1876-77 15.07
Annual Plan—1977-78 15,78
Annuil Plan—1978.79 24.10

The outlay for the Annusl PFlan
1979-80 is ﬂi&y to be significantly
higher than 1n the current year, The
Sixth Plan for Tripura will also be
subgtantinlly larger than the Stale’s

Fifth Plan (which was Rs. 00.68
crdres),
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Natiomi] Adul¢ Education Plegrasume

5099, SHRI SARAT KAR: Will the
Minister of PLANNING be pleased to
atate;

(a) whether Government's atten-
tion has been drawn to the “Times of
India” daed the 7th February, 1979
that the Planning Commission has tri-
ticised the manner of Education
Munistry wishing to manage the Na-
tional Adult Edueation Programrhe
from Shastr1 Bhavan;

(b) whether the entire money in-
stead of the 50 per cent of the budget
being in hands of the Centre alloca-

tion for this purpose should be given
to States; and

(c) if so, what are the other sug-
gestions thafle by Planning Commis-
gion in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN): (a) to (c). At
the third meeting of thg National
Board of Adult Education held on the
30th January 1978 the Planning Com.
mission  répreséntdtive emphasired
the importance of community partici-
pation in the programme, and drew
the attention of the Board to the need
to proceed beyond mere literacy and
numeracy to their functional linkages,
This is in line with the recommenda-
tions contained in Draft Five Year
Plan 1978—88 (pp. 221-222).

2, The National Dévelopment Coun-
cil has decided that the Adult Educa-
tion Programme should continue to be
centrally sponsored, as at present,
Wit shariig of costs between the
Centre and the States,
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Plan for Harijan Development
5102, SHRIMATI PARVATI DEVI:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whethep the Centre is consider-
ing a Ra. 500 crore plan for Harljans
development;

(b) i s0, the meain features thereof;
and

{c) when the samie will be finalised?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (c). The Working Group on
Scheduled Castes and Other Back.
ward Classes during the Medium
Term Plan 1978—83 constituted under
the Chairmanship of Shri Dhanik Lsl
Mandal, Minister of State in the
Ministry of Home Affairs had, in its

report, recommended a Special Cen.
tml Assistance of Rs. 500 crores for
programmes for the Scheduled Castes,
on lines similar to the Special Central

Assistance for Tribal Area. Thig is
under examination,

Disposal of Files

5103, SHRI K. RAMAMURTHY:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether an Expert Study con-
ducted for the purpose of looking In-
to the disposal of files in the Govern-
ment of India hias come to the con-
clusion that there has been a fall in
the disposal of files by 60 per cent
following the arrest of two Secretaries
in thelr Office; and

(b) it so, the action feken by the
Government on the findings of this
Expert Study?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI 8. D. PATIL): (a) No expert
study wasz conducted to examine the
effect of the arrest of two Secretaries
in their Office on the disposal of files
in the Government of India.

(b) Does not arise, ;

Pelica protection to M.Ps. In Delhl

5104. SHRI VAYALAR RAVI: Will
the Minister of HOME AFFAIRS be
pleased to stute:

(a) whether any Member of Para-
ment are given personal police pro-
tection in Delhi;
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(B) ¥ g0, the namés and nature of
profeetions; avd

(c) the reamsons for the sarhe?

by 31 OF STATE IN THE
o¥ HOME AFFATHS AND
THE MIMSTRY OF LAW, JUS.

TICE AND COMPANY AY¥FAIRS
(SHRI S, D. PATIL): (a) Yes, Sir.

(b) and (¢). A latge numiber of
visitbrs from all pdarts of the cduniry
come to sfe Mr. Chandraghekhsr,
Prebiffient of the Juatiata Party, ot Ms
residence, A polive coufistable Hus
therefore been detailed outside his
residence to keep vigil so that no un.
toward incidént octuis. Two cons-
tables are also posted round the clock
#t Siei Mohan Lal Pipil's residetice at
his réduest following s case of ctimi-
nal tresspass by night in his house
and also receipt of some threats by
hirh did his family members. Such
arrangefherits are made sometimes for
limitdd periods for giving protection
to Meftibers of Parliamenf in case of
theéd.

Bhith Fivé Year Plan for Gujarat

5105. SHRI HITENDRA DESATI:
Will the Minister of PLANNING be
pleaséd to state:

(a) size of the Sixth Plan fixed for
the State of Gujarat; and

(b) how much Central assistance
will the State get during the Plan?

TRE MINISTER OF STATE IN THE
MINISTHY OF PLANNING (SHRI
FARLUR RAHMAN): (a) and (b).
The size of the Staté’s Sixth Plan and
the extent of Céntral Astistance for
the plan period have not yet been
finally determined,

Ne Ehooursfeniont tv New InSesitial
Activities In Metropolitan areas like

5106, SHRI SATYA DBRO SINGH:
Will the Minister of INDUSTRY be
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Industrial activities in metrdépotitan
areas like Delhi and that several new
proposals have been rejected on s
gtound;

(b) if so, why the substantial
pansion proposal of a multinational
company for the manufacture of blddes
in the heart of capital city of Delhi
has not been rejected by Gow H

(c) whether 1t ig also the polic ot
Government to make exception to the
general policy in the ecase of miulti-
nationals and their subsidiaries, and

(d) 1f so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
Yes, Sir.,

(b) No multi-hatidnal company has
made application to the Government
seeking substantial expansion for the
munufacture of safety razor blades.
However, if the reference is to M/s.
Sharpedge Ltd., a company which Has
connections Wwith M/s. Hindustan
Lever Lid. a multi-national cdit-
pany, the position is that this edm-
pany has applied for the grant of an
Industrial Licence for effecting sl
stantial expansion for the manufac-
ture of safety razor blatds frérh
million nos. #e 450 million nos. per
annum in their existing ;ﬂdef;':h:
in Delhi Government have o
take a decision on this application,
While teking a decision, all related
aspects including location aspect will
be kept in view.

(e) No, 8ir.
(d) Dues not arise in view of reply
to {c) above.

Reservation of SC/ST for premetien
in Governmeni Services

8i07. sHRI BDEACAT RAM: Wil
the Minister of HOME AFTAHRNS be
pleased to state:

(a) whether mah;c?;;:?u
abolish reserv: ;
anmmmu
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pointed out by Shri Mofurji Desai

Minister of Ipdia during a

ews Conferepce in Delhi on  20th
January, 1979;

(b) if so, whether it is not in ac-
cordance with the provisions of
Constitution of India and whether it
will not cause injustice lowards SC/
Sq9; and

(c) if answer to part (a) 18 in the
negative, the reasons why guch state-
mant was delivered by Hon'ble Prime
Minister during a debate, and whe-
ther it will not create frustration in
the mind of SC/BTs and encourage
those non-SC/STs whp are fighting
for getting such reservations abo-
lisheq?

TEE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI DHANIK LAL
MANDAL)- (a) No, Bir, the Prime
Minister did not make such a state-
ment at the said News Conference

(b) and (c¢). Do not arise
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5108, SHRI DILIP CHAKRA-
VARTY: Will the Minister of IN-
DUSTRY be pleased to state:

(a) how many District Industries
Centres huve been set up in the dis-

tricts where unemployment position
is acute; and

(b) how many are intended ar like-

ly to be set up by the end of the cur-
rent financitl year?

THE MINISTEBR OF STATE IN

INDUSTRY
(BHRI
YADAV): (a) and (b). The main
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thrusy of the new Industrial Policy
ts on providing larger employment
opportunities through development of
village and small industries in the
rura] sector. To achieve this object,
the government launched a centrally
sponsored scheme of Districts Indus-
tries Centres in May, 19768. 283 Dis-
trict Industries Centres have been
approved so far. The remamning dis-
tricts are likely to be covered in a
phased manner dquring the next finan-
clal year. These centres have been
set up as focal agency to deal with
all the requiremenmts of small and
village industries under & gingle roof
and they will also interface closely
with activities of Integrated Rural
Development Blocks.

Removal of Rural Poverty

5110 SHRI C. R. MAHATA: Will
the Minister of PLANNING be pleas-
ed to state the steps taken so far to
remove the rural poverty in the coun-
try during the last two years?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN): The
Draft Plan 1978-83 aims at substan-
tial reduction of poverty, unemploy-
ment apd under-employment during
the period of the Five Year Plan.
The highest priority hag been accord-
ed to agriculture and allied sectors,
irrigation, and village and cottage
industries which have the greatest
capacity to absorb surplus labour. An
expanded Minimum Needs Pro-
gramme has also been provided for
so that the living standards of the
poor people can be directly supple-
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Production of Portiand and Pogsolaya
Cement in Gujarat

5111. SHRI MOTIBHAI R, CHOU-
DHARY: Will the Minister of IN-
DUSTRY be pleased to state:

(a) the quantity of Pozzolana and
Portland cement separately produced
in all the cement factories of Gujarat;

(b) whether the Government of
Gujarat has sought Central approval
for production of Portland cement in
all the factories of the State and if so,
Central Government's reaction there.
to;

(c) the steps taken by Government
to gee that Portland cement ig avail-
able to Gujarat for several special
works like construction of dams, etc,
keeping in view the quantity of
Pozzolana cemeunt: and

(d) the action taken by Govern-

ment to ensure continued supply of
full quota of cement to Gujarat?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY

Gujarat during 1978 is ag follows:—

1. Pozzolana Portlangd Cement
(PPC) 11.74 lakhg tonnes,

2. Ordinary Portland Cement
(PPC) 11.74 lakh tonnes,
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(c) Pozzolana Portland Cement is

the needs of the Gujarat Government
for ordinary portland cement, a quan-
tity of 25,000 tonnes of such cement
hag been released to Gujarat during
the current quarter in addition to
their normal allocation,

(d) As against the allocation of
14.62 lakh tonnes of cement to Guja-
rat in 1978, a quantity of 15.69 lakh
tonneg of cement has actuslly has
despatched to that State, It has also
been decided to increase the alloca-
tion of Gujarat by 10 per cent during
the quarter April-June 1979.

Enquiry about Kavaratii incident in
Lakshadweep

5112 SHRI SAMAR MUKHERJEE:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether on complaint from the
mainland staff of Union Territory of
Lakshadweep, Kavaratti, of humilia-
tion and harassment, a magisterial
enquiry was conducted by Shri T, T.
Joseph, IAS particularly about Kava-
ratti attack on 3.3.1978;

(b) it so, what is the findings of the
enguiry; and

(c) what remedial measures are
taken to safeguard the life and pro-
perty of mainland employees?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS

{b) According to the Inquicy
Officer, the incidents were created by
misguided loca] students.

(c) There was no loss of life or
property, In the circumstances no
remedial measures are considered
necessary as the eXisting arrange-
ments are considerd adequate for the
purpose.

Meetings on Drng Industry attended
by the Officers of the Small Scale
Industries

5113, SHRI GOVINDA MUNDA:
Will the Minister of INDUSTRY be
pleased to state: .

(a) whether officers of the Develop-
ment Commissioner Small Scale In-
dusirieg are regularly attending meet-
ings convened by the Ministry of
Chemicals and Fertilizers for taking
major policy decisions on drug Indus-
try; and

(b) what are the total number of
meetings attended by them during
last three years and the efforts made
by them to protect the interest of
small scale drug industry?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
Yes, 8ir. whenever they are invited.

(b) Only one meeting was attended
concerning Drug Policy, on 26th July,
1978 to comsider the manufacture of
drug formulations by the public sec-
tor units. The officers of the DC
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Deportation of Iranian Studenis

$114. SHR1 SHANKERSINHJI
VAGHELA:
SHR]I MUKHTIAR SINGH
MALIE:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(8) whether it is a fact that many
Iranian Students have been studying
in Indja, if so, their number;

{b) how many of them were arres-
ted during the last year for anti-
Shah of Iran demonstration; and

{¢) whether Government is consi-
dering to deport them to Iran and If
80, the reasons thereof?

THE MINJSTER OF STATE IN THE
MINISTRY QF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(p) Yes, Bir. 2551 Iranian students
were studying in Indja on 1-1-1978.

(b) 187 Iranian students were ar
resteq during 1978 for anti-Shah of
Jran demonstrations,

(c) There is no proposal with the
Government tp report Iranian stu-
dents arrested last year for anti-Shah
demonstrations.

“Oenire wants fewer Private Vehicles”

5115. SHRI VIJAY KUMAR N.
PATIL: Will the Minister of IN-
DUSTRY be pleased to state:

{(a) whether attention of Govera-
ment hag been drawn to the news re-
port appearing in the ‘Hindustan
Thhes' datpd the 10th February, 1878
under the caption “Centre wants fow-
er ¥rivate vehicles”; and

{b) it 8o, what is the follpw up ac-

tisn taken/proposed by Government
in the immediate future ob the vari-
ous observations made thergin?

THE MINISTER OF STATE IN THE
W OF INDUSTRY (SHRI-
T1I ABHA MAITT): (a) Yes, Sir.
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(b) The transport policy eavisaged
in the Plan aimg at correcting the
existing imbalances with the ofjec-
tive of facilitating the movemepnt ef

ricultural inputs and prodyce, sub-
stantial expansion in the ruyral rgad
network and strengthenjng road
transport services. In making gl-
locations for the developpment of vari-
ous modes of transport, the majer
considerations have been the optimum
utilisation of the existing capacities,
growth rates of goods and passenger
trafic and the need for controlling
the concentration of population and
growth of industrial and businesg ac-
tivities in the metropolitan and larger
cities.

Overtime in Central Government
Ofices located in Delhl

5116. SHRI VASANT SATHE: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that over-
time bill of the Central Government
offices located in Delhi has gone up
significantly during 1977-78 as com-
pared to 1976-77 and further risen
during 1878-79;

() if so, Ministry-wise details of
expenditure incurred on overiime
and percentage rise; and

(c) the action taken to minimige
expenditure on overtime and policy
decisiong taken, if any, during the
lagt one year?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(BHRI 8. D, PATIL): (a) ad (b).
The detaily of expenditure on
time allowance and ity Ministry-wise
breakup, exclusively in Central Gev-
ernment Offices is not readily avail-
sble. The total expenditure imcur~
red on overtime allowance om Ctvi-
lign employees in Central Govern-
ment Offices (including the attached
and mibordinate offices in and out'of
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Delhi) during 1877-78 amounted to
Rs. 56.21 crores as against Rs. 40.15
Crores during 19876-77. Information
relating to 1978-7P is being collected.

(e) The following instructions exist
to minimise the expenditure on over-
time allowance:—

(i) work in Government Offices
should be so organised as to mini-
mise the possibility of the emplo-
yees being required to work over-
time and that they should be put on
overtime duty only when it is in-
escapable;

(ii) whenever it is found feasil.le
shift gystem of duty should be in-
troduced so that the working hours
of the employees who are frequent-
1y required to work after the nor-
mal course in time in the offices are
arranged in such a manner tihat
they are able to attend to the work
during the normal working hours
fixed in their case;

(iii) A ceiling on overtime earn-
ings has been fixed;

(iv) non-industria] Government
employees other than operational
staff car drivers who are required
to work on Sundays and Holidays
should be granted compensatory
leave for such work instead of
cash compensation jn the form of
overtime allowance. These ins-
tructions have been reiterated for
strict observance in May 1878.

Curtallment/Cancellation of Central
Schemes

5117. SHRI BALASAHEBR VIKHE
PATIL: Will the Minister of PLAN-
NING be pleased io state:

(a) whether it is a fact that the
Seventh Finance Commission has
recommended curtailment or can-
cellation of certain Central Schemes;
and

(b) if so, what are the echemes
which would be partly or fully can-
celled and to which extent such can-

cellation would affect the State
resources?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN): (a) and (b)
No, Sir, but the National Development
Council in its meeting held in Feb-
ruary, 1979 has decided that the num=
ber of Centrally sponsored schemes
included in the Draft Five Year Plan
1978—83, should be reduced, and that
savings estimated at Rs. 2000 crores
for period 1979—83 should be distri-
buted to the States ag additional cent~
ra] assistance.

No schemeg are being abandoned.
Some schemesg will be transferred to
the State Plans. Otherg will con-
tinue as Centrally sponsored, with
sharing of costs between the Centre
and the States. Details of these
transfers and sharing arrangements
are still being worked out.

Grants sanctioned for construction of
- rural roads in Bihar

5118. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of PLAN-
NING be pleased to state:

(a) whether Government of Bihar
have not fully utilised the grants sanc-
tianed for the construction of rural
roads in the State during the year
1978-79; and

(b) if so, ihe reasons put forth by
the Stale for non-utilisation of the
grants?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN): (a) According
io the informatlion given by Bihar
Government, the provision of Rs. 9 50
crores for Rural Roads in the Sta.es
Annual Plan 1978-79 and special
central additive of Rs. 0.50 crore
available for Tribal Sub-Plan would
be fully utilised. There is likely to
be a shortfall of Rs. 1 crore in the
utilisation of advance Plan assistance
of Rs. 4 crores allocated for restora-
tion and jmprovement of Rural Roads,
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district roads of the Zila Parishad

etc. damaged by floods in 1978-79.

(b) The likely shortfall in the uti-
lization of the advance Plan assis-
4ance is reported to be due to the short
period available for its utilisation and
the shortage of bitumen and road ro.=
lers.

Central Government Employees
working on the game posis
5115. SHRI GANGA BHAKT
SINGH: Will the Minister of HOME
ATFFAIRS be pleased to state:

(a) whether Government propose
%o consider the caseg of their emplo-
yees who have been working on the
pame posts for years together and on
the same pay and are drawing the
maximum of their pay scales, which
is  causing discontentment among
them; and

(b) if so, whether Government pro-
pose to frame such rules under which
the employees may get automatic
promotion and not have to work for
10-“-15 ycars on the same posts?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(BHRI S D. PATIL): (a) The general
problem of stagnation in services is
already under consideration of the
Government.

(b) The queslion whether rules
should be framed or not, will be consi-
oered along with the general question
of stagnation,

Intensiyve Development Project on
Handlooms
5120. SHRI VAYALAR RAVI: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether the State Government
requested the Gavernment of India
to include all the Southern Districts
of EKernala under the first intensive
development project on  handlooms
with Trivandrum ag hcadguarlers;
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(b) if so, the reaction of Govern-

\ ment thereupon; and

(c) the steps taken up for the
same?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMI PRASAD YADAV): (a)
Yes, Sir.

(b) and (c), The State Government
has been requested to furnish detailed
justification for their proposal. Fur-
ther action will be taken on receipt
of reply from the State Govt.

‘Working of National Information
Centrg

5121, SHRI K. MALLANNA:
SHRI SARAT KAR:

Will the Minister of ELECTRO-
NICS be pleased to state:

(a) whether 1t 1s a fact that the Na-
tiong] Information Centre ig endea-
vouring to provide a well planned
computer neiwork of inter-connec-
tions low-cost mini-computers con-
nected to a giant host computer to
provide up-to-date information to the
various decision-making bodies of
Government; and

(b) if so, the details thereof?

THE PRIME MINISTER
MORARJI DESAI): (a) Yes, Sir.

{b) The Nativnal Informatics
Centre (NIC) proposes to locate
minicomputer terminals in  various
Government Departments/Organisa-
tions of the Government of India in
Delhi and jnterlink them to the large
computer gystem of NIC. Five mini-
computer terminals have already been
ingtalled and become operational; 10
more such terminalg are proposed to
be established during 1979. The
large host computer, which will fune-
tion as the central node of the net-
work is expected to be installed in
Delhi by the end of 1879. Com-
puterization services are being glven

(SHRI
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at present to 18 Departments/Organi-
sations of Government. Supplemen-
tary regional facilities at a minimal
level have also been established at
the NIC Cells in Bombay and Mad-
ras. A Similar facility is being
established in Calcutta during the cur-
rent year. i

The project, when completed in
1880, would provide computer net-
work infrastructure for sharing of in-
formation between various depart-
ments/organisation, thereby avoiding
duplication of efforts.

Master Plan for Self-Employment

5122. SHRI SUSHIL KUMAR
DHARA: Will the Minister of PLAN-
NING be pleased to state:

(a) whether Government have pre-
pared any Master Plan for self-em-
ployment of unemployed youths in
the country; and

(b) if so, what arrangement has
been made for easy assistance from
banks for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN): (a) and (b).
One of the principal objectives of the
Draft Plan 1978—83 is the removal of
unemployment and significant under-
employment within a period of 10
years, The Plan envisages expansion
in self-employment opportunities in
different gectors of the economy.
Among the provisions directed espe-
cially to this end are arrangements for
the banks to provide loans at conces-
sional rateg of interest for wviable
schemes of sgelf-employment in acti-

vities allied to agriculture and in
small-scale industries. There are
also schemes for the provision of

margin money to those setting up
new gmall industries and business.
The Reserve Bank of India in its
guidelines jssued on 12th December,
1078 hag urged banks to alm at pro-
viding credits to at least two ad-
ditiona] borrowers per branch per
month to self-employment.
The District Industries Centres which

are being set up in different parts
of the country will assist the unem-
ployed to prepare appropriate sche-
mes and to obtain finance from the
banks to launch them.

Plight of Women in DTC Buses

5123. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the “Times
of India” dated 24th February, 1979
that on February 12, a student of
IP. College, Delhi was outrageously
molested by a group of men in a
DTC bus route No. 104;

(b) whether 1t is also a fact that
her appeals to the conductor to stop
the bus were disregarded and no
passenger came forward tg help the
girl; and

(¢) if so, whether Government
would lhke to consider the miserable
plight of the women who are facing
difficulties ang are travelling on
their own risk to their lives in the
DTC buses?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
S. D. PATIL): (a) to (c). Govern=-
ment's attention has been drawn to
the news item in the “Times of India”
dated 24-2-1979. Engquiries conducted
by the police and the D T.C. authori-

ties revealed that on 12-2-1979 a

student of I. P, College was travelling
in bus route No 104 from Regal to
I. P. College. When the bus reached
1. P. College at about 6.30 P.M,, 4 to &
boys stood in her way when she want-
ed to alight. The bus, however, did
not stop at I. P. College and only stop-
ped at the Old Secretariat where the
girl alighted. The student waz re-
quested to give a formal complaint
about the incident but she did not do
s0. No clue of the miscreants could
be found. According to the conductor
of the bus no request was made to
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him to stop the bus. He did, how-
ever, see some men harassing a
woman but as the 60 odd passengers
just sat and watched he did not have
the courage to help the girl,

Two policemen have since been
deployeq at I. P, College bus stop to
avoig such jncidents. The various
other measures taken by the police
in this behalf are as follows:—

(i) Deployment of policcmen in
plain clothes in buses, particularly,
during morning and evcning hours
on routes notorious for eve-teasing.

additional
on the

(iiy Deployment of
police at some bus stopg
afTected routes.

(i) Special arrangements in
police contirol rooms to receive
complaints about eve-teasing and to
initiate 1mmediate follow-up action.

(iv) Fortnightly visits by the
ACSP, SHOs/Division Officerg to
girls/women colleges and other in-
stitutions to ascertain their pro-
blems and grievance.

(v) Adequate publicity against
the eve-temsers in the press.

(vi) It has been agreed that in
case eve-teasing is found in any
bus, it will be driven to the police
station for follow-up action

(vii)y Immediate arrest of the cul~
prits and their prosecution in
Courts, for substantive offences, or
under provisions of Delhi Police Act.

(viii) Collection of information at
the educational institutions and
from the public to identify eve-tea-
BETs.

(ix) Posting of women police in
crowded buses,

(x) Action for binding down or
externment under section 47 D. P.
Act against miscreants.
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(xi) Preparation of albums of
eve-teasers,

(xii) Instruections to all police per-
sonal travelling in buses, whether
on duty or otherwise to take notice
of eve-teasing  ncidents, intervene
and bring the culprits to bqok.

(xm) Joint Cordination Commit-
tees of the police and girl students
are being formed separately for
women's colleges in North and
South Delhi Campuses for a periodi-
ca| review of the problem and other
matters relating to maintenance of
law and order in and around these
colleges, DTC is also proposed to be
associated with these committees.

The D. I. C. authorities are iaking
following action in this regard:—

(i) whenever specflic instances
against driverg and conductors are
brought to the notice of the DTC
authorities, police action is Laken.
Recently, 3 cases nccurred in which
5 persons were involved. They have
all been proceeded against and suit-
able action was taken against them
al] including terminating of service
of one comductor and one driver.

(ii) Instructions have been issued
asking drivers and conductors to
wear name badges, They have also
been asked to intervene efectively
whenever any one js found misbe=-
having with ladies in the buses and
if necessary, to drive to the nearest
Police Station.

(iii) Display of posters inside the
DTC buses warning the eve-teasers
. of the legal consequences.

(iv) Owners of privute buses run-
ning under DTC contro] are being
asked to have their bus numbers
written on every seat.

(v) Public appeals for the assig-
tance and cooperation of the travel-
ling public..

(vi) Areas/routes prone to eve-
teasing are being identified so that
further measures can be taken.
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(vii) Keeping in view such inci-
dents, DTC is running 40 yniversity
specials exclusively meant for wo-
men students.

Eve-teasing and cther such oifences
cannot be lackled effectively by police
action alone. Only if there is wide
awakening and enlightened public
opinion and citizens are willing readi-
ly to intervene on behalf of helpless
women travellers, it would be possible
to deal successfully with the pro-
blem. The DTC authorities and the
Delhi Police have been instructed to
secure fullest possible cooperation of
the public.

Plight of Womepn in DTC Buses

5124. SHRI S. R. REDDY: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) the number of cases of violence
against women in DTC buses during
last six months; and

(b) whether any memorandum has
been submitted to the Government
by the girls in this regard and if so,
the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI s, D. PATIL): (a) One inci-
dent of violence and 8 cases of eve-
teasing in DTC buses were reported
to the police during the period from
1-9-1978 to 28-2-1979.

(b) A demonstration was held by
the gir] students on 23-2-197% when
they submitted a memorandum to the
Police Commissioner and the Delhi
Transport Corporation (DTC) autho-
rities. The demands of the gir] stu-
dents with regard to action to ke
taken by the Police and the DTC are
ag follows:—

(a) Demands relating to Police.

(i) The law lays down -severe
penaltizs against harassment of wo-
men and it is the responsibility of
the police to implement this law.

(ii) Police travzlling in DTC buses
should take action against all forms
of hooliganism, ranging from verkal
to physical harassment, even when
they are off duty.

(iii) Th2 Police should set up spe-
cial squads all over the city to check
the incidence of violence against
women.

(b) Demandg relating to DTC

(i) All drivers and conductors
should wear name badges.
(ii) Private buses under DTC

operation should have their num-
bers wriiten on every seat.

(iii) Statutory warning against
harassment of women ghould be put
up inside the buses.

(iv) The conductor and driver
should be very firm in implementing
these warnings.

(v) In case where the DTC staff
fee] unable to handle the rowdy
elementg themselves, they should
have standing instructions to drive
to the nearest Police Station.

(vi) A permanent machinery com-
prising of DTC officials, police and
" women’s organization should be set
up to deal with all cases of molesta-
tion of women.

(vii) On every occasion that a

complaint is lodged in'the Complaint

- Book, a copy should be given to the

complainant, to make follow-up
action possible.

States’ Plan for Employment

5125. SHRI CHITTUBHAI GAMIT:
Will the Minister of PLANNING be
pleased to state:

(a) whether  Government have
collected information fraom the States
and Union Territories regarding their
plan to secure more and more jobs
to the unemployed persons in their
respective States as per their plan;
and

(b) if so, the details regarding the
plan of Gujarat State in this regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN): (a) The Sates
and Union Territories in submitting
their Annual Plans and Five Year
Plans have indicated the developmen-
tal outlays which are expected to in-
rrease employment epportunities. Some
States have provided detailed esti-
mates of direct employment generation
whrough plan schemes.

(b) Estimates given by Gujarat in
their Five Year Plan proposals are
laid on the Table of the House. [Plac-
ed in Library, See No. LT-4194/79].

The five year plan (1978—83) of
Gujarat is yet to be finalised.

7} feest az oifem & woaw

5126. W IR qET ¢ 0 AT
ag WA AF A A FAOT FA fF o

T (%) 71 7g a7 & fr =% faeat
I ifast F 94 meAd F A
HIFR F 3% fasg @ T JeE=R
& ATt 0% daT & frwre faar ar
a1

(=) afz &, ar sasr g8 IR
Frafe fra-fea amat &1 e § @
BT &Y g ?

ng "avaw qan fafa, sk
Rt w19 HAEw ¥ T HAr (o
"o To atfest) @ (F) St 72, shwr
(@) o i 93ar |

Séttlement of Boundary Disputes

between States e
5127, SHRI GIRIDHAR
GOMANGO:
SHRI DHIRENDRA NATH
BASU:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the names of the States and
Union Territories reported to Centre
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for settlement of boundary disputes
of the States;

(b) the measureg taken by the Cen-
tre for early settlement of the dis-
putes; and

(c¢) the detaily thereof, if any, re-
garding the nature of the disputeg of
the States and Union Territories?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (c¢). The boundary disputes bet-
ween the following States are based
upon claims laid by one State Gov-
ernment to certain territcries which
constitutionally form part of the ad-
joining State:

(i) Maharashtra and Karnataka;
(ii) Karnataka and Kerala;

(iii) Assam and Nagaland; and

(iv) Punjab, Haryana and THima-
chal Pradesh,. There exist boun-
dary problems between Assam on
the one hand and Meghalaya and
the Union Territory of Arunachal
Pradesh on the other, These pri-
marily relate to physical demarca-
tion of the inter-State boundary on
ground.

(b) The differences underlying these
matters can be resolved only on the
basis of mutually acceptable arrange-
mentg between the Governments con-
cerned, Our effort hag always been
and continites to be to prevail upcn
them to evolve in a cordial atmosphere
such consensug and extend all assis-
tance and guidance to enable them to
arrive at such solutions.

Atomic Minerals in Orissa

5128. SHRI GIRIDHAR GOMANGO:
Wil] the Minister of ATOMIC ENER-
GY be pleased to state:

(a) whether Government are gware
of the fact that atomie minerals are
found in Maithili area of Koraput
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District and near Kodala and adjoine
ing area in Ganjam District of Orissa;

(b) if so, the stepy taken by Gov-
ernment of Orissa and Central Gov-
ernment for the exploitation of these
minerals for the use of atomic energy;
and

(c) the programme proposedq and
allocation made by the State and the
Central for the same in the year 1978-
79 and 1979-807

THE PRIME MINISTER (SHRI
MORARJI DESAI); (a) and (b). Yes,
Sir. As a result of the surveyg car-
ried out during 1078-77, sporadic
radio-acpvity was located near
Mathila area 11n Xoraput district,
Orissa. Surface samples f{rom the
outcrop indicated that the radio-acti-
vity 1g mamnly due to thorium and the
occurrence is, therefore, not consi=
dered of any significance.

Similarly, surveys conducted during
1959 anq 1962-63 revealed sporadic
radioactivity in Kodala Taluka of
Ganjam dastrict. Radioactivity
was attributed to refractory minerals
and did not persist in depth. In
view of these observation, the area is
not considereg economically exploi-
table for uranium.

(c) Does not arise.
Eqnity ang Technical Foreign
Collaboration

5129. SHR1] BEDABRATA BARUA:
Will the Minister of INDUSTRY be
pleased to state:

(a) what are the foreign collabo-
ration proposals, both equity collabo-
rationg as well as technical collabo-
rations, that has been approved by
Government during the year 1978;
and b 4|

(b) what are the proposed items
to be produced as , result of those
collaborations?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASBAD YADAYV): (a)
and (b). Atuhlnumbu-uiw{!on-

ign collaboration proposals were ap»
pmeddur-nsthmlm Quare

well as the name of the Indian part
the name of the foreign collabora¥
and whether the proposal involw
financial or technical ecllaboration a
available in the Parliament Library.

fergry wer ¥ e Y
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[
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Performance of Computer Maintenance
Corporation

5132. SHRI DAYA RAM SHAKYA:
Will the Minister of ELECTRONICS
be pleasad to state:

(a) whether Government have ex-
amined the performance of Computer
Maintenance Corporation since ihe
closure of I.B.M. in India;

(b) whether Government have also
examined the performance of Elec-
tronics Corporation of India Ltd.
(E.CIL.) in computer manufactur-
ing; and

(c) if so, details of the same and
irregularities found during the exami-
pation of the performances of ihe
above corporations and action taken
by Government thereon?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes_ Sir.

(b) Yes, Sir.

(¢) So far no irregularities have
been found.

saTt At s w1 A

5133. * IATTH wAT : T
T HAT I FT &1 AT F40 fF

(F) =@ 1971 ¥ am® § wdt
gu W gEET ad F FOAl F1 AT
farer s = faaar & wmfEs =W
qZ W1 g¢ A1 F1 7g A fawar 2
AR

(@) afz &, a1 g9 wewna &
FT FIOT & AL AT G ST Hr
arer ferr w1 &7 AT fa s ?

ng FATw § W WA (o ot
o wogw) o (F) AT gew a9 &
a¥ft sa 9 &9 & 7 uF a9
FT JaT F1 & arer forewr W= WTOw FA
& qF & | dWT gREm | F qami
1 T FTS AT W97 3 AG 2

() Fw A sz
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Wqre 2amerzw faew o fasy

5134, =1 gFAEE FGIW : T4F
S HAT 16 I, 1978 & qifsa
S AT 437 & S & 99 ¥ g
FATT T FIT FOT {5 :

(F) a7 7w S faew
F© qTfeAT FT T4, 1976 T AFAT,
1978 7% fasr & fafna #@, wFwer,
FoOE, FUE F1 fafan, #er a9
A qar ‘I’ mifs SEomEw
AT 3947 @, AR af7 g, q1 TAF ag
AT T W AT F e feaer § AR
I arfedi & A qar @ fa=ar ag F=v
T

(=) fow arfeai & 57 3 A1 &7
el AT ST R S @ A7) ag
Fq TF aga (Far s qan e waf
® gema TH U F1 GWEEA: &=l
qET &; Wi

() FT TTAT AT FA & fag
gt mfedt &1 #1€ Afew fa@ @
g o< #fe &, a1 9 faael ) Tifew
fef ™ AR 3w }g faaer wfest &
feg a7 =9 W@ & AR qEEH
1 & fFaer g

IO HASA ® s A/AT (=
et gae ara) ¢ (F) ¥ (7).
faFo SAERY FT FWET 9 TGl
T 2 5 wo mefes g "em
7460 TaT 9827 feaiw 19-4-78
qET 10-5-78 ¥ Hafea HTwETaT H
QT F3A g A9g & TEOHEd ¥ w@v
ST | A 9T T g F ar frewd
TEFT & FFAT § wqAd FAE H
ATET T |
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“T Wqra Zanrga faen”’ grevasgmi
F @iig

5135. ®i gHEAAA FSAG : 7T
IHA FAT 16 T, 1978 F AR
99 §EAT 437 % SO & 934 ¥ 9z
TATT &Y FAT F4 % ¢

(%) 70 7 qare ExmaTEa Ao
T F77d, 1976 ¥ AAFAL, 1978 FI
wafg ¥ <rE, es, F1F A1 AT
¥ F10 T T A, T, AT
a1 grzfan 7 fyfer & s @ arar
FmE AT aga 4 aggd @ d 9
1T

(@) afz g, a1 9% & AT
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() =iz gh a1 GTFIT T T AITA
# a1 F7 3514 § 7
qF Fa™e § Tew wav (st afew
o woaw) - (F) A (w). fatwww
Ter & g3g # gaglaa @y ot
gigfas seaerfaal &1 fafafeer =2
Frar Tegafa & wRw T 1978 ® &r
st fag g a1 foferm g<sTT &
AT GIAT F AT ST HLFTT 79
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7 fastre w2 Wi €\ TE wETS A
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T WL w(@S T@a T H§ A
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Treg gfes 8ar § wag=a sfaai qar
A AT T faat 7 2ulg 7 60 wfqwa
# ofgs 93t qT wEd T & |
msideration of problems of Tribal
Linguistic People by Minorities
Commission
5139. SHRI GIRIDHAR GOMANGO;

Will the Minister of HOME AFFAIRS
‘be pleased to state:

(a) whether the Minority Com-
mission considered the problem of
‘tribal linguistic people in the States
-where these groups of people are in
.minority;

(b) if so, the findings and recom-
mendations made for the protection
:and progress of these minority popu-
lation; .

(c) if not, the reasons therefor;
-and

(d) the steps taken by the Centre
-and the States for the development of
-tribal languages so far?
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THE MINISTER OF SATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) The Minorities Commission has
stated that so far it has not received
any representation from the linguistic
tribal people|groups. However, as
and when any representations are
received, the same will be considered
and suitable recommendations would
be made to Government, if necessary.

(b) and (e¢). Do not arise in view
of (2) above.

(d) Facilities in the field of educa-
tion for tribal languages|dialects at
the primary stage of education are
available in the following States]
Union Territory Administrations:—

1. Assam—Bodo, Garo, Khasi,

Mikir and Lushai (Mizo).
2. Bihar—Santhali.
3. Himachal Pradesh—Bhoti.

4. Meghalaya—Mizo (Lushai),

Garo and Khasi.

5. Nagaland—Konyag, Ao, Sema,
Chakhesang, Angami, Lotha, Sang-
tam, Pham, Yimchungar, Khimun-
gam, Zeliang, Remgma, Kuki.

6. Orissa—Kuki language is being
experimented by the State Govern-
ment for introduction at the pri-
mary stage of education.

7. Tripura—Lushai (Mizo), Tri-

puri.

8. Andaman and Nicobar Islands
—EKaren and Nicobari.

Refusal by Chief Ministers to accept
Annual Plap /

!
5140. SHRI RAJ KESHAR SINGH:
Will the Minister of PLANINING be
pleased to state:

(a) whether a number ;of Chief
Ministers have refused td  accept
Planning Commission’s proposals for
their annual plan (1979-80); and have
virtually declined to ﬁnalis{e five year
plap (78—83) with thg ?esult that

\

Y
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finalisation of the sixth plan is likely
to be delayed; and

(b) if so, reasons in each case and
the time by which the plan is likely
to be finalised?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN): (a) and (b)
Most of the Chief Ministers of the
States demanded higher outlayg for
their Annual Plan 1979-80. Howewver,
on the basis of availability of resour-
ceg and Central assistance, Planning
" Commission indicated the size of the
Annual Plan 1979-80 for each State
except to the extent that they would
be augmented by the transfer 1o the
States of certain centrally sponsored
schemes,

The States’ draft Five Year Plans
have been discussed by them with the
Planning Commission at official level.
The finalisation of these plans had to
await the decision of the National
Development Council on the alloca-
tion of central Plan assistance to the
Stateg for the period 1979—83. These
principles having now been decided,
the Commission will be finalising the
State’s Five Year Plans after discus-
sions with the Chief Ministers, which
will be taken up in early April, 1979.

Number of Cottage and Small Seale
Industries in States

5141. SHRI DURGA CHAND: Will
the Minister of INDUSTRY be pleased
to state:

(a) what is the number of cottage
and small scale industries which have
been set up in each State and parti-
cularly in Himachal Pradesh during
the last two years, year-wise and also
district-wise in Himachal Pradesh;

(b) what is the number of cottage
iand small scale industries proposed
to be set up in each State and parti-
cularly in Himachal Pradesh; dis-
trict-wise in Sixth Five Year Plan,
year.wise; and

(c) what type of these industrieg
are proposed to be set up in each dis-
trict of Himachal Pradesh during the
Sixth Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): (a) to (¢). The information is
being collected and would be laid on
the Table of the House.

Messrs Bennett Colemen Company

5142, SHRI P. M. SAYEED:
SHRI SURENDRA BIKRAM:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether the Union Minister hes
requested the Finance and Law
Ministers to investigate the reported
move of M/s. Bennett Colemen Com-
pany which has been muking large
profits tg diversify the activities
Hrom  publishing newspapers into
other industries;

(b) if so, whether both the Minis-
ters have examined the points raised
by the Industry Minister;

(¢y what are the other
made by the Minister;

charges

(d) when the final decision is likcly
to be taken; and

(e) whether his Ministry has scught
Government's approval into the pro-
posed merger of sick units of the
Sahu Jain Group with the Bennett
Coleman Company?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (d). It had been brought to the
notice of the Minister of Industry by
workers of M]s. Bennett Colemen
Company and some Journalists who
had gmall deposits in the Company,
that this Company wag ftrying to
diversify its activities from the pub-
lishing field. It was also brought to
hig notice that the Company had cir-
culated a notice to their depositors in
order to get approval for amending
the memorandum of association to
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inelude other industrial activitieg such
as the manufacture of cement, soda-
ash, jute and chemicals. Thig accord-
ing to the workers and journalists
would affect their interests adversely.
Since the subject matier doeg not
periain to the Ministry of Industry,
the Minister of Industry had passed
on this information to the Minister of
Law, Justice and Company Affairs
and the Minister of Finance who are
concerned with the subject matter, for
investigation and taking such action
as they would deem necessary.

(e) The Specified Authority consti-
tuted under Section 72A of the In-
come Tax Act, 1961 hag not received
any proposal for merger from this
company.
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Production of Vehicles

5144. DR. VASANT KUMAR PAN-
DIT: Will the Minister of INDUSTRY
be pleased to state the total produc-
tion of commercial vehicles by the
existing industrial unitg for the last
two years ang what is the expected
demand of such wehicleg in the next
two years?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): The total
production of commercial vehicies by
the existing industrial unitg for the
last two years is given below:i—

1976-77 46,502
1977-78 41,244

The Working Group on Transport
Earth Moving and  Agricultura
Machinery appeointed by the Planning
Commission  have  estimated  the
demand for commercial wehicles for
the next iwo years as under:—

1979-80 66,500
1980-81 73,200

Import of Raw JYute

5145. SHRI M. V. CHANDRA
SHEKAR MURTHY:

SHRI R. V. SWAMINATHAN:
SHRI NIHAR LASKAR:

Will the Minister of INDUSTRY be
pleased to gtate:

(a) whether Government have de.
cided to allow import of raw jute
during the current year;

(b) if so, what is the total quantity
of jute to be imported;

(c) the main reasons for the same;
ang

(d) to what extent
will help Government?

this decisicm
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THE MINISTER OF STATE IN
YE MINISTRY OF INDUSTRY
{SHRI JAGDAMBI PRASAD YA-
DAV): (a) No, Sir.

(b) to (d). Dg not arise.

Export of Bengal Deshi Cotton

5146. SHRI D. D. DESAIL: Will the
Minister of INDUSTRY be pleased to
state;

(a) whether Government will allow
further export of Bengal Deshi cotten
in addition to 50,000 bales already
allowed in view of the high prices
fetched by this variety in foreign
markets anq its low prices in do-
mestic markets;

(b) whether certain State Govern-
ments have represented to the Gov-
ernment for such additional exports;
and

(c) if so, views

thereon?

Government’g

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV). (a) to (¢). Keeping in view
the interest of the cotton growers
and taking into consideration the
representations received from the
State Governments, Government of
India have since permitted an addi-
tional export of 20,000 bales of Bengal
Deshi cotton from current year's crop
in addition to the exports already
allowed.

Ban on Export of Salg

5147. DR. VASANT KUMAR PAN-
DIT: Wil] the Minister of INDUSTRY
be pleased 1o state:

(a) whether a ban was put in Sep=
tember 1977 on the export of salt;

(b} what ig the total annual salt
production in the country and the
demand for the last three years;

(¢) whether it is a fact that duae
to ban on salt export the salt industry
is actually utilizing only 60 per cent
of the production capacity; and

(d) whether Government are think-
ing to lift the ban on export of salt
in order to check exploitation of
market by the sselt industry?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): {(a) Ex-
port of salt was banned in September
1977 except to Nepal, Bhutan and
Maldives and in respect of committed
centracts,

(b) The total annual production
and effective domestic demand for
salt for edible and industrial purposes
during the last three years were as
follows:—

Production Off take
(effective
demand)

(In lakhs of tonnes)
1976 . 4076 5394
1977 . 5328 56-50

1978 . 60- 93 6o+ 85

(c) No, Sir.

(d) Government have decided to
relax restrictions on the export of
salt and quotas of 1,50,000 tonnes and
2,560,000 tonnes have been allocated
for export during 1978-79 and 1879~
80 respectively. The requirements
of Nepal, Bhutan and Maldives are fo
be met in full and balance cuantity
available would be exported tc other
countries. Salt export will include
special varieties of salt like refined or
table salt with higher value,

ghwal qar fafest & fag w7

=

5148. = FIWATT & ¢ FaT
g HAT TE ATw &1 FA Fa fF

(%) #a1 "5THETT g gl
a7 fafTsdt 1 3% 737 717 g



219 Written Answers

WEIHAT ATTH F7F Ieg HISH TEqdi
® Tg1% 7 G A1ar o7 fa=rr w7
wE

(=) @fe gt @t oz aar 77 ax
FTfrad FT & SUd ; AT

(7) wiw adl, ar swd Fi F0IW

£

g WA # e WA (s afew
e RvEs) 0 (F) 8 (7). AWT
gfeedt a7 fafiwdt &1 w37 ww=T 5
famtr & ford szmar w7 5997 3@
TEN HEAEl & wGF F fad eoFTe
g =g fafmer Giwar adi 201 9a
g1 Fr wmfss siEis 4gan
oA wiwgg g A fatwa sy
qeETel aq1 w9 wifug 47 g@eAr
gATT FAifead & S £

Entry of heavy vehicles in Delhi

5149. SHRI EDUARDQ FALEIRO:
Will the Minister of HOME AFFAIRS
be pleazed to refer to the reply given
to Unstaired Question No. 1300 on the
26th February, 1979 regarding entry
of heavy vehicleg in Delhi and State:

(a)y when were challans against 150
vehicles which participated in the
Kissan Rally issued and what further
action has been taken in regard there-
to;

(b) why no such challans were
issued against the remaining 2597
vehicles; ang

(¢) what action has so far been
taken against these Jast mentioned
vehicles and what further action is
being taken in respect thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHR1 S. D. PATIL): (a) 150 chal-
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lang were issued upto 14-2-719 as per
details beloW:i—

Date .Number of challang issued.
8-2-T9 70
12-2-79 30
13-2-79 25
14-2-T9 25 S

All the above cases are pending in
ccurts,

(b) and (c). Out of the remaining
2597 vehicles particulars in respect of
161 vehicles only have been received.
Out of these 80 addresses have been
found to be correct. 50 were incom-
plete or incorrect while 31 were
reported to have had permits. Chal-
lans are being prepared in respect of
the 80 vehicles and will be submitted
in the court. Particularg in reapect
of 2436 vehicles are awaited from the
State Regional Transport Authorities.
Al] vehicles found infringing the law
will be duly prosecuted,

aveErd ¥ g s atar
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Shortage of Explosives

5151, SHRI M. V. CHANDRA-
SHEKHARA MURTHY:
SHRI P. M. SAYEED:

Will the Minister of INDUSTRY W
please to glate:

(a) whether shortage of explosiveg
will continue for long and parti-
cularly the explosives of small
diametre where NG-based explosives
technology is the most reliable;
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(b) if so, the main reasons for the
mme;

(c) whethey this shortage of ex-
plosives unitg hit by glycol shortage;
and

(d) if so, what steps are being
taken by the Government to over-
comeg this?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): (a) and {(b) No, Sir. Lhe
requirement of industrial explosives
for the year 1979-80 is estimated s
77,500 tonnes For meeting this
demand -hout 33,000 tonnes of NG
based 1aiiety of explosives will be
evailable which will include about
26,000 tonnes of small diamctre
variety.

(c) Due to short supply of mono-
thylene glycol in January 1879 the
production of explosives (Slurry
Type) suffeied a small set back m
the month ¢f February, 1979.

(d) The full supply of indigenous
monothylene glyzol to the explosive
industry hus been restored. For the
balance reguirement of monothylene
glycol the explosive manufacturcrs
have been advised to register their
requiremsn*s with Chemucal and
Pharmaceutical Corporation (subsi-
diary of State Trading Corporation)

which i= the canalising agency ior
imports.
Naxalite Prisoners under Death

Sentence

5132. SHRI A. K ROY: Will the
of HOME AFFAIRS be
Pleased to state:

(a) number of Naxalite prisoners
with death sentence in different jails
of the country just after emergency
and at present;

(b) how many of the Naxalite
prisoners were hanged within the
above period;

(¢) whether Government propose to
commute death sentence of the Naxa-
lite prisoners; and

(d) if so, the steps taken
direction?

THE MINISTER OF STATE 1N THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (d) The information is being
collected end will be laid on the
Table of the House.

Soap Making Industry :

5153. SHRI DURGA CHAND: Will
the Minister of INDUSTRY be pleas-
ed to state:

in the

(a) whether there 18 any proposal
under Government’g consideration to
shift soap making industry exclusively
for the cottage and village sectlor;

(b) if so, what are the details
thereof.

(c) the nameg of the multinational
and large industrial houses v.hich are
engaged in soap manufacture;

(d) the quantum of soaps manu-
factured by each such unit at present;

(e) by what time the zoap manu-
factuning industry is to be shifted to
rural sector; and

(f) what is the number of persons
likely to get employment under this
scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDANMBI FRASAD YA-
DAV): (a) and (b)Y The Working
Group on Khadi and Village Indus-
tries in itg 1eport gubmitted in Decem-
ber, 1978 has recommended inter-ald
that Government should not allow
small, medium and large scale scctors
to enter into the activities of maou-
facturing of soap (laundry and toilet)
by using non-edible oils,

(c) and (d) A statement is attach-
ed.
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(e) and (f) The recommendations
of the Working Group on Khadi and
Village Industries will be implemen-
ted according to the decisiong of the
Government. The Working Group
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has estimated that the employment in
the village soap industry is expected
to increase from 3.50 persons in 1978-
79 to 12.05 lakh persons in 1982-83.

Statement

1\?1. Name of the foicign owned and Large Indian owned companies * Production
{1

Laundry Toilet

T i i S o

(tonnes)  (tonnes)
1 M/s. Hindustan Lever Ltd. (F) Bombay and Calcutia units 53.127 1,11,B32
2 My/s. Tata Oil Mills Col. Lid. (La) Bombay, Cochin, Calicut,
Mad as, Calcutte and Ghaziabad units . . . . 73,670 18,452
9 M/s. Kusum Products Lid. (La) Caleutta 5,153 -
4 M/s. Godrej Soaps Ltd. (La) Bombay . 7.528 2,359
5 M/s. Tungabhadra Industries Ltd., Kurnool (La) - N 4,111
6 M]/s. Bear Oil Industries Ltd , Akola (La) 6,445 .
7 M/s. D.C. Chemicals Works, Delhi (La) . . . . . 4,945
8 M/s. Rohtas Industiics Dalmianaga: (La) . . 664
9 M/s. Swastik Houschold & Indl. Products Ltd., Bombay (La) . 2,332 4,090
10 M/s. Asiatic Soap Col. Calcutia (La) . N . i 2,740 70
11 M/s. Modi Soap Works, Modinagar (La) . 2,610
12 M/s. Bombay Dyeing & Mfg. Co. Ltd,, Bombay (La) . N : 2 .

Area Welfare Officers for Government
Colonies in Delhi

5154. SHRI DURGA CHAND: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that Gov-
ernment have appointed Area Wel-
fare Officers for varioug Government
colonies in Delhi;

(by if so, the names of the officers
who have been appointed with their
area;

(¢) what are the duties and
tions of these officers;

(d) whether concerned authoritics
with which they are requred to deal
with are informed of such appoint-
aments;

fune-

(e) whethey it iz proposed to give
financial assistance to these area wel-
fare officers in discharge of their func-
tions, i so, the details thereof; if not,
the reasons therefor; and

(f) the steps
strengthen the functioning of
officers?

THE MINISTER OF STATEIN THE
MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI 8. D, PATIL): {a) Yes, Sir.

(b) and (c) A list of the Area Wel-
fare Officers of various Government
colonies with their namesg and areas
of jurisdiction and another statement
indicating rthe functions of the Area
Welfare Officers are attached.

being taken fto
these
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(d) The more important authorities
like Director, Centiral Government
Health Scheme, Central Public Works

t, etc. are informed about
these appointments and Area Welfare
Officers are expected to contact the
other authorities in the course of dis-
charge of thewr functions,

(e) No, Sir,

The assignment of Area Wellare
Officer is purely of u voluntary nature
and it 13 not proposed to iniroduce
any pecuniary element in this scheme.

(f) Does not arise as schemu is
purely va'vntary in nature.

Statement
Tist of area Welfare Officer 1n Government Colonies in Delki| New Delhi

Sh Namnce Arca of jurisdiction
No.
2 2 3
1 Shri K. L. Avora . . . . Andrews Ganj.
2 ShriV. K. Agmbotri , i " Asia House.
8 Shri Mukesh Chand . . . . Baba Kharak Singh Marg (Irwin Road).
4 Shri M. M. Hussain ., . . - . Bharati Nagar.

5 Shn B. K. Dey . " . N
46 ShbriB.R. Goel . : . .

7 Shri T.P.P. Nambiar

8 ShriG. S. Rathe

9 Shri K.5. Mathew . . .
10 Shri G. K. Narainsioghani
11 Shri 8. 5. Narula ” o

12  Shri Shiv Ram . .

13 Shri O.P. Singh Bhatia ., , .,
14 ShriB. Rajagopalan . - . B
15 Shri].S. Naphray . . . .
16  Shri Vidya SBagar Puri . . -

17 Shri 5. P. Verma . . . .
8 ShriKalysuSimgh . . . .
19 Sh-i\l'.v._]thl . . R
20 SwiS.D.Dharma . . . .
Sx Bhei A.D. Jothi e e e .

Di. Zakin Hussan Marg, Kaka Naga.
Canning Road, Pataudi House.
Ghm: Road, Gole Marker, Gole

Curzon Boad Apa:tments.
Dev Nagar.

Kidwai Nagar (East).
Kidwai Nagar (West),
Miato Road, Tagore Road.

Moti Bagh I.
Naurcji Nagar.
Nanakpura
Netaji Nagar.

Panchkuin Rnld Chatmgupu Road,
Aram Bagh Place

Pandara Road.

Prosident’s Estste.

R.K. Puram, Sector No. I.
R.K. Puram, Sectou 1.
R.K. Poram, Scctor 1.

110 LE—8,
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3

22 Shri R. Padmanabhan .

29 Shri N. Natarajan

23 ShriR.R. Puri : . . .
25 Shri H.V. Rolua . .
26 Shri Babu Lal

27 Shri Madan Singh

2%t  Shri Sudrrshan Sharma
.25 Shri 8. P, Srivastava ,

30 ShriC. L Arya

31 Shii Om Parkash .

R.K. Puram, Sector 1V,
R.K. Puram, Sector V.
R.K Puram, Sector VII.

R K. Pwam, Scctor 1X.
R.K Puram, Scctor XIIL.
Srinivaspuri.

Sarojini Nagar.

Telegraph Lanc,

Timarpur

‘Tagor~ Road Hostel

Statement

FUNCTIONS OF AREA WELFARE
OFFICERS

1 To function as co-ordinating
officer between the C.G.H.S. Dispen-
sary and its beneficiaries regarding
complaintg from either side.

2. To attend to all emergency hos-
pital work like help in expeditious
hospitalisation of serious cases attend-
ing to complaints regarding hospital
care etc.

3. To serve on the C.G.H.S. Area
Advisory Committee for considering
suggestions for the improvement of
service and facilities.

4. To act as Vice-Chairman in the
Co-ordination Committee for Samaj
Sadans (Community Halls) and look
to its proper functioning ang improve-
ment.

5. To act as Liaison Officer between
the Department of Personnel and A.R.
and the local Associations in all mht-
ters and disputes and to mediate in
election disputes at the request of the
parties.

6. To investigate all cases of neigh-
bourly disputes referred to him by
gthe Department of Personnel and A.R.

and furp'sh report on the basis of
which action is taken the Directo-
rate of Estates for shifting the erring
party to another locality.

7 To act as Liaison Officer between
the Associations and the Municipal
authorities in all complaints regard-
ing civic services, water, electricity,
street lighting, drainage, bus service,
sanary secvice and vaccination anrd
inoculation services.

8. To act as Liaison Officer with
local police authorities regarding any
incident in the locality involving law
and order.

9. To act ag Liaison Officer with the
Delhi Administration Education Direec-
torate regarding complainty about
schools timing, admission ete.

10 To act as Liaison Officer bet-
ween the Cooperative Consumer store
and the beneficiaries in the area.

11. To act as Liaison Officer between
C.P.W.D. authoritieg and the allotiees
regarding complainty lodged with the
CP.W.D. Enquiry Offices for thelr
speedy disposal.

12. To keep in touch with all social
service religious and cultural bodies
in the area.
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13. To act gs Liaison Officer with all
activities of Grih Kalyan Kendra in
the area including ‘Creche’

14. To act as Lisison Officer, bet-
ween the colony and the Central Sec~
retariat Sport; Control Board in all
activities of the Board.

15. To medicate in family disputes
to bring about harmony in the home
life in the context of home Ministry
Circular for maintaining the wife In
a reasonable comfort and matters
relating to notation of monogamy.

16. To assist and cooperate In com-
paigns and measures such as vaccina-
tion, inoculation, blood donation,
family planning etc. launched by the
:.ﬂnistry of Health and Family Wel-
are.

N.B. The above list is only flustra-
tive and no exhaustive.

Losg suffered by H.E.C.

5155. SHRI SHANKERSINHJI
VAGHELA;

SHRI MUKHTIAR SINGH
MALIK:

DR BlJOY MONDAL.,

SHRI AMAR ROY
PRADHAN:

Will the Minister of INDUSTRY be
Pleased to state:

(a) what are the getails of the

losses suffered by the HEC during
1977-78;

(b) whether it is a fact that the
HEC has taken crores of rupees
overdraft; from the State Bank of
India and from the Government; and

(c) if 30, the détails in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
HEC incurrcd a loss of Rs. 30.26 crores
during 1077-T8.

(b and (c) In view of the long
gestation ‘periol undergone by the
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upto and including 1974-75 Govern-
ment has, upto 31st March, 1978,
given loans to HEC aggregating to
Rs. 11474 crores for meéting capital
expenditure, repayment of Govern-
ment loans and payment of interest
charges etc. In addition, the Corpora-
tion hag taken cash credit accommo-
dation of Rs, 33.30 crores from the
State Bank of India for meeting ita
operationa! requirements which is a
noraml practice for companies to
finance their working capita] and is
in accordance with the normg 1laid
down by the Bank in this respect.
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e wgfer)  (7) T o= AL
wYqrer % fafwe fawmir 3 e, 1978 &
fezaaT, 1978 AF FT TATRT HT &4
auT qreafas SeEA HAW : 108, 14
FO® §F 4T 84 28 F(OT WA FT
q7 1

(@) se@w & 23.86 ¥OF
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v & frorae g & farafefus

wTCT § —

(1) wewrwsmist A &ALE af
wimw |41 freq g@i FTATT A
&YAT o1 famew & qyeT 14T ¢

(2) dwvomg & gevw/dzOmE W
wWiswrE ¥ wrer wiaofod v
wrfarg 4 0T A0 1" w4T-
FW[ YT § FIOFH » FI7
g BF aqT FOr T wehn N
fere ool & @nq 799 7 AT
EF W, FARA G g AT
NI &0

() freafafas s So@
® & —

(1) * wgic i Fufowa artra” ¥ wrt

H weft oAt T B T Ta3 o
arx fasn Wi TEF ¥ °

(2) #®& & ww fasz wm&
q W7 i Y fiear we
& fad wravis wdAE w7
g WAt & «1T gE g
wigwifar w1 frgfer w7 2r
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(3) w=rf & warraT WAt W

AT ST o Wr )

witqrer #% wren {vt pafgerw fafedy
! T A

5157. st geifex wat : w0
g ¥t g FATR N w4 w9 e -

(*) =f 1976, 1977 5T 1978
# wrea 34 xAfageem fafade, st
# Aesmx o gawdy w7 w7
ey Feaar gur wr ;

(a) 377 ¥ ¥7 7 Hesmz
wifx &1 qex ferr o1 91T THF Qe
frgmrwr ¥ ;

(w) w1 &% 1978 & R W
FETEA T AE € ; W

(w) afz wt, @ o7 & swr wrov
& w7 yrgwt ¥ AWy wr ¥ 7y
o e mw R E?

FeT Wt ¥ Trew Wy (st
wrwt  Angfa) . (%) 1976-77 @
1977-78 %Y wafy & &t gu €ouw,
e & R aar TreRd T #T

w2 % e Freafafor § -—
wf (et wver ¥)
UwewwrT (s afi) 1976-77 445
1977-78 483
o< . . . 1976=77 2,799
1977-78 1,600

(W) FCwan T oy Wewwre
FT ZHEETHT WA 11 WY 40 WIgwT
sIv AT

(7) Yewmt fofiur & g

# 1977-78 %Y gowar ¥ 1978-79
¥ it A way % of st wek g
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wgt A% giawrd wr daw &, 1977-
78 T gEANT X 1978-79 ¥ sy
WIRG & qEw & Wt wre ¥

. (9) Vewmz feftaw & s
ﬂ‘?‘tﬂ'@ﬂﬂ'@ﬂtllﬂﬂ?;ﬁr«
T W TAY §, T°T FITIWT ¥7 Wwey
wfw %t sfratfenr & sror w3
fﬂ?rmrw:’r&wﬁmmmtl

Manufacture of Minicomputers and
Microprocessors

5158. SHRI S. R. DAMANTI:
SHRI D. D. DESAI:

Will the Mmister of ELECTRONICS
be pleased to state:

(a) whether Government have
taken a decision in regard to the
Setting up of units for manufacture
of minicomputers ang micropro-
cessors:

(b) if 8o, the details thereof:

or(gowh!thehx; qualified individuals
upe who would like to promote
minicomputer ang related industria]
programmes would be allowed to
have foreign collaboration on a selec-
tive blams; and

(d) it ®0, the broad
ay guidelines

THE PRIME MINISTER (SHRY
MORARJI DESAI): (a) Yes, Sir.,

(b) A copy of the Industrial and
Technology Policy for Mml—{!o:n-

buter /Micro-processor baseq
enclosed at Statement-I. system s

(c) As will be 3seen from
poliey  statement: qualified mtdhitt

nics  industry, being an industry
which thriveg on sophistication, in
exceptional cases where it is demons-
trably in the interest of the quality
ang sophisticated electronics develop-
ment in the country, foreign technical
collaboration could be permitted,

Statement

Industrial and Technology Policy for
Mini-Computer/Microprocessor based
Systems
The Department of Electronics have
recognised that minicomputer/micro-
processor based systéms can bung
significant cost reduction, design
implifications and better flexibility in
industry apart from finding a wide
range of applications in a .number of
other areas of the economy. The
mini-computer/microprncessor ndus-
try would, thereore, one of the major
thrust areas to be grown in the field
of computers. Government has de-
cided that the development of the
industry will be on the basig of the

following policy framework:

2 Based on capability, size and
structure of the system as well as
type of avoplication, mini-computer,
microprecessor based systems can be
classified into the following wusage
categories:

(i) Dedicated applications:

*(OFM options for specific func-
tions nn a real tume basis with
nominal periphevals).

(1) Standard on-line applhcations:
«(OEM option with peripherals

and software).

(iil) Major on-line applications;
and

(1v) Stond-alone systems.

3 The {following guidelines would
be applicable for approval of pro-
propasals for the manufacture of these
systems: The major objectives in the
development aof the minicomputer/
microprocessor indusiry would be on

"OEM—Qriginal Equipment Manufacture.
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setting up of systems engineering
companisg which are not necessarily
engaged in the manufacture of
central processing units (CPUs) or

als, Manufacture of proces-
sors of peripherals will, however,
also be permitted to produce mini-
computer systems. For dedicated
applications e.g. direct data entry
accounting/invoicing machines, data
acquigition systems, type sgetting
applications, and dedicataed control-
lers, medium and small scale
entrepreneurs with g technical back-
ground would be preferred. For
requirements of on-line and stand-
alone applications, units from the
organised sector would be vonsidered
Qualified individuals/ groups abroad
wishing fto return and invest 1n
minicomputer related industrial prog-
rammes, would be actively oromoted.

4 While examining applications for
industrial licences/small scale ap-
provals a detailed scrutiny will bhe
undertaken to ensure that the appli-
cation areag in which the mini-
computer/microprocessor system 15
to be used, are in tune with national
priorities The industrial licensing
policy will also continue to be res-
trictive in areas where labour dis-
placement is likely o be involved

5. Foreign techniral collaboration
for high performance peripheral
units would be permitted on g selec-
tive basis. Electronics bemng an
industry which thrives on sophistica-
tion, in exceptional cases where it is
demonstrably in the interests of
quality and sophisticated electronics
development in the country, foreign
technical collaboration may be per-
mitted: otherwise no foreign financial
or technical collaboration would be
permitted for companies wishing to
make minicomputer systems, Foreign
brand names mey be permitted to be
used for the explicit purpose of pro-
motion of export sales. Indigenous
brand names should be evolved for
the domestic market.
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6. To facilitate programines for the
engineering of minicom-

production of a standardised range of
peripherals and CPUs would bn.:u.ilt
up on an OEM basis, so0 that there is
free indigenous availgbility at rea-
scnable priceg of the basic building
blocks for mini-computer/micro-
processor based systems. In this
regard, peripheral units, semicon-
ductor element involved in CPUs, and
consumables, would be standardised
to the maximum pomsible extent and
licensed/approved companies would
need to  configure their systems
around thess stndard building blocks.

7. Until  indigenously  produced
peripherals and CPUs are available,
efforts will be made to import certain
preferred components, CPUs and peri-
pherals on a stock and sale basis to
obtain price advantages, Heowever,
wherever system /companies/users are
in definite need of acquiring pexi-
pherals/processors outside this range,
the Department of Electronicg will re-
commend ad-hoc import clearance after
due review.

8. The performance of the units
licensed/approved to make mini-
computer /microprocessor based sys-
tems would be reviewed periodically
(annually to begin with) and expen-
sion of capacity approved on the basis
of these reviews.

tructure and future potential would
from the basis for such scrutiny.
Fresh applicationy will be called
through a Press Note only after the
pending applications gre decided.
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Betting up of a Working Group on
Textiles

5159. SHRI S. R. DAMANI: Will
the Minister of INDUSTRY be pleas-
ed to state:

1a, whether Governmeni had sel up
a working group on textiles for draw-
ing up the projections and demands
of the textile industry on a long range
basis;

{b) whether the group has svb-
mitted its report; if so, the broad re-
sommendations made by it; and

(v)y Government’'s reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV)- (a) Yes Sir.

(b) No Sir,

(¢) Doeg not arise.

Steps to Induce Investmenis

5160. SHRI S. R, DAMANIL: will
the Minister of PLANNING be pleased
to state:

(a) whether it ig a fact that savings
are exceeding investments during the
course of the year; and

(b) if so0, the measurcs proposed to
be taken by the Government to re-
verse the situation and induce invest-
ment?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
{SHRI FAZLUR RAHMAN): (a) Firm

information regarding savingg ond
investment in 1978-79 is not yet
available, Preliminary  estimates

however, indicate that investment in

the ourpent yesr I higher than
savings,

(b) Question does not arise.

238

Investment in Paper Indusiry by
Frivate Secter

5161. SHRI S. R. DAMANI: Wil
the Minister of INDUSTRY bg pleas-
ed to state:

(a) what was the investment made
by the private sector in the paper
industry during the last three years;

(b) the steps proposed to be taken
by Government tp induce private
sector to invest in paper industry;

(c) whether it is a fact that the
Bureay of Industrial Costs and Prices
has recommended , price hike of
Rs. 500/- per tonne for white print-

mldmwtbeexim:lgjmpertmﬂl:
an

ernment on the above recommenda-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) An additional capacity
for the production of about 75,000
tonnes of paper and paper board ver
annum hag been commissioned in the
private sector, during the last three
years. This has come up mainly m
the form of small paper mills using
agricultural residue and waste paper,
for which the capital cost is estimated
to be about Rs, 4000—5000 per annual
tonne. Hence the investment involv=
ed would be of the order of Rs. 30 to
40 crores approximately.

(b) The normal fiscal incentives
available for industria} investment,
such ms investment allowidnce. are
applicable to paper industry also. In
addition, Government have libera-
lised the licensing policy for small
paper mills based on agricultursl re-
sidue. Measures to promote utilize-
tion of bagusse are also under consi-
deration.

(cy and (d). The Bureau of Indus-
trial Costs and Prices had carried
but a quick study of the price of
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white printing paper, about a year
ago. However, in the light of recent
increase in prices of uncontrolled
varieties of paper, the Bureau is
being asked 1o up date their study.

Study to Review Foreign Collaboration

§163. SHRI CHITTA BASU: Wil
the Minister of INDUSTRY be
pleased to state:

(a) the number of collaboration
agreements during the periog 1966—
1977, and 1977 to date;

(b) whether there has been any
comprehensive study about the effects
of these agreements on our national
economy particularly in respect of our
national objective of self-reliance;

(e) if so, the essential findings of
the study; and

(d) whether Government propose
to review the entire policy of colla-
boration agreements?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) The number of
foreign collaborations approved by
the Government during the period
1966-1977 and during the period
January, 1978 to February, 1979 were
2776 and 345 respectively, totalling to
3121,

(b) to (d). In the statement on
Industrial Policy laid before Parlia-
ment on 23rd December 1977, Gov-
ernment’s policy regarding foreign
investment and foreign technology
hag been elaborated in parag 22 1o
28. On the basis of an assessment
made recently by the various Min-
$stries of the Government of India
regarding the assimilation of foreign

a:z the extent
approved in the past
of indigenous capability achleved s=o
far, Government issued a Press Note
on 28-12-78 wherein an fllustrative
fist of industries where no foreign
collaboration, financial or technical, is
considered necessary has been given.
A of the Press Note ig available
in Jibrary.
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Written Answers 240
Nationalisation ef Industries

5164. SHR1 CHITA BASU: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Government have
since been able to identify constraints,
legislative or otherwise, in the way
of nationalisation of the industries,
like jute, sugar, iron and steel;

(b) if so, details thereof ang the
steps token to remove them;

(c) whether guidelineg have g far
been formulated to give effect to the
Government’s proposalg for the reduc-
tion of the holding and control of
large investment companies to un-
scramble the monopolies; and

(d) the reasons for such inordinate
delay to give effect to electoral pro-
mises?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES: (a)
to (d). Minister of Industry has on
various occasions, including at a Press
Conference on 12th February, 1079,
discussed the question of nationalisa-
tion of industriey as part of the
programme to implement the Janata
Party resolution on economic policy
and in the context of the debate on
cncentration of ecomomis power.
issueg have also been raiseq by
the Press during their meetings with
the Minister of Industry. At his
Press Conference on 12th

gE

State, and the areas in which the
public gector has to make its presence
fell, These ismuey are also dealt with
e ?a?:lmt on
ted to

mwb:e;::- . i
have not however taken any decision
in this regard.
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Recommuendations of Small Scale
Indusiries Board

$165. SHRI CHITTA BASU.

SHRI KUMARI
ANANTHAN:

Will the Minister of INDUSTRY
be pleased to state

(a) what are the recommendations
made by the All India Small Scale
Industries Board which met recently;
and

(b) actions taken thereon?

THE wIINISTER OF STATE IN
THE MINISTRY OF INDUSIRY
(SHRI JAGDAME] PRASAD
YADAYV): (a) The main recommen-
dations of the Small Scale Industries
Board at its 34th Meeting held on the
14th and 15th February, 1879 are as
under:—

DIC Programme:

The Board has recommended con-
tinuance of the Centrally sponsored
District Industries Centres  Prog-
ramane at least till the end of 6th
Plan period, their effective strengthe-
ning go as to become the foca] points
for the economic development of the
region, adoption of one DIC by every
large scale units—public or private
additional facilities to be granted for
the north-eastern region where the
implementation of the DIC prog-
ramme was facing certain difficulties

Legislation

The Board has unanimously wel-
comed the proposed legislation for
the protection and development of
smal]l scale sector and hag suggested
that special care may be taken in
the legislation to ensure that adequate
protection was afforded to the cottage
sector and tiny sector. A clear and
un-ambiguous definition of small
scale sector a8 well as ancillary units,
acceptable to E: tn-ﬂtuﬂu;; 4;6
agencies should provided e

The Board hag also rebomimended
that a particular study might be
made of the existing labour legisla-
tion in terms of procedures and
returns to be submitted without ad-
versely affecting the wageg and terms
of work; extension of the existing
policy of reservation so as to compel
large ang medium sized units who
are currenfly producing 1cserved
iteme to vacate their production im a
phased manner in the near future.

Fmancial  Assistance to the Small
Scale Industries

The Board has recommended that
an apex agency for financing and
monitoring the credit flow to the
small and tiny sector, shouldq be set
up as evarly as possible, The decisions
taken by the Reserve Bank of India
in terms of small loans should be
brought to the notice of Branch
Managers throughout the country for
speedy implementation.

Raw materials

The Board hag recommendeq that a
nodal agency such as DC(SSD
should take on a greater role in the
equitable allocalion and distribution
of raw materials to the smail scale
sector and tg ensure that the require-
ments are met. The  specific
requirements of raw materialy, In
respect of small scale units should be
amessed by a tripartite Committee In
each State consisting of representa-
tives of the Director of Industries, the
State Smal] Industries Service Insti-
tutes. The assessment of raw material
requirement made by this Committee
should be honoured, and it should be
the responsibility of the Government
to ensure that the requlirements are
met in full and are considered as the
first charge of national resources of
such raw materlals to be supple-
maented, if necessary, through
imports.

Small Industries Corporation in
each State should be strengibened 30
as to act as effective channels of
distribution, The Corporation may
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sot ag single channel for distribution
of raw material to the small scale

sactor as against the existing practice

supply dinc;‘!! from the stork-
?:'u'da h'.'lga D should also be
Actively involved in keeping watch
jon the utilisation of raw material
quota. The Board also recommended
that there should be a uniform pool-
gd price for every raw material and

transit should be discontinueg for the
“mall scale units.

arketing

The Board recommended that small
schle umt 1 land locked States

should be provided with dry port
facilities on a pooled basis so as to
enable them to compete with units
having port facilitiess ~The bank
finances should be available for
setting up of marketing organisation
in the public, private and cooperative

sectors. Government would provide
necessary facilities to enable small

scale uruts to test thewr products &t
easily accessible centres and financing2
institution should vprovide funds for
purchase of testing equipments by
smazl] scale units. The establishment
of an institution on the lines of Trade
Development Authority lo provide
marketing  assistance to  the small
‘scale sector for export purposes
shouM also be considered by the
Government, The present system of
taxation should be modified so as to
help the growth of small scale and
ancillary sector.
(b) The recommendationg  are
_under examination.

Juvenile Crimes

§186. DR. VASANT KUMAR
PANDIT: Will the Minister of HOME
AFFAIRS be pleased to lay a state-
ment showing:

lﬂ the mumber of crimes commit-

ted-hy miners and  juveniles in the
mﬁry for the decades ending 19858,

' 1968 and 1978;
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(b) whether a survey was conduc-
ted by the National Police Academy
which indicated alarming increase in
the registered juvenile crimes due to
rapid industrialization, urbanization
and social changes effected by mass
media like advertisement, cinema
ete.;

(c) the recommendations made hy
the NPA for change in procedure in
dealing with juvenile offenders; and

(d) the policy ultimately evolved
by Government to tackle this socio-
economic problem endangering socie-
ty discipline and law and order?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (8HRI DHANIK LAL
MANDAL): (a) The requisite infor-
mation is being collected and will
be laid on the Table of the House
as soon as possible,

(b) In a book  published py the
National Public Academy on the “Role
of Police in combating Juvenile De-
hnquency in India”. The figures of
juvenile delinquency from the year
1958 to 1960 have been analysed
which indicates an increase in such
crimes by 122.2 per cent between
1058-64 and by 44.1 per cent between
1965-69 other factors, ra-
pid industrialization, slum culture:
sex loaded films etc. have also been
mentioned as the predominant causes
of crimes among juveniles.

(c) Some suggestions have been
made for bringing out changes in the
Police procedure for dealing with
cases of juvenile delinquents.

(d) The Children Acts in vogue
provide for the care, protection, main-
tenance, welfare, training eduection
and rehabilitation of neglected and
delinquent children including trial of
the latter. Rlaborate wvh;ionl
tlioad mpchinety 1oty Toobath
a in terms of juv
children's courts, remand’observation
homes; certified approved/special
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schools, probstion nnd aftercare ser-
vices. The Acts also envisage effec-
tive utilisation of voluntary welfare
-agencieg for rehabilitation of children
in need of care and protectiom.

#Bepayment of loan advanced to Sick
Mills in Madhya Prdesh

5167. DR. VASBANT KUMAR PAN-
DIT; Will the Minister of INDUSTRY
be pleased to state;

(a) whether Government of Madhya
Pradesh and Madhya Pradesh State
Textile Corporation have demanded
repayment of Jloan advanced to 5
sick mills in Madhya Pradesh during
1971—1974;

(b) if so, what is the total amount
so repayable and the amount of in-
terest accrued thereupon; gnd

(c) what are the reasons for delay
in payment of the above loans?

THE MINISTER OF STATE IN

THE MINISTRY OF [INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) Yes, Sir

(b) Rs 23509 lakhg as loan und
approximately Rs. 113 99 lakhe as

interest accrued thereon upto
31.3.1878.

{¢) amount could not Le paid
due to contnued losses .and ihe

resultant shortage of funds,

factery emtreprencurial units of
Viliage Industries

5188. BHRI R. K. MHALGI; Will
the Minister of INDUSTRY bLe
pleased to state:

(a) whether it is a fact that the
Khadi and Village Industries Com-
mission has represented to the Union
Goversiment its letter BB|7-Park
2/7%—7p d 16th August 1978 in
rogard to making the Interest Subsidy
Scheme applicable to non-factory en-
trepreneurial unity of village indus-

tries undeyr K.VI.C. Act in respect of
loans raised for setting up units by
such Rural Entrepreneurs;

{b} if so, actions taken by Govern-
ment so far and the details thereof;
and

(c) if no action taken so far, the
reasons of delay?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) Yes, Sir.

(b) and (c): It was not consider-
ed feasible to extend the Interest Sub-
sidy Scheme to individual artisans
proposed in Khadi and Village Iin-
dustries Commission's corhmunication
referred to in part (a) of the Ques-
tion on administrative and financial
considerations.

Appollo Tyres

5168. SHRI C. K. CHANDRAP-
PAN: Will the Minister of INDUS-
TRY be pleased to state-

(a) whether the ‘Appollo Tyres'
has appointed Raunaq International,
the export organisation of the Raunag
Group as the representative of the
Appollo Tyres in the international
market;

(b) if so, when was this decision
taken by the Board of Directors of
Appollo Tyres; and

(c) to what extent the Raunaq
International 1s getting its products
sold abroad; and the details thereof?

THE MINISTER OF STATE IN

THE MINISTRY OF [INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) and (b). M/s. Apollo

Tyres Limited have not appointed
M|s. Raunaq International Limited
as the representative of Apollo Tyres
in the international market.

(¢): No export of the products of
the Company has been effected thro-
ugh Raunag International Limited.
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Taking over of M/s Geovanols
Binny

5170. SHRI M. RAM GOPAL
REDDY: Will the Minister INDUS-
TRY be pleased tp state:

(a) whether Employees Union of
of M|s Geovanola Binny in Cochin
has urged for taking over of the
firm; and

(b) if so, Government’s reaction
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) (a) Yes,
Sir

(b) The matter has heen taken up
with the State Government of Kerala,
who have been adivsed to consider the
request of the cmployees' union to
take over the unit.

Collaboration in Manufacture of
Trucks

5171. SHRI M. RAM GOPAL
REDDY: Will the Minister of [N~
DUSTRY be pleased to state:

(a) whether Government have
sought Ausirian collaborations in the
manufacture of trucks in the coun-
try; and

(b) if so, the reaction of Austrian
Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA  MAITI) (2)
and (b): The Austrian Government

are apprised of the possibilities of
mopornﬂm in upgradation of the
aitomotive sector in India. Re-
presentatives of an Austrian firm
specialises in the Munuiacture

of automotive engines, 2-wheelers and
some autamotive ancillaries are
sending & technical tesm to India
dor sssessment of these possibilities.
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N fefifmtor et tww o ww
Lus

5172, st sy frerdl : st
I HAr Og FATA FT FAT w4 O o:

(%) = 1975-76, 76-77,
77—78 @91 78—79 7 & gahrfrafn
FTXNA, 7T & aGars, Are S gresr
FwT FrAT faaTor war & Wi

() for amx 7 gfv gf @
N g F T wr g ?

e dAvew #F T wAy s
wmar Aygta) ;o (7) ¥ gAfab

FrorwE  fafade =iy W gAY
w7 gfa 1 @ fer e & -

1875-76 (i) 2 14
1976-77 (-+) 3.26

1977-78 (~) 30.26

FEET ) WTY T T wrEy i 6
wiam & Wit faen g o A W
TOT A9 AT FAT HZ G & awarg f W
FHFATH

(=) #ur v 21 714 1976 WY
1% AWT o No Ho 4085 ¥ JoT ¥
gy € warar v § fe g e
e ¥ wfy @ & wreor g€ § Foaw
fafirn wror § A% o Y wew Al
# wwa i 4 5%5-0F % fararelt M vk
T €Y7, RO IO BT WO GIAT
7 e smifer o1 wremror e
T



249 Written Answers CHAITRA 7, 1801 (SAKA) Written Answers

e g W | e grer fireere
B9 wag ww & foly qre

5173 . oY GANT NETY wrew) :
¥.1 g St IE FATH FY T w1

(%) =ar woewry 9 FHE T
#AWF W ] fasAme T H wgi
i ¥ fowy wy & fA7 o WA
qefiy &t qear &

(w) =wfx g, oY 2o & feelt wrr
& W & frg 3w & ga wm ¥ a
2y = wrw s wftand wat ammar
wr g R

(@) w1 wewwrT @AY W ¥
Famdl & ¥ g & wm fear g
fis ¥ T 9gfy w7 Farer W Wi afy
g, O £ 9% war ey « it f 7

qy Hwrew § crow {wy («Y wfire
e wvaw) (%) siwwre e e
o aqg (wfeardy sanfeaat wr domer)
fafos, 1956 ¥ Iqant & miw wfx-
Y ety & fedt safwe & wiafe
fedy wwr =afir ®Y ®rC frwtare oY
T el @’ § W owaw w1
% foo sy wfirefay & am g
U wawE § | o Cddfea an”
wg v ¥ fored wifusioa: e
Frfaat Y 1 W fwe ey fafas
& Foda ¥ wdiT ww were ife fer
wower § ) fey “urdiwe @& X
S T o iy Towrdt vl i
% qfeardl WY ¢ wrawenr ¥
LEL &

(&) g fabras €2 iy gl
¥ wratfre awr wiew w9 & fred
afeanet somorfet & fet & e
My st wok ¥fere gt fear
-t
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Posting of Officery in the Directorate
of Khandi and V. I. Comuzission

5174. SHRI K. A. RAJAN:
Will the Minister of INDUSTRY bhe
pleased state:

(a) whether the Khadi and V. L
Commission had posted two officers
in the Directorate cadre in Delhi in
1877-78 and is having only one
Director now;

(b) what were the reasons for hav-
ing two Directors in Delhi;

(c) the dutieg and functions assign-
ed to them; and

(d) the reasons for withdrawing
one Director now?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI  JAGDAMBI PRASAD
YADAV): (a) Yes, Sir,

(b): In addition to one directer in-
charge of the State office at New
Delhi, another Diiector was needed
in New Delhi for work selating 1o
bulk supplies and negotiations with
Government Departments and others.

(c): Duties and functions of the
Director in-charge of Supplies to
Government and Public Undertakings
stationed in Delhi, mainly covered
all matters relating to gquotalions
against DGS&D and other enqui-
ries, fixation and finalisation A.T.
prices; recavery of old arrears, sattle-
ment of price difference accounts of
institutions, etc. Duties and functions
of the Director of the State Office at

{d): In spite of the earlier arrsn-
gements for posting two Directoms at
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Neow Delhi, it was observed that a
number of items relating to Directo-
rats of Supplies to Government and
Public Undertakings continued to be
attended to from KVIC's Head Office
at Bombay. Besides, need was also

felt to post g Director for KVIC's
State Office at Ambala, KVIC
therefore: withdrew one Director

from Delhi

Staff of Khadi and V.I. Commission to
be deployed in States

5176. SHRI K. A. RAJAN:
Will the Minister of INDUSTRY be
pleased state:

(a) whether the Khadi and V.I.
Commission has carried out any
study to assess the requirement of
technical staff to be deployed by 1t
in every state for the development
of various industries coming wunder
its purview;

(b) if so, what is the assessed re-
qurement of the staff for each mndus-
try and the actual staff deployed in
the Stateg at present;

(¢) if the actual staff dePloyed are
less than the required strength, the
steps proposed to be taken to meet
the requirements; and

(d) if no study has been done so
far, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI  JAGDAMBI PRASAD
YADAV). (a) Yes, Sir.

(b) and (o): Information regarding
actoal staff deployed in each State
esch Industry is being colleeted
and will be laid on the Table of the
Antion to augment the gtaff
requiraments can be considered omly
after the information iz available.

- {d@): Does not arise.
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Development Oicers of Khadi and
Village Industries

5176. SHRI K. A, RAJAN:
Will the Minister of INDUSTRY be
pleased state:

(a) the duties, functions and res-
ponsibilities prescribed to the Develop~
ment Officers and Assistant Develop-
ment Officers of various industries by
the Khadi and Village Industries Com.
mission; and

(b) 1f not, the reasons therefor ané
the steps proposed to be taken?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD-
YADAV): () The Development
Officers of Khadi and Village Indus-
tries Commission survey potentiali-
ties;  supervise|run departmental
units; provide support for procure-
ment of raw materials and market-
ing, train end guide field staff and
do overall supervision of the work of
the concerned industry in the respec-
tive State. Assgistant Development
Officers assist the Development Offi-
cers in the discharge of these duties

(b); Does not arise
Khadl and V. L. Commission

5177. SHRI K. A. RAJAN:
Will the Minister of INDUSTRY be
pleased state:

(a) whether the Khadi and V.I. Com-
mission has posted one Development
Officer for each indusiry in the State
offices to look after the development
work of the respective industries;

(b) if not, the reasons therefor;

(c) how the development work of
such of those industries not represented
by a Development Officer is watched;
and

(d) in view of the importance glven
to the development of Khadi and Vii-
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lage Industries, whether posting of at-
least one Development Officer for each
industry in the state office will be
considered and implemented?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a): No, Sir.

(b) to (d;, The work related to
Khadi and Village Industries is look-
ed after by the State Boards in those
States where the Boards exist. Over
and above this arrangement, Develop-
ment Officers under the Commission
are appointed to look after various
industiries as per requirements of the
gituation. Moreover, the State pro-
grammes dc not cover all the activities
of the Commission. The posling of
technical Officers ot different levels
is therefore dependent on the lavel
of existing programames, institutional
infrastructure; capability and poten-
tial for future development.

Setting up and Expansion of
Newsprint Units

$178. SHRI P. RAJAGOPAL
NAIDU: Wil the Minister of IN-
DUSTRY be pleased to state:

(a) whether Government have set up
any newsprint units this year;

(b) if so, the places; and

(¢} whether there is any proposal to
expand the present newsprint units?

THR MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRT JAGDAMBI PRASAD
YADAV): (a) emd (b) During the
year 1978.79 Gevernment have not
et up uny newsprint unit, However
the Kernis Newsprint Project (capa-
city 80,000 tomnes per annum)  at
Vellor: District Koltayum; (Kerala
State): which I8 ‘being implemented
by the Hindustan Paper Corporation

is expected to be commissioned by
the last quarter of 1879.

(e) The National Newsprint and
Paper Mills, Nepanagar (Madhya
Pradesh) i implementing their ex--
pansion scheme for raising the capa--
city from 30,000 to 75:000 tonnes per
Aannum.

News-ltem “How Police Keep Crime
Figures Low”

5180, SHRI SHARAD YADAYV: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government's attention
has been invited to the news-item ap-
pearing in the Indian Express, Delhi
dated the 2nd March, 19879 under the
caption “How police keep crime figures.
low™;

(b) if so, the reaction of Govern-
ment thereto; and

(¢) the action taken against recalcit-
rant officials?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI S. D. PATIL). (a)
Yeg Sir.

(b) and (c¢). The matter regarding
free and correct registration of cases
ig receiving the personal attenlion of
senjor officers. The following mea-
sureg have been taken in this re-
gard:—

(i) Instructions have been issued
from time to time for free and cor-
rect registration of the cases i the
police stations.

(ii) Instructiong have been issued
that the Assistant Commissioncrs of
Police of the Sub-Divisions and
SHOs should visit the TReporting
Room frequently in order to ensure
that the complainants are promptly
and politely attended to, and thelr
complaints correctly registered, by
the police station staff.
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uii) The copies of FIR received
vy the Addl, Commissioner of
Police (Range) and District Deputy
Commugs.oners of Police are aiso
checked to see that the cases are
correctly registered under the ap-
propriate sectrons of law., In cer-
tain cas~g where the section of Jaw
is not correctly recorded in the
FIR, the same 1s got changed/
amended Action against defaulting
officerg is also taken where neces-
sary.

(iv) Notice Board has been dis-
played in the Reporting Room of
each Police Station for the guid-
ance of the Complainants giving
telephone numbers of Distriet
Deputy Commuissioner of Pohice and
Assistant Commizioner of Police
who can be contacted in case of
any difficulty in getting repert re-
corded properly.

(v) Burprise checks are also
being conducted by the Vigilance
Brancn and ‘Decoy Reporters’ sent
to the Police Stations. During the
year 1978, departmental action
against 4 police personne] of the
Reporting Room staff was initiated
at the instance of the Vigilance
Branch (3 for non-registration of
the cases and 1 for delay in regs-
tering the case).

Shoriage of Tractor Tryres

5181. SHRI AMARSBINH V. RA-
THAWA . Will the Mimster of INDUS-
TRY be pleased to state:

(a) whether it is a fact that there
is a shortage of rear tractor tyres
throughout the country;

(b) if so, the reasong therefor; and

(c) the mode of distribution of more
tractor tyres amongst the States and
to the users?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHEI JAGDAMBI PRASAD YAD-
AV): (a) and (b) There iz no short-
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tage of rear tractor tyres in the coun-
try. Even though M/s. Goodyear
India Ltda one of the manufacturers
of tractor tyreg had a Jock out in
their factory, over all production of
thig category of tyres increased by
24 per cent m 1978 ag compared to
the production figures of 1877. More-
over, imports of tractor tyres have
been permitted lberally.

(c) There is no statutory cuntrol
on the dictribution of tyres and tubes.
The distribution is arranged through
the normal marketing channels by
the manufacturers in different paris
of the country depending on actu.!
demand,

Production of Non-Coarse Cloth

5182. SHRI AMARBINH V. RATH-
AWA: Wil] the Minister of INDUSTRY
be pleased to state:

(a) whether any instructions have
been issued to big Cotton and Spinning
mmdustries to produce non-coarse cloth
(cheap quality) to meet the demand of
the country;

(b) if so, the action taken by the
Government thereon, and

(e) whether Government have any
check on the industries m this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAME] PRASAD YAD-
AV): (a) to (c). No mstructians have
been issued compelling any textile
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Policy Paper regarding Paper and
Newsprint production

5183. SHRI A. R. BADRI
NARAYAN:
SHRI NIHAR LASKAR:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether he has prepared a policy
paper for consideration of the Union
Government containing a packages of
measures to increase the paper and
newsprint production and to stream-
Lne the paper distribution system;

(b) 1f so, what are the details of the
proposed scheme; and

{c) when will he introduce the pro-
posed scheme?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YAD-
AV): (a) to (¢c). A policy paper cut-
lining a package of meansures to in-
erease production of paper and news-
print 15 being prepared for approval
of Goverament at the highest level
The details will be announced in due
course,

mmem“.d“tllﬁnglnm

5185. SHR] KANWAR LAL GUPTA:
Will tha Minister of INDUSTRY be
pleased to state:

(a) whether Government are aware
of an editorial gppeared in Hindustan
Times dated the 14th February, 1879
with the heading “Talking in the Air'’;
and

{b) it so, what is the reaction of
Government on each issue raised in
the editorial?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR1 JAGDAMBI PRASAD YAD-
AV): (a) Yes, Sir,

(b) In the editorial, reference has
been made to natioralisation of indus-

tries, performance of the public sec-
tor and the role ot private industry.

On take over and nationalisation of
industries, Minister of Industry athis
Press Conference on 12th February,
1979 has spelt out the criteria for take
over and nationalisation of industries,
namely the extent of concentration of
economic power by large houses, the
extent to which there is need to re«
gulate the entire spectrum of indus-
trial output and marketing by the
cState and the areag 1n  which the
public sector has to  make its
presence ielt. The quesuon of anatio-
nalisation of industries was discussed
by the Minister of Industry as a part
of the programme to implement the
Janata Party Resolution on Economic
Policy and in the context of the
debate on the concentration of econo-
mic power. Governmeni have, hows-
ever, not taken any decision in this
regard.

The Statement on Indu:trial Poucy
presented to Parliament in December,
1977 had, inter-alia, clarified the
role of public sector 1in the natio-
nal economy. It was clarified that
there would be an expanding role for
the public sector In several flelds.
Not only will it be the producer of
important and strategic goods of basie
nature but it will also be used effec-
tively as a stabilising force for main-
taining essential supplies for the con-
sumer. The public sector will ba
charged with the responsibility of
encouraging the development of a
wide range of ancillary industries and
contribute 1o the growth of decentra-
lised production by making available
its expertise in technology and man-
agement to small scale and ctottage
industries sectors. The programme
of gradual widening of the scope of
public ownership is constantly under
review of the Government with &
view to idenlifying fields which could
be developed under public owner-
=hip.

Government keep a close watch on
the performance of the public enter-
prises and some of the important

110 189
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steps taken to improve their profi-
tability are:—

(i) Improvement of capacily uti-
lisation.

(ii) De-bottlenecking
phases of operation.

various

(11) Provision of balancing iaci-
lihes for better utilisation of exist-
ng equipment.

(1v) Provision- of captive power

to ensure smooth energy supply in
selected industries.

(v) Improvement in
relations.

industrial

(vi) Improved production plan-
ning and control technigues.

(vu) Introduction of incentive

schemes.

(vi1) I'eriodical review of per-
formance against budget targets at
the level of administrative Minis-
tries.

(ix) Improvement of
control practices; and

{x) Modernisation and diversi-
fication etc.

The role of large scale industry
clarifled in paragraph 16 of the State-
ment on Industrial Policy will be re-
lated to the programme for meeting
the basic minimum needs of the popu-
lation through wider dispersal of
small scale and village industries and

inventory
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strengthening of the agricultural
sector, The areas open for large scale
industries have also been specified in
the Statement rcferred to above.

Production consumption and setting up
of new Indusiries of Paper

5186, SHRI SURENDRA BIKRAM:
Will the Minister of INDUSTRY be
pleased to state:

(a) based on his discussions with the
officials of his Ministry on February
27, 1979 what steps Government are
going to take on top prionily to have
maximum paper production in the
country;

(b) what are present figures of pro-
duction and consumption of different
types of papers in the country; and

(c) how many new paper industries
are under ereclion and how many are
Likely to come up during the next five
years and what are their production
capacifies?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR1I JAGDAMB] PRASAD YAD-
AV): (a) A policy paper outlining
the various steps proposed to be
taken to increase production of paper,
is becing prepared for approval of
Government at the highest level.

(b) The variety wise production
of Paper and Paper Board in the
country from 1975 to 1978 has been
as follows:—

(unit 000 tonnes)
(Percentage in total given in brackets)

Production of  Other varieties
Year writing and of paper Total
printing paper  (including paper
board)
9% . + .+ o« « . . 508°9(60'8)  gu5-30 (39°2) 8ap-2
w8 . . . « + . . sars5(s9'B) 35370 (40°2) 8802
77 .« - « &+ « . . Bsbo(sra) 40100 (4a'8) 9870
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s Although exact fgures of produe-
.Mion of dufferent varieties of paper for
the year 1978 are not yet available,
the pattern of production 1s expected
to be generally the same as in the
past The total piroduction of paper
gnd paper board during 1978 1z 1000
lakh tonnes

The domestic production and the
,demund of common vaiieties of Paper
and Paper Board wire evenly bal-
anced 1n 1976 and 1977 and 1t was
neces.ary to resort to import only 1n
Yespect of speciality varielies of
| paper suth ad elecirical 1nsul-
yation  papers, filter paper ele
The mmports were of the owder
of about 5000 tonnes per annum
However, during 1978-79 the demand
for wnting and printing papers has
not been fully met from domestic
production, and taking into account
the scale of imports requred the
total demand for paper and board
for the year 1978-79 may be estimat-
ed as 105 lakh tonnes

(¢) It 18 estimated that 40 schemes
for setting up mnew umts in the
paper ndusiry, for an installed
capacity 5.60 lakh tonnes per year,
are likely to be commissioned by
1982-83 These schemes have been
taken up for implementation and are
in various stages of completion.

Missing of Money from Secret Fund
of NEFA of C.B]I

IS -513'? SHRI RAJ NARAIN: Will the
: Mimister of HOME AFFAIRS be
. pleased to state;

(a) whether an amount of Rs 50
thousand was found missing in the
secret fund of NEFA of CBI:

(b) whether it iz a fact that the per-
500 under whose charge this amount
#was found missing has been promoted
a8 Deputy Director;

(¢) i #o, the number of such cases
to his notice; and

(d) the sction taken so far by Gov-
sroment thereon?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY AF-
FAIRS (SHRI 5 D PATEL). (a)
The CBI have no Branch in NEFA
(now Arunachal Pradesh)

(b) to (d) Do not anwse

AT q2W | wdat ¥ A% ¥ @w av
A arx S

5188, %Y gt faw : 7 Avoen
HAY 4 FETT FT I ¥ G

(%) #7 Fav Szw 7 whyHW
e e B A F e 9T @A 8
#1737y feafa gaea T fadr aoe
YRTAFTIME Y, AT

(@) vuT sgm T fawax fred
o F v oFTe g ?

qroAr datew ¥ Tew Wy (s
AT wEm)  (F) e F &
¥ @ @ It r Gen &
TORTE WA O T9T QAT TIAH
T &1 T giomr ¥ fRw sSrafas-
ad I w9 & W, frie e ¥
Y & | § Ny | @ 9, f°
ffaT 7ol F R FA F I A
g FY & A o anier fawra
FAHA AT AAAH WIATAFAT DA
w1 9w faoiy =9 & o) s ¥ 17
FET W SEF fau grarfas Fary
T ITASHAT F GATT FAT E )

(¥) 397 937 5 999 &5 ¥
quX & faww, Avafwr Famdr @
gaR A, Yiaw 6 Awefs @O §
uzw F fywer agy s s owwar o
aarfe Saat wf =afr e o |
¥ w7 & 1 e wTOr & wweT A
wfw oo, sy Serawar &1 ww
ooy @ aar g ¥ wre Seawar
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& et wr st fre Wi B
¥ T wr & areeT w1 wagiar faem )

firerrfiorry #7 wegelt o wow 3 wfx

5109. WY Tt fiwrt T
Qrov ot A TATT AT FIC A 6

(%) #ar a8 &= § f§ avoar
T 30 @ v wafa § feafear &Y
Tt W AT wafggE v,

(=) afz &, @ AT ArFR
Far 2, "X

() faenfaar & awgoy 3 =97
T wHY w77 F fAv a9 FTdaATEy $7 o
e’

roAr Hared W wew Ay (i
ST ) (F) 6T (W) Ay
a=gHT F1 fEATH € T A ArEEwar
Y TGHT F ©T § TAFA FAT 9T
TET & | TH NI, Irgaer F g arang-
HEA W TR F IR F IHEA
& facq® 939 W@ ¥ merEn 1@
g WA STAW WY § | "
& oW & Y avl avgel & SorRA ¥
wafe 1fa g¢ & =iv 9% od waw
vy wife & foer swaw qer oy
¥ wer W IS W A F W90 g

fiearr orverr € 1| Womw Fieww ¥ @ ¥W
et & Searew ¥ yfy wark ok § Pl
¥ W9 ¥ fPrenfeaT ¥ sl & o
wfige frar o @waT & | O wRqwl
w1 e s frafa dfee g &,
TAfAT TA% JEATET HY A JTAW &
AT F € A AT o7 qHaT §

() 1978-83 @1 % 7w
FIAT & wret & @aré w§ Afaar w
srafmamt ¥ T ST ¥ 3T
< & gfg gy 77 359 wq 791 F
FON & T AIAT 2 | §H WEIC
e &t ¥ fAFw w1 747 wfaw w4-
forwar & w3 & Fraw UM IAF W
st o fawy o AT & ST 47 wa-
wher g2 | o wtv 3w ¥ At
FAAIA H TAT TIWE Y HSRRIATAT
wrarafararfraf ) Towr E e
FEAY Y IS WA A F AW T4
ITWRT Y AT JTAT TRIAT HT TeAqLT
w3 vy I@at #Y fg 7 70 fdw W
stz A& fxar s o

faerforar 1 a=gaY A, | W
avErd 7§ §T W & AT TAA FHg
AT F IAH IaWT 7 gfg A7 T
at #rar § o faefm Afr fratfa .
FEANETATA N TR AT @I |

fawem
) faerfirar #Y aegeit wr ST
T o TearaA
1950 1978
1 3 4
1. & ey orex 10644 121700
(1961)*
2 wr¥

6588 34470

*Fared wreawt § fag Ay oWl Fgg S ¥
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1 3 4
3. Wiy Wearket . deut 600 174480
(1952)
4. TrTEdwe . . wer 5820 20520
(1956)
5. Femiiferaw frorYe 144 1067
(1952)
6. SHFETT TTLH BT T 92.4 41200**
7. g oyt (few)
(%) ez 10 ¥Ter 1233 86
ez (1951)
(&) Serwsaw 259 130
(1951)
8. fame . 10 91w 9T 23629 70900
en feftax geqr 44340 1884000

**rq RMST F W 77 €wrE 1978 ¥ fag = X

R.S.5. responsibility in Violence on
arres{ of Mrs. Gandhi

5190. SHRI KANWAR LAL GUP-
TA: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government are gw-
are of the fact that gome Congress
(I) leaders had gtated in the press
that RSS people were responsible for
the violence that took place after the
g‘::lﬁ of Mrs, Indira Gandhi in

ember, 1978;

(b) whether Government have
made any enquiry about it;

{c) if s0, the result of the en-
quiry;

(d) whether Government have
found out the real culprits responsi-
ble for the violence; and

(e) if smo, the details thereof?

THE MINISTER OF STATE IN
THE WMINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a) Yes, Sir.

(b) and (c). Information available
with the Government does not indi-
cate involvement of RSSS in the
violence.

(d) and (e). According to informe
ation supplied by State Governments,
caseg have been registered against
those responsible for the violence.

Incentive for expunsion of Paper
Industry

5191 SHRI D. D. DESAI: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Government are con-
sidering increasing the return on
capital employed 1in paper industry
to provide incentive for expansion;
and

(b) if o, the details thereof?

THI MINISTER OF STATE IN
MINISTRY OF INDUSTRY
(SHR! JAGDAMB]I FRASAD YAD-
AV): (a) and (b). As there is no
statutory control on the prices of
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paper, Government are not directly
concerned with the question of return
on capital employed However, vari-
ous proposals for incentives to eh-
courage growth in the paper industry
are taken up from time to time.

Increase in demand of Computers

5192, HRI D. D. DESAI: Will the
Minister of ELECTRONICS be pleas-

ed to state

(a) whether there has been an in-
crease in demand for computers after

the closure of I.LBM,;

(b) whether indigenous industry
has met the challenge of supplying
these computers; and

(c) if so, the details thereof?

THE PRIME MINISTER (SHRI
MORARJI DESA1l): (a) to (c). While
the quantum of imports of computers
of types not made indigenously at
present, has remained static over the
last two years, indigenous industry
has yet to expand production fully
to meet the domestic demand for
types of computers, data processing
and wassociated equipment within its
capability Several companies have
been issued government approvals to
supply small programmable business
machines and associated data proces-
sing equipment, e.g. data entry sys-
tems These measures, taken in the
last two to three years, combined
with the computer manufacturing
programme of M/s Electronics Cor-
poration of India Limited, as also the
industrial licensing of minicomputer
manufacture on a wide base, which
is to be done in the very near future,
will ensure that the supply gap on
the part of the indigenous industry
is closed at the earliest.

v} gt Gy § Troat o frgem

5193, s} T AT ¥Wi
sar Qo Jelt TE FATT FY FAC K@

fir:
(%) arrar s gra dare W
of ot iy Aot & fag fafew
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ron WY s % frawer st wefer
wmri;
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aforer T Y b sy ww & fasla g
T 9%, fady sfoft & W@ 14 g
* ity ¥ faafa frar o =g
Xa% wenaT, qgrdt 9 s A
& fuy, Sawqat afeg & srdwr &
forg, stz faely sgroar Ser oy
# faq WY sfaforr #=0w agraar &

T
X AW Ay dElw wgrear &

T ¥ orrdenr wiv Rwdva——a
w1 Y e ¥ var AT
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BOF T AT J¥aA, IR T Y
¥ g Y o ¥ Sew W
gaTaAY ®Y ovy w3 darc A el & 0.

(%) 1978—83 #Y giw af =¥
wafa & fau awgare avorar qfsag)
o't ¥y Agmar #1 wey sifaw w7
T o mar §

28 W, 1979 WY F1X AT oA Wy
usw & foy

5194. &t T Ty wige :
T QO FAT A g FAA B T
w4 fiv .

(%) v, 3= i fer qomm
farorely o< & w5 7% =1y 1Y &7 wATAAT
¥;

(@) 58 & forg §ga *r awrg
* fad wa swaeqy ) FEd ;W]

() T fagqa somEw @war
frY gy ?

sa wut (Wt srerest dwe) -
(%) x& gwa aGw gwamy  fagaa
sfasmT & @ giel &1 5w
fewraT, 1983 79T fammt, 1984 a%
QT FE W AW E

() wmaws o wrew 7 @
#arc fear W
(1) feoeaT %Y wyrfye oo

470 e g7 (2 gfre @ aar
TH% iz Y 7RIT 235 Az g

Norms for Foreign Collaboration in
Sclentific Programmes of India

5188. SHRI K. T. KOSALRAM:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the norms that have been ap-
proved by Government for allowing

foreign participation and coilabora~
tion in scientiic programmes of

(b) the principal recommenda-
tiong that have been made by the
high level committee appointed by
Government in October, 1975 in the
matter of clearance of research pro-
jects in the country in involving
foreign participation or collabora=
{ion from security and sensitivity
angle; and

(¢) the “Check List” that has been
drawvn up by this Committee?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The norms
approved by Government are: that
the proposed projectg should be in
consonance with approved national
research priorities; that there is need
or advantage in foreign participa-
tion/collaboration; and that security
and sensitive matters are taken care
of adequately.

(b) and (¢). The observations
made by the Public Accounts Com-
mittee in its reports relating to for-
eign collaboration/participation in
scientific research, and the discus-
sions that have taken place earlier in
Parliament on this subject, have been
examined by Government through
appropriate Committees. The princi-
pal recommendations which have
emerged from this examination re-
late ‘to procedures and mechanisms
for proper scrutiny and clearance of
such projects. Accordingly adminis-
trative instructions, based on the
norms listed under (a), including
guldelines in the form of Check Lists
for case, have been issued to all con-
cerned e.g. Ministries etc., to enable
them to examine cases that come
under their purview; and to refer
cases where they are unable to arrive
at a decision to higher levels in

Government.
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Prepose] to previde arms to Harijans

5198. SHRI BEDABRATA BARUA:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Central Government
have received requests from the
Bihar Government for the clearance
of a proposal to provide arms to
Harijans for their protection;

(b) whether Government have also
made similar suggestions to other
States endemically affected by anti-
Harijlan violence; and

(e) the position of Government in
this matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
PAIRS (SHRI DHANIK LAL MAN-
DAL). (a) No such proposal has
been received from the Government
of Bihar in this regard However,
the Government of India are aware
that a proposal for giving armg to
certain Harijan families in selected
districts of the State after prelimi-
nary training is under active consi-
deration of the Government of Bihar.

(c) The gubject of law and order
iz a State subject under the Consti-
tution. It is for the State Govern-
ment concerned to consider and

exercised. This could be done by

be, by and large, subjject 0 Police
rules and regulations.

Release of Funds for the comstruciion
of permansnt Capital of Assam

5187. SHRI BEDABRATA BARUA:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Assam Government
have requested the Centra] Govern-
ment for release of funds for the
construction of the permanent capital
of Assam;

(b) whether the site selected by
the Assam Government has been the
same as the one suggested by the
Committee appointed by the Central
Government; and

(c¢) the Central Government's total
commitment of funds to Assam?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a) No, Sir.

(b) The State Government have
not yet taken a decision on the gelec-
tion of gite for construction of their
permanent capital,

(c) The Central Government have
agreed to provide financia] assistance
to the extend of Rs. 25 crores to the
Government of Assam for the cons-
truction of their new Permanent
capital.

Production, demand and Supply of
Cement

5198, SHR] BALASAHEB VIKHE
PATIL:

SHRI MOHANARANGAM:

(a) what is the total production of
cement in each yesr of 1977-T8 and
1918-79;

(b) what hag been the state-wise
requiremant of 197778 and 1978-78
and how far the swmg has hemn met
with;
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(c) what is the estimmted state-wise

uirement of cement during 1878-

and how do Government intend
to meet their requirements;

(d) whether the production of ce-
ment is short of target; and

(e) i so, what ia the reason there-
for and what steps are being taken
by the Government to achieve the
targeted production?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI  PRASAD
WADAV): (a) The total production
in each year ig given below:—

' (in million tonnes)

Year Production

197778 . . . . g 19-38
1978-79 (estimated) A 19-60

~

(b) and (c). The total estimated
demand for cement in the country

during the last 3 years is given be-
low:—

{in million tonnes)
*
Year Estimated
"m’s - - L] - - a3 2%
197879 . . . . . 2400
®p8o . - - . . 25-92

Demand estimates are projected on a
national besis and hence State-wise

(d) Yes, Sir.

(e) mumwmﬁm of
' cament during 1978-79, reports of

274

Government have ‘taken the fol-
lowing steps to increase cement pro-
duction and availability:—

(i) The export of cement out-

side the country has been banned
except to Nepal;

(ii) a quantity of 15.15 lakh
tonnes of cement has been imported
into the country during 1878 and the
import of a further quantity of
about 13.23 lakh tonneg has been
contracted for import;

(ili) a cash incentive of Rs. 30 per
tonne for every tonne of additional
production over the best production
of each unit during the last three
financial years or 85 per cent of its
licensed  capacity, whichever is
higher, has been announced;

(iv) Existing rules relating to
freight reimbursement for road
movement have been liberalised;

(v) Government have also granted
assistance to the cement industry for
use of captive power for production

of cement during the period of power
cuts;

(vi) Government have decided to
assist the cement industry for the
use of furnance oil for production of

cement due to inadequate supplies of
coal;

(vii) The production of the exist-
ing units is also closely monitored to
see that the industry maintains an

overall capacity utilisation of 100 per
cent;

(ix) The construction of on-going
projects is being expedited;

(x) Government have also decided
encourage the setting up of ce-
plants at the site of or near
plants to utilise the slag;

AN
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(xi) Government have also decid-
ed to encourage the getting up of
large number of mini cement plants;

(xii) A High Level Committee has
made a comprehensive study of the
cement industry and has made a
number of recommendations which
are being examined by Government,

Merger of sick units with healthy ones

5199. SHRI C, K. CHANDEAP-
PAN: Will the Minister of INDUS-
TRY be pleased to state:

(a) the number and names of sick
industria] units merged with healthy
indu trial umts after the policy state-
ment on sick unitg were made by the
Union Industry Minister in May 1878;

(b)Y which are the healthy indus-
tria] units with which these sick units

MARCH 28, 1079
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are merged; nameg ang other detalls
of those; and

(c) what is the result of this n.ér
policy?

THE MINISTER OP STATE IN

(a) and (b). No zick in-
dustrial undertaking hag so far merg-
ed with a healthy undertaking under
section T2A of the Income Tax Act,
1861. The Specified Authority set uf
under the said Act has, however,
agreed to recommend to the Central
Government merger of five sick in-
dustrial undertakings with healthy
undertakings for the purposes of
section 72A of the said Act after the
amalgamation has taken place as per
the scheme submitted to the Autho-
rity. Names of the undertakings are
as follows: —

- ——

SI.
No.

Name of the Healthy {Amalgamated) Unit

Name of the Sick (Amalgamating) Unit

Kamla Sugar Mill Limited
Lakshmi Mills Limited

Arvind Mille Limited

Phalton Sugar Limited . .

L I ]

Panyam Cement and Mineral Industries Ltd.

(1) Tirumurthi Mills Limited.

{2) Coimbatore Cotton Mills Limited.
(3) Ahmedaabad Laxmi Mills Limited,
(4) Havero Industries Limited.

(5) Deccan Wires Limied.

(c) It is too early tp assess the re-
sults of the new policy which was
announced only recently.

Official on Deputation to N.T.C.
5200. PROF, SAMAR GUHA: Will

the Minister of INDUSTRY be pleas-
ed to state:

(a) whether it is a fact that a
very junior member of the Indian
Administrative Service, who was

taken on deputation by the National
Textile Corporation Ltd. to head its
Marketing Division, hag suddenly
proceeded on leave pending repatria-
tion to his State of allotment;

{h) if so, whether Government are
aware that a move is now on in the
Corporation to prevent a nominee

of the Government, selected through
established procedure to join this
post; and )

- L L
(c) the steps Government propose
to take to strengthen the
Division and Vigilance Division af
this Corporation to improve the
functioning of the Corporation?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) The serviceg of Shri
R. Kirubhakaran, IAS
were obtained on usual deputation
terms for the post of Adviser (Mars
keting) in the N.T.C. Hiz tenure
would be terminating on 31st March,
1970. Shri R, Kiribhakaran heag pro-
ceeded on leave pending his -
tion to his State Cadre, -
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(b) and (e) No, Sir, The following
steps are being taken to strengthen
the Marketing and Vigilance Divisions
of the NTC:—

(i) Appointment of a Director
(Marketing).

(ii) Appointment of a suitable
police Officer to head the Vigilance
Diwsion,

12.00 hrs.

MR. SPEAKER: Mr. Jyotirmoy
Bosu, You wanted to say something.

SHRI JYOTIRMOY BOSU (Dia.
mond Harbour): I want to make one
submuision...

(Interruptions)

MR. SPEAKER: Nobody else has
given notice. Only Mr. Jyotirmoy
Bosu has given notice. ..

SHRI JYOTIRMOY BOSU: I have
given notice of a privilege motion...

(Interruptions) **

MR. SPEAKER: Do not record any
one else,

SHRI1 JYOTIRMOY BOSU: Ag pro-
vided far in the Constitution, further
to the notice of privilege motion I
have given...

(Interruptions) **

MR. SPEAKER: You have not given
any notice. Do not record. Only Mr.
Jyotirmoy Bosu will be recorded.

SHRI JYOTIRMOY BOSU: In
continuation of the notice of privilege
motion that is before you receiving
consideration, I have, as required in
the Constitution given a notice...

MR. SPEAKER: Mr. Bosu, you will
not raise that matter. You have sup-
plicd me a copy of the judgment.

SHR! JYOTIRMOY BOSU: I will
only read out...

MR. SPEAKER: No. I will read out
at the appropriate stage, not you.
You had given me a copy of the judg-
ment late last night,..

SHR1 JYOTIRMOY BOSU: I will
only...

MR, SPEAKER: That will be after
I read it. I am going into the matter.
It is a long judgment. I will certain.
Iy go into the matter.

SHRI JYOTIRMOY BOSU: Accord-
ing to the provision of article...

MR. SPEAKER: All that will be
considercd later,

SHRI JYOTIRMOY BOSU: I will
quote ..

MR, SPEAKER: If necessary, I will
seek your advice at the appropriate
stage.

SHRI JYOTIRMOY BOSU: I wilt
only. .

MR. SPEAKER: No. no. The House
is not seized of it now. The House
will be seized of it only when I give
consent,

SHRI JYOTIRMOY BOSU: I am
trying to mention...

MR, SPEAKER: No, no.

SHRI JYOTIRMOY BOSU: You, in
your wisdom, have indicated that
there are some difficulties...

MR. SPEAKER: I will look into the
matter, 1 will consult you at the
proper stage. Please resume your
seat,

Papers to be laid.

ot Y W Wl (FE) ;0 TE
wide A F |

MR, SPEAKER: That is why I am
considering it Papers to be laid.

—

**Not recorded, i
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1205 brs,
PAPERS LAID ON THE TABLE

REVIEW ON AND ANNUAL REPORT OF

Uranium CORPORATION OF INDIA LTD.

JADUGUDA (SINGHBHUM BIHAR) FOR
19717-78.

THE PRIME MINISTER (SHRI
MORARJI DESAI): I beg to lay on
the Table a copy cach of the follow-
ing papers (Hindi and English ver-
sions) under sub.section (1) of sec-
tion 619A of the Companies Act,
1966: —

(1) Review by the Government
on the working of the Uranium Cor-
poration of India Limited. Jaduguda
(Singhbhum, Bihar) for the year
1977-78,

(2) Annual Report of the Ura.
nium Corporation of India Limited,
Jaduguda (Singhbhum  Bihar) for
the year 1977-78 along with the
Audited Accounts and the comments
of the Comptroller and Auditor
General thereon. [Placed in Lib-
rary. See No. LT-4175/79]

RIviEw ON AND ANNUAL REPORT oOF
THE BHARAT Heavy ELECTRICALg LTD.
New Deunr ror 1977.78.

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): 1
beg to lay on the Table a copy each
of the following papers (Hindi and
‘English versions) under sub.section
(1) of section 619A of the Companies

Act, 1006: —

(1) Annual Report of the Bharat
Heavy Electricals Limited, New
Delhi, for the year 1977-78, along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon,

(2) A statement regarding Re-
view on the working of the Bharat
Heavy Hlectricals Limited New
Delhi, for the year 1977.78, [Placed

in Library, See No. 4176/79].

MARCH 28 19

Papers tald afo

MR. SPEAKER: Dr. Subramaniam
Swamy. [ will not hear anybody else,

(Interruptions) **

MR, SPEAKER: I am looking into
the matter. It is a very controversial
question. 'Y

SHRI JYOTIRMOY BOSU: It is
not controversial. I am demend=
ing..**

MR, SPEAKER: Don't record.

I told you, Mr. Bosu, I will consult
you, I will discuss it with you.

SHRI JYOTIRMOY BOSU: The
Judges says that the Public Under-
takings Committee. ..

MR. SPEAKER: Please, Mr. Bosu.
You gave me a copy of the judgment
late last night, I will go through the
judgment. It is a long judgment—
coupled with the Supreme Court
Judgment.. (Interruptions) 1 have
got everyone of the reports. It is &
longish matter. One has to spend
sometime on it.

SHRI JYOTIRMOY BOSU: I will
make only one submission. I am not
going into the merits...

MR, SPEAKER: No, please, Nothing
of that sort... Nothing more about
it.

SHRI JYOTIRMOY BOSU: **
MR. SPEAKER: Don’t record it.
SOME HON. MEMBERS: **

MR. SPEAKER: Don't record any-
thing, Why are you shouting? It
will not go on record.

(Interruptions) **

MR. SPEAKER: I am looking into
the matter, Mr. Bosu...(Interrup-
tions) No, no no.

(Interruptions)

MR, SPEAKER: Dr. Subramaniam
Swamy.

**Not recorded.
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SUBRAMANIAM swm
(Bombay North-east) : Bir, I want to
draw your attention..

(Interruptions)
MR, SPEAKER: Don't record.
Nothing is recorded.
(Interruptions) **

Dr, Subramaniam Swamy.

DR. SUBRAMANIAM SWAMY: Sir,
I want to draw your attention...

(Interruptions)

MR. SPEAKER: Mr Jain nothing
is recorded. We do not have the
information.

(Interruptions)**
MR, SPEAKER:

L

Dr. Subramaniam Swamy.

DR. SUBRAMAXIAM SWAMY:
Sir, I want to draw your attention {o
the Papers Laid on the Table under
item 3(2). A statement regarding
Review on the working of the Bharat
Heavy Electricals Limited, New Dethi.
Sir, during last year,

MR, SPEAKER: We have no dis-
cussion on the subject. Then, the
Minister's time will come.

SHRI JYOTIRMOQY BOSU: This is
under examination of the Public Ac-
counts Committce, He does not know,
And so there should be no debate,

37 fa17 &7 g

MR, SPEAKER: It is not a debate
on this, Dr, Subramaniam Swamy.

DR. SURRAMANIAM SWAMY:
There iz no debate. But the state-
ment regarding the review should
contain the analysis done by the BHEL
of the 31 foreign collaborations en.
tered into eo far, and specially in view
of the widespread criticism of the
proposed BHEL.Simen's agreement; if
that is laid on the Table, our Parlia-
ment chn read and make their own
aspessment, That is what I want to
kunow.
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MR, SPRAKER: That is your sug-
gestion.

- SHRI JYOTIRMOY BOSU: Sir, I
want 10 make one submission.

MR. SPEAKER: No, no. Don't
record.
(Interruptions)**

MR, SPEAKER: Shri Vajpayee.

TEXT OF THE INTERVIEW OF MINISTER OF

ExTeEPnNiL  AFFAIk: To DOORDARSHAN,

REPORT o' COMMITTEE TO REVICW

FUNCTIONING OF EXTERNAL PusLiciTy

AND STATEMENT REGARDING ACTION
TAKEN DY GOVERNMENT,

THE MINISTER OF EXTERNAL

AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): 1 beg to lay on the
Table: —

(1) A copy of the text of his In.
terview 1n Hindi with English
Tran.laticrn  to Doordarshan New

Delhi, on the 16th March, 1979, in
the FACE TO FACE PROGRAMME,
fPlaced in Library. See No. LT.
4177/791.

(2) (i) A copy of the Report
(Hindi and English versions) of the
Committee to Review the function-
ing of External Publicity under the
Ministry of External Affairs,

(ii) A statement (Hindi and Eng-
lish versions) indicating the action
being taken by Government on the

above Report. [Placeq in Library.
See No, LT-4178/].

NormrcaTion unNpcr ESSENTIAL Cuw.
MODITIES AcT, 1955 REVIEW ON AND
ANNUAL REPORT oF JEssoP AnND CoM.
PANY L1p. Carcurra vor 1977-T8 AnD
A NoTIFICATION UNDER INDUSTRIES
(DEVELOPMENT AND REGULATION)
Act, 1051,

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MATITI): I beg to lay
on the Table:—

(1) A copy of the Salt (Reserve
Stock) Amendment Order, 199

**Not recorded.
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(Hindi and English versions) pub-
lished in Notification No. S5,0. 872
in Gazetle of India dated the 10th
March, 1979, under sub.scction (6)
of scction 3 of the Essential Com-
modities Act, 1955, [Placed in
Library. Sce No LT-4179/79].

(2) A copy each of ithe following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act, 1956: —

(i) Annual Report of the Jessop
and Company Limited, Calcutta
for the year 1977.78 along with
the Auditeq Accounis and the
comments of the Comptroller and
Auditor General thereon,

(ii) A statement regarding re-
view on the working of the Jessop
wad Company Limited, Calcutts,
for the year 1977.78 [Placcl in
Library., See No. L'T- 4180/79].

(3) A copy of the Commercial
Vehicles (Restriction on Re.sele)
Order, 1979, (Hindi and English ver=-
sions) published in Notification No.
S0. 149(E) in Gazette of India
dated the 21st March, 1979 issued
under section 18G of the Industries
(Development and Regulation) Aet,
1951. [Placed in Library. See No.
LT- 4181/79].

NorrFicATION UNDER EssentiaL ComM-
MODITIES AerT, 1955,

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD VYADAV): 1
beg to lay on the Table a copy of the
Cotton Textiles Control Amendment
Order, 19879, (Hindi and English ver.
sions) published in Notification No,
8.0. 103(E) in Gazette of India dated
the 20th Fcebruary, 1979, under sub-
gection (6) of section 8 of the Essen-
tial Commodities Aet 19556 [Placed
in Library. See No, LT-4182/79].

NOTIFICATIONS UNDER CENTRAL Excise

AND sALT ACT, 1044, INcOME TAx AcT,

1981, CusroMs AcT, 1082 AND CENTRAL
Encres Rurrs, 1044 xre,

MARCH 38, 1979
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): I beg to lay
on the Table: —

(1) A copy of the Customs and
Central Excige Duties Drawback
(Amendment) Rules, 1979, (Hindi
and English versions) published in
Notification No. GS.R. 250(E) in
Gazette of India dated the 17th
March, 1979, under section 38 uf the
Central Excises and Salt Act, 1944,
[Placed in Library, See No. LT.
4183/791.

(2) A copy of the Income-tax
(Second Amendment) Rules, 1979
(Hindi and English versions) pub-
lished in Notification No. SO0O.
146(E) in Gazette of India dated the
20th March, 1979 under section 296

of the Income-tax Act, 1981.
[Placed in Library. See No. LT-
4184/79],

(3) A copy each of the Notifica.
tion Nos. G.S.R, 209(E) and 210(E)
(Hindi and English versions) pub-
lished in Gazette of India dated the
8th March 1979 together with an
explanatory memorandum regard-
ing reduction of Import duty on
specified drug intermediates, under
section 1590 of the Customs Aect,
19062, [Placed in Librgry. See No.
LT-4185/79].

(4) A copy each of the following
Notifications (Hindi and English
versions) issued under the Central
Excise Rules, 1944: —

(i) G.S.R. 221(E) published in
Gazette of India daled the 13th
March, 1979 regarding fixation of
basic duty for carded gilled slivers
equa] to the duty leviable on wool
tops and exemption for parts and
accessories of motor vehicles used
captively in the manufacture of
molor vehicles.

(il) G.B.R, 222(E) published in
Gazette of India dated the 13th
March, 1079 regarding setting-off
of duty paid on unbranded hirls
when used in the manufacture of
branded birls,
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(iii) G.5.R. 223(E) published in
Gazette of India dated the 18th
March, 1978 regarding setting-off
of duty paid on parts and acces-
sories of motor wvehicles when
used i1n the manufacture of auto.
mobile engines supplies as Origi-
nal Equipment parts,

(iv) G.S.R. 224(E) published in
Gazette of India dated the 13th
March, 1979 regarding setting off
of duty paid on parts and acces-
sories of motor vehicles when
used in the manufacture of motor
vehicles.

(v) GSR 225(E) publishrd in
Gazette of India dated the 13th
March, 1979, regarding setting off
of duty pa:d on parts and acces.
gories of motor wehiclos when
used in the manufacture of any
other such paris and accessories,

{vi) G.SR. 226(E) published in
Gazette of India dateq the 13th
March, 1979 regarding extension
of provision of rule 56A of the
Central Excise Rules, 1944 {0 paits
and accessories of motor vehicles
and tractors including trailers,

{vil) G.8.R. 22T(E) published in
Gazette of India dated the 13th
March, 1979 regarding cxemption
to small manufacturers of locks
and keys and toothbrushes from
the operation of rule 174 (licens-
ing) of the Central Excise Rules,

“ 1944 during the month of March,
1879,

(viii) G.S.R. 228(E) published
in Gazette of India dated the 13th
March, 1879, regarding exemption
to woollen rags which attract
classification under Item 68 of the
Central Excise Tariff from the
levy of additional (Countervail-
ing) duty of customs.

(8) A copy of Explanatory Memo-
randumn (Hindi and FEnglish ver-
sions) to the Notifications mentioned
ot ftem (4) above,
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[Placed in Library. See No. LT.
4186/179].

12,11 hrs.

MESSAGES FLHO. LAJYVA SADHA

SECRETARY: Sir, 1 have to report
the following messages recuived from
the Secretary-General of Rajya
Sabha:—

(i) “In accordance with the pre-
visiong of sub-rule (6) of rule 188
of the Rules of Procedure and Con-
duct of Busmness in the Raj)ya
Sabha I am directed to return here-
with the Appropriation (Vote.on
Aieount, Bil., 1974, which  wus
passed by the Luk Sabha at its sit-
ting held on the 19th March, 1979,
and transmitted to the Rajya Sabha
for 1ls 1ecommendations and to state
that this House has no rucommen-
dations to make to the Lok Sabha
in regard to the said Bill"”

(1) “In accordance with the pro-
visions of sub-rule (8) of rule 186
of the Rules of Procedure and Con.
duct of Business in Rajya Sabha, I
am directed to return  herewith
the Appropriation Bill, 1979, which
was passed by the Lok Sabha at
its sitting held on the 20th March,
1579, and transmitted to the Rajya
Sabha for its recommendations and
to state that this House has no re-
commendations to make to the Lok
Sabha 1n regard to the said Bill,”

(iii) “In accordunce with the
provisions of sub-rule (6) of rule 186
of the Rules of Procedure and Con-
duct of Businéss in the Rajya
Sabha I am directed to return here-
with the Appropriation (No. 2)
Bill, 1979, which was passed by the
Lok Sabha at its sitting held on
the 20th March, 1979, and transmit-
ted to the Rajya Sabha for its re-
commendations and to state that
this House hag no recommendations
to make to the Lok Sabha in regard
to the said BillL”
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(iv) “In accordance with the pro-
visions of sub-rule (8) of rule
1868 of the Rules of Procedure and
Conduct oy Business in the Rajya
Sabha, I am directed to return
herewith the Punjab Excise (Delhi
Amendment) Bill, 1979, which was
passed by the Lok Sabha at its
sitting held on the 21st March, 1979,
and transmitted to the Rajya Sabha
for its recommendations and to
state that this House has no recom-
mendations to make to the Lok
Sabha in regard to the said Bill'"

(v) “In accordance with the pro-
visions of rule 127 of the Rules of
Procedure and CTonduct of Business
in the Rajya Sabha, I am direcied
io infoim the Lok Sabha that the
Rajya Sabha, at its sitling held on
the 27th March, 1979, agreed with-
out any amendmoni to the  Sugar
Undertakings (Takinz Over of
Management) Amendment Rill,
1979, which was passed by  the
Lok Sabha at its sitting held on
the 20th March, 1978.”

(vi) “In accordance with the pro-
visions of sub-rule (6) of rule 1&6
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am dirceted to return
herewith the Aporoptiation (Rail-
ways) Bill, 1979, which was passed
by the Lok Sabha at its sitting

held on the 20th March, 1979; and
transmitted to the Rajya Sabha for
its reommendations and to state
that this House has no recnmmen-
rations to makc {0 the Lok Sabha
in regard to the said Bill.”

(vii) “In accordance with the
provigions of sub-rule (6) of rule
188 of the Rules of Procedure and
Conduct of Business in the Rajva
Sabha, T am directed to relurn
herewith the Appropriation (Rail-
ways) No. 2 Bill, 1979, which was
passed by the Lok Sabha at its
sitting held on the 20th March, 1079,
and transmitted to the Rajya
Sabha for its recommendations
and to state to that (hus Hoyse has

no recommendations fo make to

the Lok Ssbha in resacd ta the said
BiN”

12.15 hrs.

COMMITTEE ON PUBLIC UNDER-
TAKINGS Twmm'r!—sn:vmm RE-
PO

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I beg to present
the Twenty-seventh Report of the
Committee on Public Undertakings on
Action Taken by Government on the
recommendations contained in the
Eighty-eigth Report of the Com-
mittee (Afth Lok Sabha) on Hindus-
tan Zinc Ltd.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THINTIFT RLPORT

ot o feree wreaw (1A 97) 2
R, § FT-AvErd A F fegway
qaT g%=qf Arawdy Afwfa €1 oA
st Jw T &7 §

——

12.16 hrs.
MATTERS UNDER RULE 377

i)
() RLPORTEp STRIKE By Dock LABOUR
BoARD AND OTHCR LAROUR UNITS OF
Carcurra axp Hanpia PoORTS

SHRI DHIRENDRANATH BABU
(Kenwa); Sir, with your permission,
under Rule 377 I want to raise a
matter of urgent public importance.

As a result of continued strike of
Dock Lgbour Board and other Labour
Uniona gt Calcutta and Haldia Ports,
over sixty ships carrying cooking
coal, cement, fertilizers aund other
articles could not be unlopded dur-
ing the last thres weeks, Some

3
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some of

Port in Bangladesh resulting in sei-
zure of goods worth about g crore
st the Bangladesh Dotk Yard. 1
the Government of India and the
West Bengal do not make any ac-
ceptable arrangement between differ-
ent Unions of Dock Labour Board
and Haldia Port, ii appears other
foreign ships carrying goods worth
crores of rupees will return back
unloaded to their own countries. They
have glready served notices that they
cannot wait for more than 2 weeks
further. If these ships return that
will mean a heavy loss of goods in ad-
dition to a considerable amount of
freight and demwrage charges. More-
over, imported machinery, equipments
and other raw materials required for
expansion of small and medium in-
dusiries and manufaciure of electro-
nic and other stecl matenals will
return undelivered resulting in loss
of industries in Eastern Region. Most
of the industries of Fastern Region
who have placed orders for equip-
ments to foreign countries are now
under serious situation for want of
imported chemicals and modern
machineries, Capacity utilisation of
small and medium industries have
considerably been reduced. Machi-
nery for power plantg are also lying
loaded in the ships. Delay 1n de-
Hvery of those machineries will
mean further power shortage as a
result of which economic condilion
will be in dolldrum. Now the Cal-
eutta and Haldia Ports have been
practically paralysed, jute goods
warlh over 50 crores, engineering
goods worth over 25 crores and tea
werth over 10 crores and other items
worth of about Rs. 25 crores are also
loing in dockyard. 1. therefore, draw
the attention of the Govern-
‘ment to take immediate ac-
tion in the matter so that hundreds
of crores of rupees may not be fur-

ther wasted. The Chairman of Cal-
gutta Port Trust Shri S. R. Das and
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the Deputy Chairiuan have come to
Delhi with the request to Government
for declaring emergency in the Port
areas and such proposal will further
aggravate the situstion. It will be
advisable if the Union Ministerg of
Shipping and the Minister for Labour
to visit the Ports and make on the
spot study and settle the disputes
with the Labourer Organisations
without further delay.

PROF. SAMAR GUHA (Contai):
I wish to raise an important matter.
I do not know why your eyes do not
turn towards the eastern side of our
country. On this matter we have
given you notict....

MR. SPEAKER: No, no.: Prof.
Samar Guha, and now,

PROF. SAMAR GUHA: How is it
that this is not coming up? We have
given notice of Calling Attention.

MR. SPEAKER: I will consider it.

PROF. SAMAR GUHA: For the
last 3 weeks or one month Calcuita
Railway system is paralysed (Inter-
Tuplions)

MR. SPEAKER: Not now.

PROF. SAMAR GUHA; If these

things are happening (Interrup-
twons)**

MR. SPEAKER: I have called Dr.
Subramaniam Swamy. Do not re-
cord anything else.

(Interruplions)**

(li; REPORTED DISAPPEARARCE OF THE
sErp M. V, ARABA

DR. SUBRAMANIAM SWAMY
(Bombay North East)- I wish to
bring to the kind notice of the mem-
bers of this august House that the
ship MV ARABA is reported to be
missing for the last six months along
with its master Capt. S. P. Kapar-
wan and fourteen other Indian crews

*SNot recorded,
i1o L8100
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fDr. Subramanjam Swamy]
and cne persons from Sri Lanka. One
of the Indian crews is the only son
of Shri B. L. Sharma, Secretary-
General of the National Government
Employees’ Confederation (State and
Central), Shr: Praveen Sharma, Chief
Officer of the missing ship

It is understood that the ship sailed
from Dubai on 27th Aumust, 19738 for
Bombay e Karach loaded ‘with
Iron scrap. It was expecticd to
reach Karachi on 4/3 Sepltember, 1978,
but it did not. It appears to have
disappeared {from the sea between the
coastal Waters of Dubai and Kaiuchi.
According to the Agenis of the ship,
it might have drifted towards Iranian
coast due to engine breakdown and
detained there by the Iramian Gov-
ernment probably duc to the current
internal disturbances going on in the
country.

I have come to know that Shri
Chand Ram, Hon. Minister of Shipp-
ing and Transport, in his D.O. letter
No, 5444/MST/78 dated 23-12-78, has
intimated to Shri H#. N. Bhahuguna,
Hon Miinister of Petroleum and Che-
micals, that this ship along with the
Master of the Ship, Capt. Kaparwan,
was arrested in one of the Iranian
ports for suspected smuggling and all
the crew members are reported to be
safe and sound.

Another unconfirmed information
received by Shri B. L. Sharma,
father of Shri Praveen Sharma.
the Chief Officer of the ship
is that it has been detained at
Bunder Kanarak (Lat. 25° 22'N Long.
60° 28'E.) near Chah Bahar.
There is also a rumour that the Ship
has sunk in Gulf Waters but the crew
members are safe. 'The address of
the agents of the ship is as under:-

Captain Harpal Singh Sahi.

Mis. Illyss Shipping Ltd.,
Khorshed Buildings,

Sir Pherozeshah Mchia Road,
Bombey-400 001.

The owner of the ship is Capt.
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Batnam Singh brother of Capt, Har<
pal Singh Sahi, of M/s, Illyas Shipp
ing Limitad, Bombay . -

The mystery of the sudden disap~
pearance of this ship is a surprise to
the entire Shipping world. It is
now over six months that the fami-
lies of fiftcen Indian and one person
from Sri Lanka have becn worried
and spending slvepless nights in anxie-
ty. The hives of 15 Indian nalionals are
involved. In additior to this, the
mental agony of near and dear rela-
tives of the crew members cannol be
imagined by others 1n order to
mitigate the distress of s0 many
Indian nationals, I appcal tno the
Government to find out the gzetual
iacts about this ship and communi-
cate these to the concerned persons,
as early as possible

MR. SPEAKER: No addition, only
the approved text.

(ii1) REPORTEp CRIMINAL ASSAULT ON
Nurses IN Bastt Town. (UP).

SHRI V. M. SUDHEERAN
(Alleppey) : Mr. Speaker, Sir,
I would like to imvite the attenunn
of the House to the reported rape and
assault on five Malayali nurses in
Basti town of U.P. on 25th February,
1979. This tragic incident is s
phocking news to the sociely and
an eye-opener to the deplorable

Indo-Nepal border.
ary, 1979, at 10.15 p.m. five persons
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watchman flled a complaint about
this incident, the local police did not
even register a case. Tt 1s allepted
that the District police officials and
the hospital authorities tried their
best to suppress and huch nup the
whole affair and it is widely reported
in the press that the pohee and the
gangsters were in col'usion in this
case, This was reposied .

MR. SPEAKER. Pleace canfine to
the approved f{exi Ouniy  ithe  ap-
proved text would go on record

° SHRI JYOTIRMOY BOSU: What
has happened to my regucst for mak-
ing a statemeni under Rule 377”

MR SPEAKER; It has not been
selecied You are 1n a vely aggre-
sive mood today.

SHRI V. M. SUDHEERAN: Even
the district medical authorities helped
in covering up the matter. The two
senior docturs in Basti hospital, who
are notorious for their immorality
do not want any inquiry as it will
only lead to their exposure.

When the first news report ap-
peared on 27th February in a Hindi
daily Dainik Jagran, the district in-
formation officer iotally denied it.
The D.I.G. of Police, Gorakhpur
Division also contradicted the stories
appesring in the Dainik Jagran. The
Nurses’ Associalion in its meeting de-
cided to go on strike till the issue is
properly looked into, As a result
of immense pressure, the State Gov-
ernment ordered an enquiry by which
the District adminisiration and police
officisls were exposed.

It is established beyond any doubt
that the rivalry between the two
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Chief Maron of the Hostel, who was
supposed to stay in the hostel, was
staying.

The reports evidently convinced us
that the smugglers were patronized
by the Police and other district offi-
cials Many smuggiers are operating
in Basti and its neighbouring district
Gorakhpur All the e gangs smug-
gle goods from Nepal through the
border The Central Government has
fotally fmiled to check the smuggling
in this area.

The incident which occurred in
Basta 1s a matter of deep concern to
the whole nation, particularly the
people of Kerala from where a large
number of nurses hail. Madny stories
have appeared in various newspapers
and the issue was raised in U.P. As~
sembly also But even now, no pro-
per action has been taken to provide
adequate protection to the nurses and
to check the Smuggling.

In view of the deplorable situation
prevalling in Basti, I would urge upon
the Government to take immediate
steps as follows:

(1) Order a CBI enquiry imme-
diately into the whole incident
taken place on 25-2-1978 and after.

(2) Punish the guilty medical
and Police officers.

(3) To provide adequate protec-
tion to the nurses in Basti.

(4) To launch an intensive anti-
smuggling drive on the Indo-Nepal
border to suppress the smugglers.
SHRI JYOTIRMOY BOSU: Please

hear me for half-a-minute, 8ir.

MR. SPEAKER: I cannot. I must
listen to others also, if I do it.

SHRI JYOTIRMOY BOSU: [ am &
Member of the House.

MR. SPEAKER: Undoubtedly you
are,

SHRY JYOTIRMOY BOSU: What
happened to my matter under 3777

MR. SPEAKER: It is safely there.
It is being looked into.

— ¥
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DEMANDS FOR GRANTS—1979-80—
contd.

MmisTRY o DEFENCE—contd.

MR. SPEAKER: We will now take
up further discussion on the Demands
for Grants under the control of the
Ministry of Defence. The Deputy
Prime Minister.

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): Sir, a
large number of hon. Members took
part in the Defence budget debate, It
is quite natural that on the Defence
budget, the Members should survey
the security environment of the
country; and all these surveys includé
the developments in various parts of
the world; and especially those nearer
home had to be taken into considera-
tion. I am glad that many Members
have drawn attention to those deve-
lopments. 1 will not devote much
time to them; but the fact remains
that during the past year, since the
last budget was presented, there have
been severa] important developments
in the world. On the one side, efforts
have been made for arms restrictions;
and even disarmament has been
pleaded. At one stage, it appeared
that they will bear fruit But the
subsequent developments have belied
that hope; and there have been deve-
lopmerts which cause concern to all
peace-loving people.

In recent time, there have been
developments which may lead to
wider repercussions. The recent deve-
lppment in Viet Nam is one which
haz been deplored by all thinking
nations of the world. Nation after
nation has demanded the withdrawal
of the Chinese forces from Viet Nam.
GQuly recently, some developments
took place in Afghanistan and 1n
Iran; and these developments have a
wery intimate bearing on the security
sspect of our country.

Members have referred to the arms
supply to some of ‘the countries in

MARCH M, 10

of Defence - 298

qur neighbourhood—China and Pakis-
tan. Government of India is net wa~
mindfyl of thesy developments. In
our Defence preparedness, all thepse
developments have to be tpken inle
consideration. It is correct that im
case of an emergency it iz not only
the Defence forces which fight for
the country. The,whole nation is in-
volved in it. And our past experi-
ence has shown—and that was an
encouraging feature—that the entire
nation has stood behind the Armed
Forces in their effort to protect the
honour of the country. But all the
same, we have to keep the defence
forces in a position in which they
will be able to face any eventuality.
And for that purpose we have to in-
troduce in the Armed Forces the most
modern weapens, equipment gnd olther
accessories Our country is a deve-
loping country The standard of liv-
ing of people in this country is per-
haps the lowest in the world We
have to devote greater attention to
development. But I do not regard
entire expenditure on defence as
non-developmental expenditure. A
very large proportion of the defence
expenditure is intimately related to
development and a large proportion
ig indirectly related to development.
I need not elaborate on this, Effec~
tive defence depends upon the indus-
trial base of the country, not the
defence industries alone but industry
in general. Many of the require-
ments of defence industries generate
development in the general industrial
sector, of things which are required
by the defence industry.

Our main effort at present is not
to increase manpower of the defence
forces but certainly increase the effi-
ciency and firepower of the defence
forces. With this objective, in view
we have embarked upon large scale
modernisation of the defence forces.
Spme of our weapons and other
equipment and accesorries are ageing
and when we have to replace those
ageing ‘wespong and equipment, cer-
tainly no prudent person will thinik
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of replacing tham by the same model.
When you have to change your car,
you have got a 1955 model car, in
79 you will not change and replace
by 1955 model but you will perhaps
think of replacing it by 1880 model.

MR. SPEAKER: We do not like to
have a car at all

Ty

SHR] JAGJIVAN RAM: You have
aircraft, Sir.

That is our approach in modernis-
ing the army. We have introduced
greater mobility and greater five
power and a reliable communication
system. We are doing that.

Some friends mentioned about
Vijayanta tank. That is one of our
good tanks. I have been assured by
those who have to use it that Vijay-
antag are very useful tanks and can
take care of the task that is to be
entrusted to them quite successfuliy.
‘We are also thinking of introducing
other modern battle tanks in the arm-
ed forces. My approach in recent times
has been that whatever we import
from other countries if that item is
required in large numbers in this
country, we not only import those

ve mentioned about the arms
supply in our neighbourhood. I do
not compare the holdings of other
with our own holdings.
friends have quoted figures as
1o the number of aircrafts tanks and
which other countries have
bedn holding and which we hold. I
Wwould not ke to corroborate or con-
fradict those figures. But the defence
:’!mthmhydo-mt

0

f

of Defence 748

demonstrated on more than one otca-
sion that even the most modern mm-
chine in inept hands is umsuccessful,
while and even not so modern wea-
pons in very skillful and patriotic
hands art more devastating than
others. That aspect has also td be
taken into consideraiton.

We have a long frontier. On the
north, we have the Himalayas. At
one time it was regarded that the
Himalayas are impassable. With the
development of science and techno-
logy that position does not hold good.
So, we have to take care of the Hima-
layas also The House is aware that
after the Chinese aggression, we have
raised Mountain divisions and we
have trained our forces in mountain
warfare and in guenilla warfare at
high altitudes, on snow-bound Hima-
layas, on the peaks We have deve-
loped the expertise and we can trans-
port all their requirements on the
high altitudes including tanks.

We have a long land frontier and
I need not remind the House of the
situation that exists on our western
and northern frontiers. We have to
take care of that. We have a Targe
area as deserts. We have developed
the necessary expertise for quick

tion in the desert area also.

ing this thing. All the we can- -
not ignore the fact that some of the
big powers of the world are present
on the Indianh Ocean and are present
in strength.
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during the past years, as much at-
tention was not paid to the Indian
Navy as it was paid to other arms of
the defence forces. But in recent
years, we have started paying atlen-
tion to the Indian Navy also. As a
matter of fact, in the past years, it
was not perhaps appreciated that the
Indian Navy also has a role to play.
It was during the 1971 confrontation
that the country came to know that
there was an Indian Navy and that
the Indian Navy was an effective
Navy. Since then, naturally officers
and men of the Indian Navy also
have realised their importance. They
have come to know that they have a
role, and an important role, to play.
Therefore, we are modernising the
Indian Navy also. Contrary to the
other arms of the defence forces, in
equipment of the navy, it takes a
long time. When a warship or fri-
gate has to be built, it takes long
years. But we have developed the

expertise and the House will be happy -~

to learn that we have manufactured
some of the warships in our own
country’s yards. Of course, the num-
ber of our submarines is small. But
. at present we are negotiating the pos-
sibilities of acquiring submarines and
also manufacturing them in this
country.

We have an aircraft carrier that
played a role in the last confronta-
tion. That has become old and aged.
We are trying to rejuvenate it; the
process has started for re-condition-
ing the Vikrant,

SHRI JYOTIEMOY BOSU: It
means more money for the military
hardware merchants in the West.

SHRI JAGJIVAN RAM: As the
House iz aware, we are acquiring
Sea Harriers for the Vikrant.

Some Members asked why secrecy
is being maintained about many
things of our Weapons ete. well, the
reasons are obvious, But, so far as
Membery of Parliament are concern-
ed, I ani extending a standing invita-
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tion to all the members that if they
decide in baiches to visit some of our
undertakings, we will be happy to
have them and show them all our
ships, aircrafts, submarines, tanks,
missiles, whatever they would like to
see. But, certainly, the House will
not like me to disclose all that I
have. .,

SOME HON, MEMBERS: No.

SHRI JAGJIVAN RAM: So, I am
happy this House also realises the
importance of secrecy, which has
been criticised by some

The Air Force plays a very im-
portant role in modern warfare, in-
dependently as also in support of
the other arms of the defence forces,
We have to modernise the Air Force
also. We have started upon that.
During the last confrontation, our
Air Force established a reputation
for itself. As the House is aware, we
are acquiring Jaguar in order to re-
place the aging Canberra,

I am sorry that Jaguar is still
haunting some people. Jaguar was
discussed on more than one occasion
in this House, Shri Raj Narain has
gone into it in detail,

AN HON. MEMEBER: It is a night-
mare.

SHRI JAGJIVAN FEAM: I am
happy he has become an expert, so
far as aircrafts are concerned. I do
not claim that expertise, On tech-
nical matters I have to.be guided by
my advisers. In all such matters,
the House would agree, I should not
be guided by anybody else except
by those who have tfo wuse that
machine, In the matter of Jaguars
also, I have been guided by the
highest authorities in the Indian Air
Force,

SHRI JYOTIRMOY BOSU: But
basically there is no need to buy it,
because Pakistan hag shifted its air-
crafts to the interior,
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" #HRI SHYAMNANDAN MISHRA
): Does the hon. Minister
'urthat there is no need for a Par-
Heamentary scrutingy? If the hon.
Minister takes that view, the House
will not go by that. The House has
also got some compelence, must be
credited with some knowledge and
information on that. A statement
that the hon. Minister will go by the
weight of the opinion of exporis...

SHRI JAGJIVAN RAM: I have not
said even by implication that Parlia-
ment should not go Into that, 1
would b: the last person to deny
Parliament that authority t) examine
everyihing But certainly I will plaee
before it what I feel is necessary; 1
hope the House will not deny me
that frcedom. Parliament is compe-
tent to go into that, I have to give
the unswer to that, but cmtammly I
will be guded by the adv.cr of those
who have te use the mnachine 1n that
matter It does not rrean that Par-
Hament is not free fo go into  that
question I have nc* meant that und
if Shyambabu has tnken me ke that,
T am sorry he hos misunderstood me

SHRI SHYANMNANDAN MISHRA-
This is the answer that has always
been pgiven with recard to this.

BHE! JAGJIVAN RAM: Of course,
that is the only answer.

¥ SHRI SHYAMNANDAN MISHRA:
#A comgnittee had gone into the parti-
cular mmtter, therefore, 1t should be
Ayeated as closed. That closes the
acope lor Parliament to discuss that
-dmaiter,

HAHRY JAGJIVAN RAM: It does
not close, it has not closed. Some
Meémbers are go fond of Jaguars, they
“have pgone on continuing to raise
that question in every gession of the
s¥duse. How can I prevent them by
et I g saying?

"1[,.'\!:-
, meuhd by Mr.
whether the Jaguar is
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require at all. What aircraft are re-
quired again has to be determined

by those who havc been placed ix

charge of the security of the country.
Certainly Parliament will have tc
see whether that demand s justified
or not. We require deep penetration
awrcraft. We have take in all fac-
tors into consideration. Rajnarain)
said that he has got a comparative
statement. That statement was also
sent to us. That was thoroughly
examined by the experts of the Air
Force and the Ministry and after exa-
mining all those aspects, they came
to the conclusion that for our re-
quirements, Jaguar wag the best
machine available,

.

A few days back, a news items cir-
culated by the UNI appecared in the
press. It was mentioned in  this
House also I am afraid the report
which appeared in the newspapers
about the Jaguar proj2ct running into
rough weather is unfounded and mus-
Icading On the con rary. the Juguar
programme 18 Pproceeling apace on
the lines already provided in  the
basic agreement which was rzached
in October last, Supply, truining.
producltien and other arrngements
are going ahead as planned. Jaguar
will begin to arrive ag contemplated
in three months' time or sa. H is
not carrect that there is any del.y or
hold-up. It is also not correct that
there ig any change in the payment
terms as originally contemplated. It
is fantastic to suggest that costs have
gone up by Rs, 500 crores. On the
contrary, there is no change in the
earlier estimates of costs and escala-
tions., Arrangements for indigenous
praduction are going apace as plann-
ed. It is not correct that there is
any delay in the gchedule for indi-
genous production. Far from its be-
ing true that the current talks have
broken down, the truth is that nego-
tlationg have already been completed
and the final contract documents are
on the peoint of being adopted, It is
untrue that any British team  has
gone back to London as a result of
breakdown in the talks, and it is also
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mot correct that because of a break-
down, the Chairman of British Aero-
space has been summoned to New
Delhi. I do not think that it is neces-
sary for me to say any more, or to
compromise security by giving out
details. The House is aware that
certain interested parties have made
efforts in one form or another to stall
this programme particularly the in-
digenous production 1n India of a
sophisticated aircraft such ag the
Jaguar. I am sorry that UNI which
is a responsible news agency should
have, wittingly or unwittingly, fallen
a prey to reports obviously emanat-
ing from such interested source

I may inform the House that when
this message came to the notice of
official in the Defence Ministry on the
teleprinter, the UNI authorities were
contacted and they were informed
that this news iz a baseless news, that
the UNI authorities should check up
from their sources, whether there is
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concerned. Perhaps, it will not be ap

Imaginable event that Jaguar will be
purchased in order to encourage the
clothing industry of thiz country ox
the expoart of garment from this coun-
iry to UK. It will pe a very incon-
ceivable recompense to purchase
Jaguar in lieu of the export of gar-
ment from this country. Because the
point was raised, I thought it proper
to mention this.

I may mention another thing that
for the negotiation of Jaguar, a very
high level team was set up. The

submarines, I have already M

defence réssarch and development,
another jmporiami thing ig that tiese
factor has to be taken inp considdm-
i e i T e
per

of the research been ontablighed,
what they have maéy beceme
antiquated. That aspect is alwage
kept tn view,
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In this regard I will say something
about HAL because it way mentioned
shat there has been large gcale in-
fructuouy expenditure. If the coun-
try wants to be self-supporting,
seM-reliant, if the country has to
develop the expertise and manufac-
ture many thrags that are required
by the Defence forces, we have to
wundertake research and development
on a wide scale, and it is also correct
that, when research and development
are undertaken on a large scale, there
is bound to be gome infructuous ex-
penditure, especially in the aeronautic
industry.

The House ig aware that HAJ, start-
wd designing of aircraft almost simul-
taneously with hicenced production in
the ﬁ!ﬁ’u. gsevera) design projects
of HAL resulted 1n actual serieg pro-
duction of aircraft in adequate num-
bers. The production

and KRISHAK. HPF-24 orderg were,
however, reduced by Air Force on
the baals of changed equipment
Plane. EIRAN, which has been de-
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the immediate requirement; and aleo

objective of indigenoug development,

I will again repeat that I attach
great importance to research and
development and I will give every
encouragement so far ag research is
concerned so that we become more
and more sgelf-reliant sp far as de-
fence requirements are concrned.

The House is aware that, as g re-
sult of the efforts of our Research
and Development Sectigh, we have
been able to manufacture many
things which we used to import in
this country, and we will continue
that effort. -

As I have said; men as well as
machhe and men count. We have a
fine Army, we have a fine Air Force
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other, Therefore, they are tot com-
parable. We have only to gee that the
conditions in the Defence Forces are
satisfactory. And it hag been my
effort to improve the gervice condi-
tions as fay as we can. I can szay with
some satisfaction that I have been
responsible for introducing some new
measures to improve the service con-
ditions of the Armed Forces.

One or two matters are causing
some anxiety. After the Chinese
aggression, large-scale recruitment
was made in the Air Force and the
Army at the Lieutenant 1evel. In the
Army at the Major level at present
some stagnation situation has gtarted.
It hag come to my potice and I am
tryine 1o take remedial measureg to
remedy the situation.

So far as the Dearness Allowance
is concerned, the limit of Rs. 2400 was
causing some difficultieg i the rank
position in the Army and in the Air
Force, I am happy that this position
ig going to be resolved very shortly.

The rehabilitation of the démobi-
lised personnel of the Defence Forces
ig a big problem. We demobilise
nearly 60,000 mep every year. We
have certain reservations in posts in
the Central Goverament and some of
the State Governmentg for the demo-
hilised ex-Servicemen, As was gtated,
Sir, I introduced the scheme that six
months before demobilisation, the
Jawgap should be trained in some art
or craft so that after demohilisation
he finds either paid employment or
can start self-employment. We pur-
sued it with the Banks to give ad-
vances to ex-Servicemen to start in-
dustries” or enterprises at concessional
rates of interests—upto Rs. 5000 at a
nominal interest of 4 per cent and
upto Rs. 25.000 at a nomina} interest
of 7 per cent. These are some of the
measures that we have introducedq in
order to help in the rehabilitatio, of
the ex-Servicemen. For Officerg also
we have introduced training and re-
orientation course so that they will be
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readily acceptable in civil employ-
ment.

But, as the House will appreciate,
the problem is a big problem. With
the employment position in the coun-
try being as it is, we cannot think of
resolving it unless the entire unem-
ployment problem in the country is
resolved., But all the same it has
been my effort to do as much as we
can for ex-servicemen.

My hon. friend, Shri Bhadoria rais-
ed the question of group insurance in
the Defence Forces. It has already
been introduced. Ahd so far ag per-
sonnel who laid gown their lives
during war to protect the™ security
and honour of, the country is con-
cerned, I remember, I introduced in
the last war a gcheme of pension to
the bereaved familieg which js uni-
que in the world. The jawan’s family
gets more than hig salary as pension
and, in the case of officers, the bereav-
ed family gets three-fourth of the
officer’s galarv as pension after death.
In recent years, T introduced another
change that whenever defence per-
sonnel are imvolved in air accident, 5
compensation of one lakh of rupees is
paid to the bereaved family.

There have been other issueg raised
which are of local or gectional impor-
tance. I do not propose to go into all
of them but I can assure the House
that I will examine them, everyone of
them and take necessary action to
remedy the defect wherever it has
been noticed.

Sir, I am thankful to the House and
it is rather fortunate for the country
and the Defence Ministry that the
House wants larger allocationg for the
Defence Minfstry. I am fortulfate and
I must express. (Interruptions).

ot gew faww  (mEsmie) o
FEYTT gratT a@igw o TAET T
TR FT 34T A1fEW |
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SHRI JAGJIVAN RAM: 1 am
grateful to the House for all tfig ‘en-
couraging words that have been said
about Defence Ministry and also
about me personally, On this occa-
sion, Sir, I would like to convey to
the officers gnd brave people in the
Defence Forces the appreciation not
only of the House but also of the
Nation for the patriotic way in which
they have conducted themselves to
protect the honour and security of
the nation. And the House is sure
that, in future, whehnever such a con-
tingency arises, they will improve
upon their records and establish the
reputation of the countrv. On behalf
of the House, I may assure the offi-
cers and men of the Defence Forces
that jt shall be my endeavour to
secure as much improvement in their
conditions of service and emoluments
ag I can do. Sir, I have done.

MR. SPEAKER: Before I put the
cut motions to the Demands for
Grantg of the Ministry of Defence to
vote, I would like to know if any of
the Membersz would like to withdraw
his cut motions.

SHRI P, RAJAGOPAL NAIDU
(Chittoor): Sir, I seek leaye to with-
draw my cut motions Nos. 40 to 50.

Cut motions Nos. 40 to 50 were, by
leave, withdrawn,

SHRI DHIRENDRANATH BASU
(Katwa): You rray read them out.
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MR. SPEAKER: There are a large
number of cut motions, It will be-
very difficult.

SHRI DHIRENDRANATH BASU:
May I read?

MR. SPEAKER: No, No.

"SHRI DHIRENDRANATH BASU:
Sir, I seek leave of the House to
withdraw my cut motions; Nos. 72 to
88.

Cut motiong Nos, 72 to 85 and 87 and
83 were, by leave, withdrawn.

MR. SPEAKER: I shall pow put
the Demands Nos. 19, 20, 21, 22, 23
and 24 to vote.

The question is:

“That the respective sums not
exceeding the amountg on Revenue
Account and Capital Account shown
in the Fourth columnp of the Order
Paper be granted to the President
out of the Consolidated Fund of
India to complete the sums neces-
sary to defray the chargeg that will
come in course of payment during
the year ending the 31st day of
March, 1980, iy respect of the heads
of demands entered in the second
colump thereof against Demands
Nos. 19 to 24 relating to the Min-
istry of Defence.”

The motion was adopted.

Demands for Grants, 1979 -< ( in respect of the Ministry of Defence voted by Lok Sabha

No. of Name of Demand

Amount of Demand for Grant Amount of Demand for Gran

Demand on account voted by the House voted by the House |
on 16-3-1979
e
1 2 3 4
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.
19 Ministry of Defence 16,79,79,000  10,64,82,000  83,98,99,000 59:24,08,000 .
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1 2 3 +
20 Defence Services=—Army 315,95,08,000 .. 1570,75,42,000 .
21 Defence Services=—Navy 85,06,08,000 - 175,80,43,000 &
22 Defence Servicese
Air Force 5 . 110,29,88,000 - 551,49,17,000 e
23 Defence Services—
Penuons 29,49,91,000 o 147+49,59,000 -
24 tal Qutlay on De-
ce Services 3 . 49,24,17,000 246,20,83,000
1316 hrs “That the respective sums not ex-
DEMANDS* FOR GRANTS—1979-80 ceeding the amounts op Revenue
—contd

MivisTRY OF PLANNING

MR SPEAKER* The House wnll
Now take up discussion and voting on
Demands Nos. T2 to T4 relating to the
Masustry of Plaimng for which 5§
tours have been allotted

Hon Members whoee cut motions to
the demands for Grants have been
~circulated may, if they desire to move
their cut motions, send slips to the
“Teble within 13 minutey mdicafing
4be seria] numbers of the cut motions
Mhey would like to move

Motion moved:

Account shown 1n the Fourth
column of the Order Paper be
granted To the President out of the
Consolidated Fund of Indig to com-
plete the gums necessary to defray
the chargeg that will come i course
of payment during tfie year ending
the 31st day of March, 1980, in res-
pect of {he heads of demandy entar-
ed in the second column thereof
agamst Demands Nos, 72 to T4 re-
relating to the Minisiry of Planmung"

Mﬁtth&ﬁﬂ#&MdMMﬁhmf

No.of  Name of Dervnd
Demand

Acoount of Demand for Grant Amouat of Demiand for Geent

on sccount the submitted to the wote of the
House on 1979 House

3 ] | 4

Revenue Revetiue

. Rs.

<2 Ministry of Planning 40,000 . 2,01,000 .
73 Statistics . . 2,62,13,000 . 13,10,68,000 aa
%24 Manning Commussion . 1,07,28,000 . 5,36,41,000 .

*Moved. with the recommendation of the President.
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national language; the
second is on national plenning and the
third is on a national policy with re-
gard to our international relations.
That would be an idea] state of affair
I am happy that wotwithstanding
some criticism emanating from time
%0 time from some of the freshmen in
the Janata Cabinet the Prime Mimister
and the Planning Commission have
acknowledged that the thirty years of
planning in thig country have not
been a waste and that considerable
progress has been achieved during
thig period.

In fact, the Prime Miuister in
answer to one of the Unstarred Ques-
tion said as follows:

“Over this period—that is, thirty
vears after freedom—substantial
advance hag been made in expand-
ing the economy, improving agri-
culfural productivity and diversi-
fying the country’s industrial base.
Despife rapid growth in population
a modest growth in per capita in-
come has heen maintained.”

The Prime Minister ag well as the
Blanning Commission, however, noted
that 40 per cent of the people are be-
lgw the poverty line and that for
eradicating poverty and unemploy-
ment a padical re-structuring of the
priorities ang investmenty is called
for in the Sixth Plan.

13.18 hrs
(MR, DEFUTY-SPEAKER in the Chair)
8ir, the objectives of planning have

of Planning 314,

“To promote rapid rise in  the
standard of

produc-
tion and offering opporfunities tos
all for gmployment in the gervice of
the country.”

Thus the First Plan did not lay any-
emphasis on equitable distribution.
The second Plan stated as follows:

‘“The benefity of economic deve-
lopment must accrue more and
more to the relatively under-privi-
leged classeg of society and there
should be progressive reduction of
concentration of incomes, wealth
and economic power.”

Here the importance has been laid
on equitable distribution and it has
been made one of the objectives of
planning. The Third Plan re-empha~
sised thig and stated thua:

“The economic activity must be
so organised that the testg of pro-
duction and growth and those of
equitable distribution are equally
met.”

Sir, Planping got disrupted betweea
1866 and 1869, owing to several rea-
sons—ona, the Pakistan war, and
the secemd was, the unprecedented
drought for two years aud the third
was the heavy impart of foodgrains
of the order of 25 million tonnes and
3.9 lakh baleg of cotion leading to an
adverse halance of trade, and finally,
to devaluation.

Therefore, imder thess adverse
conditions, the Fourth Plan get out as
its aim:

“The acceleration of the tempo of
development in conditiong of stabi-
lity and reduced uncertainties.”

The Fourth Plan took note of the
adverse conditions that preceded the -
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framing of the Fourth Plap and gaid
that the emphasic will now be laid on
self-rehance and that conditiong of
stability must be emphasised more
than others. The Plan proposed to
slep up the tempo of achivity to the
exten{ compatible wih maintaining
stabilily and progros, towards gelf re-
hance. They did not fiame a need
based pln but they said that the
plan must be cempatible with  the
maintenance ol stabihty jn prices and
in the economy At the same time,
£ir, the Plan reitciated the objective
of eguilable distribution in  these
words

“The objective i not only to
raise the per capita income, but
also to ensure thal the benefits are
evenly distributed, that disparties in
mcome and living are not widened
but narrowed and that the process
of economic development does not
lead to social tensions.”

8ir, the Fifth Plan document was,
somewhat cursory and in fact it did
not follow the usual pattern of the
~earlier plan documents and it dig not
«wontain either an apparaisal or the
projections, Nevertheless the Fifth
"Plan document stated that the objec-
tive was the removal of poverty and
achievement of self reliance, There-
fore, if you look at the entire period
of planning up to the Fifth Plan you
~will find i‘hat though the emphasis
may have ghifted from production to
stability i prices, in ecomomy ete,
‘the under-curremt of the entire plan-
ning is to ensure that there is an
equitable distribution of the wealth
-preduced in the country. Sir, there is
rap old rhyme which says:

We call our fathers fools;
So wise we grow;

. our wiser goms will call us
80,

‘Trus to that tradition the Sixth
“Flan document findy fault with the
warlier plang gnd it states:
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‘The assessment of India's ¥co-
nomic development over guarter;
of a ceatury of planning has indi-
cated gome fundamental failures.
The most important objectivey of
planning have not beep achieved,
ihe objectives being, achievemant
of full employment, eradication of
poverty and creation of egual so«
clety.

Sir, 1 have very carefully looked
into a4l the previous plap documents.
At no place do 1 find that eradication
of poverty was ever put forward as
the most important objective, 1
underline the word ‘most important’
objective. In thg conditions of the
economy of our country it iz obvious
that it 1g not at all correct to say that
poverty would be eradicated or that
full employment would be provided.
All that we could do is to provide
greater employment, and fuller em-
ployment, than what already existed.
We could not by any stretch of ima-
gination have undertaken full em-
ployment. In fact, to the best of my
knowledge and experience, it has
been possibly only in countries with
socialist economy and with total plan-
ning to achieve these three objectives
namely full employment, eradication
of poverty and creation of more equal
society, and nowhere else. Therefore,
while adopting 5 policy of democratic
planning, you must realise what our
limitations are, If we also how
attempt to do something which is be~
yond our capacity, ag I said, the wiser

will call ug the game way gs we call
the past ones.

The plang have miscarrieq for seve-
ral reasons. I am repeating that here
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policy is contrary to its plan policy,
how do we expect that the plan will
succeed. I will illustrate the point
For instance, the 6th Plan document,
in Chapter 3, paragraph 30 says:

*There 15 a gtrong case for calhing
upon agriculturists to make larger
coniribution lowardg filiancmg  of
the large public gector development
outlays of the new Plan.”

They have said that the large in-
vestments made in previous Plans
have gone to larger agriculturistg and
they have ot made adequate contr:
bution to the Plan development and,
therefore, they shoulq make the larger
agriculturists, the well-to-do agricul-
turists, who have received the bene-
fits to make adequate contribution to
the development plan: What do we
find here? The Governmeant gives
concession to the larger agriculturists
by way of excise duty concessions to
the tune of Rs. 200 crores. Then,
again the Commission stated in Chap-
ter 3, paragraph 37:

“Fiscal action ig necessary to mop
up for public sector a reasonable
share of the enormoug capital gains
in langd angd property values.”

This ig a point with which we agree,
but what is the Government doing?
In the lasgt two years, they gave capi-
gaing tax exemption and enabled
those people who had made pro-
by way of capital gains to escape
both income taxes as well as capital
gaine op that,
the
tion
only

REE

discussion or considera-
of the Finance Bill, I will not
but will give

instances of how the people have by
to

n
Z
H
|
£
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equitable tax, we give exemption far
two years. Now, we have revised the
policy whereby we are locking the
stabley afte:r the borses have left. All
those who have made capital gains
know thal those concessions will not
last long. They have esvaped the
iaxes

Thrn agamn, as regart direct taxes,
the plan document s*ated - in Chapter
3, paragraph 23:

“The wvallou: roncessions in our
tax stiucture other than those
which stimulate middle income sav-
ings or labour-intensive or other
priority production, need to be re-
viewed and, jf necessary, with-
drawn.”

And what did the Government of
India do in the last 2 years? They
granted tax benefits to closély-held
companies. They granted benefits to
the Hindu Undivided Families; and
this year what they have done is to
take away the tax benefit for savings.
They have said that these people who
are saving, will not get the usual tax
benefit, which has been the sheet-
anchor of our policy with regard to
savings.

I must now say that there are 1 or
2 things which the Goverdnment have
observed—what the Flanning Com-~
miasion stated; ie. the Planning
Commission wanted Rs. 13,000 crores
of taxation to be levied—Rs. 9,000
crores by the Centre, and Rs. 4,000
crores by the States. In the first 2
years, they have levied taxes which
will now give ug somewhere about
Rs. 47,000 croreg to Rs. 48.000 crores
in the five years.

I? you come to the financing of the
Plan, the resource for the Plan, the
whole Plan has been turned topsy
turvy and completely distorted by the
way in which deficit financing has been
resorted to. The Deputy Chairman of
the Planning Commission in an ad-

days back at Ahmedabad, stressed
that after a carefu] considera-
tion, he had deficit financing
to Re. 222¢ crores in a Plan of



fully aware of the consequences of &
large dose of deficit financing on
prices and stability in the comtry.
And what have you done? In the
first two years, our deficit financing,
our deficit has come to Rs. 2,000—odd
crores—Rs_ 700 crores more than what
the Planmung Commission envisaged
for the entire period of § years. And
if, at this rate, we go on incurring the
deflcit, at the end of § years the deficit
financing will be Rs. 10.000 crores—
and the principal source of resource
at the rate of Ra. 2,000 crores a year;
for the Plan wil] be deficit financing.

I will now come to another aspect,
and say how mistakes arg repeated.
The bane of planning has been exag-
geration of targets, unrealizable tar-
getg and providing moneys for it; and
over-estimating the benefits, under-
estimating the costs and under-esti-
mating the gestation period. These
are the 3 reasons why, in my opinion,
the Plans have miscarried. And 1 find
that the same mistake 18 done in the
Bth Plan also.

I will take only 3 or 4 jinstances.
The most important infra-structure
are Railways, Power, Stee] ang Coal.
In respeet of Railways, you will find
that in the 4th Plan period, the

ways wanted that provision
should be made for an originat-
ing freight traffic of 280 million to
290 million tonnes, I had the mis-
fortune to predide over that sectivn in
the Planning Commission at that time;
and we pointed out that it would be
physically impossible for them to
meach this 280 million to 200 million
tounes of originating trafic. Of
oourse the ministries were powerful
and they carried the day and all that
we could duv was that we could pro-
wide for 285 million tonnes and for
35 million tonnes, we said that you
musat cover by way of improvement
and of services, You know
what the performance was. At the end

280 million tonnes &nd then what
was achieved was only 210 million
tonnes. That meang that we spent a
lot of money infructuously, In the
fifth plan the target wag reduced
from 280 million tonnes to 25060
million tonnes. The sixth plan docu-
ment says that in the year 1877-78
we could 1cach 240 million tonnes. It
will be very interesting because the
reilway minister in his speech slated
that the “Railways hope to reach the
level of 205 million tonnes at the end
of March 1279". Having made provi-
gion for 280 million tonnes, having
made provision for 250 million tonnes,
now he comes to 205 milllon tonnes.
In this perliod about Rs. 3,000 crores
had been spent for carrying addi-
tional one million tonnes, Even {f
we had carried goods by golden
wagons, it would bave cost less You
may say that it is our mistake, I
know the Prime Mimsier &always
points hig finger at me. But I say:
you are repeating the mistake. 1 am
pointing this out because we do n>t
seem to learn from experience. From
205 million tonnes ths provision we
have made in the gixth plan is 300—
310 million tonneg and Rs. 3000 crores
for that purpose. How do you lhink
that the plan will ever succeed? This
exaggerated target of 310 milliom
tonnes against 205 million tonnes i
the beginnung of the plan year is =
colossal waste, We do not learn any-
thing. 1 think my successors in office
must have been pressurised by the
railway ministry to agree to 300 mil-
lion tonneg or 310 million formes and
to provide money for it.

I will take the next impartant in-
structure—power. the fourth
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provided 4394 crores for an additienal
125 million kws; our performance
upto 1876-77 is 8.3 million kw. Only
this morning we have been given thus
paper. I da not want to prolest. But
how do you expect people to come
and speak in Parliament on planning
if the annual plan review 1s deliver-
ed to us today morn'ng at 10 O’clock.
Anyway I have triad lo go througn it
and I find that ‘he lotal comes 1o
10.5 kws; about 2 million kws  has
been aidded. With this experience,
what do we do jn the 8th plan? We
provide for an investment of Rs. 8750
croreg for « target of 185 million
kws, thut is to say, an annual increase
of 3.7 million kws as againt our per-
formance 1n the past of 1.5 or 2 mil-
lion kwg a year. This is certainly onc
of the ways in which moncy is
wasted. We just exaggerate the larget
What happens is, we have a routine,
a rut—we think svery plan must be
double the previous plan. So, the mi-
nistries double whaleve; they have
not done but asked for, in the pre-
vioug plan. They double the targets
and double the allocations and insist
on it. The Planning Commission
makes some adjusiments heie and
there and the plan comes out. Other-
wise, would any person with any
knowledge of power  generation—I
have handled power generation in my
State for 10 years—do this? Due to
various .onstraints like delays in
civi] works, BHEL equipment, elc.
we have never been able to add more
than 1.5 m. KW in this couniry. Now
things have improved and we can
make 2 or I am even willing to say

on earth do you expect that 3.5 or
3.7 million KW will be added annu-
ally on sn average, teking it lo a
total of 18.% milllon KW? This is the

how varioug projects have been over-
. estimated with regard to their benefits
but their costy are under-estimated
and gestution perfod is  under esl-
mated, to get them pushed into the
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plan, The Planning Commission will
say that they are not viable and they
do not satisfy the testa of viability.
Therefore, deliberately the depart-
moents and ministries try to  under-
estimate the cost, undar-estimate the
gestation period and put it up. The
result is. you never perform what you
have planned.

I will refer briefly to coal. It is the
same story. In the fourth plan, we
provided Rs. 110 crores and targeted
for 98.5 immilion tonnes, but achieved
only 78.17 million tonnes. In the fAfih
plan we provided Rs. 1025 crcres,
targeted 7or 135 million tonnes, re-
duced it to 124 million tonnes but
performed only 103 million ., tonnes.
Now we are again jumping in the
sixth plan 1o a target of 150 millitn
tonnes, with a provision of Rs. 1560
crores. Even for spending paise, reo-
ple will think half 2 dozen times but
in planning crores have no meanmg!
The same thing in steel. The fourth
plan target was 8.1 million lonnes,
but achievement was 1.4 m. tonnes. In
the fifth olan the tarrget was 9.4 m.
tonnes but achievement was 773 m.
tonnes. In the sixth plun, we want o
jump from 7.73 to 11.8 million
tonnes. I am afraid the plan carries
with it the seedg of .ls own desatruc-
tion. Exaggerated targets, lavish in-
vestment ~{ money on that all these
things are going lo take tne plan the
same way as in the past,

MR DEPUTY-SPEAKER: You
have already taken half an hour. 9
minutes are lefy for your party.
There are 4 more names. I wonder
whether you will leave any time for
the other speakers!

SHRI R. VENKATARAMAN: 1
just wanted to make one point about
employment. I will try to finish in
two minutes. The new strategy of
planning provides employment as a
short term relief measure and not as
a long term plan measure,. We can
give short term omployment for the
people by giving them additional em-
ployment by way of small rursl
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works, by way of small industrics,
irrigation works ctc. But this wll
not golve the problem of unemploy-
ment, My reason is this. The poverty
of India js based on the pressure of
population on land. 73 per cent of
the population of India are living on
land. On an economic holding of 3
acres, let us take for extmple, there
are geven persons. This land can be
cultivated by flve persons, the other
two are adding nothing to prcductivity,
In fact yn economic jargon you wnll
say thay the marginal productivity of
agriculturs labour is zero. Therciore,
if you want poverty to be removed,
fifty per vent of the population of
India must live on land and the other
fifty per cent must have employment
in industry and in the tertiary sector
and that cannot be done except by
industrialisation on a massive scale,
notwithstanding its temporary diffi-
culties, notwithstanding the periods
n which one will have to go through
maladjustments, massive scale of in-
dustries, large scale, medium  scale,
small scale, all deovetained together.
Do you {hink that you can solve this
problem by giving unemployment re-
lief here pnd there and everywhere
as you have tried to do? In that case
1 am afraid you are going to
take this country backward. All the
progress that we made in these yecara
will be reversed and the country will
take years before it can recover from
this shock. My own experience is
that industrial development takes
more people out of agricultura to
industry. 1 know the thesis which
the Planning Commission has given
in the paper, saying in these years it
hag not been done. But that must be
explained in relation to the growth of
population. Percentagewise it has not
gone up but in physical terms  the
number of people ecmployed in ‘Indus-
try has gone up. Therefore, what we
want for this country is not a plan
which is confined only to or smpha-
sises only the rural employment but
massive scale of industrialiation in
which there will be large, meadum
and small industries, and cottage and
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ruraj ir dustries, all dovetailing into
each other. It is only that approach
that will golve the problem of wun-
employment  the present approach will
not.

SHR] P RAJAGOPAL NAIDU
(Chittoor': I beg lo move:—

“That the demand under the hecad
‘Statistics’ be reduced by Rs. 100°*

[Need for strengthening com-
puter syslem (1)]

“That the demand under the head
‘Statistics’ be reduced by Rs. 100.”

[Failure to prepare rural inJi-
cesg to know the economic position
of the rural masses(2)]

“That the demand under the hrad
‘Statistics’ be reduced by Rs. 100.”

[Failure to set up more cenirecr
for compiling ronsumer price in-
dex (3)]

“That the demand under the head
‘Statistics’ be reduced by Rs. 100.”

[Failure to provide more funds
for research in Statistics (4)]

“That the demand under the head
‘Statistics’ be reduced by Rs. 100.”

[Failure of National Sample
Survey Organisation to collect
the cost of cultivation every year
in duferent regiong of the coun-
try for principal crops (5)] .
“That the demand under the head

‘Statistics’ be reduced by Rs. 100.”

[Failure to modernise the data
processing facilitieg (6)]

“That the demand under the head
‘Statistics’ be reduced by Rs. 100.”

[Need for starting a Statistical
Institute ()] '

“That the demand under the head
‘Statistics’ be reduced by Rs 100.”

[Need for strengthening

Nationa] Semple Survey ozpni
sation (8)]
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“That the demand under the head
1Statistice’ be reduced by Rs. 100.

[Need for gurveying unemploy-
ment and underemploymeut in
rural areas(8)]

“That the demand under the head
‘Statistirs’ be reduced by Rs 100."

[Need for surveying the posi-
tion of handlonms industry and
other cottage industries in villa-
ges (10)]

“That the demand under the head
‘Statistics’ be reduced by Ra. 100."

[Need for studying the acute
housing problem in villages
(1]

“That ihe demand under the head
‘Planning Commission' be reduced
by Rs 100

[Need for surveying immortuit
resources of the country (12)]

“That the demand under the head
‘Planning Commission' be reduced
by Rs. 100"

[Failure to plan the human re-
sources (13)]

“That the demand under the head
‘Planning Commission® be roduced
by Rs. 100.”

[Failure to have a  sclentific
planning (14)]

“That the demand under the head
‘Planning Commission’ be reduced
by Rs, 100

[Fixing up wrogg priorities m
panning (15)]

“That the demand under the head
‘Planning Commission' be reduced
by Rs. 100.”

[Feilure to elicit public co-
operation for the speedy imple-
mentation of the plan (18)]
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“That the demand under the head
‘Planning Commisgion’ be reduced
by Rs. 100."

[Failure tfo prepare district
plang (17)]

SHRI DHIRENDRANATH BASU

(Katwa): 1 beg to move:—

“That the demand under the hesd
Planning Commission’ he reduced
by Rs 100."

[Failure to survey imporiant
resourceg of the country (18)]

“That the demand under the head
*Planning Commission’ be reduced
by Rs 100"

[Failure in planning human re-
sources (19)] '

“That the demand under the head
*Statistics' be reiuced to Re. 1.”

[Failure of the Computer Cen-
tres which are required to pro-
cesg ata for wvarious Govern-
mental Organisations and Puhlic
Undertakings  located in and
around Delhi, to provide advi-
sory scrvice and training facili-
ties and to deal with special
problems and undertake studies
in computer application and sys-
tem (46)]

“That e demand under the head
‘Btatistics’ be reduced to Re. 1.”

[Failure of Central Statistical
Organisation in  meteorological
work including standardisation,
preparation of accounts and pub-
lication of reports on arnual
survey of industries, economic
census and other surveys (47)]

“That the demand under tne hcad
‘Statistics’ be reduced to Re. 1.”

[Failure of the Central Statis-
tical Organisation in compilation
of consumer price index of non-
plan and chsual employees, co-
ordination of statistical activities,
training of statistical personnel
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and maintaining halson with m-
ternational agencies (48))

“*That the demand under the head
‘Statistics’ be reduced to Re. 1.”

[Failure of Organisation for
exiending technical advice In
evaluation metorology (48)]

“That the demand under the head
*Statistics’ be reduced to Re 1.”

[Falure of the Central Status-
tical Organmisation, National Sam-
ple Survey Orgamsation and the
Indian Statistical Institute Lo pre-
pare rorrect data on  econonuc
census and survey and for soclo-
economic surveys and other alli-
ed .chemes of Nsiwonal Sample
Survey Organisation (50)]

“That the demand under the head
‘Planning Commission' be reduced
to Re 17

(Failure of the Frogrammc
Evaluation Orgamsation for un-
dertaking and conducting Pprob
lem oriented enquiries and status
of important development pro-
grammes at the community level
with a view tp studying thewr
progress (51)]

SHRI GIRIDHAR COMANGO
(Koraput): I beg to move-

“That the demand under the
head ‘Planming Comrnussion Le
reduced to Re 1"

[Faiure to stop the explmia-
tion of tribalg by the wvested in-
teresta though ihere are pro-
grammes of sub-Flan under Five
Year Plans aimed at this but
due to lack of .allocations, ap-
proach, attitude and simpie ad-
munistrative machinery for these
areas the reality of the problem
is yet to be realised by streng-
thening the administration of
tnbal oreas. (20)]

“That the demand wunder the
head ‘Pianning Commission’ be
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[Failure to obtain the tcibal
sub-Pian Project Reporig fhiom
the States for approval in {ime
and implement the programmes of
integrated imbal  development
projects by placmng the funds
from the State gectors, Central
Ministries, Central asmastance and
institutional Ananceg to achieve
the aims and objectives of the
sub-Plan. (21)]

“That the demand under the
head ‘Planning Commussion’ be
reduced to Re 1"

[Failure to earmaik fuuds
from the Central Mimwstiieg lor
tribal sub-Plan areas though the
Fifth Plan and two Annual Flans
under the Sixth Plan are already
over (32)]

“That the demand wunder the
head ‘Planning Commussion' be
reduced o Re 1"

[Failure to identify Lhe prob-
lems of iribal areas/people by the
Centra] Minustries and to (ake
megsures 1n thus cegard to release
funds to the States for the tribal
sub-Plan Areas (23]

“That the demand wunder the
head Miustry of ‘Planning' be re-
duced by Rs 100"

[Need for gtarting statustical
institute for tribal areas to train
the officers to collect the datag in
more gcientific way. (26)]

“That the demand under the
head Mimstry of ‘Planning’ be re-
duced by Rs. 100"

[Need for surveying unemploy-
ment and under employment n
tribal areas of the country. (27)]

“That the demand under t‘e
head Minmwstry of ‘Planning' be re-
duced by Rs. 100"

[Need to collect, coordinste
and analyse the development sta-
tistiew of tribal gub~-Plan areas as
there is no such statistics avail-
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able in the Stateg and Cenire of
these areas. (28)]

“That the demand wunder (ke
head Minstry of ‘Plannung’ be re-
duced by Rs. 100"

[Need for immediate survey and
investigation of natural resources
in hill and tribal areas of tilLe
country to exploit for the deve-
lopment of these backward arcas
(29)]

“That the demand wunder the
head Miaistry of ‘Planning’ be re-
duced by Rs. 100.”

[Need to collect information
from the Stateg about the per-
centage of development so far
made by them in the tribal areas
compared to other areas of their
state 1n differen{ gectors and de-
partments and the reasong for
the neglact of these areas in Five
Year Plans and Annual Plans of
the States. (30)]

“That the demand under the
liead Ministry of ‘Planning’ be re-
duced by Rs. 100

[PFailure to give instructions
for utilisation of the  allocated
funds of different departments of
the States Governments for tri-
bal areas before the end of the
financial year (31)]

“That the demand under the head
Ministry of ‘Planning’ be reduced
by Ra. 100»

[Need for change of financial
year from 3ist March to 15th
June in order to utilise the funds
for rurs] dewelopment and tribol
development without diversion
of funds or lapse of funds, as the
extended period is suitable for
the execution of the programmes
particularly of these areas. (32)]

“Thet the demand under the head
b’m“h 1»%‘ be reduccd

(Fallyre to implement the re-
Commendations of Working
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Groups on Tribal Development
Harijan Development and other
recommendations relating to the
development of rural and Back
ward Areas (43)]

“That the demand under the head
‘Planning Commission’ be reduced
to Re. 1.

[Failure to realise the role of
representatives of the people n
the formulation and implemen-
tation of plan programmes. (44)]

“That the demand under the head
‘Planning Commssion’ be reduced
to Re 1.

[Need to constitute a separate
sub-Plan Commission in the
Planning Commission for the
Tribal gub-Plan Areas, Backward
Areas, Rural Development  Hill
Areas Development and for wea-
ker sections to go into delails of
the problems, planning and per-
formance in these areas. (46)]

SHRI MANORANJAN BHAKTA
(Andaman and Nicobar Islands): I
beg to move

“That the demand under the head
Mmistry of ‘Planning’ be reduced
by Rs. 100.”

[Failure to have proper plaon-
ing machinery for the Union
territory of Andaman and Nico-
bar islands. (24)]

“That the demand under the head
Ministry of ‘Planning’ be reduced
by Rs. 100.”

[Failure to have ground root
level planning machinery for
ensuring food shelter and edu-
cation throughout the countiry.
(25)]

SHRI KUMAR! ANANTHAN (Na-
gercoil): T beg to movei—

“That the demand under the head
Ministry of ‘Planning’ be reduced to
Re, 1.”
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[Failure to provide funds in the
1978-80 Budget for Ganga-Cau-
very Link-up project. (38)]

“That the demand under the head
‘Planning Commissicn’ be reduced
to Re, 1.”

[Failure to prevent the Guvern-
ment of India from retaining a
brokerage of 20 per cent or o
from the foreign aid and loans
received for schemes in the
States. (39)]

“That the demand under the head
‘Planning Commission’ be reduced
to Re. 1"

[Need to disassociate the Mi-
nisters from the Planning Com-
mission and to make it an ex-
clusive body of Planning and Eco-
nomic Exports. (40)]

“That the demani under the head
‘Planning Commission’ be reduced
to Re 1"

[Failure to get explanation trum
the State Governments for keep-
ing huge unspent Plan funds to-
talling Rs. 336 crores e.g Tamii
Nadu 62 crores; Gujarat 60 crores
and Assam Rs. 80 crores. (41)]

“That the demand under the head
‘Planning Commission’ be reduced
to Re. 1.”

[Need to create an independent
organisation {o supervise the im-
plementation of Plan schemes.
4]

MR. DEPUTY-SPEAKER: The cut
Motions are before the House,

SHRI JAGANNATH SHARMA
(Gadhwal): Mr, Deputy-Speaker, 1
was hearing with rapt attention the
speech of Mr. Venkataraman., I was
thinking that praise and appreciation
would not be forthcoming from him
but at least a kind word would be
spoken about the new plan, which the
jansta government the hon. Prime
Minister and Planning Minister have
given to the nation They have given
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a new concept of planning in this
country. This is the first attempt after
independence when the Government is
trying to achieve social justice by
translating the  social ang econo-
mic goals inlo national programmes
as enshrined in the Directive Prin-
ciples, 'This innovation ig sought to
be achieved primarily by two me-
thods, firsily, the rolling plan con-
cept and the other, integrated plann-
ing at the vlock level.

Shri Venkataraman stated the tar-
gets and acievements of the First,
Second, Third, Fourth and F:fth Fne
Year Plans and, on the basis of that,
he has stated that the sixth Plan is
going to be a failure, Well, he did
not bother to understand, to try and
read the latesl literalure on this say.
ing that so far ag the Third, !"ourth
and Fifth Plan priorities are concern-
ed, they were disrupted in his regime
because of inflation It is only to
check this failure that the rolhng
Plan concept has been brought in.
The rolling Plan concept does not
mean review of the Plan year after
year it only means review of the tar-
gets. The object of this is to
strengthen the implementation
machinery.

1 do not want to dilate on power,
irrigation and other subjects, but I
would certainly like to emphasize that
the thrust of the entire Plan iz on
agriculture and rural industry. I
would not like to deal with social ser-
vice, the infra-structure poverty, un.
employment, science and technology
ete, because there iz very little time
at my disposal. Therefore, I would
like to confilne myself only to the
planning of the hill areas,

It cannot be disputed that 28
(Twenty Eight) years of planning
have brought substantial economic
development in the country but it has
also to be admiited that the hilly
areas have remained neglected, While
the Planning Commission agrees that
there ghould be a policy specially
evolved for the development of the
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hilly regions, in practice very little
effort has been made to find out the
correct approach for the development
of the hilly regions, in sympathy
with the aspirations of the people
living there. Very little . ttention has
been paid to the appalling condi-
tions and the shocking poverty in those
areas, In fact, considerable investments
wouly be needeq before the hilly re-
gions of this country can come at par
and upto the level of the rest of the
country.

The Himalayas have unique fasci-
nation for its grandeur and glory, It
is very rich in hydro-electric poten.
tial, in fruits, mineral wealth, forest
wealth and other natural resources.
The untapped potential and the hidden
wealth of this region are a hope and
a challenge for the future generation.
But the tragedy is that, what to speak
of the rvsources being touched, they
have not even been surveyed. The
most important activity in today’s de-
velopment viz. industrial development
has not even seen the light of day in
these areas. The people there are
still in a gtate of complete isolation,
The result js that the per- capita in.
come of the hilly areas today is the
lowest in the country. The employ-
ment potential there is practically nil.

It is regrettable that all the plans
for these remote areas are prepared
by people sitting at Delhi or at the
State headguarters, »n the basis of
statisties preparad the same
Bureaucratic sources, who have either
no knowledge or very little knowledge
about the resources and the needs of
the people. The result is that, so far
as planning with regard to hilly
areas is concerned, is neither re-
source-based nor need-based,

So far ag Central assistance to
hilly aress is concerned, 1 can de-
finitely say that it is discriminatory.
There is no substantial reason, no
rational basis for dividing the entire
hilly areas into four regions. The
first is Special Category States which
are Jammu and Kashmir, Meghalaya,
Manipur, Nagalang and
Tripura. This means they are exempt.
ed States, of pre-exemptel States I
thovld say, Thiy also means that
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after meeting the requirements of
these States., the balance out of Rs.
800 crores provided in the Plan would
be utilised or spent on other States, If
nothing is left, no assistance for
other areas. The next is Himachal
Pradesh which is purely a hilly State,
and has to depend on its own resource
endowments, except for the three dis-
tricts of Kinnaur, Lahaul and Spati
where there is 90 per cent grant and
10 per cent loan. The th'r¢ are Iden-
tified Hilly Areas. We have not got
in the category 8 districls of UP. 2
districts of Assam, Darjeeling in West
Bengal and Nilgiris in Tamil Nadu.
The fourth category consists of the
ghat arcas, They fall in Maharashtra,
Goa, Karnataka, Kerala and Tamil
Nadu,

According to the Gadgil Plan, the
Central assistance was to be divided
on five considerations: 60 per cent
was on the basis of population, 10
per cent on the basis of per capita
income, 10 per cent on the basis of
tox effort. 10 per cent on the basis of
continuing schemes with regzard to
irrigation and power projects which
are incomplete or yet to be completed,
remaining 10 per cent on the basis of
special difficulties or special circum.
stances,

I would like to confine myself 1o
the hilly areas of U.P. because parl of
it falls in my constituency. Snow,
heavy rain, poverty, difficult terrain,
strategic importance on the basis of
all these combined together, U.P, hilly
areas should have been put in the
special category status, or at Jeast a
sub-plan should have been prepared
by the Planning Commission on the
basis that they had adopted for the
Ladakh region of Jammu and Kash-
mir. What has the Planning Commis.
slon done? The Planning Commission
has modified even the Gadgil formula
slightly to suit the ghat areas in the
sense that weightage has been given
to area and population in the ratio of
75:25, whereas for the U.P. hilly
areas the ratio is 50:50. This im-
balance in distribution of resources
has completely ignored that area. The
standard of living is the poorest there.
You cannot imagine under what con-
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ditions they are living over there, and
of course the per capita income, as I
have already said is the lowest in the
country.

I would lhke to mention the area
and the population and also the out.
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lays for the hilly areas, wich will give
an indication that this distribution is
neither on a national basis nor on the
basis of any norms prescribed by the
Planning Commission or even by the
Government.

e s

State Area lation
(1000  8q. ks.) P{uﬂhj
1971
ammu & Kashmir ., . . = . . . 222:2 ‘a
J (imcluds area ®
under illegal
occupation of
Chaina and
Pakistan for which
census was not
taken)
Himachal Pradesh . . . . N 55 7 33 6
Uttar Pradesh (B hall districts) . . . gl 1 a8-2
Arunachal Pradesh . . . . : 3 b ."g
;;nm (2 districts) . 15 2 4
eghalaya . . 22 b 108
Mani . N . . 22 4 107
d . . 16 5 52
Mizo Hills . 21 00 3" a
Tripura . : . - . . . : 105 15
Tamil Nadu . . . . . " . 25 4-%
West Bengal . . . . . . . . . 2-4 4

As regardg Plan allocation. U P.—104
crores, Assam—24 crores, West Ben-
gal—15 crores, Tamil Nadu—7 crorcs
and Western Ghats—Rs 20 crores
This was the Fiufth Plan outlay for
1974—T79. So far as 1978.79 oullay
ig concerned, U.P.—31 crores, Assam—
8.91 crores, West Bengal—3.77 crores,
Tamil Uadu—235 crores and Westein
Ghats—T77.26 crores This division of
the Plan outlay and the comparative
figures that I have just stated with
regard to population and the aiea
would not justify the division of Rs.
800 crores. There iz no norm, there
is no basis,

1499 hrs.

As regards the State Plans, West
Bengal has to look after only one dis.
trict, Darjeeling Tamil Nadu can pay
special attention to one district, Nil-
, but how iz it possible for a big
State of U.P. to pay special attention
40 8 districts? It is not the problem
of hill areas alone. There is the pro-
blem of three backward regions, hill
region of U.P. consisting of B districts,
districts of eastern U P. which have
been declared backward and
districts of Bundelkhang region,

¥

-]

i

Again, there 1s another misfortune
and that 18 the political pressure, All
the MLAs combined m U.P. legisla.
ture of all the B districts hardly eom-
pare 10 those of one or t{wo districts
of eastern U.P, The result is that even
at the time of allocation of prant for
the development of hill areas, the
claim 1s ignored, the legislative pres.
sure or political pressure, whatever
you cal} it, not forthcoming at the
requisite time. Bo, to expect that
there will be a special plan by the
U.P. Government for those B districts
would be wrong.

In the end I woulg like to say that
the following should be done by the
Planning Commission and the Govern.
ment of India for the development of
hill areas. Firstly the Government of
India should establish a special dapart-
ment for the hill areas development
which will coordinate the activities of
diffcrent hill areas of this country,
Secondly, U. P. hill areas should be
given the status of a special category
State or a separate State like Hima-
chal Pradesh or, In the alternative, a
sub-Plan should be prepared on the
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lines we have done for Ladakh in
Jammu and Kashmir. Thirdly, the
U. P. hil]l areas ghould be entitled ic
80 per cent grant and 10 per cent loan
on the pattern of special category
States,

Omne of the most important thing is
with regard to the railway lines. There
cannot be any industrial development
unless there is railway line in the hill
areas. The survey was made as far
back as in 1920 by the Britishers. That
survey is still here in the records of
the Archives and the Railway Minis-
try. From 1929 til] today, even the
survey of the railway line of the hill
areas has not been made, This was
known a8 RKP Rallway, Rish kesh
Karna Prayag railway. That means,
in 1929, they could visualise the fore:t
wealth, ithe mineral wealth, the her-
barian wealth and so many other
things in the Himalayan region—what
Kalidas has said in his own epics and
in his granthas. You have not even
touched the Himalayan region al
all. So. the first thing for the indus-
trial development should be that
there must be a railway from Rishi
kesh to Karnaprayag and liom Kar-
naprayag to Ranikhet, Almora and
Ramnagar. That will ’‘ncrease com-
munication facilities and help discover
hidden sources of wealth in the Hima.
layas,

Fifthly, a priority should be given
to employment-oriented schemes. But
the most important employment.
oriented scheme in the hills is the
construction of roads, You cannot
expect to provide employment there
except through construction of roads,
end that should be taken up as early
as possible with the maximum Cen.
tral agsistance that Government can
provide for building of roads.

Bixthly, the land available for cul-
tivation js wvery limited. But horti
culture and tourism have a great
potential Tor development. Tourism in
Radri .and Kedarnath, where Hindus
{rom ali ovar the world go for salva.
tion and which are known for their
beauty and grandeur, should have
been developed on the lines of an
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industry. You would be surprised to
know that lasy time when 1 went
there, I saw about 3,000 persons, in-
cluding ladies and children, stranded
on the road; there was nothing on the
roadside by way of shelter, Even the
chatti tourism, dharmasala tourism
and huts which were constructad long
ago when there was mno motorable
road and which used to provide shel
ter to the peoplec are no longer there,
Today there is no Janata hotel or res-
taurant or rest-house or anything of
that gort on the entire route from
Rishikesh to Badrinath. I hope Gov-
ernment would take up this matter
seriously ang will not depend only on
the Tourism Department for this pur-
pose, I would request the , Planning
Department, the Planning Commission
and the Prime Minister 10 see that
the difficulties which people m that
area are facing are removed,

During the Fifth Plan a total sum of
Rs. 170 crores was provided for the
hill areas. In the current Plan, after
meecting the requirements of the
Special Category States, only Rs. 235
crores—even that is not certain—have
been provided, This amount is quite
nsufficient. The total arey compris-
ing of the hill areas is one-sixth of
the country. Therefore, if not omne.
sixth, at least one sixtieth o the total
plan allocation should be spent on the
hill areas.

I thank you very much, Nr. Deputy-
Speaker, for the time you gave me.

SHRI T. A, PAI (Udipi): Mr.
Deputy.Speaker, Sir, let me congra-
tulate the previous speaker, He began
by saying that the Sixth Plan was a
perfect Plan and came to the con-
clusion that it had avoided so many
things that he had pointed out.

I think, Mr. Venkalaraman spoke
with econsiderable experience having
been a Member of the Planning Com-
mission once.

Once we have decided to have a
Plan we may have differences on the
empﬁuis that we should lay, but it
represents a broad consensus as to
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how the nation should go in a period
of filve years. So, it i1s not a question
of calling it a Congress Plan or a
Janata Plan, Ultimately it is the
nation's Plan. Personally I believe
that we suffer merely because we do
not have a national goal. A Plan,
after all, should represent what we
would like to achieve during the five
years. And for a developing country
like ours, time 1s one of the most im-
portant resources that we have. But
do we feel or have we ever felt Lhat
way? I am afraid, not. Because
every Plan ulltimately converts itself
into a catalogue of schemes either in
agriculture or in industry, and we
measure our performance in {erms of
the money spent, Therefore, it is
always possible in this way to point
out that we have been able to achieve
a five per cent growth or a ten per
cent growth over the previous years

14.08 hrs.
[DrR. SusHiLa NAYAR in the Chair]

But, I think, for a developing coun-
try like ours with the serious chal-
lenges that we are facing, we should
have anuther yardstick to measure
i, how much remains to be Jone.
And if we are humble enough to use
that yardstick, we will inq that vwhat-
ever we have achieved does not seem
to be of any significance at all because
what we have got to achieve with all
the problems of increase in popula-
tion and poverty and unemployment
would appear to be very large and it
calls for a greater effort on the part
of the nation, a greater determina.
tion an., a greater will also. I feel
that no emphasis on these non.econo-
mic factors has been laid as much ss
should be. We have been only feel.
ing that it is only spending of money,
investment of money, that can solve
wr problems. But I think, even the
great Victorian virtues, which Samuel
Smiles preached, of hard work, of
perseverance and of a clean public
lfe are totally relevant for develop-
ment, without which millions of doL
lars or rupees that we are going to
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spend will go down the drain, 8o,
ultimately, for whom is this plunning?
Planning is for the man, And if
planning is only creating an infra-
structure and man remains the same,
the society remains the same, I do not
think that we can achieve much pro-
gress, But what does that also mean?
Madam, while I do not decry eny
attempt to have a four per cent or a
five per cent growth rate,—I do not
quarrel over it because I think we
should strive our best and I do not
even quarrel over our having larger
targets fixed but what 1 quarrel over
1s the little performance and tihe
little achievement because the larger
targets should compel us to work much
harder than what we are doing. Un.
fortunately, that is not the way. I do
not agree to lower the targets. Tt is
something like this, TInstead of
reaching the Mount Everest, it is
easier to reach a hill-top Therefore,
let us have our sights lowered so
that at least we can tell the people
that we have achieved something. I
would like to ask: what is our con-
cept of this Plan? The Five Year
Plen indicates the total sacrifices that
the nation should make in order that
we may achieve what we want to
achieve. But, unfortunately, every.
body thinks that the Five Year Plan
is rather a plan for distributing 211
kinds of schemes to various areas in.
cluding my constituency. I am econ-
cerned with how and what sacrifices
in terms of taxes of finances or mobi.
lisation of resources the nation will
have to make. So, under these cir.
cumstances, it has become more a
political gimmick of the Planning
Commission and of any plan, In the
Second Five Year Plan we talked a
great deal of rural development. Now
we have to wait for this Bixth Plan
to say the same thing. because what
we say and what we do have nothing
to do with each other.

Madam, I am reminded of the story
of a rat which was always being
harassed by a cat and it did not know
what to do, T went to the owl the
wise bird it is. The owl said Tt Iy
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easy. You become a cat yoursell.’
The rat went away and in spite of
its best efforts, it could not find a
way to become a cat, So the next
ray it went back to the owl. The owl
got very much annoyed and the owl
said, ‘1 am only to give a policy de-
c'sion. Implementation 18 your busi.
n 3' Similarly, as a nation we are
ve.y good in drawing up the Plan
huir when it comes to the question of
implementation, we find we are now-
here, Take for instance To-day's
papers say that the cost of the two
fertiliser plants ig being doubled bhe.
cause therre are no decisions taken on
them, Madam who is going to be
punished in this country for the total
escalation of costs because we are in-
decisive and because we postpone de-
cisions?” Even a wiong decision would
have been much better because it
would have shown a greater deter.
mination on the part of the Plan Im-
plementation Madam, the worl] <
becoming very small. I do not think
we can plan in isolation. Does the
Planning Commission envisage what
may be the world conditions which
woulg affect us®” Take *he case of oil
Crude oil is going to be expen='ve Al-
ready there are dislocations and diese!
o1l is not available in some parte of the
country I wish the government takes
the nation into confidence and tell us
that this is going to be a serious pro-
blem. Let there not be any while.
washing because the nation will have
to know the truth that we cannoi
afford to buy crude ofl at a high
price and make our entire economy
suffer. That is why we wanted fo
have a fuel policy. Now, 1 find the
Planning Commission is thinking of
having a committee to decide the
Tuel policy for the country. We have
been having committees and I think
during our’ time also we had these
committees and we decided that this
should be our fuel policy that wher.
*ver coal could be used, oil shou'd
not be used, But now I find oll is
being used even to transport coal be-
cause the Railways are not moving It

¥ must polnt out. Madam there
has deet o historical difference of

CHAITRA 7, 1801 (SAKA)

of Planning 342

opinion between the Railway Minis.
tary and the Coal Ministry and I do
not think we will be able to solve it
unless these two Ministers in charge
are given the responsibility by the
Piime Minister—either to sees that
they succeed or they get out. Unless
you do that, T do not think it will
solve the problem because this nation
cannot live on a lie base, it will have
to work on performance. What the
I'rime Minister has rightly pointed
out to the public sector executives
that if they do not perform, they
must go, I thing, would equally apply
{0 all the Ministers who are in charge
of the public sector and if they do
not function they will have to go.
The nation will have to demand the
highest price from them  because
some time some of us are pul like a
rock in the course of a nver. We
might divert the entire course of the
river because we do not function and
unless the rock is remowved from the
river it cannot flow.

The nation’'s problems are becom.
ing bigger and the world is becoming
smaller. Then, secondly, take the
planning process js it responsive to
tha specific needg that might arise
from time to time? I am for the rolling
plan concept If we are preparei to
face the truth, it might solve some of
the probelms. If there are specific
problems coming up in different areas
of thz country like Kerala and West
Bengal where the problem of unem-
ployment 1s serious, what is the ure
of having an employment scheme for
the whole country? In all other
countries industrial development hos
provided for mobility of the peorle.
Unfortunately, the problem of unem.
ployment is so serious that now indus-
trial develpment is demanded so that
the sons of the soil may be satisfied,
‘We have our problems in our country
which are entirely different from
other parts of the world. Take for
instance the problem of unemploy-
ment. T would like to point out the
number of Jawans who were retired
and registered in the Employment
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Exchanges till 1977 was 1,66,000,
While 45,000 to 50,000 Jawans retired
every year, not more than 10,000—
15,000 get employment. Aganst last
year, i.e. m 1978 116,000 Jawans re-
tired and i1n another two years, the
total number of Jawang retired will
come to 4 lokhs., You may say they
are a smal] part of the total employ-
ment problem, Let us remember thet
they were recruited at the age of 16—
18 and retired at the age of 32—34
and I remember even before the
Bangladesh crisis, they used to retire
with Rs. 2000. and because At that
time the Life Insurance Corporation
approached the Army Chief and
through a wvoluntary scheme--it 18
not that the Government has intro-
duced it—they are now getting at
least Rs, 5000 at the time of retire_
ment. Can we treat this problem so
callously? What we are now duing 15
for the 100 jobs that are availuble we
reserve some for Scheduled Castes,
we reserve some for Backward Class-
es, we reserve somec for the Handi
capped, we reserve some for the
armed pcrsonnel but as long as tne
jobg are only 100, people will only
guarrel among themselves as o0 who
should get it. Should we not try and
see that the job opportunities are also
incrensed at the same time? Other.
wise, social justice cannot be achiev-
ed like this. It will only create ten-
slons making different sections of the
people bitter against one another,

The third thing is: take, for ina_
tance, expenses, I think this year I
find Rs. 00 crores have been provided
for anti-mosquito work. Sometimes I
wonder how we calculate this figure.
Is it that there are 90 crores muys-
Quitoes and on that basis we have cal.
culated this? All I was tolg was that
the Health Ministry demanded Rs. 360
crores but the Planning Commission
cut it dewn to Rs, B0 crores, We had
some experience during our time also
when our Health Minister Jdemanded
Rs, 35 crores and the Planning Com.
mission cut it down to Rs. 20 crores.
He wasg totally unhappy. I raised this
question—have the people of this
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country anything to do with this
anti-malaria worky 1If the people
who Hve in the areag where malaria
is rampant, are not educated—can
they do something to prevent,
stagnation of water or breed-
mg of mosquitoes—and if they
are not involved, what is the use of
spending this money? Why don’t
you invollve the student >opulation in
order that they may also participate
in spraying? Well I think the Heallth
Minister agreed, ‘Yes, it should be
done’ and I told him, if you do it the
balance of Rs 6 crores reguired will
come this way. Otherwise it is an
army of people who are going to be
appointed. All our Plang become gov-
ernment plans, People have very little
io do with that. So, the army of
people who are appointed for this
anti-malaria work will continue even
after malaria is eradicated, and while
there may not be mosquitoces, the
expenditure on this problem will eon.
tinue,

Now, there has been a talk of a
large-scale transfer of resources from
the Centre to the States. I would
like, Madam, to be told whether it
would involve a large-scale transfer
of people who have been doing that
work here in the Centre to the States
or is it only transfer of financial re.
sources? Sir, in the Centre every
Ministry wants to be an empire by
itself. Every Minister thinks that the
larger the number of Secretaries he
has, the more powerful he will be in
the Cabinet. We had this exercise of
cutting down appointments and ulti-
mately it became a joke that the ap-
pointment of a peon had to come to
the Cabinet, But it iz not the peon’s
appointment; that {s importent when
you apooint a you apooint
a pvramid of people sng the whole
question is this that even afber your
work is over, the staff cont'mues.

That is how our expenses are grow.
ing. Take for instance, Madam Isst
vear. We found that despite the in-
crease in revised estimates of tHe
overall defivit of Ra. 1078 croves and
the increased revenues receipt of Re.
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228 crores, the Central Plan fell short
of the budget estimates by Ia. 272
crores. That means while it was a
question of investment, the Central
Plan tell short of Rs, 275 crores, In
fact the shortfall is in agricuiture and
al] other sectors as well. The most
significant fall is in industry und
minerals, There is a delay in the
sanction of projects under fertilisers
and in Oil and Natural Gas Commis.
sion’s rephasing and postponing of
the exploration activities. For 1he
small and marginal farmers, one of
the most important programmes, It
is important for the nation also be-
cause. When we are looking at the
problems, we might have surpluses
our grains but their is also starva-
tion in the country. While we might
have achieved certain objectives, we
must also sec what other problems
have been created here. The moncy
that has been provided for hay not
been spent on construction of FCI
godowns with fhe result this year, I
am told, again, we are going to stme
grains only in school buildings, The
shortfall is not only in terms of
financial outlays but also in physical
terms. Construction cost has alwo
gone up. Let us not fool ourselves, I
do not believe that the prices are not
going up—certainly not in the case of
cement, and sleel, actually, they have
been going up. I may recall during
our time when Mr. D, P. Dhar was
the Minister for Planning, he was
asked as to why the prices were ris-
ing and did he think that he would
be able to fulfil the plan targets?
Some economists from the Planning
Commission gave him a note stating
that higher prices meant that reve-
nues of the Govermment would also
go up and, therefore, they would be
able to fulfil the plan target.

Now, we have seen the argument
pt forward then. BEven if we fail
we alweys will have some principles
.“’ justity, T™n a play Bernard Shaw
has put in the mouth of Napoleon

the British are men of principles,
f they behead the king, it is on re-
Publicen principle. If they restore
im, it is on royalist principle! If they
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go to war with another country it 1z
on empire principle! The Bntish al
ways act as men of principle whatevex
tney do will be on some on vrinciple;
we, as « nation, have been trying to
continue this practice of juslifyiog
every failure I think if we are true
to ouwiselve, and true to the future.
We have to seriously think why as a
nation, with 649 million people and
with a great culture, snould not
succeed. Can we fail and justify that
as a nation? We are educated, privi-
leged, pcople and if we fail, I think,
we will be absolutely untrue to the
millions of people who are trusling us.

Take the non.plan expenditure, In
1978.79, the budget estimates exceed-
cd by Rs. 1045 crores which' were
under indusiry, minerals, agriculture
and allied services—economic ser.
viees. Subsidies mostly cash losses for
the public scctor. In the Plan if we
have no control over non-plan ex-
penditute, then why have Plan at all?
After all if you spend more on one
thing you have less to spend on other
essential things. It is time that we
sec that a preater discipline is intro.
Juced.

Madam, the Plan is supposed to be
fiom 1978—1983, Naw, iwo years are
over, We have got three years only
to aclueve all this, Again I would
not lite to ask the Prime Minister
what about prohibition, I am not
asking you whether it is good or bad.
After all the Plans are to develop the
country, If we wish to have prohibi.
tion it is essential that we 1nclude the
investments in the Plan as a part ot
Development. Or are we including it
as non-plan expenditure, If we are
determined that certain social actions
are necessary so that the nations may
go forward, I would rather wish that
we take a determined step to see that
we are willing to forego these resour-
ces or spend more so that the nation
may go forward. I think the Plan
mrust reflect a more realistic picture
rather compare it will pergona] ideo-
logies and tell the nation that this is
the way that we are going; this is
the sacrifice that we are expected to
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make Otherwise 1t would only be a
joke or it would be awful for thus

country

Madam, 1 would like {0 consider
ong or two things One 15 that we
have been giving large scale subsidies
We kuow tnat subsidies do notv reach
the people 1or whom they are meant
They become a souice of corruption
Is 1t possible for the Government to
consider appomnting a Subsidy Com
mussion consisting ot a Judge, a Char-
tered Accountant and an economist
so that they may decide what kind of
subsides for what type of people for
what class of people and whi~h region
will get them and for what period so
that there could be a cost benefit
1atio worked out continuously rather
than have this polhitical subsidisation
for vote catching Secondly, I know
that the Prime Minister 1s averse fo
having more 1nstitutions Because,
while I am also pleading for cutting
down expenditure I wish that some
of the institulions are closed and we
replace them by other better working
institutions also I have been think.
ing, why 1s 1t that our projects become
expensive If a sterl plant can be
completed .n Japon within 36 months,
while Korea can take up the challenge
and complete 1t in 24 months, why 1s
it that we should take 10 to 15 years
to complete a steel plant? What
would be the cost* In fact this 1s
what we should be worried about
Why not we think of a National De-
velopment Bank to flnance g pro-
jects m the country which could
ronsider all these projects and keep a
watch and monitor them just hike any
other banking transaction without
every time comung to the Government
with the budgetary constraints that
they have with the inevitable delays

And so far as the demobed people
are concerned I wish to ask one thung
While I agree that our regular army
cannot be used for all developmental
activities, 15 1t not possible to create
a separate National Development
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Army as an auxihary to our own
army with all the demobbed per-
sonnel’ They are disciplined, In fact
we can encowrage large number af
young men also to join this army for
a fixed period so that they can at
least un arn what they have learm
1in ow present.day education We have
talked a gieat deal We canaot soive
the problem of unumployment in this
country unless there 1s a revolution n
our education also The other day the
Prime Mimster answered in response
to a question and he said that we
have got & lakh of engineers who are
unemployed, who are registerei with
the Employment Exchanges And af
you consider the cost of their training
comes to Rs 500 crores Wliule we
have hundreds of crores of rupees tu
educate people we do not have
enough resources to provide johs for
them I am afraid that if we give the
option to the boys whether they would
be satisficd with some cash compensa
tion for not continuing umversity
education, most of them will welcome
that ijdea rather ithan get educated in
this manner and suffer because of
their degress' So the question 18,
when are we golng to set matters
1ght because, this problem 1s becom.-
ing bigger and bigger every year and
I think that 1t 15 the responaibility of
ithe present Governmeént to see that
this rot 1s stemmed somewhere and the
nation 1s made to believe that this 1s
the direction m which we have got
to go Therefore I think we should
take these problems much more
sertously than what we have been
domg

Then there 1s one small point This
1s unfortunate The Planning Com.
mission seems to have a computer,
That has gone out of order They sent
some parts to USA have been
received back They are now in the
Customs people have been demanding
a clearance certificate or payment I
am told that the Planning Commis-
sion has not vet provided tha® On
the other hand it is utslising the ser-
vices of some private agencles with
the result, that we ars gspending
thousands of rupees per hour Well, i
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the Planning Commission itself begins
to do that I do not know what con.
trol they will have on anybody else.
It only shows that nothing iy sacred
in this country, nothing is importsnt,
everything is becoming routine and
the whole nation is told, ‘Don’t worry;
God will look after us’ I am afraid,
even God will not look after us if we
are not looking after ourselves first.
In this country where Lord Krishna
preached action on the battle field of
Kurukshetra, I do not know. why the
nation tends to be inactive like tnis;
and I do not know whether ILord
Krishna hag to come again to preach
us the philosophy of action! 1 feel
that we have been talking a great
deal of Gandhian philosophy as part
of economics. 1 have not beer a close
associate of Gandhiji as you have
been. What does Gandhian economcs
mean? Gandhiji was one man who
always said that India ecannot model
itselt for development on the model
of any other country but that Indian
problems will have to be solved in 1he
Indian way, Gandhian economics, un-
like all other economics, meansg that
unless you are emotionally involved,
unless your hearts are identified with
the problems of the people, yow will
not be able to solve them, Intellect 1s
the worst enemy of any devclopment
in the sense that it does not recog-
nise poor people as poor people., They
recognise them as- statistical figures
and they do not think that these aie
the problems which we should id=n.
tify ourselves with, The third one is
thf;. Gandhiji said that his life was
an experiment in truth whicn meant
that he was not dogmatic, which
meant that if we are faced with the
problems, entirely different from
what we had conceived them to be
angd if they were bound to change in
a period of over 30 years. He would
not have that the solutions he had
suggested before 30 years would be
valid now. So, at least we must think
whether we are really truly
Gandhian, whether we can solve our
problems only through plans or im-
plementation, and let us know who is
going io implement them and more
plang without their implementation

of Planning 350

are nothing f'm- the country., Thank
you very much,

ot gifcer W fade (MarEe)
gymfa @grEar, ag SaT wAmT
Fr ot e ga wwy &) fasft §, agw
# Tt & dgy ¥ v <1 AT HPAT ATEAT
g 1 fror gafeg & avdt § &
&1 TS N7 gl W17 FS ATAT BT ATARIL
&1 fo & agm & A0 @ 99 o7 g
T a% | gg froid ger oftor, gady
gAY ot § i St Tar & qEw A1) g
& arz faely &7 o701 gran d, Gy ag feald
g ) gAY goelr foe av "R 5§ 98
grer | ot WA #Y AR g, €8
I I &Y FT wifgy f Wy sy g ad
v T wyr, 9T AT Awaar fwET
v wEwarg gE Y w1 g€ 1 ww Frae
¥ 3w v 5 fu% A8 § 1 & vEgEe
& fog oF 27 O1F wTT ST v g
g1 9% 14 9T wWw W—
Last sentence—

“It was further stressed that par.
ticular attention will need to be paid
to the programme of intensification
of development in selected rural
blocks with a view to attaimng near
full employment conditiong in these
blocks as early as possible”

A §aY ¥ T a§ W gET, G
FO gAT AT A& IW WY FE ATABIS
g & 1 A g T 3 ¥ wray v
27 =t vy wYe svay w9 & qeT
gtz foegr ? wa € A gAYy
T8 TAr =ngA & o1 fam ¥ wrmaET |
37 AMA g 30 F Wy W —
“Housing Urban Development
and water Supply. With a view to
strengthening the monitoring and
evaluating system at different
levels, two Groups, one on housing
and other on urban development
were set up on this regard in the
context of the requirements of the
rolling Plan.”
37 Wt ¥ ot fwar 7w awwar
37 % fosty, & 17 T o1 7@ ?



351 D. G. Min,

[ arfosr amg faaid]
T Y qa AE [T E A ug feed
[wraRt vt ? P oty
O g, 3n & 7 et heg
4 weaew # ¥ A # o7 q4TE,
%5 31 ¥ wgr wur § —
“(19) Plan Information anq Public
Cooperation.
The following publicationg were

brought out by the Division during
1978-79.”

¥ @rorar wmer fr 07 RaiE o
fx afiwr g7 wres fy 371 ¥F= et
aff faer oma, afex =df ag feare
& 7y faefr 1+ & ¥ svgALY & wrrETHT
aft faelt | wet oA wdwa @
orf adt | aY AT KEET T4 FT | g
®rr aur a1y ff ST AW cwrAT
T WY N ¥4T gaeg fwar ¥ o9 ug
Feiié awT ol gaar dat fooqe & @
& FAT wreal g ! oAy ®T WY
qaT TIATT AT & ITHN va¥ ¥ W
#Y€ Tenima W g fowar & 0 &
wawat § % o 8 19 97 w4t @
s |

greey dxrem ¥ Tew AWt (s
swpiegam) © &gT AT wE R o

st yrfoer wq fear @ Y a9
& Wiy AT g FC 9% A §H gAAd
& 5 wrg HWT T @Y w7 A )

o T §UT T T AT A VY
ft a7 & & 9q wwq vy av fv o
st Faay gar sy, oo srwaas 7@
g wTfET | SIR A T WIEAATE
wff § wrat &, g i ¥ svrw Aferer
& ot §wriwT & wifge | ¥ 9d @
wq ¥fer weft o s Afeer o goT
wy wat i 7w &1 gt wefara §
waT carw s7mfes € W av e
o AT ? oary aar Afaeey &
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g &, wrearee WY fear § fs owifimr
wra faat gofr Afer fc Wi w1y F7e
? ouTA WY W @ 1wy gl
wrefoare ®1 aff daw &1 ww oy
2y ¥ fr vt oefioare §, wr wrfirad
& W nar g wifgg W T wATd
a7 o7 v &1 a1 T 6T W ¥
w2 faaT § —ug gudi adf Frut T )

gl Q% wga wgeaqe ara g fw
T §3FAT #T gL wTAr wrey
at Owraer gFAqT F1 g 7@ ¥ fag
59 FuT fnr §, sy wuT sy
* g—w frana %) 2@T ¥ §O 7
aft rar fr ooy Tw Gy § oW
w2 fag g fama doawr gdFaw
ZTER | o £3FAT U ST &
forg & =< a 0w &1 were wff o<
sfger gaww aga w1 § oY IuH ANA
ferdt afg o § ? ow ww & g9
i<, w1a ¥9¢ w0 Lfg it § ar w@r ?
qmy F5u€ e & g s
1 Fifarw w7 § A fvax dvad giame
§ gowgd w4l ot adl woff, wroey
1§ wwaw fastr a1 7@ faeit g7 v
# v Pqi2 =gl & 1 o grove # gw
T gAR fF qad ¥ar awaaeay § 7
wriaz wnfae wAiwT w9y § 7 oy w4¥
waT featé Far § —uag wra ¥ AW
& aff wrf

fradr wa—wgt a5 qafegfed
T gqrar §, A fagre ¥ fawsr A
qe-afrer aafafedt 10-12 e
§ w=fs ware & 100 qf7e A varer &0
R @Zw § WY gt aETT A wWrEr o
& e Are Aty { wofre w7 grf ey
TgH IT 1 0—12 I ) IGTFTHT § w7
w25 gfe @ wfag Afexr yo
oy wff ferar wrram | wy fearorar  fe
Qo dfer gy 3o o Rl &0 W
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wrly § fe o fagre s gyl
e w0 § 1« Y W 2w W o
W wrey &t 2z A varar ad fagre
*r

afrz o 7ff w6 ? w7 " gEEY
w¥ dx, Brd A fafeqs varee @ ?
wm Rfeefedr sege s ¥ fag
9 ov® AT wwT war @ & AfwT
wgt ? Topeew ®, WA # 1 oogr
weET § agh Ty s 39 9L g
garre ot § Al g gz A W Y,
Iwd O W a7 WY av & fag e
vt ieaT 7wy dwad iy € farar
% wu ¥, we § fr gaet QT WA
& o e g farg ot v e farg ?
fewafdr w1 w9 v & foo wrox wr
oy fog § ?

waafa wgew, fagre «r e
wntfysr €7 L § | 77 I L A,
& fpres atwr wrer § whfwge
wifedt & Afpm wOfr oaf *7 @ &
i ? g% fod fx wrg 3 owifrn s1W
¥, Wy wnfan s aff wsd §, afkgo
/T w W1 § A fagre & s %y
9" A Frer W v o ¥ wEer
P gw wewe Harr Far v TR E !

g W Nfeg-—gw wY
e § oW XW WIS §C 4 frgre &
e srw-gfegy & ot ar 7Y
i 1813

of Planning 374

o, ¥feTr s W —soe-wraT,
oy frerez wd¥ mrd ? g & cenfeer
%Y g /A, w7 ¥ Freirfredr arfed
¥ aog & | faZdr # wor ag w2
fegerr dow & v & 1 gr-sfe
TTH 1508 175 &, a0 Am-EAgre-
ATE-fr-FeAer-aader | oF w17
ot FR g wTAr ad # 1 oF O
&M{o'ﬁ'oﬁmﬁwhﬁ*&—
M{o‘ﬂomﬂ-mq*t
#2uf % §, DT Y frer w¢ 6 TR
ot qrgireT gy ot &L ..

ow selne weer - fagTT
e | .

ot fro gwo frerdY T war
fifad, gr w1 $1% Tavw a8 &, AT
grpaA & wifg@ | W fed o
w1 faer wT oer war Hifed, Hfex
ot T8 s ag Ree wir dwad w1 dved
&1 v @

g ey o o A fare @
STl F-WTT WA Wt T Sy
g ? farwr wiezwidw ©-w P
TR gt TR e § ?
giftwewt & qefy gw & fed wfk
TquITy W Wi Ay dre faeetr Y
| AT wgt feer-fawr Wi 423 W
E fw feorst wr oy oY over oy
qz1 &, Wiwx faoreft adfi wrey, wrg oY
FATH ATIHT JCF 96 wA & fwg aff
4

# ot yo Wy Tt ST eg T §—
Ty # Fet Forar g vy
W T ow & frrwre gurs AT
ATy + Ay WY gHT §—uiry S
#faw gt qraew SR, a7 #) fieq-
fier oY o qwva § 1 o fewdfEy
wror Ok g€ & 19-20 w7 B% Earay
& aff wgoT, 50 WAw wT HE gAY
WY Y g Wl W g fear ay
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arar g, AfwrgetaY 1 WX 10 WT
wat g1 5w frmifRrsrges@ ®
fordt o fomer 7 wiwle agr o
argrd frgnassc @R e MWW
Eawaamsreatrarer Y & o
gy Y F g ¥ o, gmrdy
feadfiat &t g3 72 & o, Qe
gHiTa Y v & fod, s wY
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SHRI ANNASAHEB P. SHINDE
(Ahmednagar): Madam Chairman, I
agree with hon. Shrj Tiwary Ji that
when one goes through the Report of
the Planning Commussion there 1s
bhardly anything which has been said
about the basic problemg facing the
economy of this country or facing the
people of this country. Now, it is
well-known from the recent Budget
proposals that this Government wants
to resort to large-scale deficit financ-
ing and also large-scale indirect taxa-
tHon To my mund this 18 nut only
counter-productive, but this is g
highly dangerous proposition because
whatever additional resources are
likely to be mobilised for development
purposes, I am afraid they will be
eaten away and absorbed by infla-
tionery pressures which are likely to
appear in the economy as a result of
this, And therefore, the Planning
Commission which ig supposed to be
in charge of the overall direction to
the economy I think, §; failing
basically in its responsibility. More-
over, the present approach will hurt
the poprer sections of the soclety, the
fixed Income groups, unorgenised
labour and particularly, the pension-

proaches ag far as the economig side
of this country ig concerned,

Fhen, Madam, this Report men-
tions that 90 Working Groups were
constituted for going into various
matterg and subjects etc, Now, in this
country it 18 well-known that the
mmost important gection in this country
is of the two categories, One is land-
less labour and the other is small and
marginal farmers. No Working Group
has been constituted to go into the
Jroblems of landless labourers and
small and marginal farmers. Now, it
can be said that under a particular
head thig can be covered. This inter=
pretation is very easy ang it can al-
ways be given. But the point is, these
itemg are so important that a Special
Working Group should have gone into
this because there are specific prob-
lems of this sector and they constitute
80 1o 70 per cent of the rural popula-
tion of thig country,

Madam, it is well-known that 70
million operational moldings are there
in this country Out of them, 35 ope-
ratipnal holdings are below one heec-
tare Now, what has been planned
for them? I know during the pre-
vious Plan some schemes for the small
farmers, margina]l farmerg and land-
less labourerg have been formulated
and suppose, even if we have to sink
some money and even if some wast-
ages are involved in this, by all means
we should go all out to make mexi-
mum ong tfor ensuring the
success of these schemeg and helping
these poorer sections of the society.
But one has to realise;: Do the politi-
clang in this country or particularly
the Planning Minister and the Prime
Minister want ug to believe that the
holding of the farmer who has less
than oneg hectare of land s going to
be viable? MNow, for people who
understand the problemy of agricul-
ture I can tell that with a few excep-
tions the overall ‘' majority of the
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holding cag never be viable units,
Commiission and
the Government are decewving the
people by saying that by laying emp-
hasis on agriculture they are going to
solve all the problems of the economy
of this country. In fact, the problem
of muillions of poverty-stricken peo-
ple in this country is not going to be
solved by development of agriculture,
though I am all for it, because there
are many reports which say ithat agri-
cultural development can never solve
the problems of the millions of the
poor unless we have an altogether
different approach, I am sorry I have
to disagree with Mr, Jaiswal. Unless
we lay equal emphasise on the indus-
trial sector along with agriculture,
there is no future for this ccuniry.
We have to modernise the country.
Unlesy we create instruments for
creating more wealth, poverty can-
not be eliminated. We have {o use
technology and science to have more
production and the policy-makers
will have to see that whatever is
produced is equitably distributed
among the varidug sections of the
sociely,

There is a point which I hag touch-
ed some time back. The present sys-
tem of financial management as bet-
ween the Centre and the State Gov-
ernments, to my mind, calls for a deep
review, In fact, I am glad that vari-
ous State Governments to whatever
party they may belong, we are not
discuseing politics now, have raised
thig #mmue, We call this a federal
structure, but there is too much de-
pendence of the States on the Centre
In 1850-51, the statutory and non-sta-
tutory transfers from the Centre to
the States were of the order of Rs, 144
crores. In 1088-87 it was Rs. 08
crores. In 1977-78 it was a few thou-
sang crores, Central assistance consti-
tuted 30 per cent of the plans of the
States in 1960-51. In 1960-61 it was
80 per eent. Now it is still higher.
Even the latest Finance Commission
has not succeeded in tackling some of
the problems, and the dependence of
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the States om the Centre is increasing.
Formerly, the public debt of the
States wag Ha. 215 crores, then it
became Rs, 5427 crores, and mow it is
Rs. 16,000 crores. So, the Planning
Commission hag to have a very close
look at this and see that the basic
structure consistent with federalism ia
maintained so that the financia) rela-
tionship is also governed by the same
principles.

This Government is following a
policy of laissez-faire because of which
tremendous shortages are emerging
in the varioug sector of economy.
There have been periods of shortage
of cement in thisz country in the past,
and I come from a rural area, but
never before was there such acute
shortage of cement as now. What has
happened? Production has not gone
down, but 1t is going into the hands
of middlemen and exploiters, and the
Government is just watching the
gituation, doing nothing, What is
happening in coal? It has been na-
tionalised. The railways are trying
thely level best to move coal, they
may be failing, but the point is that
a lot of middiemen have come up in
the coal flelds and instead of private
coal mines, the middlemen have start-
ed exploiting the economy, and there
is shortage. Even thermal stations snd
railways are unable to run because
of shortage of coal. Steel ghortage is
bound to affect the economy Very
badly as also our developmental acti-
vities. I¢ these shortages persist, all
planning would be paper planning

Even in food, what is happening’
There ie no doubt a record production,
but where has it gone? Into the hands
of the middlemen, It is said that the
food situation is very good. but if
there is a drought or faraine, the
middlemen will exploit the poorer
mcﬂnnsofthegudm.mdtbeiood
position will not be under the control
of the Government.

Finally, there is need to have mas.
#sive investment for the development
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of Western Rajasthan, Orissa and the
Madhyg Pradesh areas. I am not say-
ing that other areas should be meg-
lected, but these should be given
wpecial attention and centre has to
play positive role.

Mr. Deputy Speaker, Sir, I have to
“very strongly protest that we gre not
allowed to speak even for g few
minutes. After three or four minutes,
we are interrupted by the Chair ask-
ing us to conclude. I do pot know
how the Opposition can contribute to

MR. DEPUTY SPEAKER: But it
also depends on how much time. .
(Interruptions) Let him continue his

speech.

L4

oY guf we - AfeT T ooew
fedtora & are & {0 =vafw &0
fex ofrarsr £ 90 TTAE W=
10 9@z " v & | & samar
g ff orgr A% feeer ufcarw =t
qE B, I AT AEAET OF FAY B,
o gafac e &0 F oAiFaOT ¥
F1E femdfrdY a8y &1dr =fgd
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wgr a& fgurad q3w &7 AeEer
¢ & wgaramAT § f dwad fraew
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Cacaed o CHEE RLR CRULIE SR § 1)
FATAT NTEY § AT ®q a€ T ATCAY |
orgt @@ e o Y Ay qeE ¥ s ?
|l Q% 3ATH W UF g9 ¥ us fao
FraAe I oGy o geegy oY @, =gm oY
&, FToror W g |IT aTET T AT
Gfefrdis sasIfae | IMas A ©
S0 Y 7 wreA hfafadter gy faswt |
aF T WEL 9 AT FTQ|IT TEY T
ST 7 qawaT § fr 98 a9 @ a faliz
& gu1? rarfan a5 fs @w
aF arar a1 ma @ f e € aceer
&7 W@ &, IraY v oA AT ¥ @
@ g Ffrr e & T e gE g €
gt @ T@ wm wedr foewft wav
T W § | F27 F7 AT %2 fraAr auw
1T FATCH 7 QF OF 9L aOF AT qCF
T4 2 wa | AT 500 A H wL A
FATT 1 AT aF A1 AT & I
FATY AT, F7T JTY ERT AL TGATAT
NG, aF ATET FT UG F wHr § 0

fgehr tfrs & @/ F< gg qa«r
& | agT NI T @ eE , wafey g Wy
# §O HEALT TG 9g=ar | fyw w oW
dar ¥ 8 ¥ afaw ¥ 41 B ¥ Wt
D scdar T d W frcamr g 9s
T 9ETE a7 faest a ¥ v 1 A 0w
wr qOs ¥ R W ot @
w1fgQ |

T A FRaT ofTET WS 15 T
FOY §7AT 78 T fawmg re &
T W AW T AKX FIX 0T Wy

MARCEH 28, W7

of Planning by o

TH AT TN 7 24 ¥ 0¥ SYAT TWT AT
g arax Ratww ¥ fag | wfier wedw
e fm o e g &1 3w oAy
¥ warar d@1 qate fieat T @ e
que Ere & fag | Sfe grees ot
KT F A &dor qgrd fer ¥ §
T 9T & qTAT ATIT AT @T & | S
EAT AW FT HTE HAIT TGAY AT
a8 & 1 WIT §7 FATY ATX O gEY
¥2ZH W1 FAT TGAAT | EATT TET WY
oAt & I 3 fAg Taw Agwrfaar
& femT | Sad gl B wrAE A
FBAY | GETET TATEH FT TRIATAT HT T4
HqTT & FET ATET § A g & AT
foardta &, ot wree dew §, o7 zfeon
qEqAz §, A grESA SoHEw § 99E
g &= < Tul 2T F1fEQ | F Tt o7
T wAT o1 f AT W@, wre #a
¥ A gure e faset d=v g,
FTHTT ¥ vaw! Uy 72 faar § fe
IEFT AT HF qr Frar wmr fis
IH IATT, HH] FTAHIT q9GT FET &7
oft fgeaT Q@ | &Y WX T @Y &
QWATIRE FT AT wqAT ¥, qHRT
mﬂwﬁmw“kﬁqmﬁt
O 7 TS F@T1 weq 1 & gwwar §
gAY WA ¥ g% aga @ wh g
dwad Qo & Ao corfior o oy
& oy fis Tewrerer W2W &7 €@ GTW T
2ifeq ATT 85 TUT FT AT IqWY
T 73 FOF T faqr w1 & g
fir wra Fameve qfiediz o o) Iad qar
AT AT TP | gy woret w Wy
gTeE §, SUwT XWd G gt wT qoes
% fag amwc w1 ¥ W ¥ WO
T |

*SHRI A ASHOKARAJ (Peram-
balur): Hon. Mr, Deputy Speaker,
Bir, on behalf of my perty, the All

*The original Speech way delivered in Tamil.
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{Sbri A Ashokara]] delay in the ssnction of funds for
beca such gchemes. Even then money i#
mey.mwen&&?ﬁm given at the fag end of the financial
scheme under the FOOD FOR WORK ~ Joov: t?;ah‘:'ux M-r;‘:h to

project, The concerned State Gov-
ernments through which this scheme
is gong to be implemented will be
glad to lend labour under the Food
for Work project for thig purpose I
came across recently the news that
Narmada may get dried up in another
20 years Thig fearsome prospect can
be undone by connecting first Ganges
with Narmada and than implement
it by stages

In Tamil Nadu we have exploited
in full the available underground
water resources The giant pumps
going deep into the bowels of earth
have brought out huge quanfities of
water We use to call them bore-pipes
I have seen this happemung in Neivell
The entire South Arcoi District has
water

pose, The Planning

should approve the schemeg and also
get money for them from the Central
Government

In Tami] Nadu during the past 20
is 30 per cent cut in elec-

i
)
i

It
E.E
g
i
H
%

Commssion, 1t will open up this back-
ward area Without the transport mn-
frastructire no planned development
can take place in the backward areas

The Government of Tami] Nadu 18
commatted to rural development, The
Janata Government st the Cenire
gwears by the name of rural develop-
ment and rural welfare The Central
Government should extend all finan-
cial assistance required by the Gov-
ernment of Tamil Nadu in implement-
ing rural developmental projects.

With thege words, I conclude my
speech

oY gow W (weArar) ¢ AW
wivaw, & cwtfirr fufaeh 3 a1¥ Ao
TS $EY ¥ A TF AT WET FEAT,
farreT farm witx Wk wewrhin gzen &
oY firar & fis corir wsftew & a0
oY fete § ag fok 33 qR TR ow fir
ag wemr wer feardde §, woft ady
fufafi §, xuw gt e g ol foray
wut ax forar & fin xa¥ 90 wiew gv

A i o e T W ¥

70 ¥ woeft Fd mafaz wedt §, 7o

o afien g7 9 Frard ot afire gt o

YRR o it od illsercd 0

& gy wrfgd  Bfer Iwr ¢ Foird

oY wrady wrer oredy § oY fir wftfenzeft

vz @ oy wrfgd 1

(1) Minor frrigation; (2) Integral
Rural Development; (3)
forms; (4) Flood control; (8) Deve-
lopment of Scheduled castes and
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Scheduled Tribes and (6) Eradication

of untouchability,

5 Suadia ATl F amAST oY
Wwan e grarag § fF s
RFT Y AT 70 g X FAT IR AT
® E P IsTeR A qmw X
qCF & T g7 &, OF A WB-forw 3
AT IFTT § A gadr aXF /AT *¥
oYt 3@Ta 7 & 1 ag e 25 AT wT
Loi

TAET TF W 9G] & AT qOAA
ATAT AT §, AT A 1 57 7R
wr, I carfr @ & a1 ar-eamm
¥ A, IAF TART WY gAY SRR £
Qs FCH At HTEuTT Y A wHtA § ;T
FEQ T gETE T A TEE g
wmgaa‘mq?aw’hmm
AT i § wE-gordt F7 fowre O &
W gadr avw Q¥ WY § frrs w€-wk
far % At 7T OF 047 o 3T T Y
WTAT, TF AE WTHAT FASUT ¥ Q@AY
faarelt % Quer § fin T ¥ WY
wAT PN & ST Ay o< agT i
Q¥ oY § Farrely Wiy & frgdh S w7
ot oy wff § 1 ag AT w1 oAdeT
g

I OF anT o o § e wa
Sure weY ot & Jaqew Featfrr wfem F
Qo T WY forart ) ST gw anr Wt
qum frar g fis 10 g Agraw &
RETY T+ AW, Afwer & o ST
wigwt fe whr-wtr ¥ S owew IEQ
iy § a7 g ar A § Py ¥u g
&Y w7 1 wlY a7 et are v A
WD, YT AT XS FE AT H AT
®Y e Y ¥ wRq | g@fag F wgar
v SYe waw IaTq ' ey tw W Y
wOw T Re et ATawt A g Es 1
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starr welt oft ¥ o Wi awr vt o,
ot ag® wedr arw ot | S FEr 97
for o ot & A ¥ TSy wew g iy
sraz¥faferdy vy wew w7 fegr strémT o
W THT A0 B ATAY @ K IR
fetn ure wedf fadr wak #
FfET 4T FA7AT & 1 T ¥ wrzAfafad
TS AT, ¥ L T Fgaardr
AT AEgAT §

L AT & A< § oo ar,
T gara av w1 srEAar T 9v )

gona agadr o€ § Wi ol o &
% ordt arfafers ¥ 7@t ggar wEATE,
wfipw 98 U aoer g i, %4 gvwrg
t fr fedly 7 WY @ Tr@ew X &\
wdr faT ¥ 1 A g A aw & fe
TR AAT ST AFgTe e qa aa &
wreafafaY g &1 srrant | qiwr s
Ky are A F & A wre ey
PiEdaaEi Y g RTsA N ® &
W afeT g o war wotenew 8, W
W WY AT Al § 1 g saeTh oW
e &Y, WY aT Aw wY, A wifgg )

T Ty ® #  gETY [T [eE
E! WX ¥R wWaeafafedt =t
o FET T §, O vw g & agw
o ¥ vy §, I Ay A widw
it Wiy, & fis gaofalt W &
forg aark o Y & 1 S waTET wE
F ofr 1t ofY e o ol RT3
aeqT s STy fiv wre ok st
ghorm-mfrn e arar§ arsvax
fedt ward, a7 Towr Iaw ww
¥ worT 7 €Y, afew IawT sraaTe oY e
wrod | Ararefdward frswed
fiedlY gficom wY qre g, A & fomeeft
we dw q @ g, dfew AR
T H e qrodray Wi | oW g
wweaT Y ordfy fie 9@ o fadt widt
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(et gzar wra]

¥ FeX aT wyAT TEAT qT AW X ST
g3 «fer gawr SraTTe oY EW
W W Iuk qew WY q@ W
A g FE gmfedy F@ ¥ ager aw AT
T

4 it § fe grgaeor Y e
A g FA & g Freae TaArer
g v E 1 xr foufer # g9
R g ®TE ¥t fr ayg wawelaw
gt & 1w gfowit & forg
w1 warowtT Y WAt W@ B
& frdw w1 wrgar § e oo
qu-o Y ¥ T a2 g sa-owew
W xrd wid, wmiw SAEr ofew
T TF |

¥ famfaw ¥ os e w27 Isman
wt g, foraet & wogw w@TE
Ut wagwerew vy g€ & fiw Fore serrw
# 20 ¥rady a1 IR wgrer o
§ Sud qwo wRo ¥ro To s WMo
wfto . oY, WY aghorad &1 om |
e wrn woor &, dfww wff Ger w
@ s gfom w7 20 welt wrwr
W RO FT I wgfeaa’ w aF
wF ol ST o fagaw
fmmae wecYord fesw gl
wT W ¥ W 50 Sradr fgear gfomt
wr faar Wi

cariaT sATea wr Fond § wgr
wr § fv  fggem & geatad
auary ghor-wirarfast ¥ & =i
werr wigwr g fr deidpm =z ¥

worz w7 gr-Wraré fgewt o &l 9%
% Faar sfggt & Tow g,
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Rraat gl feoie
TR ot ¥ argFdwdae ahEer
# gfomafoafedi ¥ fog 12
Tz oW T w3, Y I e
W wRpc Y fear ordnr) e oeer
t Yer O arerhr § fr daw @y
Rrw—wgroeg Wi wey yRw— duT
i wr g1 Iy it @
¥ Gur i aff car k)

oY qw wrfia wwer : A5y WRW
¥ Il wraTet qw-foagrE ¥

W gmww: I e W
g tw fau & Suwy SO WO
gnttmﬁﬁm Yo, ag wer
el

xa fagay et fis fimdr o
R T oot aw aw w3 wfnaromyd,
o aw W Tgifier W g o
¥ e w fegr omd
IR e Wy fag fegnw
cOT WY O Tt W

# o guTe WYl T wwer g,

¥ qw oYeT ar ooty wATaT R wed
ded I ¥ ve ¥ Py wb o R
¥ ) g Avw it zreq ot Y W Py
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ek AR gwey g SRaA
wgife gnsw & sw Q) i awas
fafmesr Sow @ & g M woFT
I AT ATR FXT ST WT FAGL &
ST N A g & v Ay o
YT § MEN A IWY @I
®Y w557 gov ¥ Y gy faarfs
o ¥ o o wifefpbee o W
Afag fe v amw aw A w9 S
=Y Fafrerer & Yoror v & weATY A
fwg, dfew sTwr gE A v
Offog fs o g ot wrfadr smwRr
A WA wT o ¥ wrfes @y
oy, ofes =@ W AW w7 oy
F, gEw of FwAR 'R ITEY
fafewae o a2t g ot fox =2
s W2 WY ITHF 9Ty 12 W2 T
FT | AT FE ey ot @

CHAITRA 7, 1901 (SAKA)
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fafgyr ona amr wfed @ &
o oyt @w wwar g fE fefgwe off
=y, afer vnF g an W oA
w1 $E §8 wAAr wfed, ww
daw & wfefed w1 @dar v
wifgd, Sewmra ¥ w9 ay geifede
¥, IEX GEF L AT AIGHT ATST
IEFT G 427 AT

WA Y oF worw fammsrae
e ox e @ g& T EFT QN
& srgEdas FEY ang & wTor W
TEEEH WA AW TE W ey
a¥t & fir wow wat o F A A
TEWE W T ¥ OIT A
wHIIA AT € @ATaT AT § 4
W7 T W E O Wi gF ade
STETH FTT Y soral oy OFe
onfr o7 99E & s s W
v @, WY ®rET Wi wuT TEve
g s g, W gme Y anfr &,
AR T TAET A TN ABE AC AW
FT UTHY I g@ @aT w7 faw wRem,
W JER OF g gest w1 e
g & I gEw fad et
won g WX Iuiw wear s oawdr
I fror F ITE

ga Ao aa® AT Ow
T ¥EAT WARRAT § | aga frewm
gWT @@ ?, Igr & ¥ wyAv E, Wearar
feferwe, wud Wt dr agd. @ & 2,
o FrEwT ¥, us ATOAOE, &,
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[=fr g wa)

Wt wgfd waer fas wwdt &, @E
IR T AT |

16.00 hrv,

afax¥ % sgwewcds wrg
& g w%W 9T o wT wEeT
&9 frar s ‘T%'ZI qg g1 St
gfarmm w1 fasr w39 nifeea
wTuT rd, 7@ I famar wifgd
quTw, gharr Wit fgmew & wd
w1 fuaemr wfgd Srad frge ™
w e &, g of gl w1 figear
g wr Sawr e =ifed arfis wer
& femaiaY sTa g

SHRI P. K KODIYAN {Adoor):

ready in thig country and we are now
at the beginning of the Sixth Five-
Year Plan.

Now, what were the objectives of
all our plans? From the first Plan up-
to the Sixth Plan, the objective more
or less was creation of full employ-
eradication of poverty and ve-
ducinz inequality among the various
gections and strata of our people.
Now, after a quarter of a century of
plumha' today y should like to ask

g

MARCH 38, 1099
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through the Sixth Plan, very lawd-
able things have been mentioned
about ite objectives and there iz an
amount of confession also that in the
past planning process there were some
defects due to which the objectives
could not be achieved. Now, the Six-
th Plan is trying to remove some of
these obstacles.

The planners say that more ampha-
sis will have to be laid on the prob-
lem of development in the rural
areas. On the problem of agriculture,
greater attention will be paid to rural
development so that the needs and re-
quirements of the weaker section are
met.

Now, my third point is this. If you
are going to give priority to the ag-
ricultural sector, I would like to know
what is the No. 1 problem that you
are going to solve?

1604 hrs

[SHRIMATE PARVATHI KRISHNAN-—ift
the Chair.]

If you have decided to give priorty
to agricultural sector, 1 want to ask
this: in agricultural sector what prob-
lem is going to be considered as No.
1 so that you can solve it? In other
words, what is the basic problem
that you are going to tackle? In my
opinion, the basic problem in agricul-

mentation of land reforms. You have
stressed the importance of implemen-
tation of jand reforms in the Plan
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; pust during, the regime of the pre-
vious Government. This is because
there are certain basic defects in the
whole approach and the planning po-
licy of this Government. We have im-
plemented plar after plan and the
result is that the production has in-
creaged in the various sectors of the
economy in the industrial sector as
well as the agrarian sector. The na-
tional income has registered an in-
crease, per capita income has also
gone up, there has been progress in
the field of education as also in the
fleld of science and technology, but
along with these advances, there has
also been continuous growth of un-
employement, increase in the number
of people living below the poverty
line and so many other things. There
has been progress in the field of edu-
cation and consequently, more people
are coming out from schools and uni-
versities and various scientific insti-
tutions. Along with this, the paradoxi-
cal situation is that the number of
illiterate people has also increased.
This hag happened because the Go-
vernment—whether this Government

of Platning 390

migsion itself So long as you are not
prepared to tackle the basic problem
of concentration of land in the rural
areas in the hands of a few, you can~
not take care of many of the problems
1 consider this enormous hold of a
few over land as the basic reason for
the atrocities and other wviolence in
the rural areas. And every time this
question of atrocities is raised in this
House, Government says that it is
taking steps. But we have seen in the
last several years that the situation
has deteriorated, and not improved
It is so because you have left the
landlords, moneyed people and vested
interests in the rural areas in tact, You
are not prepared to touch them. With-
out touching them, whalever higher
allocation you make for agriculture
and however much money you pump
into the rural areas, they will go into
the pockets of these landlords and
richer gections.
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[#fr wexarer fag)

g ey ¥ wfr @ o wrear
Fqrr g3 Wk gk faw o
ATATALN FATT FEAT TET |

corfan sy # ¥ sfae
TR N ZFww wrE & gaw
Jay w% wqw Ay frear o fr
3¢ faemr wifgg 1 o wro wo
AW AT q qraAmT W, cafar
WAt S § W gefafreifen
qIRET & ATTEIT EY wy § Afew
7T RN W AT T @
T a@t wrerg 6 areemn
FITT W G Fa@r A gl or 7w
gt fr e ok W w1 W
TG AR TE W AL FrovAan
¥ AR W qamfr wgra, W
st § f5 g W wri g
WX I ATH AW STy gy faea
T &t g 'ﬂk‘ﬂ’ﬁwm|
W a9 18 WEem Al qeF a8
AT BT G S
T AT

et f5 1S sdw arer 1 foar,

MARCH 28, 19Ty
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%z
dar worr wrfew, et whew Gar
worr wifgg Sfew ow agaae g
o & & fex wTETT ¥ dweng
wgT WAy A & 7 omr fE ey
fre o Far s 79 rar SR
gh wwr A ¥ @er @ mwav
ot ga & fearar w7 gt ady
dar aft foer 1+ 7@ @@ g
Arvarat FT FET Y, gl enfr
FoiE g wh far o
gy F7 fawio smr @ faad
frt wtag qar A e frad i
Faqr At S 9 wfer ) TEE
faw o & o o gl @l

13

afce s @ T E g B e
T qF TW0 A AR W qE
4 78 98T sa e greag
AT AT FT TOAT 9EM W

A
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gHag FEd g [T W BEE,
daas § faad @iw swm gl 2
foqsr SHW ZF FT AT OFIA 2,
aaatag Fzar g & oz mw 50
A g A8 I FAFC AT W € )
IR ATE TET EETE ) sE+ faa
wamar  =ifgg + omw  Fer ga|t
I 32 e M E0 wenfAn 1w 9%
& @1 W wwfoae ¥ @w
@t war @aar 5 FwEr o) 3fharaw
%) Fo agy 4B WA MW E
HIT FGAZT AW TATE 7 |

A AM TNT Fr a7 FId @
IS TF F/IEAT 10,10 TENT FEAT
T whFT e fam oW @
qET | gH SAmEdr WiT wEr &
g w1 T3 fF uF sraer oEEr
JAEMT FT 1 A AF AL, GaAt HC
EWE  FL AT AT SEET AA
I F7, AfFF AW Gk AT
IFA A FY, TE 9T qrE Y g

=ifgg

TR O HT @i 71X gl
3§ aiz fagrmar g @ F0g @i
Ffoar, sl aw oo aw 3 E1 A
w1 Fvar 2t wEt F1 ga sat,
Ffea saw fad agiawr T Faar grm
AT SHEF AATAFT ATAITTET Agl e |
FUST AT SMIYIIZ 2, AFIA &, SH!
qE  HITET  eA(T A41 FF Aar !
wigt ea= s =ifgd, gEr mraET
fmrradi AT @7 ma qw o wqE
Fqe I Fwv oz @ g s SWT
qiar, IHM FZT | FW FFEd 8 F
AAA FT dZH177 F4, AT F T2
Argar £ Pfr s R o sz EgE|
qreTT qEi g1 g IreAgrg frfaw
HAA 7 FGTECFAAT 2 OTEF A2
T fT ST | SEFET HIT F#1E AT
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FT §89 78 6T ot S v
qzIT FA ! GHIA FT G421 Al
FIT HITET MATE 57 saFT gfns
q@ FT@T g, THIA HT FIHTEAET HGA
ST ZT AT

o won g qu fa3za g fw
qF & TR FT AT FE AT, SHHI
qF1T &1 faue sarg &A1 =@rfEd )
st @i e &, SAF T H gIEw
FT AT T FIX STAFET SHFT
qifefedma v =feg 1 ev @iw
SAH 25,30 AT@ O WEHT H &IT
¢ T ¥y 3w fawar = E e
ferd S® A% wEeqr FNAr wfEd
fay SAY weEr qaEIT d §E
#T qew & ford wiF=r g e )

AT FgAT g8 o1 § f o q2-m®
@ & 99 sawaw, fame-fewmmw
1 BRIE ¥ T AT FT FIO
HTHT FTAT T HIT BR-B 2 T
T g Adr avEEr g1 war g
Ay gfawmr F\T 9Wig § aeEwr &
g SAET SR g1 EI1HA
A9z 1 suT gew feaar awr g,
AT § 7, 8 Hew QW E W owEw
as &1 THAT G HIYHT EHIA
1 g2 fe s faw avgdew
qAT FT BEAT FH FT & TG F7ET
FCERT FL TRA |

g9 A ST 3RIE I & Howw Tl
F1, wfesdl FrAvdass a0 31
2 S TEAT Wiga g, aff w woex
ENA AEl ad fF SHE ST 8w e
FIA TV A § AT OFEEE §, TET
aa A< femmr f5e g7g 918, @ vy
vz %7 famiw TEn

-y = o
EFEiTT OTRIT )

7 wim qe § faedr un @
T2 a1 98 AIGAT & a?rEr
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. o fowm faTedy w1 wWwwTR,
T FY WY ISAT ATZAE AT IAAT oy
warer  adr  wWaet foswwr @y
qFATE |

IF qF T Wew T a9
FT AT ALEEIE TTAT IZ WEW
FET AE I3 GRATE | WTW AR
qgr 9T9 ® wAT AW w5 whe
o faure d¥rc B, fowd sroo
1T avE weeww feard ¥ wgr @)
IATATET F FIT A WG wwe w@
fadt g &1 /TR, TEITET %
W wgd A q wra fraw @ @y g
forrs ag S TR &1 W
QraAT qa-frd & AT QWM A
& wwdl @, TA W ATV AE @Y
ATl W FEIIIRM Y SET R
f& wreex wlk sfae ds i@
g mwwr wowr gy gl
FIIATE FT FTIAT TCE TE TE
2 W g fro gatar qew WTA WY
3 T g afew wg vt a9 T R,
Jg ATFEN A THRE WA ATARIT TG
A

& wrawT gz }ar g O s
A gww faar

SHRI K T KXKOSALRAM (Tiru-
chendur) Ou, planning commission
is more powerful than the ministers
We know that without the clearance
of the Planning Commuission no plan
can be taken up by the government
Every small thing must go to the
Planning Commssion first and then
only, after their clearance go the go-
wvernment and cap be executed Un-
fortunately the Planning Commission
iz not fmr to the southern states For
example, 1 would like to refer to the
Sethusamudram project which has
been outlined by an eminent Indan,
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Sir Ramswami Mudaliar. He had the
foresight to say that this project was
the key to the development of Indian
shippmg industry The Planmng Com-
mission has not so far considered the
unamimous resolution passed by the
legislative assembly of Taminadu
about the nmecesnity of Sethusamudram
project After all the capital outlay is
only Rs B0 crores compared to Rs 900
crores which you are thinking of
spending on Navasiva port, near Bom-
bay, 1t 1z estimated to cost Rs 900
crores Compared to that, the Sethu-
samudram project 18 estimated to
cost only Rs 80 crores as out-lined by
such an eminent man Ramaswam
Mudahar Today our Prime Mirusier
in reply to a question has stated that
Bombay Port was losing Rs 400 crores
every year because of congestion at
the Bombay Port, that 15 why tney
are considering Svana Shiva port at
an estimated cost of Rs 900 crores
My pomnt 1z that if Sethusamudram
project 15 implemented, many ships
can be diverted to Tuticorin port, they
need not go all the 700 miles via Co-
lombo, that distance will be reduced
to less than 100 miles Indian shipping
as well ag international ghipping wait
welcome this, especially in view of the
increasing fuel prices When this pro-
Ject comes up we can think of run-
ning a hne to Australia and olher
eastern countries Similarly Tutrcarin
has not been considered for the cona-
truction of a shipyard on the eastern
coast The shipyard proposal hag been
sent by the Tamilnadu government
some years ago but the Planning Colin-
muission has not touched this proposal
at all It is very unfortunate I sam
afraid the Planning Commissum s
guilty of being partial, that is my
charge against the Planning Commis-

There are other things also

MR CHAIRMAN: ‘fThera Is very
little time.

SHRI K T| KOBALRAM: Nobody
dreamed that the American Seventh
Flaot would come tp our aastern colst
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but it did happen during the Bangla-
desh libaration war. I am saying that
construction of shipyard at Tuticorin
ghould be seriously considered. Other
shipyards are not overcrowded and
booked for years to come. With the
development of shipyard at Tuticorin
we can have regular services to Anda-
man and Nicobar Islands.

I wan! {0 bring to your notice that
in regard to Chinnamuttamn Fishing
Port (near Kanya Kumari) all the
formalities including the technical
senction huve been  cnmpleted  Still
the Plan:tny Ce.nmission has not al-
lotted funds.

On the east coast, with the coming,
of Sethusamudram Project, we can
even declare Tuticorin as f[ree port.
At the moment all the ships touch
Colombo. The Planning Commission
must bear in mind all thesa things
and approve the Sethusamudram Pro-
ject and Tuticorin Shipyard.

The Planning Commission to expe-
dite this work, can constitute a panel
of experts to go into this and fnsalise
it as early as possible.

Coming now to the important irri-
gation project—linking of Ganga with
Cauvery—it has become a project of
immediate importance. The other day
some experts have pointed out that
Narmada is dryin gat soure I don't
wish this to happen to Narmada san-
ctified by the father of the nation. I
am gure that our Prime Minister, who
hails from Gujarat would not like this
to happen, He should order immedi-
ately wne linking of Ganga with Nar-
mada ancd later this can be extended
to Godavari and Krishna and then
Cauvery. I would request the Plann-
ing Comumission to look into this with
all geriousness and formulate this
project.

Similarly, the Planning Commis-
slon has wnlﬂtuted four panels for

m‘mothoqmﬂmofpmper
utilisgtion sf waters in !heomtry.
Ong of the panels is also considering
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the utilisation of waters of west-flow.
ing riverg in South.

1 would like to bring some facts
& «at avallabiaty of water to the no-
ticé of the Planning Commission. Ke-
rala is having 2,500 T.M.C. but Tamil-
nadu is having only 500 T.M.C. out of
2,500 T.M.C. Kerala can utilise only
500 T.M.C. 2000 T.M.C. of water |is
going waste to the sea. The Govern-
ment and the Planning Commission
should ensure that Kerala be advised
io spare a. least 1) T.M.C out of
2000 T.M.C. going waste into the sea.
Thig 100 T.M.C. water will irrigale
1 mullion acres of land in the drought
area.

Tuticorin has become a major port.
Yet the hinterland is served .by me-
tregauge line. The survey for a broad-
gauge line between Tiruchirappalli to
Tirnelveli—Tuticorin was completed
as early as 1967. Yet the Planning
Commission has not yet approved this
scheme.

MR. CHAIRMAN: I have been
preasing for it, though 1t i1s not my
constituency,

SHRI K. T. KOSALRAM: You can
approach the Railways and the Plan-
ning Commission to approve this
scheme ior execution. The Planning
Commission should once again think
of this. It should reflect the people’s
aspirations and their needs. In fact,
I should say that the Planning Com-
mission should regularly have commu-
nication channel with people’s repre-
sentatives so that schemes can be for-
mulated bearing in mind the actual
needs of the people.

I would say that there is inordinate
delay in the sanction of schemes.
Worse than that is, that money is
also sanctioned in the first week of
March and the States are unable to
spend this money before the close of
the financial year.

It is really amazing that after 30
years of Planning, we are still having
all over the country power scarcity..
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In Tamil Nadu there is nearly 50 per
cent cut for the past 20 days. The
industries are closed and the agricul-
tural crops are withering. I wonder
what kind of planning we are doing
when we cannot provide power for
agricultural and industrial operations
which are the mainstay of our econo-
mic development, Only the other day
there was news that there will be
black-out in Delhi as the Power Plants
do not have coal. Are we planning for
the welfare of the people or are we
planning for creating more problems
for the people? Let the Planners do
some hard thinking on this,

1 am unable to support the Demands

for Grants of the Planning Commis-
sion.

st weaw ww (TAIT) Ay
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ot oo A fggeaw § sog T F
o1 v e g 1 v fgrgeT
¥ agr g F W wgng wg ?
& "t q@ar s faw aog w1 war
frgerr & weaT @At wfge, 9o
o ofY aomT A ST owwE g
o frgerrr ¥ @Y avg ® woR MY
TET T & 1 g¥ fggeaTa # dF
wad ) wew & forad wivw ¥ wfw
XN T ATIFRT AT EF

w17 & ITART & AT F ¥ wgAT
Wgﬁ‘ﬁ?n’rt wifagr H sowr
YW ETE | qGTH AN, TAT, TEET
WRETSFHET N7 ™ R L1 Fler
fgzet a & fag atg & w10 &7 sq@m
Frard ag Iz g =afeg

femam & wax o =fer Wi
gwafare F 9w gr@ &/ @& ¥
wiaw witw ¥ fafeer s @Y g
arfgg | wroew 3F A o fge
¥ O Te-giv g BT F FEW ¥
g & 1 7% A ¥ Wk oAy Pafeser
gl =g

adror ¥ semw afg A g s
firafr swarey gfg w1 www § av fireely
v Afr W 4 1 WA ww A
wrvgf & v 2w ¥ st searew afz
grefr & afew wrgew wwr avr w7 § fiv o
frad e F groox ek el &
L 4

gwTIfY WEEAT, a9 ¥IeT 6 gAY
otz fifoe )

MR. CHAIRMAN: I am calling the
naxt speaker—Kumari Ananthan,
Now your speech is not being record.
eii. According to the rules, the
next speaker hag the ficor. So, please
repime your seat. You are not being
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recorded. Once I call the next spea-
ker, ke has the fioor; that is the rule

*SHRI KUMARI ANANTHAN
(Nagercoil) : Madam Chairman,
while participating in the discussion
on the Demands for Grants ot the
Ministry of Planning, I would like
to know from the Government what
is the economic environment in India
after nearly three decadeg of planned
development. Our warehouseg are
full to the brim with foodgrains, yet
millions of our people are maimed
with malnutrition. We are reaching
saturation level in our foreign ex-
change resources, yet we are com-
pelled to export more and more and
we spare no efforts in soliciting ex-
ternal credits and grants from all in-
ternational financial institutions. The
domestic savings out sirip our domes-
tic investment, but our per capita in-
come js still at the bottom in the
world economy. What a paradox we
are in!

The Chairman of our Planning
Commission, Shri Morarji Desai, says
that simple living is the soul of
planning. But the Gowernor of
Reserve Bank of India has sceffed at
the idea of simple living as a primary
facter of planned development,

advancement. If there is no identity
of views between the elected repre-
sentative of the people and the excci-
tive agents, then the Plan will he mere
scribblings on paper. Only the other
day the Central Finance has
issued & fiat, expressing its fervent
hope, that the States would expediti-
ously expend the foreign ald received
for the Plan schemes of the States.

over the painfully slow utilisation of
such foreign aidy by the States. What
about the Plan allocations made by
the Planning Commission? The short
fall in plan expenditure during 1978-

———— e

“*The oviginal speech was deliversd in Tamsdl,

- —
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79 in the case of sumc States 1n as
follows:

—

Rs. in

crores
Asmam . 90
Jibar . . . 33
Gujarat . . . 6o
Haryana . N . . 16
Himachal Pradesh . . 12
Manipur . . . . 5
Meghalaya . . . . 13
Tamil Nadu . . 62
Tripura . & - ¥ 5

The toial unspent money from plan
allocationg comes to Rs. 336 crores.
There iz also no meaningfu]l explana-
tion for this massive unutilised funds.
The Sixth Plan is yet to be finalised
The outlay of Sixth Plan is of the
order of Rs. 80,380 crores. The Gov-
ernment goes on mobilising resources,
sometimes disproportionately to the
real needs, from the people of the
country for their own progress. But
the revenues unspent like the
watey in a stagnant pond and not utili-
sed for irrigation purposes

In 1976-77 the plan outlay was 36
per cent and in the third year of
Janata rule, it hag come down to
7.4 per cent in 1979-80. Probably the
Plan is rolung down! In 1850-51 the
wvalue of rupee was equivalent to its
real worth. There was no difference
between leiter and spirit. But now
the value of one rupee is just 30 paise.
The gusrantee given om  one-rupee
note is worth that much only. There
iz no honesty in the Government's
vieman assurance ihat one-rupee
wguld feich its value. It looks that
the paper on which a rupee is printed
is more valuable than the value of a
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rupee. What is in the paper is bnt
obtained in practice.

We are talking from  house-tops
about the gubsidy being given to the
agriculturists of the country. In
1947-48 the subbidy scheme was in-
troduced with an  alloeation of
Rs 23.95 crores. At the moment the
allocation for subsidy is Rs. 560 crores.
Bince inception, the total allocation
of submidy alone has gone to Rs. 3,178
crores, out of which a sum of Rs. 2,860
crores hag gone tp wheat growers
Do we require any beiter illustrabion
to prove that the rice-cultivators are
the step-children of this Government.

In 1860 the percentage of taxation
in relation to the national income was
6 8 per cent and now it has been hiked
to 188 per cent The revenue from
indirect taxes hag been increaged to
the level of 78.7 per cent. while the
revenue from direct taxds is only
20.3 per cent. No other developing
or developed country has tapped the
source of indirect taxation as India
In other words, no other country has
fleeced the common people as India
has done Indirect taxation imposes
back-breaking burden on the common
people. Can this be controverted by
anyone with a little economie acu-
men? upto 1065 the public debt
wag of the order of Rs. 8000 crores,
which rose to Rs 20451 crores 1n
1875-76. During the three years of
Janata rule, the public debt has
reached the staggering figure of
Rs. 34,116 crores—an increase of
Rs. 13,665 crores in public debt. The
people have been sapped to thelr
marrows. With all this, the Bixth
Five Year Plan is still in susprnse.
The Planning Commission should
really be a body of economic experts,
who should be free from  politieal
expediencies and who should have
before them the goal of common
weal. All the planned efforty will
have some meaning if the people get
water to quench their parched throat,
two square meals fo appease their
gnawing hunger and a shelter to save
themselves from sun, showers and
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shame. If these minimum require-
mentg of the people are not achieved,
then all the planning efforts are futile.

1 will now come to the point that
has been referred to by my friends
who preceded me and that is, the
Ganga—Cauvery link-up scheme. At
the outset T would like to re-christen it
ag Ganga-Kanyakumari link-up sche-
me, In the North we have recurring
floods and in the South we have to face
repeatedly drought. In the North we
have furtile fields and in the South
parched earth. This scheme would
take water from the North to the
South. You not only golve the twin
problem of flood and drought but you
wil]l also solve the problem of grow-
ing unemployment in the country.
There should not be an evasive
excuse of massive investment requir-
ed for this project. The people in
the States through which thig project
would pass through woulg readily do
this work for food. The grotesque
landscap afflicted by drought would
become a vas stretch of green with
ithe help of gurgling waters of Ganga.
Our land would become a land of
perennial sunlight and no room for
ever for any gloom. Industries would
come up when the basic raw mate-
rialy are available in plenty, The
frequent electricity cuts do not speak
well of our planning. When  this
scheme iz implemented there will be
no paucity of power.

The allens ruling this land could
connect North and South and East
and West with railway lines. But we
have taken 30 years to complete a
railway line of 50 miles from Trivan-

drum to Kanyakumari—we have gone
on the snail’'s pace of 1.5 mile a year—
and it iz going to be Inaugurated at
last on 15th April, 1979, I hope that
Nagercoil snd Nellaj will be connec-
ted soopn Ly a rail-link. But ke
forelgnerg took the railway line upto
Trivendrum, after cutting into tall
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hills, within a preseribed time-limit.
When they can do such a marvellous
job, we can also rise to that level.
Thia Ganga-Kanyakumari link-up
scheme can be taken up in atages.
Gangeg can be linked  with
Narmada first, which it is fear-
ed would dry at source with-
in 10,15 years, according to some
newspaper reports. We should npt
allow this to happen to Narmada, on
the banks of which was born the
Father of our Nation. Are you golng
to allow Narmada to become dry, as
you are going away from Gandhism?
Both Gandhism and Narmada should
not be allowed to go dry. After
that, you can connect it with Goda-
vari, from Godavari te Krishna, from
Krishna to Cauvery, from Cauvery
to Palar, from Palar to Vaigai and
from Thambaravarni to Pazhaiyar in
from Thambaravarnj to Pazhaiyar in
Kanyakumari. Besides irrigating
lands, you will have a national water
way also for navigatlon purposes,

Let the Ganga emanating from
High Himalayas, the natural protector
of our freedom in the North, go to
Kanyakumari, the protector in the
Southern-most tip of the land. After
feeding her children throughout
the longth and breadth of the coun-
try, let Ganga become part of Indian
Ocean in Kanyakumari. Mother
Kumari will enable Ganga to produce
salt also, after she has fed millions of
our countrymen.

In the end I would say that tie
Plan should give life to the people
and not stultify it.

ot T Aww  gards  (4RR)
wwrefe AgEET, AT AYIAT T T9E T
WE § AW gwT § vuwT ¥ awdw s g
W gHdT & 69 W9 §O gEIa WY
RAT WIGET E | WWEA &7 TRS W, W
frar v &, wim 9z F3 wde fear
& ¥, gt w1 ag T gwr fFow
wyfarr, o, werlty g, ¥ 2w ¥ ar-
iy o 9 | fofer gw e wRdT At
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wifgg Gragafrgar & 1 wwr gAY
Aw T Er v g R fggemm
what &7 @ & FOFT 96T sy frw
farar srfasrdr aqr e faes faera

9§ €T WK Zaw T &S T FroeAr A
FWE ) v T TW M A O
d whw @y § fowel wedz wronr
agy faaar & 1 40 ITET w4 sqr
foar nat & 7 &W Qowr wA A F
wEarargd & fw ored 7w Tor o s
w1 A1 wrearaT faar &, 9% wraT o7
¥a FAT AR N IuF fod  wvawr
WRAAG AWTH AT q#¥AT | T
WY AT HARL A 14 ALY Y wwaAr @ 1
aq aar iR IO & fag wmox
% -G A A § WX 1w avaey
¥ Y fore o% ot a7 SWA WY @y AT
witmk & fewq, qarFi g ¥
WY GrAT wAAT I 9T S Ay @A
&fiem &2 T & e @E
gf suk fag  wToR 918 @1 SY-3ar
§ 7?7 wowt &€ wwmEg  wwew
wrarwfgy fegwaTe Jowsyare
I w¥ wH A AT G w
5—10 Wrw I eIfAT  wIH g
i wrT QuT W AT W ¥ A T WD
fewsit {0
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gordr wrrey oy & Tiee o oftorerry ey
wear ags €, Foor & sty & ewdt
AH-ATAITE T ¥ 59 %1 9¥EAT R}
are 27 o g WAk, wrEeiE sq
v Ay g€ &, 3T 67wy wqer gy
urft g IT ®Y AW Ay Frerelt &, W
¥ wreor wE AT HOH-EAT AF 07
& Far AT HT HT A £
dT gaw § f&  30-35 W
wY W W Xl WY 9N &7 Al
¥ A, fre wg wwwr o e wcE,
sfenr 99 w7 1015 TF A% Awd
X w1 e fae s | gg gwTwr
forasr s oY et wfed anfie wad
MAYT AT WX FEIC € § ¥ 6
srrerre w1 g1 forar ar el

B U AT XAV AT A AT A
¢ o5 e 10 W ¥ FwTE gTHRA W
TAR L) AOR T IW g
s 8 oY wEe A o) favare &, afer
forer Toprre & s o 7 ¥ W o Ao
¥ WTIAT T AT WY Y, swAT v Ew
w A Ao frzy At o &
arT gy G A, SE e W
gt e eat § s 2w & fed qw
v, 3 & w7 wfgR
rtwwTfre wT Y W EAn &
AT g g% Qo O\ gw e o
aweuTE Wy o Afwd | TN AW
fraifcs wsg & I dYrwamal WY g0
Al | & e wleerd godt s
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ar ¥ R §, I qigd wr v Afed
fe ot grr@ SR T Ay aTEY Iwhr
* g, I o w3 Ew q
AT dvew Afwd 1w aw ag
gy, 50 A fwrdy A faw wwd

At & @ i wrower fwar o
W eFE g R amET | W
TAR AT T AT W e § ey 3wy
Tgd 74 fow odfy §, g %
oy ¥ fad  tfddew fawmom w@
fefigw: o &ifad oix 32 a=4/
wfewqt wY 48T WHC PEA | A WA
TAer wrgte ar s ag 23§,
W FEHT CF GFAT & 6 a9
1 wig &, AfeT gasr awc Tofrdire
TR ¥ w7 TR AW Fe R AR )

O T Iww F FRew ¥ W
wgetg | o ¥ fad o fealr AT
T ¥, vaw wrf wlw W W@
T wr vt & & sfierm Serd
¥ STaT AT FEAT [gen g n o Avorar
¥ frgrgert o Sl @vww & fAd
fage & ooar fear SwoAww A
OHe UdHle TWo 9T § 7 ad g%
AT L U PHT 45 EATT QAT IGA TS
firgr mr SEWY Gl 4 o F o AH
¥ o ug agfer §, whawriat o w= oigr
W ay g & wgt o wed § e
e 7 Ay Iun ot fawever g, ag wdr
grawar § 1 wafad ayaey araer 9@,
wig ag s &Y, selr g, W oo
Frar o W €Y SEey  araw & fraitor
FHY T LAAT FAATAE AT §, 48 IOE
W TET At 7 §t ww )

oy wfa-rary R §, gwX e W
w7 w1 fie 3 % O Aeenteat sy
T W §, sl arfy Wy owivde @t
e W T wmr AN g,
T’ fvere e X B mro g
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wma‘"‘if-mﬂ!fmmq&
Tt TR WY e §, Sudr sue
wot areft &, A wwrT w1 duT §, ¥
AW @ JEET e R 8,
wem Aererew faser Y e wr gy
T e A w33 §, Ta BT 57 W9
vt tew Wfad, e et fadaly &Y
FEET AR AT 1 7 FeaTAl w Aw
g it wr2wy, g et ¥ fad w9
aifed, W I FAT TR g
¢, TaR Iw agrmar X & A frfern
Y TAHT AR I A Gy ¥
AT % wg fawra w31 )

Wt & g wg v @R e
wawr fraffer wdwn § 39w &we
e sfrad & feTa & 59 GAT aTeR e
T &7 ¥ gaY o daeadz s
afx ag T & &Y o wrare aU i}
fore 7Tl W gw R W @ ¥, SER
&9 g WA Ag &7 wwa & e wes
SarAAfaes wra 7 W BT W wT WIH
WA 41 59 wgA w1 wrzAY foene @
BT &, 99T g wiyar g gwf ¥ TR
& e, wpean frddy, Ty e gl
g &1 & W w & § i sl Svean
¥ wa wwy Fraffon w3 & ot =g ast
¥ TO W TAW WA FT HTH WA,
FAATEY ST T TG )

PROF. P. G. MAVALANKAR
(Gandhinagar): Madam, Chairman, I
am happy that Planning has received
in this year's Demands for Grants dis-
cussiong @ considerably high prionty
and it has obtained the second ylace
in the list of discussion on Demands
for Grants. Now, by cunous coinci-
dence, we are discussing Planning De-
mandg today, the 28th March, when
exactly 20 years ago, on this day, on
28th March, 1950, the Planning Com-
mission begen its work here in Delhl.
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1 have seen the two Annual Reports
of the Planning Commission. Out of
90 working groups that have been
formed there, 70 working groups have
&iven reports, I would like that tnose
70 reports, although they are meant
for official use, should be made avail-
able to Memberg of Parliament and
kept in the Library so that some of us
can discuss those matters and consider
those matters in depth.

I would also like to say that the
Report of the Department of Statis-
tics which is separately brought out,
although it 15 very good, gaves me a
chance to say that we are still be-
low the minimum required stand and
in the matter of having dependable
and reliable statistics for our planning.
If the statistics are not rehable and
dependable, and if they do not go on
extending their base and if we do not
know their basis, how are we going lo
plan purposefully and sensibly?

I would, therefore, request yo'' to
consider, in this context, what nap-
pened in 1963 in this very august
House. When the Lohia-Necaru de-
bate on poverty conditioas in this
country took place, it wds brought to
the notice of the country that poverty
wag phenomenally more crimuinsl, des-
perate and scandalous than many of
us would have liked to believe. At
that point of time, it was Dr. Ram
Manohar Lohia who said that as many
as 270 million Indians were only earn-
ing 8 annas per head per day, which
wa31 approximately 19 p., whereas, in
the same debate, it was the Prime
Minister Nehru who said that the
figure was not 19 p. but that it was ap-
proximately 84 p., that is, 15 annas
but Mr. Gulzarilal Nanda the Minis-
ter of Planning, intervened to say that
it was neither 19 p., as Dr. Lohia said,
nor it was 94 p., ag Nehru said but
that it was 4T p. This shows how
Governiment statistics can go very
wrong and can even mislead.
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That is why I make the point that
the Department of Statistica needs to.
be further strengthened.

From the earlier days of pioneers,
like, Nehru, K. T. Shah and many
others to the present times, we have
taken a big stride and a long stride
in the field of planming. One can say
that planning has come to stay in this
country, It is all for good. Now, the
question to be asked is, whether we
have become mature and octable in
these 2-1/2 decades and whether cer-
tain inevitable distortions, exaggera-
tiong and factors of diseguilibrium.
have been removed in the last 2-1/2
decades. If you say, however, that
there ig something still wrong, you
must try to set it right as early as
‘possible,

The Planning Commission ig heavily
loaded, as always, with the Ministe-
rial personnel. For example, there is
the hon. Prime Minister as the Chair-
man of the Planning Commission, and
the two Deputy Prime Ministers and
the Home Minister and Members. I
am not saying that they should not be
there. What I am trying to point out
1s that there is this top Ministerial
personnel and, apart from the Deputy
Chairman of the Planning Commis-
sion, there are only four other non-
official members. 1 feel that the offi=
cialdom is heavily loaded on the
Planning Commission and that gives
the Planning Commission certain
weightage about which hon. Mem-
bers who spoke before me were com-
plaining that it is acting as a kind
of super cabinet or a super bedy. I
hope, the Planning Commission will
not aet in that form at all. .Iamsm'o,
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meeting. We attend only when the
annual moeting is called. Then we
discuss; When any discussion is re-
quired; we are helpful to them. It
1z the non-official members who really
do the work. There is no guestion of
any weightage being given like that.
I.tat there be no apprehension about
it.

PROF, P. G. MAVALANKAL. 1
am grateful to the hon. Prime Minis-
ter for the clarification. It only tempts
me to add one more point. If the
Prime Minister and his colleagues do
not attend the Planning Commission
meetings regularly, I hope, they will
at least have that much political in-
fluence on the Commission to ensure
that the officialdom does not increase
m the Commigsion and that the
Planning Commission acts as a helping
hand to the Government Departments
rather than as an agency of obstruc-
tion. The Planning Commission and
the various Ministeries/Departments
of the Government must have an at-
mosphere of coordination rather than
that of confrontation. There are cer-
tain sensitive zones and one can natu-
rally understand those zones being
present there, because political deci-
sions are taken at political levels in
the Ministry. Nonetheless, the experts
in the Planning Commission and the
political compulsions of the Govern-
ment must be so coordinated that con-
frontation is eliminated.

Now, I would like to make 2
few brief points in the limited time
at my disposal. One feels sad and de-
pressed at the present lack of in-
terest in, and enthusiasm for plans,
planning and plan implementation in
general. I find that the initiastive of
ithe people and the participation of
the people ara at a somewhat low
level, I guppose that that is not the
fault of the Government alome, That
iz also the fault of the Members of
Parliament, Members of the Assem-
bly and the general public at large.
But I would like to see that the in-
tereqt in planning continues to grow
and that it becomes more aignificant.

I would also like io suggest that the
Planning Commission must act as a
110 L8814
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usefu]l agency to cement the relation-
ship between the State Governments
and the Central Government; particu-
larly through the meetings of the
NDC—the Natiwonal Development
Council—it should be ensured that
the Union-State relations are norma-
hsed and strengthened, particularly
1in regard to financial matters and fin-
ancial powers,

As regards the NDC, I would like
to say that, from what is reported in
the press about the discusmions that
take place m these meetings, one gets
the mmpression that there are certain
controversies and  dissenting notes.
They are all for good; we want
them. But what we want is
to see that, through this mechan-
1sm angd the operational machinéry
of the NDC, we are able to extend,
develop and strengthen th cooperative
areag and enterprises between the
State Governments and the Union
Government,

In regard to plan targetz and aims,
what we require are modesty, mode-
ration and modernity which, I think,
are essential.

As regards priorities, I will say
this to the Prime Minister that the
shift in priomties is something which
1 welcome—the shift from industria-
lisation to rural development, the shift
from excessive urbanisation to deve-
lopment of agriculture and employ-
ment in the rural, countryside. All
that ig good. But I must say that, when
I read press reports about the way
thing: are happening, I find that
there are certain distortions in priori-
ties as well. I do not want the wrong
priorities or the low priorities to get
the top place and thereby distort the
whole planning process. What is re-
quired, thérefore, iz a certain political
will. I am sure that the Prime Minis-
ter will zgree with me when I say
this. What is wanting is not the
power for the Planning Commission or
laws not being there, but what is
wanting is lack of political will at the
nationa] level and at the State level
which means at our level and at gov-
ernmental level. That is a fact. Let
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us ‘admit that. Let us, therefore, come
out of that situation and do some-
thing, so that the twin objectives of
eliminating poverty by gradual, steady
but sure processes and reducing unem-
ployment in a particular time-bound
programme—although there twin ob-
jectives are ambitious, they are ab-
solutely vital-—are achieved as early
as possible. In this, 1 feel, what is
wanted is neither pessimism nor tfoo
much of enthusiasm but, what I
would call, cautious optimism’—in for-
mulating and implementing the Plan.
What is required is a pragmatic ap-
proach and a realistic attitude. Do
what we can do. Don't have too much
of enthusiasm. Let us understand the
limitations of resources and of our
talents, although our talents are supe-
rior to those of many other countries
in the world. But some of our physi-
cal resources are limited, and we must
not be unmindful of them and we
must plan accordingly,

One major Plan failure as well as
national failure iz that, in the last
two and a half decades, poverty has
increased extensively and deeply. It
is a shame on us and I hope that we
can do something to get rid of this
feeling of shame and even of guilt.

About the Rolling Plan’, I do not
know why and how thiz rolling Plan
concept came. I know, as a theoreti-
cal concept, rolling plan is good, but
1 wonder whether it was found out
because the Five-Year Plan was not
formulated in time and, therefore, the
Planning Commission advised the
Prime Minister, Let us go ahead with
some kind of a rolling plan’.

About taxation policy, 1 would say
that the recommendations . of the
Choksi Committee and the Wanchoo
Committee must be looked into se-

, riously and more urgently.

.The colossal probem and inequali-
ties cabnot be tackled merely by
to reduce the very top to a level

¥59
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1 aam
afraid we ‘will not be able to deliver
the goods. .

Finally, planning in the democratic
context and for the democratic com-
munity is at once a challenge and a
check on our growth rate. But what
is required i3 not an irresolute Gov-
ernment, but a resolute government,
Because this government is fortunate
in having good harvests, strong ex-
change reserves and low inflation,
with these factors, 1 am sure they
can do a lot better. The Prime Minije-
ter said that the porformance of the
economy was not bad, but it could be
better; and I hope he will nlake it so
in the remaining years at his disposal,
at least at the country's disposal.

With these words, I thank you,
Madam. ) Ao
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o groa 4y Y wgy wow §, wafed
wgt wta ¥ ¥ fwwd ofar ¥ ok
anely gfarr fafefig @ o wifise
FEHT wower Wi freet wry er
W g g sT Al & | wiox BEer
frar ar, & @ fafex e
€ g & e qar & fe g
¥ agsa wrfea & ufyforr dar &
wtfee w1 ot & S o &
ay &t Trw gE 4, 9 K 17
e sgar § B oow aw wg w@d,
AX TF A TN T WG wWr WY
THr AR FrET G & Wi & W
wifer agh ary AT A @ 1 &
fex wigar s g, faw amat st
a5t g, SasT qee
W W FIT FEGT | 957 SqAqTT |

St Creveme wem Wi (FEwAr) ¢

¥2 oy fear 1 31 a6 wrdt F A9
T 61T 28 79 oAt ¥ A TW—IAH
aATAT 82 TRV ST I A ¥ AT
2, Ius iy WY 6070 wirwa I
TR T HEAAE 1y e Y
& T gromTEY ¥ ETO Y ¥ AW Y
wifqw TaT %Y oy Y {, 7 e
Y & 1 7Y wreer § T wardy v wfw-
W W W WY WW, o agqy faere-
ofte demgAT #Y Sl AgEE e W g
i wo Aw § @ v
& + et wTCor wror e F www g
o ¥ orer FY srreqr Y o€ &
| T T o Rery w7 A FHeT
wr, ag ¥t gr WY &Y A §  wely e
qrorel & oY wew g, & fieal ¥ w|
ok § ¢ I DT T ST WAy
wrtaae @ ®7 ¥ od 9T 7@
AT | W ArAAT A Dy wfwwrd
. § Y sy Wk & o Wy I
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W W AW § t AT AT IAwy ey
farerey seft & 1 Y opvoor @ e Yot
& AEr wvfY g T i 1 el e
oy FY WY i qRvoraTdr swaear
@, amfaee ded wvw aEmwEr
TAMR, T TP F T fredr @,
afer ww Y &W @Y § B g
& ghom, sfaard, e o & s
9T W W werd w7 Ty § 1 fam
war go fro ¥ WX WA HY HTE
s Frag e A g ? v Ay
g fr g foot § YT o g =Y
g § 1 g WX g wv faao
S ¥ Y v B, sl wror wd7
g w7 wifawd araEr aArgAT &
g F wreor fafer sy o freefy
o Y & 1 afz T At dwfas
T ¥ wix fadasl £ og 9T I
Y ug gEraeaT 7 Y | wrer oY W
Y wraTs QA ey fayry g
¥ 35 Y, 7T AEY ISAT | LAWY HYOT
7fY & fs g o fedfes ot
& 1 g giorAT ¥ HT qrapey YT A
ofeqs da2T ®Y agy w1 waTw e
AT L gEN 133 3 sfawre AT
wragm fear o, afier o afons
w1 &, 3 Faerrome & | o SEve < et
q1 fF 2w & ST ¥ 4. 7 sfaww w/Y
afg @1, ag WY 7 & ok 1 oo WY
wweqr #6417 § 1 IHTY #Y dwur gy
o1 @ § 1 Ags Y A gy 1Ak, 99
¥ @ wmdT g Tl F e
ward, forr w7 e SRR ATy
wrqeaT @, /e oY Far o §, o
qofafr ¥ oY ¥ qferd & oW
frret | oY S A A F O
¥, oF o aff e, {ww wveArEw
g famr 1 ww AfA——aw gadia
QYT ¥ 53 1@ @rT LM ¥
fadr d=adfr groAT ¥ T6T WE
71 ®@ T 9gw 7, Ngd wadia
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[t Qaww warT awi] % €Y < oY § 1 g oY wferert §,
NWAT T 96 wTAW WT WY oA F WY STWTEr R WY ST g 8 B

219 wve @ W€ | T Tw@
¥ Wy Ty g dwadim
AT H a7 5 FUT ¥ 12 OT &%
Fae€ wE T AT A WY A WA
TTETT | TET  qferw ag gar &
fir groar & o wew § IR g TE
& ardt 1 @war ¥ oY dar wrefea
firar AT , IEET FETATT AT § WX
gR AT & WY wew § I O q
WAATE TE FLAAE )

ag |y F1 ara § fr oA
AR E WA FAE T AN aF A
wgd qAwAT  AwEY 9, IF ATAHEY
FAY FAT § 1 w3t @A 10-11 XA
it & fawra & fa¥ Ay A AT,
T AT 43 GTHT & WIIS-A ;T 747
g e QY ad «F wafy g Af R,
AT WEHTL X W JYoAr qATE IAA
wrazw W fear g, ffee 9od aaaE
ot #YE wraar ofadw A g
T® dver gAT WY AT ¥ wEE aAY
§, fawelt qgsht &, 38 fa=rd #7 spaean
gt 81 og% s wierfnkaar &Y
ST ISAT oY, TH @TEEIEA B A
AT @ &, ¥eh FEEFHAEY FT WA @
F—Agen ff 7f N ¥ AR
o Wiy 7fY Arady fi—Afwex o Tore
480 ¥ WRIA WATH AATH T, WA
wAAT RIS & AT & e 99 af-
et % afcada wmar &, g age aTe
sr-wre w24 Ag o frate frar §
W wme ® AAw ¥ g wrew-fe
g § 1 qgd W ¥ =t gl oY,
AfeT WIS W AT § g aga € e
&7 wAwy w § | T A% ¥ O
afcader s &, Afe ol WY e &
guwt ¥ fod, oo 91T forer & o2
AWT ST TS N sqaeqrsy ¥ fad g
fariy srfey Y g€ &, F Woerd st

AT T eTa WY 1 Wk § 1 ek &
T wAr of ¥ fr¥ww  wenmr-—aiy
wiawT St T ¥ I wft e §—
wTeafawar w7y ¢ fiv I arfesr wmifw
mfgRe §, wage a1 ardw gt ¥
g w e §—aawr  wiet o
e TE W7 Wi Y &, whfed o
=0 ¥ g wF ar dam Ay e ¥
wafed forar wre o< foesr afirerdr §-
& wgar g fo aad erfgdner fogie
# UT wTOW ST wraw fear o o
faw o970 wax weer 98 ¥y F wd
W7 & e Fay Trorat wr ol
forat & at 7Y frar §—vewt foo 2w
wror & farar s o gk wmETC 9
g ST Srafa g ) gud IR weT
e W3 T FATC EIT W & wggw
wx s o wriat w1 faere wrawgs @
aft & 99 W e I aY T
smfy &% omedr W) o fawms
mﬁntfrﬁwmﬁl Y Q% 747 qTa-
WROT GFRT N | AT B WY AGGR YT
fie o wewrc e fad 5wt
& Tar wia & AT ¥ rared o e
et gt

SHR1 DHIRENDRANATH BASU
(Katwa): Madam, Chairman, planning
is most jmportant for a developing
country like India. The plan perfor-
mance should be taken into considera-

tion in all aspects while formulating
the plans,

in favour of prohibition. But unfortu-
nately, in thig plan budget, there is
no amount provided for psying eom-
pensation to those States which are
willing to enforce prahibition. So,
sufficient funds ghould be get apart if
total prohibition in India is to be
enforced gnd a separate amount bas
tnbcmﬁdsdlnﬂ:emﬂtfwitbh
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purpose. The development of rural
industries as also cottage and small
scale industries musy be taken up
with top most priority. The Minister
incharge has glso spoken several
times m these terms, but unfortunate-
ly, in the budget allocations fcr plan-
ning, adequate amount has not been
provided for this purpose,

In India, there are more than 300
districts and in many districts, indus-
tries centres have been set up to
supervise the development of indus-
tries, but without proper budgetary
provision, I do not know how far they
will be able to function effectively. I
would appeal to the Prime Minister
that necessary funds should be pro-
vided for this purpose.

Then, as I said, for iniroducing
prohibition in the country, some pro-
vision for compensation to Siateg for
the loss of excise duty etc. should
have been made, but this is not so.
This alse needs to be looked into.

The Minister for Education has
spoken time and again on the floor of
the House for a masmve adult educa-
tion drive, but if you go through the
budget allocations, you wil]l see that
sufficient amount has not been pro-
vided for that We appeal tp the

I would like to add that we should
be practical and we must work ac-
cording to what we speak. We must
have our programmes in such a way
thet we are able to implemeni these
ap they should be. These shou]d not
be made to suffer for want of money.

All of us are, no doubt, interested
in the industrial development of this
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country on proper lines, It ig very
important we pay due attention to
the sitk industries so that we are
able to revive them. What do we
find today? The sick industries are
becoihing sicker due to the inefficient
management and due to the ever-in-
creasing liabjlities of these industries
in the form of interest ete. It will be
evident from this document that the
sick industries pay interest out of the
funds made available to them in the
form of loans by the Government.
They pay interest out of the loans
advanced to them. Revitalization of
such indusiries is a must, and for
that there must be a wel] thought-out
plan, We have high regards for our
Prime Minister, He is not gnly the
Prime Minister, but he is alsq the
national leader and a tower of strength
for India. He must personally look
into these matters and see thai ade-
quate funds are provided for the
development of rural, cottage and
small industries.

Then, what about agricultural re-
search? No new research centres are
proposed to be opened. The research
centres which were opened a few
yearg back are only there. It goes
without eaying that research in the
agricultura] fleld is a must {or us.
These centres should, therefore, be
developed on proper lines, And that
is very much necessary, because rural
research centres are to be given more
priority. About 70 per cent of our
people are living below the poverty
line. Thus, correct statistins are
necessary to indicate in what districts
and in which of the States people,
and educated youths are unemploy-
ed—and how many of them. Such
correct statistics are not there.

The Indian Institute of Statistics is
not able to submit correct statistics
and mobilize human resources. Efforts
should be made by the Department
to see that all human resources are

Our country hag a lot of rcsources,
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but they have not been tapped in
+oto. That 1nstitute does not have an
accurate report. They must survey
all the resources of our country, so
that our country can develop and
flourish, and Government can provide
sufficient funds for the development
of these areas,

So much has been said that back-
ward areas will be given top priority.
But, unfortunately, n backward areas
particularly those in the castern,
western and southern zones, this has
not been done. You should make a
proper survey about the number of
educated SCs and ST sitting idle and
not getting employment, in all the
areas, There is no accuracy in the
reports of the surveys made so far.

In my constituency, some survey
had started but, unfortunately, those
have been dropped. My constituency
of Katwa is a bhackward area, We
have Xatwa, Kalna, Monteshwar,
Purvasthala and Purulia which are
backward areas. There are a lot of
8Cg ang STs there. 1In spite of re-
peated requests and demands, no
development hag been possible there.
So, programmes should be chalked
out in such a way that development
takes place in all the backward areas.
Rural sectors should be given top
priority.

Qur Ministers and the leaders of
our country are here,  This is the
supreme body. ‘We have been told
here time and again that the Sche-
duled Classes and backward classes
will be given priority. But In fact
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I am very thankful to you, Madwm,
for giving me an opportunity to
speak. Thank you very much.

it sitgow fag (fic) : & aware
Rar g fir aTad q@ @ faar )

& oAy TR TETE AT ATFAT
{ r feoft oiw drorardf § oy w#F
g% Iaw e fsar wr g1
YATHT & St W wrew & i we
faer®, fawwar #1 g2 7@ MiTas @
TR Fag FTT IV A ? vgraw
T gt ag e 1 2w ¥ forw awg
FFTd g, T afY, e Wi
§Q, ¥ Y 9 wyawqy fard, ww awA
w1 &< frr, fae) ot engw & WY
#Y guar Y fagrf ¥ v warar A, wiw
AT T QT ¥ gL amaer ¥ fa,
FaE RTEd ¥ Wra) dedy wHr s,
HTTEY & qTE ¥ AFT W aF YA
i #Y gert o a3 w40 wOF
¥ STV W STANE WO &, WTATE %7
sggra e ad af wgdd ATy
T dd ¥ §, ag ww Nl ¥ gy
farar o< oA ovdt F arfigaw gaTo-
o7 FT AT FATT WO O F W |
ag ara fe ge o ST ¥ ew
Y gOfaaw o o smTEw ¥ AW
49 fr ofieef TH DT ER &
ow wa gt | fad Serea § ff wwew fl
Y goa ¥ wrae oY W famra
gt § WS gue Iy awe WY
T FHA GF XY | qTH g WA A
¥ € o g wemaTy IT wrgh ¥ fe
8 garh gfee wtor weelht § ) dfer
oz ae9d & wiw q@ WY Far
& wefir wT o dhfaer fvay wow
wifgg ot ow wwor wyr gy iy
o g T AT fo vy v we QO
ot
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wx FoEw ERTE {MIwAT o ST
wrfige ayg cwvi werw fawt g wrfeg
TG WY WE FE ¥ JOAET TRHY
=TT 1 Ta qw F w7 arf N gwT T
Eafon wroras @ QO ast dgfwara
# W W o P wow s daTT A
g€ 1 ST ar witha Fdw & A< et
% ¥dw ¥ cenfrr @Y @ 1 7@ gWTw
wYara § | wrw gardr gfre s g
wifem gateETe w7 aTa S § gW
gHTaT W A w § qAe
FY AT FA Y g 9 "y ¢ T ooy
¥ sqEtepw | @ g g AT § Fe A
¥ g wwfer gk fodr o Awhow
wer et wfgy oot ww fast
wor & fry o w19 gW Ay TG
forad  wror wror gren ¥ § e ew
g Wit ag gy T gty gArd
weeqTen WY FISET &, Arwie 5EF &7
vt 8, o frara Aieer @ gaEwe
ufoar & &g #Y QtsrAr & wafea
T J1oATE §, WA IR BT {407
FTET R ? g qTr AT w7 fowar
wwaci ¥y fear maT & 1 TR &I
v ¥ fay o= aw  cagdET geam
FY W oA & wfafafaat w g foar
FTENT G % T€ HTHEI AETIIGIAT 4

gy wror ag & e fael gfoz ame
WA T & HIH AL wwar ) agT wad
#wreegfor W T AT EYT ) WA
ot arr Y Nifow aga I3y WA A
& farat a1 WY Az ar i St wd
¥ wow & 9T9 wgew vATAT SWW §T
faare € wwar & Wi wE ¥ Awv
EUET A% Y e QEd &y
atfigg 1 wrar st w1 wreT W
A AW aTEmiw AFTECR W RN
e wrgw A fawr f | swTEgT
Heifof hqw awr 1862 FwgT T
afnre w* fieut a7 qTo & ° 7T @
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t euatw @I Ayt & gwe wTOw
%Y frtfore &< ST wrow adi ol
gt ! gt & wr wTRwT T O F wer
T T, T TT FaRrer wer g av |
TN TEW MY ot ¥ afew ag
FILAMT  FEL 99g  TWT AT | AW
FIWWAT IH a1 Wy & 1 Averay ¥
W7 ST AT FVIT R3S WA}
FraT § F w1 97 4 7 &y ATy
F AT aTeH & WY IuH oW e ey
W grIaw %7 wEe fear wmn
¥ | T A ST X Y AT ARy Y P
AT ¥ o g oW W wma
waaT wTE< Fderr fa<e w7 a7 Wi
T T *Y | g€ AT Gaw A
xf sy 1 o facer wr amEnAT §
g eATE £ qTAT 18 Tearf
FHT WIGH TRIAGT Y | F AT FEaraw
gra= Freaadt 371 31U AT W17 Wiy
Fromgrdy § 1 #aT AT X o7 SwveYR
¥ wvafowe v ame agr qw
asAT a7 ? Hfaw qgi T wewe gl
FIE GYET T | QT 2 T G F;T
TgTe ¢, WYNYT e | qeafafana ®T
qgT JATEX  AET ET TEAT § 1 T
wrafag| ¥ trwaRz fear 1 awar
&1 &fra —= aETgE & T aTwE
AT A gt | @wwT aHew
Faray g ot &, waeT wwTATH R
fora® gordi M w1 e faw
ot §, #Hw 3w 9T wtw av 69
TE FUT | AT H OgTE H ATgH &
*Y 97T §, 67 g gArT oT e g
en Bt & e duidy afaw s
feat & mryfr g€ & gt wTa owr
T 9T 71-A2 Fam §, 7wy #1A @,
Fg e gmenfra aTrend agr TTE A
T wa X ¥, faw g ag ¢ e awar
wre gy 8, wiw ad §, wawT afi g,
TCY ATTETAT Ay WIT STHT 6T
JTAAT § HoN 7T FT A6 G ATAR T
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TCwaw § awi oy, w0 WY wefort
geard oY, wrew wgt T ondw,
WUAT ¥ ATIT  ATIAT WIC AW Ay
WP FT STTAT WY W W 717
L X0 wwe ¥ Y W, AW
wfew wreg sTg EwaT & 7

gATY 7Er AHTEYT & wTTWTH A
oy gATS wArew wredT § v w1
WTTATAT, ATYNEF FT FTOATAT ¥4 TEY
et forar oraT | Aot & oy ¥ AW
22 EATT NTTH ®17 ¥ 7, ¥ wrar
FaW 8 EWTT W X § | WX guw
TN ¥ @y ¥ I STE a1
I FoaT ot awen ar, Afsw @@
faat Wt

TR Ty AT wnlf | W T
ot v 1 afx w19 qw wra wrefiE w
Fre dr ardf @ w7 aifs sl
1 NT 77 faard w737 {7 A I
w1 TATR-ZTL T8 Ford wrey o agrer
frsr i Ffew gard gy eara AT

CMGIPND==]ob I[T==]10 LSe=12-6-79==880
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3, vy 2 W wTe 1 @YW
TH WTW PROH ATH AT WY TweT Wi
T8 W ¥ | apw, wriew, sl
qrzaraT ¥ waw, fraR wrfz awT e
w1 e FT & amsuw & wom afed
urr mfaga ewr@r # I w@
g &P,

1749 hrs.
[Mr SeEAKER m the Char.]}

ANNOUNCEMENT RE: DEATH OF
SHRI H L PATWARY, MP,

MR SPEAKER I am extremely
sorry to inform the House that Mr
Patwary has passed away just a few
munutes agoe So, the House stands
adjourned now We will make refer-
ence tomorrow

17.50 hrs,

‘The Lok Sabha then adjourned till
Eleven Hours of the Clock on Thurs-
day the March 28 1878/Chastra 8,
1901 (Saka)



